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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 30, 1969,' Vaisakha 10,
1891 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SPEAKER in the Chair]-
ORAL ANSWERS TO QUESTIONS
Export of Iron Ore

*1411 DR. SUSHILA NAYAR: Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether there is any proposal under
consideration for boosting the export of
iron ore during the Fourth Five Year Plan;

and
(b) if so, the main features thercof?

FOREIGN
(SHRI B. R.

THE MINISTER OF
TRADE AND SUPPLY
BHAGAT): (a) Yes, Sir.

(b) It is proposed to step up the export
of iron ore from about 15.5 million tonnes
during 1968-69 to & level beyond 25 million
tonnes by the end of the Fourth Five Year
Plan period. The programme envisages
developing additional production of jron
ore from both the public and the private
sector, increase in the capacity of the existing
railway lines connecting ore producing arcas
to the ports, provision of rail links to
Paradeep and to the new port of Haldia
and providing deepor draft and fast loading
mechanical equipment so as to enable the
ports to handle larger sized ore carriers.

DR. SUSHILA NAYAR: What will be
the foreign exchange cammed as a result of
increased exports and what will be the
approximate expenditure out of the sams
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for the development of the various facHities
mentioned by the hon, Minister?

SHRI B.R. BHAGAT: The foreign
exchange earned will depend upon the
prices and the prices vary from year to year
as a result of negotiations, unless of course
it is a long-term agreement in regard to
prices as well. Regarding the expenditure
incurred on ports and other facilities, it is
dificult to compile the information. We will
try to collect it from the Railways and
Transport Ministry and ports and lay it
on the Table of the House.

DR. SUSHILA NAYAR: Is it a fact
that prices of iron ore have been falling very
considerably? If so, is it possible for the
Ministry to indicate to what extent we have
to subsidise this in order to have increased:
exports at competitive rates?

SHRI B.R. BHAGAT: We are meeting
stiff competition from countries like Aus-
tralia and Brazil because they have all the
facilitics of modern equipments for bulk
loading and carrying and so they are able
to sell at lower rates. Because of certain
long-term arrang:ments with countries like
Japan, we are trying to maintain the exports.
But the tendency of the prices is towards
coming down.

SHRI DINKAR DESAL: Belary.'
Hospet area in Mysore State is very rich in
iron ore. But the difficulty is that the nearest
port in Mysore is Karwar end there is no
railwayline between Hospet and Karwar.
The railway line is only up to Hubli.
Bacause of that, iron ore from Bellary-
Hospet area is taken by rmailways up to
Hubli and from there it is put in trucks and
taken to Karwar, which is hundred miles
away. In order to increase the export of
iron ore from Bellary-Hospet arca, the
Mysore Government has strongly recommen-
ded to the Central Government the
development of Karwar as a major port and
a connecting railway line up to Karwar



3 Oral Answers

from Hubli. By do'og so, Karwar port
can export more than three million tons of
ircn ore every year. Also, the cheapest
method of exporting Bellary-Hospet area
iron ore is through Karwar port. So, I
would like to know whether the Minister
will consider the desirability of having a
railway line from Hubli to Karwar and the
develrpment of Karwar as a modern port
for export of iron ore?

MR. SPEAKER: Shri Bharati.

SHRI DINKAR DESALI Bir, my ques-
tion has not been answered.

MR. SPEAKER: How can questions
about railway lines be answered by this
Minister? If the Minister makes such a
promise, I will myself be very happy. I
have no objection, But, is it possible?

SHRI DINKAR DESAIL T only want
to ko~w whe'her he will consider the
desirability of having such a railway line.
He can consider this proposal.

MR. SPEAKER: During the question
hour be can only ask for information.

SHRI DINKAR DESAI: I only want
to know whether Government will consider
this.

MR. SPEAKER: Will the hon. Minis-
ter consider this proposal?

SHRI B.R. BHAGAT: I am not in a
position to say anything about the railway
line. But I may inform the hon. Member
that the Bellary-Hospet ircn ore is already
cbeing exported through Marmagoa, Karwar
and also Madras ports,

MR. SPEAKER: The Minister will
not be able to say anything about the
railway line. Even if some other person
is there in that place, he cannot say any-
thing about the railway line b-cause that
is the responsibility of some other Minister.
The question must be to elicit some
information, not to ask for Rs. 200 crores
for a railway line. I am very familiar with
that area and its problems. In fact, I have
dealt with that subject. But it is too much
to expect of a Minis'er to give a reply about
a milway line costing Rs. 200 creres,
especially when it is not in his charge.
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SHRI DINKAR DESAIL: He can pams
on that information to the railways.

it wgrew Fag wvedh : gw T Ay
oA # @y gu fr gfrar & faear
WA WX §, I9FT OF VG STET a9
figeam fggear # § W< gt wma W
# A & FAE W FTH weay g,
T eER Y W fam § g avd
@rfar feqr @ f& 9@ S9F T WO
SR AT F qAA ATAA—GAEE
favzg wiw —oar & w1 faar a1,
oif 4o # A9 9§ W gH q4r
ot sqer fawy ?

st Wo To WA : WA HR ¥
HRATET T & § AT AT W or
T @R T A A wiferw @ oar &
§ fr TS #1 wrar wy ) fqw
o w1 @Ed? @ owr g &
g fevea ok gud it &1 R
W Tr ¥ W SEW WK TG A
Ftfrw T @ &1 @n fenie w@h g,
A mam N v F @ wmw
THATE TF0T |

SHRI JAIPAL SINGH: I do not agree
with what the hon. Minister has told us.
Anyway, the in‘ormation I want is this.
At the present moment, the estimate is that
we have 500 million tonnes of iron ore in
Jharkhand area alone. As far as export

is concerned, how many millions years will
the government take to export that ore?

MR. SPEAKER: They are calculating
it. Since it runs to millions it will take
time, Now, Shri A.S. Saigal.

st Wo fHo WEW i TH AW K
TR ¥ A WA WX A9 B Aoy
g sal afedt §Y @A & A H
FIEI-GIWC AT F ¥4T ot e T
g7

St To To WA : T FT AW
i A ¥ &Y A sl F w5 F A
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arar & | " qey w23W F A AT
ofar @ aga @z wET agr & 99w
A W frafe &3 & & &0

SHRI TENNETI VISWANATHAM: Is
it a fact that Japan is purchasing iron ore
from us and after taking it is producing
goods and selling them at & price which is
cheaper than the price at which we produce
our own products here; if so, will the
Government reconsider the policy of export-
ing iron ore and pay atten‘ion to using the
iron ore in this country itself?

SHRI B. R. BHAGAT: Yes, Sir; it is
not omly our policy but it is absolutely
desirable that we should produce Iron and
steel and other goods at cheaper cost and
should be able to export them.

SHRI SRADHAKAR SUPAKAR:
During the Fourth Five Year Plan what will
be the increase in the export of iron ore to
Japan and other countries through the
Paradip port and what steps are being taken
to improve the facilities there?

SHRI B. R. BHAGAT: An iron ore
delegation is in Japan at the momemt to
negotiate a long-term arrangement. When
it is done, then only I will be in a position
to say about the increase but, as I said,
during the Fourth Plan we are exp:cted to
come up to 25 million tonnes.

SHRI D.N. PATODIA: The hon. Minis-
ter has just now stated that a delegation is at
present staying in Japan to negotiate. May
I koow whether India is negoriating for
export of as much as 10 million or 100
million tonnes of iron ore to Japan? In that
context may I know whether the stumbling
block is in respect of price and that the
Australian iron ore is being quoted at a
considerably lower price compared to that
of India? If that be the case, how does the
Government contemplate meeting this situa-
tion so that the important market of Japan
may not be lost?

SHRI B. R. BHAGAT: This is preci-
sely what the delegation is, I presume,
doing. Iam mot in a position to give any
details about that because they are not with
me. But I can say that it is true that
although the ore at the pithead is cheaper
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bere or may be comparable, because of other
costs including port, shipment and others,
the ore from Australia or even from Brazil
is more attractive and we have to tackle
that problem, '

SHRI D.N. PATODIA: My question
was if the Government of India was prepar-
ed to meet the situation caused by the
Australian prices which are cheaper and
whether we shall be able to be com-
petitive,

MR. SPEAKER: He has answered it
by saying that it is not cheaper at pithead
but because port facilities are better there
it is cheaper and that they are considering
that aspect as to how to meet it.

st foxr aoEw . oweIw ARy,
& g1 ¥ 78 a1 e § oW
HR "7 ¥4 R ¥ § 7 o we A
Fgm el wre Tga ¥ qm R E
w01 T &Y 7 @ w9 q@ A
FTAHT FA TE W § 7 Swd sy
Enit 2w 11

st %o Wo W : @A I @ &
sERr M a@m @ &)

DR. RANEN SEN: The main reason
for the cheapness of Australian iron ore is
that they have introduced proper mechanisa-
tion as far as the report goes. Therefore
may I know (a) what steps ths Government
of India has taken in order to mechanise
the extraction of iron ore from the deposits
that are found in India; and (b) whether
it is a fact that not only the prices of iron
ore vary from year to year but from country
to country; if that is so. what are the o'her
countries that are taking iron ore from
India?

SHRI B. R. BHAGAT: So far as the
pew mines, like Bailadilla iron ore mine,
are concerned, they are fully mechanised.
Other mines, which are old mines or which
had been developed earlier, are also being
progressively mechanised.

About the second part of the question,
1 am sorry I could not follow it.
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DR. RANEN SEN: B-sides Japan,
are there other countri-s which are buying
from India and do the prices also vary from
country to country?

SHRI B. R. BHAGAT: I want notice.

it fret : wsqwr WISy, wet Y aga-
_Hr T § g @t ¥ orEnE FY S
Y N, ¥fFT AR YaT Faw v § £
agt Mg At gX @ 99 g ¥
W Fizargat ot § 1§ ggt aAR oF
s FngFawmd 6 sEdy
TITAT FT ETEF AT G § | I ©IIF
Frawg ¥ FAJF7 SFAT WA &
FRA TFEAA FT FFEAT T AG@T
55 o7 ®&r3d WY Mor § g a@fror
¥ fag g ¥ ag fer 2 4
i ety e @M E 1 Sw ANy
¥ ot § Ffeard vt § el o
FIETHAT 1 @ T oEF Ay
AN FERX w9 §F qew @v g ?
ifs Fug & sp fF ag @t i
Ed mA E My A afw A F
foT ag Tad g 9X fE amaw =gt
TE AT

9T AU ¥5T 7% § fF gw I8
¥7q § WO FY anfe ag agi AT o
#i¢ #29 &L atg @fqwr ¥ frafg & faw)
e & s § e wmar & o e
W § 7% e G QY wwy § Avav F Ay
YT FIE A FE T T AT § 7 gE-
fae & s+t ot & g Wi fF ag O
g AR AT A A g
II9F WIS §, ¥AT FART A6 o F <@
mar g ?

St ¥o Wo WA : I TgT gEATH
geafan ed agt 9 ¥ & 1@
¥ fox & s st geamer €nir a7t & @
ZO g .47

ot Fek Aot @ g &)
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ot AW e Tt AR Al o
ag 9 & 5 Toea # o wree 6
F FTH IR & Wi I W A
¥ O TEEAT ¥ ggrfedl ¥ F T W
WX g ot & qew fFrerr Wt s AT
WX oxaqr? firar strar T | W A
I EAi N R e AR
far ag e 7 faad o
s Ew fawad ? ao X E fe
wry faT agt wwT g §, A gl
7 § v A agt agT wrAwwar g1
T &l ¥ T A0 FW ¥ WA WK
¥ frafa @ g & Sl wy w R
firdrrr | oY & qarT g g fe Torea
¥ frdgex Traer #r qgrfedt & ot
urE o g I fawmr o) fof
T OHT wmEEET T HAT AERT 8T
wE?

St To We WA : WITEH WX AA-
&g & frafg o Saar oFEfawe
R s o & g e &
qeqrT § 81X W gER faAew £ —
wEhe §, avwrsE fawer §, SERY emRY
IETT § | ATEAT GO Tgat § Fr
7% FA 1A fFar s Faad 99 &Y
o At faer 9YT oEgerE o @1

SHRI K. LAKKAPPA: Japan is the
bigg st market for our iron ore exports.
So far as iron ore exp rt is concern'd, the
Governm~nt of India has failed to organise
the development of ports and trancport. As
my hon. fri-nd put it, and as you rightly
put it, about the developm-nt of railways,
it is only a question pertaining to the
Ministry concernd. This is the biggest
organi<ation that has been lacking in that.
In ord r to give a l:ad to other countries
which are expor-ing iron ore at cheap rates,
b=caus= Ausiralia is competing in the world
market, what stcps do the Government of
India propose to take in this r-gard to
o-ganise an eff ‘ctive system of railways and
ports in order to export more iron ore and
to compete with other countries?
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SHRI B. R. BHAGAT: The policy in
this regard is that we should progr ssively
export iron orc from ports wh re all the
mechanical and oth-r facilities are a\ailable,
including the railway lin’s. Therefore,
Vichakhapatnam, Madras, Paradip, Haldia
and Marmagoa are the major ports where
facilities are being created for the progres-
sive incrcase of iron ore cxports. There
arc & number of minor ports including
Karwar and others which are also at the
moment exporting iron ore. But progres-
sively, as these ports are able to handle
more exports and facilities, for example, in
Vichakhapaipam for decper draught or
mechanical loading or in Marmagoa or in
Ha'dia are created, the off-take from minor
ports will go down because it will be less
economical to export from these minor
ports.

Export Credit and Goarantee Corporation

*1412. SHRI PREM CHAND VERMA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleascd 1o state:

(a) the year in which the Export
Credit and Guarantee Corporation was set
up and its objects;

(b) whether the objects of setting up of
the Corporation were achieved;

(c) if not, the reasons therefor; and

(d) whether there are any difficulties
with which the Corporation is faced at
present and, if so, how Government propose
to remove them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORE!GN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) The Export Risks Insurance
Corroration Limited, set up in 1957, was
transformed into Export Credit and Guara-
ntee Corporation on the 15th January,
1964. Its main objects are to provide
insurance cover to Indian exporters against
certain  commercial and political risks
arising out of d.fault or insolvency of the
overseas buyer and to issue guarantces to
banks to enable them to extend adequate
credit facilities to exporters.

VAISAKHA 10, 1891 (SAKA)
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(b) The performance of the Corporation
has all along been encouraging. At the end
of the year 1968, 2277 exporers were
holding ECGC policies agiinst 738 five
years ago. The total wvalue of shipments
which they got inured with ECGC rose
from Rs, 25.50 cror s in 1963 10 Rs. 71.46
crores in 1968. The value of bank finnce
availed of by exporters with the h-lp of
ECGC policics and guarantees showed a
remarkable rise from Rs. 8.07 crores in
1963 to Rs, 126 6 crores in 1968. This
performance  indicatcs that the Corporation
is fulfilling the objectives for which it was
set up.

() Does not arise.

(d) The Corporation has not referred
any difficulties to Government,

st 57 977 qAT : wewey wEEy, WA
AT A N FF AT §, FIH T aF
# 3w gad § AT wIWRAE & gy
g gfivemm g mEf—Fgwaa ¥
gafes 78 §1 e ol § o ag
qamar TaT ¢ B ¥ YT A A
fader mr—usF I 1967 ¥ Fw= wdqT
ez g w7t wie g@d A
TFHOE ML feqrEde, 72T T qeTE
& & fag o g9 groy @Y FEAE
oY, gfFara f, 39% fef@w & @
Foofal & &0 @w & fqu o= og
F¥ far 1 & s ST § R T AR
¥ are fog awg & s F17 FIA 41,
w7 I9% F1E FEdrEr At | g R
qraT FT A1 T FT AT AT, AR
F§ FraEr A gET A A o
H&T 9f ?

foget @t arel ¥ fvdt ¥ e &
T ¥ 39 geafat-at awelT Fag w1
% ¥ W6 Tralaed § ST |
E—ag W g Fr o FL ?

ot wie TR qaw oot A
W% WA FT T §—A AT TR
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St uge ¥o shfraTas

=Y Qo Yo T .

Y qo o FIHAFT .

=Y dro oo FraTHT SLL O

=Y To FTo To 1T "

ot o THo FHAAT R

ST WI<o Yo ¥ e,

=T Qo Fo ARA o

ﬂ".mm wan -

=T W FEAHA I

Y e GHE =

Y &0 THo FATAN s

=Y Mo THe TawfgqmT =,

Y G99 ¥ "

=Y o THo HIRWE - gafem
DR 24

wgt o fefrredta o1 a7 §—=rf
ary fefraeet TR F T 79 "
& o afew ffew 1 w0 T
I TFFC 4 FAT FF F A7 FW9IT
& g weTE Wy § S fasradE g
gt as Aafar T & faRa ey
F T, ¥ O AT IE MW A, Jgt
s Mfew e & ok s fage
AT guT, IAST foatd SR 4
¥ gma @)

- st 99w Tl : e W, &
o fiFar ar fF fogs &7 e & afen
Y $3 geafaT TwdN T@E -

MR. SPEAKER: He has answered.
He had gone therc and he has submitted a
report to the Government.

ot o % wy wwl : wene wgEy,
afer FAA FaXHqET )

MR. SPEAKER: No discussion please.
Only ask for information.
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Wt 97 W wwi : O @@ I T
¢ fF g srOrEm d@e-a frer @
afafeat ard <t &1 war fregw @il
¥ oF §OT T4 ¥ IET F W FWAT
I faw § faawr  dfewdiz owdt ad
g, wHaga WA g ? N wEw
dfew #0 §, ¥ 5391 & dfewiic ¥ g9
TR SR E IT 1502 § @A §
wiree fa® 30 e wwar w9 fwar @
g 1 A 9T ST gEd ¥ A w1
Tt § W T fawfas & o 33 @rw
Y w1 9T fear @—wer A1 W
Al & wiee fas 10 qra wqar faar
gremag ew g e S wre WA R
de-3z ¥z fear @, ot wrfedr aga
TG § | 14 qTE 25 EEIC TAT WA A%
st fenr @ fear gwr 1 & s
SgaT§ fFag 14 w| 25 gure war
a4 ¥ wreeeEfen ot fear g & o
THEY AT FT I aF I ?

adfore s v gfa At (s o
To W) : TH AT ¢ 5wt ween
J foolE #Y w=efr ey war o 3=
ot wiwd far & ¥ food & ¥ fad
g1 ot @F W w1 anaw §, o
¥ v am i g fs dfew-
Wy gar g foe ot dfs wam
g%eq ¥ g wer garr g, & s
FT o919 79 9 fears

mAAT gzes ¥ o W ey ¢ fE
Su@ war Je-¥F ¥ @ femm g—
agt T wroae o 126 F0E '
FEAR REFF 7 FAT WL FTE
FrEY ozt 200 FAT TOA FT WA &,
IqH ¥ WT 5 g™ e dwEe F Wy
¥ oY o [ga @ ara A qr_wI
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Popularization of Indian Tea

*1413. SHRI BEDABRATA BARUA:
Will the Minister of FORE!GN TRADE
AND SUPPLY be pleased to state:

13

(a) whether the Tea Board has been
asked to take measures to pooularise Indian
tea as distinct from the gem:ric promotion
of tea;

(b) if so0, the steps taken in this regard;
and

() the success achieved so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) Some of the more important steps
taken to increase the exports of tea and to
. popularise it are: (i) participation in trade
fairs and exhibitions abroad, (ii) undertak-
ing promotional measures for Indian tea
through the offices of the Tea Board in the
U.K., West Europe, U.A.R., the U.S.A.
and Australia and the Tea Centres establi-
shed in Cairo, Edinburgh, London and
Sydney, (iii) orgnising sampling of Indian tea
in prominent hotels and restaurants, holiday
resorts, eic., on spxcial occasions, (iv) adver-
tisements through appropriate media of publi-
city in countries abroad and (vi) promotion
of special packs containing pure Indian tea
with the co-operation of the local blenders
and packers in selected markets.

(¢) It is difficult to estimate with any
reasonable degree of accuracy the success
achieved so far. However, more and more
pure Indian tea packets have been put up
in various countries and Indian tea is now
well known to the foreign comsumers in
many countries.

SHRI BEDABRATA BARUA : What
1 want to ask is whether enough has been
really done in this regard because the main
imbalances like dependence mainly on the
British market and export of raw tea remain
and unless we export packaged tea, itis
hardly possible to popularise Indian tea and
tell anybody to drink Indian tea as our tea
is no Indian tea at-all and Brooke Bond
itself sells India-Ceylon tea. Has the matter
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actually been examined? Lot of opinions
have been expressed in Parliament. May I
know whether th: export of packeed 1ea and
diversification of our market not on'y on the
depeadence of the British market and other
markets has been consiler:d and whether a
Committee has been appoint:d to go into
the whole matter so that our export of tea
does not suffer in future,

THE MINISTER OF FOREIGN

TRADE AND SUPPLY (SHRI B.R.
BHAGAT): The hon. Member has
raissd a wvery vital point. It is

true that the question of expor.ng or popu-
larising our own packeted tea isa very
important matter and they arc examining
this question with Ceylon Government
which is another exporter whe:her a consor-
tium of these two countries should promote
package tea. If it does not go through we,
on our own, will export, but the difficully is
that tea is a very sensitive item, a very com-
petitive item. Many countries like UK and
some other countries have their own packag-
ing orginisaijon, a national packagng
organisation and they wou'd not like their
mo.0po.y 1o be in eifered wi h. Certainly in
many other countries particularly in the nei-
ghbouring countries whether there is a possi-
bility of promo ing export of package tea,
the national organization can look in o this
question. We are examining this question
and we will try to develop this aspect.

SHRI BEDABRATA BARUA: Brooke
Bond packet tea for Europzan market parti-
cularly British market as well as to some ex=
tent the comiinental market as also for Indian
market is & packag: tea. Are we trying to
have some sort of package tea for export
in collaboration with some Eoglish conzern.
Arc we going to get it packed or are you
at least going to ask Brooke Bond to export
some of their packed tea from India and not
to sell raw tea in London as they do it now?
Can we compel them or ask them to do u?

SHRI B, R, BHAGAT: Promotion of
packeted tea for our own country—we do it
ourselves. We are examining how we can
do it for outside. But we should not be bent
upon any other organisation and panicularly
a foreign collaboration for this. '
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SHRI LOBO PRABHU: Tea is one
of our traditicnal items of export—and the
most important among them. But there has
been a marked drop in the export last year.
Among the reasons, onc was that the export
to UK has been reduced. I would like to
know from the Minister whether this reduc-
tion is true and if so how much. The
second reason is that we have opcned our
auctions in Calcutta and this has to some ex-
tent reduce the importance of London aucticn,
1 would like 1o know whether the Minister
has studied this point that our auctions in
Calcutta have done more harm than good?
Thirdly, tea is a thing which has got a certain
prestigous or trade mark value. So long as
we had Furopean planters, we had certain
assurance of a demand. As the number
of European or foreign planters reduced,
there is a reduction in the market abroad.

SHRI B.R. BHAGAT: Itis true that
tea is a traditional item. Still it is facing
difficulties. Unless we march out into certain
new ways of promotion, it will be difficult
to give the figure of valuo at least. What
has happened now is that becauss of the
fall in the unit value, we will realise less in
value for tea that we are exporting.
As for the marketing, progressively
more and more auctioning is done in
Calcutta. More than 50 per cent at least
is done in Calcutta. As regards packeted
tea or iostant tea, there has been only Tata
Finlay in the field. 1t bas got a set-back.
But, again, I am told it is entering the
market. But we are considering whether
an organisation which may be either wholly
or partly supporied by the Government can
enter into the market in a big way. As for
the trade mark value, sterling companies are
still holding more than 50 per cent of tea
anfl they hold the better gardens also. But
I amnot in a position to say what isthe
position compared to Indian tea planters.
But the fall in unit value has. affected every
tea that is exported.

SHRI R. BARUA: UK was formerly
interested in tea production in India. Now
they have shifted their interest in tea growing
to South Africa and in view of this fact
we are losing our traditional market in the
UK. I would like to know from the Hom.
Minister as to why we are sticking to our
traditional market for export of tea and
what steps are being taken to export Indian
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tea to Latin American countries where the
taste for tea as a beverage is growing?

SHRI B.R. BHAGAT : We are not
sticking to traditional market, and tradi-
tional users. We are trying to launch out
1o mew countries where tea can be exporied
in new forms,

SHRI INDRAJNT GUPTA: May 1
know how much has been spent upto-date by
the Tca Board in opening these Indian Tea
Houses or Indian Tea Centres in various
countries abroad? 1 would also like to
know what is the logic behind  spending
money on opening such Tea Centres and
sending fashionable young ladies to serve
there and so on in countries where it is not
possible for the ordinary consumer to buy
Indian tea as Indian tea from the market?
1 hope that in the Indian Tea Houses and
Cenires opened by the Tea Board pure
Indian tea is served omly to popularise
it. In those countries, it is not possible to
buy Indian packaged tea as Indian tea in the
market outside, So what is the point in spen-
ding money on this futile exercise? Also, how
much has been spent?

SHRI B. R. BHAGAT: The Tea Board
is running five offices in important centres.
The Board's promotional budget is Rs. 1.13
CcTores.

It is true that much more has to be
done to popularise tea, but as the hon.
member says, we should, instead of popu-
larising it, sell tea in the market. As 1
said, some of the countries have their own
monopoly of national packaging and we
cannot enter that market.

SHRI INDRAJIT GUPTA: That is
not my question. There are tea houses to
popularise Indian tea like coffec houses;
these are opeacd in London and other West
European capitals eic. Every year I know
fashionable young ladies are being sent over
there to serve customers there.

MR. SPEAKER: Not good tea, but
good ladies! :

- SHRI INDRAJIT GUPTA: So what
is the point in spending momey on this
purpose when in those very coumtries packag-
ed Indian tea is ot available? Also how
much has been spent on this?
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SHRI B. R. BHAGAT: 1 do not know:
that packaged Indian tea is mnot available
im those countries. It is true that our
Indian tea may not be available in packets
everywhere, but there are companies like
Brooke Bond and others who sell Indian
tea,

SHRI INDRAJIT GUPTA: It is not

sold as Indian tea.
MR. SPEAKER: Shri Tulsidas Jadhav.
SHRI JAIPAL SINGH rose—

MR.
difficult supplementary asking how many
million years they will take for export and
s0 on. They are calculating ; it takes some
time for them, Meanwhile, let others get
a chance.

SPEAKER: He has put a very

=t waaTe Ty : E @1 AN R
974 FT | g WEH aF & a T4

st geETE W ¢ R W WA
g Fummaar Wt ¢ fgmm w1 =
¥ fadal ¥ fogax &9 frmd &1 T
awg ¥aT ag WY & s oY wwfai &3
g @t ©F Tt § e 9w W
Yot § A gEE foew A N A E?
Foamm agm § 5 o ag & fFw
geifar Ak Afcg A qr ¥ P o W
FE F faFmd o qm wE E A
¥AT THY FAIT ¥W KT FJIATAY AL gt
2 7 T WOF W 3N q@ A1 faFmad
grf § o) wrf § @ fwd 5 aw
% fisar wTE § WIT WO v A Tww
ar & gad waf g ?

st ¥o Tro WA : AT T8 V&Y Fr§
fasrad a8 wrf &1

st gew WA weAT c gHIt ¥
faed Tq arnT § W & = wfem
fadalt wwafml & gra # § 1 fadal & o
I weofl #t g sfes s F
fixdt § W swfal st @&
geAy ¥ | W Eed W etk fe
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7 oY faait wwafmat §, oife fade ¥
a7 Foat § ¥ way fasmaw W saw #
FIEY ga1 &= A w7 § ? v g w9
& ¢ 5 g 9% gema & famew ax
0 w9 9x qgiE gwofn w ag
swE? gfeg @ war "9 g=IEr
@A P AT S e AR E I
fegm #T @& w WM @0 @)
fear @Y afe gl 9w wfew
faw ?

8t ¥o o WA': FAT H7 FgT § a7
farw s Ffag G AR A Tw A
IE F IR SN EET g1 uFaE
FT ST ®AT AT | ST 919 FT
FErT § 9g $19r g gEt O =
AT 9qTY § 9% &1 T Ay g% 9w
2 fF g A7 Tl 2 ger 93 ) AT
& Fefar svar T o= 8 1 e
weafrat s & famer & s §)
dfe ag sarer dar faey &Y gfer o
2 1 sarer dar fas @Y smar Y awAT 1

SHRI JAIPAL SINGH: I rise on a point
of clarification—not on a point of order.

SHRI R.D. BHANDARE: It is true
that tea is a commodity which is very
sensitive and yet Indian interests are not
safeguarded in foreign countries. Indian tea
is not popularised. There is no effective
propaganda because of the simple fact that
the Tea Board is not locking after the
interests of the Indian tea or of India. May
I know from the hon. Minister whether the
Tea Board will be reconstituted to safeguard
the interests of India so that Indian tea could
bz popularised and there would be more
effective propaganda in foreign countries?

SHRI B. R. BHAGAT: The constitution
of the Tea Board is not responsible for lack
of propaganda. The .only thing is that
it has to be made more effective and it has
to be evaluated at every ‘stage whether the
propaganda carried is ‘sufficient and whether
more funds are required. Oftentimes we
bave to do things within budgelary resources,
Certainly I shall ask them to see if pro-
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paganda is not effective and how it could
be made more effective.

SHRI P.G. SEN: It is well known that
the Darjecling Tea is the best tea. From
reccnt newspaper reports, I find that the West
Bengal Government has asked for release
of two lakh acres which are now under tea
gardens, How far will this affect Darjeeling
tea which is the best tea produced?

SHRI B. R. BHAGAT: 1 have seen
that report in the Press but I am not now
in a position to say how it will affect
Darjeeling tea production.

Wt yomrat ¥ fgt #§ aoerd
WG ST
*1415, it Trerwy fawndd :
T e AT
ot AT ey WAl
&t Ty fag et

w1 fAfewwd T ag qow W
Fqr Wi fF e

(%) fadai & mw ¥ W@ gamaTal
¥ 7 w1 § wgt =y g fer §
frmram g ;

(7)) #r gFR #71 faax 97 gar-
aral § o f=dt F I wrow s
g ogi wt o fedt ¥ & o fear
T

" () T woeR w faE W
ZaTaTEt & 37 wfewrfal s saafa)

%1 fedt @ &1 § fom=t g 1 oy,
1961 ¥ 45 9% ¥ &7 @7 ; O}

(v) afe &, @ ¥ ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(%). While in a majority of Missions it is
now possible to deal with relatively simple
correspondence in Hindi, the transaction
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of officlal work in Hindi in Indian Missions
will not be possible till such time as the
availability of a larger number of personnel
who could express themselves in Hindi with
precision and fluency.

(c) and (d). Wherever possible, Hindi
classes are arranged in Missions and person-
nel have also been advised to take advantage
of the correspondence course inaugurated
by the Cemtral Hindi Directorate. As the
teaching of Hindi is a continuous process,
no fixed time limit can be set.

&t T wrey faumt ;. weasr W@
g, & A AN wgEE ¥ o
qgar g fF gt Togm gat @t #
WO ST dw & § v g fed
¥ dw w<¥ & a1 WA ¥ 7

sit gy ow fay © waTw-ow fg
¥ &

sit Trerew fauml © sege wEEy,
# 7ot wflRg & W WEar g A
T forr W WIS A § oy ordeY,
whe, &5 a1 sl =08 W, I
9 TA-TAgR W g A gl w7
sy fpar amar § ? afe g fear smar
& ot SEFT T FITw @ W@l ST A
# e st @ g ?

st gxr ore fag ;s WEiEw,
fa7 gesl & wrar et A afew
I WO WTAT § SAEF Wg wymA
AT TA-3ag 9t & war g #4ifs
agt o< fiedl w1 WO A & 1 HEOT At
@ oY g oAy € 1. (rEww). ..

ot vgeik Feg @R & srAem
T g 5 gwR woagw, Twafas,
sfafafa, wam @4, Sv-g9r7 4 qar
Fat w9 Al # Wy & Ay e
YT ¥ & fooig &Y aeg agi w9 W
F AT ¥ Aey § ar faRat wrer §
ey §—Fairg wq § swfe s /i
Ao g ar H ey § 7
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# gadt I qg wAwr wga g e
fag we fadmi ¥ w3 ard @faw
F WM & fau wdon # werwar @
wrEwE §, s a@ ¥ e
a1 St g wrEEw Y

Fafe-wrd v (W fod Tog)
wgt a% gfrae ofes afas s &
grT dawd & g4 g, 94% aK H
HET &Y QO AFETA & | " HATed o
A @ § e frdt g WY
& gfaar & oy arfe samET & ST
T fgrd o &% 1 gw waw fag WY
ggeraie § f gt agt & o) o=
T sast & wear w1 waisi # grav
¢, sam & fgt ¥ +¢ W% wrawwar
&t ot agt ghadu o ¥ 7% §

JgT a% ¥ A&7 gEw g fw
g www HAY A1 gER HATU o
TR gy fea wiar ¥ QWA E @
TgT T S AT WA EraT § JAT FW@ §—
R q@F G MG AAFET w A F
A @ & 9 IR i
fedtmat @& § @t fedt & O
St @ W ST ferdr-amr gy & ARl
g @ e T gaw # S oaman
sigan #, fora®r ¥ 99% 7% |

Wgi @F I m) & | F T e
T 99 §, WX 39 | & AT fAer
gEar fox Jdt =g ox gradwma
glrar st ¥ fema daaws@ § 1

SHRI 5. KANDAPPAN: Sir, even from a
mediocre Government like the Government
of India, we do mot expect this kind of a
measure, It is most shocking that where
it is not wanted, Hindi is being imposed.
1 would like to know from the Government
what is the purpose and what is the intention
of the Government in issuing a dmcnve to
the embassies that they shouldgo on i
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those countries and also in the instruction
issued by the Government that they should
have a specified dress to wear on ceremonial
occasions and all this kind of thing. I
would like to know wheiher it is the inten-
tion of the Government to project an image
abroad that Hindi is the onmly language in
India and Hindi represents the culture that is
the prevalent culture in India. If that is
the intention, we are totally opposed to it,
and it is most unfair for a polyglot and
multilingual country like ours. (Interruption).
We have got enough problems in the country
without Hindi and so let us not add to
them. We know the diplomatic bungling
of this Government and the incfficiency of
this Government to gear up the working of
our embassies.

MR. SPEAKER: You have asked the
question: whether it is the desire to project
the Hindi culture.

SHRI S. KANDAPPAN: In order to
sidetrack the people and to throw mud in
their cyes so as pot to see the diplomatic
bungling of this Government, the Govern-
meat, I feel, is indulging in this kind of
foolhardy venture. So, I would like to
know this. Instead of wasting our resources
like this and also giving a feeling to the
non-Hindi people in this country that their
culture is not being properly represented
abrcad, 1 would like to knuw from the
Government whether they will see to it
that they put the embassies in the job for
which they are intended.

SHRI DINESH SINGH: 1 eatirely
agree wilh the bon. Member that we should
not project any further conflict, and there-
fore, there is no question of our wanting Jo
impose Hindi. Obviously, if it is a ques-
tion of giving an impression to the world
as to what is the working language, then we
are gradually encouraging Hindi as the
working language. That is quite clear. I
would like to assure bhim that there is no
need for him to worry that we are imposing
Hindi as such.

SHRI S. KANDAPPAN: He is
alienating even the Indians who are living
abroad. He is side-tracking the issue.
The Embassies in Delhi, wheiher American

the use of Hindi in their day-1o-day a.d.minli—
tration and in their contact with the people in

or Russian, and the Ambassadors and
Attaches there try to learn the Indian
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languages and try to cultivate the people
here. That is diplomacy. But in our
Embassies abroad, instead of learning
the languages of those countries where our
Embassies are situated—German or French
or whatever it may be—you are trying to
impose your language. Naturally, the
consequence would be you are alienating
the people there and not cultivating them,
And also the Indians living abroad sp=ak
various languages like Bcngali, Tamil, etc.
Instead of cultivating them, you are trying
to scare them away.

st 1o Ao foardt : wouw  wWEEY,
mfeferas dUa W 0w AR W=
oY qrean g =+t A fF fedr wife-
fagw dquw g€ A a9 % Fw & gEl
qr & & fEt § QX o 7 Y og
AT IF WUET W WG-9I9 WA | 9%
1 ? 5@ gea ¥ wHrwEr et w1
AT g1 FT AT 9w gz §, & ot @
s aEn g I A frown ag
Teowr A #Y ot e e R
%m—mw sidt ® Sfer f@r &
TR TE g ?

WUAT 9 7 g fF s oA
forieda s@ 3w & i & oy 4,
w4t wife, ar fedY weg 2w &, dvag
SHEY A g A g get www W &
A WOt Wy # 3 § WX I giaem
gafaw & ar &1 w9 g Tyt F &
@t b & s s et ¥ s
g WX IEFT giaeaT wawt F gy ¢

@t fowm fag : ogt aw Afs w0

A § U WgIRd, WHT e A

ot g1, g T oy Afa § ad Afa
FTEH T FT @ &, 9N A o
&

agt @ qTgT T AT AW § gL
dofvry few e § A, # o fear
fig agt oY ZiaswT 1 Safediw et §
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IgTT T@HT wArfeE ITE @ v
& &1 fi=d @Y AT worume WA
AT Y, IAFT A_A AT V%A I HE
T Ag g )

SHRI D. N. TIWARI: I asked whether
instructions have been issued to our Em-

bassies to introduce Hindi along with
English.

wit ferm feg : gad wox fraret Y
FeT § 9 @ o F & fear gan

SHRI HEM BARUA:In view of the
fact that most of the Indian diplomats and
personnel working in our Missions abroad
do not know Hindi, what are the reasons on
account of which the Government are insisting
on the use of Hindi, although English is one
of the link languages adopted by this
Parliament?

SHRI DINESH SINGH: If the hom.
Member had followed the reply which my
colleague gave, he would not have these
doubts.

st wrgsww wew & oF @ aa
g sigm e fadat # ogl st
wqr FrgaTar g @ agh wnome fEd
R widr Al gewT sawr wrar
I AR FF & 1 78 ? 9 agt
IR AT H SEgI T & A7 T !
a1 Faa S ¥ w & ?

st e Fag : ST T g

& agt &Y wrar § 3 gW oA-uEE F W
L 4

SHRI H. N. MUKERIJEE: Sir, I can
understand the Government’s interest in
Hindi even though I do not appreciate its
somewhat mgssrd[y attitude towards the
other Indian languages. But how does the
Government reconcile its preoccupation with
the promotion of Hindi as a medium of
international intercourse with the idea
that we should have and must have--and
surely the Government also has said that

. our diplomatic services bave got to be

manned for as long & period a8 we can



25 Oral Answers
envisago by people who belong in a majority
to the non-Hindi-sp-aking areas and who
would be in the present dispensation at a
certain disadvantage because the use of
Hindi makes the po ition of a non-Hindi-
speaking person somewhat that of a second-
rate officer in the set-up—persons from non-
Hindi-speaking arcas ? How does Govern-
ment reconcile its preoccupation with Hindi
to a certain extent even in relation to
international affairs with its duty and res-
ponsibility of securing proper representa-
tion in the diplomatic sphere of our
country?

SHRI DINESH SINGH: The people

from non-Hindi-speaking area will suffer no .

disadvan'age  There is no attempt to
impose Hindi in any way in which there
will be any kind of disadvantage. I would
beg of the hon. Member to again read
the reply given by my colleague which makes
the point quite clear.

SHRI J. B. KRIPALANI: Sir, in no
Embassy any other language but English
is used. 'Why are they so much bothered
about it?

sit w{= fag watfiear : woaw 7@y,
# wrg fada w4 & ag S STEaT
g fr @ & orng ot @ fada
¥ 0¥ fraw gwig g ar feaw waad
q¥ gaTe wfadt & av s §5t av fady
woT ¥ WY & worar i fer gad
a7 %7 A fear g ?

it fodm fog : % Frfeo o0 & =g
Y wFar wWife g w1 fggw G
@R

wir fag witfar : w7

e g ot dfew v @ g e
giam s@ H a1

st fodw Fag : 87 w31 oW
feama =i war 31 ¥ o mfw
ﬁWTaﬁ'Wﬁﬂﬂ'féﬂfd 8, ot
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DR. M. SANTOSHAM: Sir, it is well
known that more than half of our popula.
tion abroad—in countries like Ceylon,
Burma, Malaysia and African countries—
are Tamilians. Therefore, I would like
to ask the Minister, why not give parity
to Tamil along with Hindi in those
missions?

MR. SPEAKER: What about Bengali,
Telugu and others?

SHRI 5. KANDAPPAN: When the
Prime Minister goes to C:ylon the Tamili-
ans there gather to hear her (Imierrup-
tion).,

SHRI DINESH SINGH: In areas
where we have people of Indiam origin
predominan'ly sp-aking Tamil, we try to
keep an officer in the Mission who under-
stands Tamil and can  discuss with them in
Tamil,

st qo We @il : weTw WERY,
H4Y wgey Fargh fv g w2 fE
&7 & uagy ¥ goar qfwg-ax 7= §
y&ga frar ar ? &t 7ar & & are AW
g fmt § sdaEr @ & fag
g ?

MR. SPEAKER: 1 thought Shri

Sondhi was particular in putting a question
in Hindi and not about the answer.

SHRI H. N. MUKERIEE: Sir, the
same question appears elsewhere indepen-
dently on the list today.

st fedwm fag : wsrer wdiea, &
Wit 5 g fors fear a1 f5 o gy
Aty & agt o smeEmiT gar §, ot
wiat # or smEg far ¢ Suwr W
SIS § A W1 S o g guw
& &Y AreT ¥ A FE § W Ia% fau
siftm sx ® § & auraens gw Iasr
vamw fgsr #§ €10

St oW gwag : figdr e o
e ¥  geT § R oY w9 3w A
YT a1ge & i H A e § owrr Y
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Aw § ok farfe gr dftalt X
wwfen & @1 % o g fFgw
T w T gu e et aife g e
A T AT EFTCAT TE Y A
graTEl ¥ A wed qw o fer W
PRI g8 & & fag g w1
fafewa waw 9o @Y § waar A ?

= fedm fag : sa@T T AL At
q faar 4m

WRITTEN ANSWERS TO QUESTIONS
WIS & wvaew ¥ W W iy

*1414. =it fao Iuﬁ!! )
Y AT
Y st feg :
St s A

#ar {AW-HT 7T ag q@T I
Fq7 wew fF

(%) 7ar ag aw & 5 smoflc & art
Heg o wa it daTd ww § e g
=t T ¥ GHY aT;

(@) afc #d, @ wad wet aw
ofada gar &;

(7) s@R @ AT F A # wF
Fqamei & @ wroi ¥ T F g
T FT AT 47 &; A

(7) =1 = Wi s wTOiR w
e &1 s g arar § ?

difrwerd wt (st fem feg) -
(*) ¥ (v). atfaag &7 71955 ag
ST # 4F fF g W SR T
AT TUAST & Usql F ¥ oF &
Hifaa IR T g AT I WTEAT-
g faamar & e sl & faag & So=t
feafa & wr€ afads & srar § 1
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W & fawrw & ant W aer
TYRT WTEI w1 Sfada

*1416, st WN SHTM QW ¥
a9\ w18 famway, 1968 & war-
TifFa 957 dear 5021 § IO ¥ FEEy
H g Tavy &7 w91 w49 fw

(F) ¥=g s 7 oy aan
FIT T FT I§ 1968-69 7 F1few
avorr & fog feaer i & & ;

(=) 37 s gu w= e
edt & arfes araamst § foao quf &
¥ faw Sudeq frar amrdwm ; w)

(n) afz ¥=z gro w=w frdt T
Fr arfas dferr & fae g fas 9oemw
T foar o @ & A oy T wEAR
#Y afgw Qror & fao g faw Soeew
FEHF T FAE ?

sqA w, s oafe we e
g wet (st g wiet)
() 21.70 ¥0% &% 1

(=) waw, AAIHE AT AIEAT |
(7) = 7 J=ar
qifeam g afis i
*1417. =Y SwTIEC Qe

sit feragmre et

T AFACAT AFHT A8 q@OA KT FAT
w4 fF :

(%) #mr o % df darfa
Farit § A1 A A sra gE g

(@) 7rag gw ¥ f5 ofeena 7
ARA Ty 9T oAt dfas Farfear
ar ufaw ¥7 s A § ; A%
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(%) afz gt, N w0 feafr w1 @
&or & faT wrea ara #ar garw ey e
wy?

sfecar st (sit &t fag) : ()
WK (§). wifeears &t @wexr dardr &
T ¥ wvrw § fwe qaew ¥ A
aguarar T8 gE @, T @ wWeAr
Hrarsl & qx aifeeart df afafafa
¥ dn ¥ o fady qfads & Afew §
qar g

(7) sor 7 Jzam

At & woer feg g gfaare

*1418, W e &S g : oE
afecet 7= 4 FaT &1 F97 w4 v

(F) ™ @ a5t & w D
armst ¥ g 9wC & gfaare oFE 1,
sREfmamidargua;

(@) war s 7 atw &t 3 fw
fasigy armeit ¥ ag gfaae #% s
fFr ¥; Wk

() afz gt, @ se%T Far ofam
R AR A v sar@r At wE @ 7

sfrear w=Rt (st @ Tag) : (F)
R (&), woAt g Al @
X ast & i v ¥ qFE T wrget

% miferw § 0 Pt & e, T

YHTF, eI AU M, §@ FYA I,
warfag vied Wk frwle | v o
wrgel ¥ fedw frewr g7 & Sw e
e s\ sl gra eRATe fe
wo wTgel ®Y g fRal Wt anfra €
1% & ¥ 79 &7 ¥ fry @Tel W)
sfral gra &F wigel %7 oF Al
7w g f&ar mar 4t wH A Y
AT ATHT R FA A 9F Y AW
g T ATl g wifeen ¥ ot
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arey fedr ot o g o ey g
ATITEY grO AT TC ¥, Wt sfwewr &
forg st Mo &

(7) &FR 7 ywd At w®
A9 W T e A awrd ®Y g7
femmrad gg, 1Y a7 A fada o
dar g1 o argdew & Rk wafaga
WTZET ¥ @T FF TE AT FE ¥
foT gear AT AR AT oI 9w
Ferr T &1

T i IETw wRar

1419, &t wgrery fag wreet @ v
AT HAT qg T@IA ¥ T FX R

(¥) w1 g ® wAdEr ¥
TETY STArT § s A f-
A" ¥ weqgT graedt sfedeT & war
¢ fora® s ar oy afe ¥ arsgiem
ITaT IETF FH AME X d4re fear
amar § ; Wi}

(=) afzx g, &1 ST AT F
aE A Ty afi Idw srEmr
wfys &3 & g ¥ Twww A s
Femarw  ?

ew WA, ww afe s e
aree wet (st gfRe i) ¢ (@)
At gl A & owim dwmfael X
(% ® W Ry dwaw daRed
Fr fiod v wegmeY # W forar o)
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Sbri Rabiadranath Tagore's Relics in
‘ East Pakistan )

1420. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to refer to replies given to Uns-
tarred Questions Nos. 3199 and 3288 on
the 4th Decomber, 1968 and state;—

(a) whether the attention of Pakistan
Government was drawn to the report pub-
lished in Sambad which gave details of
how Rabindra Nath's study room is being
used as a lavarory in Poet’s House, Kachari-
bari and how the objects of arts and other
valuable articles used by Tagore are being
damaged, misused and spoiled.

(b) where any contradiction of the
publish-d report was made by the Pakistan
Government;

(c) whether the Indian Deputy High
Commissioner has ever visited Shahjadpur
to sec whether Kacharibari of Tagore is
being maintained properly; and

(d) if not, whether Government will
ask the Deputy High Commissioner to
visit Kacharibari and also Silai“ah and
make a first hand report to Government
' regarding the condition of these houses for
placing before the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). This question was taken up with the
Pakistan Government, who stated that the
report was incorrect,

"(¢) Two officers of the Deputy High
Commission of India, Dacca wvisited
Kacharibari and reported that mone of its
rooms was being used as lavatory.

(d) Does not arise.
National Textile Corporation
®*1421. SHRI S.5. KOTHARI: Wil
the Minister of FOREIGN TRADE AND
SUPPLY b= pleased to state:
(a) whether it is a fact that a Corpora-

tion for the sick textile mills has been
established ;
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(b) if so, the quantum of funds made
available to it and in what form;

(c) the projected programme of opera-
tion of the Corporation during the next
two years ;

(d) whether it is proposed to provide
finance to sick mills for the rehabilitation
of old machinery; and

(e) if not, the reasons therefor?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT): () to (¢). The National Tex-
tile Corporation was registered on 1lst
April, 1968 with an authorised capital of
Rs. 10 crores. However, the Corporation
started with 2 modest provision of Rs. 1
crore made in the Budget for 1968-69. In
the Budget for 1969-70, a provision of Rs. 4
crores have been made for the Corporation.
50% of the amount would be given to
Corporation in the form of equity capital
and the balance as loan. To begin with,
the Corporation would restrict its activities
to the renovation and rehabilitation of the
sick mills which are entrusted to it by the
Government for management. Only such
mills would be taken over as wou'd, with
suitable reconstruction of capital s'ructure,
rationalisation of labour etc. be in a posi-
tion to grow into viable units. During the
year 1969-70, the Corporation propose to
undertake the management of about 7 to 8
mills. The programme for the year 1970-71
has not yet been decided.

Tmport of Ures and Salphar from Poland

*1422. SHRI MANIBHAI J. PATEL :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether a contrnct has been signed
between India and Poland for the import of
urea and sulphur ;

(b) if s0, the quantity of each commo-
dity to be imported and the wvalue thereof
scparately; and

(c) the main purpose for which urea
and sulphur are being imported?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK); (a) Yes, Sir. Two contracts, one
for import of Urea an the other for import
of Sulphur have been sigued by the State
Trading Corporation of India Ltd.

(b) About 100,000 tomnes of each
commodity has been purchased and the
total value of the purchases is likely to be
of the order of Rs. 10 crores.

(c) Sulphur is one of the basic raw
materials used in the manufacture of various
products like Sulphuric acid, Fertilisers,
Rayon, Pesticides, Paper and Sugar etc.

Urea, a nitrogenous fertiliser, is required
for use in agriculture,

Import Substitution Of Raw Materials Used
For Defence Purposes

*1423, SHR1 BAL RAJ MADHOK :
SHRI BENI SHANKER
SHARMA :
SHRI RANJIT SINGH :

Will the Minister of DEFENCE be
pleased to state;

(a) the steps taken for finding substitutes
for raw materials at present being imported
for defence purposes;

(b) the success achieved so far; and

{c) the time by which complete
import substitution is likely to be achieved in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): Besides the Research & Develop-
ment Organisaticn of the Ministry of Defcnce,
the Mational Laboratories and other Institu-
tions, and the inlustries both in the public
and private sectors are already engaged
in finding substitutes for raw materials.

2. As a result of the efforts so far made
a very large number of propellants, explosive
and pon-explosive materials ‘chemicals used
in ammunition, new and special steels'alloys,
semi-conductor materials, paints, varnishes,
fuels drugs, dyes and lubricants for spzcia-
lised use and textiles etc., have been
developed.
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3. The process of developing import
substitutes is a continuous ome. With
the modernisation of the Armed
Forces  whereby new and ‘more
sophisticated weapons and equipment are
being introduced, the work of finding import
substitu'es has to go on simultancously more
particularly where items are produced
indig-nously with imported know-how. It is,
therefore, not possible to indicate a deadline
io this regard,

Defeace College At Gorakhpar

*1424. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of DEFENCE
be pleased to state:

(2) whether there is any proposal under
consideration of Government to set up a
Defence College in Gorakhpur; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (2) No. Sir.

(b) Does not arise.

Trade Delegation from Italy

*1425. SHRI SITARAM KESRI:
SHRI VALMIKI CHAUDHARY:
SHRI A. SREEDHARAN:
SHRI P. C. ADICHAN:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is a fact that a delegation’
of businessmen from Italy visited India
recently;

(b) if so, the purpose of their visit;

(¢) whether the delegation had talks
with any of the representatives of Government
and

(d) if so, the outcome of the talks
held?

THE DEPUTY MINISTER IN THE
MTNISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
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SEWAK): (a) and (b) : A delegation of
Italian businessmen visited India in the
month of March, 1969 for exploring the
possibilities of increased trade exchanges
between the two couniries.

Writien Answers

() and (d). There was exchange of
ideas and information between the represent-
tives of the Government of India and the
visiting Italian trade delegation on various
trade and economic matters. These coverd
mainly the Government of India’s policy in
respect of foreign investment, the difficulties
encountered by Italian exporters to India
under Italian suppliers” credits, the need
to increase India’s exports to Italy and the
sectors where prospect existed for develop-
ing India's exports to Italy.

Bombay Branch Office of State Trading
Corporation

*1426. SHRI GADILINGANA GOWD :
Will the Minister ¢f FOREIGN TRADE
AND SUPPLY be pleased to state :

(2) whether it is a fact that the State
Trading Corporation have entered into an
agreemen! with a land'ord in Bombay for
locating its Branch Office in rented premises
for Rs. 32 lakhs for |0 years ;

(b) if so. whether it is also a fact that
the agreement is in contravention of ths
Rent Act in Maharashtra ;

(c) whether it was not possible for
Government to construct its own buil-
ding ;

(d) the details of the deal and the
reas'ns for accommodating th: office in
rented premises ; and

(¢) the steps being taken in this direc-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The State Trading Cor-
poraion has hired office accommodation
in Bombay for lozating itz offic: on a total
remt of Rs. 35.79 lakhs for 10 years from
1-7-1968.
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(b) The solicitors of the Corporation
in consultation with whom the draft tenancy
agreement with the landlords has been
made, have not pointed out any contraven-
tion of the Rent Control Act.

(¢) Government does not propose to
construct bui'dings for the use of Corpora-
tion. It wou'd not have been ecomomical
for th: Co-poration to construct its own
building, considering the very high ground
cost in Bombay and the small floor area
required by the S.T.C.

(d) A floor area of 15,294 sq. ft. has
been hired for a period of 10 years from
1-7-1968 for a total rental of Rs. 35.79
lakbhs, The details of the deal are still
under negotiation. Prior to taking over
this premises, the Corporation’s B mbay
office was located in two different
buildings resulting in great difficulty. In
the interest of efficient working of the
office, it was necessary to locate it in one
premises.

(¢) Does not arise.

17—Nation Committee on Immigration

*1427. SHRI JYOTIRMOY BASU :
Will the Minister of EXTERNAL AFFAIRS
be pleased 1o state :

(a) whether during a meeting of a
17—Nation Commirtee on Immigration set
up by the Commonwealth Prime Minister's
Conference held on the 10th and 1lth
January, 1969, Britain warned that “any
sudden extra flood of Asian immigrants
from East Africa would mean a cut-back
in immigration from other Commonwealth
areas™; and

(b) if so, the stand taken by the Indian
representatives on this issue at the Com-
mittee meeting 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
($HRI SURENDRA PAL SINGH): (a)
The proceedings of Committee on Citizen-
ship and1 Migration are confidential and
will oot be possible to give the details of
discussions. However a men'ion has been
made of the prablem in the communique
issued at the end of the Conference,
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(b) Our views with regard to Asians
from East African countries, holding Bri-
tish passports are well-known. We have
repeatedly emphasised that Britain should
take full respomsibility for British citizens
of Asian origin.

Indian Diplomats Coaversing in Language
of the Comntry of their Posting

*1428. SHRI D.N. PATODIA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the Spanish
Envoy in India, while presenting his creden-
tials, made a speech in Hindi ; and

(b) if so, how many of our envoys
know the language of the country to which
they are 'have been posted and how many
of them can coaverse in that language ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) A statement giving the names of
our Heads of Missions, their present assign-
ments, the languages known to them and
the countries in which they have served is
placed on the Table of the House. [Placed
in Library See. No. LT—962[169] The state-
ment lists only the career Heads of Missions,
as non-career Heads of Missions are general-
ly appointed from public life it is not always
possible to ensure knowledge of foreign
languages in such appcintments,

Repatriation of Indian Nationals Detained
In Barma

*1429. SHRIMATI JYOTSNA CHANDA:
Will the Minister of EXTERNAL AFFAIRS
be pleascd to state:

(a) the progress made so far in the
matter of securing rclease and repatriation
of the Indian nationals detained by the
Burmese Government for economic offences;

(b) whether it is a fact that some of
them are being tried by a ‘Tribunal
and if s0, at what siage the
proceedings stand in the cases of those per-
sons who are standing trial;
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(c) whether it is also a fact that
the some of the old persons under detention
trial are languishing in the Burmese Jails and
are not being provided adequate medical
attendance;

(d) if so, the steps which Government
propose to take to expadite their trial and
early repatriation; and

(¢) whether this subject was taken up
during the Prime Minister’s recent wvisit to
Rangoon and if not, the reasons therefor?

THE DEPUTY M'NISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a), (b),
(d) and (¢) : The question of the Indian
pationals held in detentiom by the Burmese
Government for alleged ecomomic off nces
was again taken up with the Burmese
authorities during our Prime Minister’s recent
visit to Burma, when the Burmese authorities
were apprised of our concern at the d:lay in
bringing the alleged off.nders to trial. The
Burmese agreed to have the pending cases
expedited. We have now been informed that
out of the 12 persons held for economic
off:nces, five have been brought up for
trial and seven are awaiting trial. Of the
former one has been acquitted, and one has
received a sentence of imprisonment.

(c¢) While it is a fact that there are some
aged pcrsons among the Indians detenus,
Government have no reason to believe that
they are being denied medical attention.

U. K.s Entry into Earopean Commoa
Market

*1430. SHRI R.K. BIRLA :
SHRI HIMATSINGKA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) what measures have been taken by
the Governmznt of India to promote and
safeguard our exports to the countries of the
European Common Market and their
associaied territories ;

(b) whether Government are aware of
the ‘inside l-oking' policy of the European
Common Market and the move to admit
Britain into the E.C.M.; and
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(c) the measures Government propose
to take in the event of Britain Joining the
Crmmon Market to safeguard our exports to
Britain?

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B.R. BHAGAT):
(a) The following measures have be~n taken
by the Government of India to promote
and safeguard our exports to the counries
of the European Common Market and their
associated territories :—

(1) Negotiations of trade agrcements
with the individual countries.

(2) Participation in trade fairs and
exhibitions held in these countries
and organisation of India Weeks to
show the range and quality of Indian
products.

(3) Sending of trade delegations and
sales teams to study the marketa-
bility of India*s products and to
conclude business contracts.

{4) Conducting of market surveys.

(5) Inviting trade delegations'purchase
teams from these countries to visit
India.

(6) Publicity for India’s products
through various publicity media.

(7) Setting up of Commercial Missions
of the Government of India.

(8) Opening of overseas offices by
Export Promotion Councils Com-
modity Boards as well as private
and public sector undertakings,

(9) Training of personnel from export
orien'ed sectors in India in the field
of trade promotion.

(10) Faciliating the setting up of indus-
tries abroad by the Indian entrepre-
neurs (in Africa).

(11) In the case of the Europcan Econo-
mic Community, as a recult of our
appronches to the Commission and
the Council of Ministers and the
members countries of the EEC as

APRIL 30, 1969

Written Answers 40
well as our efforts in GATT,
UNCTAD and other intermational
forums, valuable concessions for
India’s trade in items such as tea,
cashew kerncls, tropical spices, East

India Kips, Hand'oom textiles,
Mill-made cotlon textiles etc. have
been secured.

(b) The Government are aware of the
developments that are taking place in the
Communi'y, including the wvarious moves
made by the U.K. to join the Community
as a full member.

(c) The measures that the Government
of India would wish the Uni'ed Kingdom to
take in the event of her joining the Common
Market to safeguard India’s exports to the
United Kingdom have been explained in the
then Commerce Minister's statement to the
Lok Sabha on the 24th May, 1967.
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Progress in Demarcation of Rann of Kuich

#1432, SHRI B.K. DASCHOWDHURY:
Will the Minisier of EXTERNAL AFFAIRS
be pleased to state:

(a) the progress made in demarcating
the Raon of Kuuwch;

_(b) the time by which the demarcation
is likely to be completed;

(¢) when the mecting of the Surveyors
to finalise the setting up of pillars will be
held; and

(d) the total cost to be borne by India
in demarcating the Rann of Kutch?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH). (a)
to (c). The erection of pillars over a
length of 270 miles of the boundary was
completed on the 20th of April, 1969. The
Officers-in-Charge of the demarcaiion teams
of India and Pakistan are now finalising
arrangements for the preparation of strip
maps. These maps are expected to be
ready by the end of June, 1969.

(d) A provision of Rs. 13 lakhs was
made in the budget for the year 1968-69,
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and for the year 1969-70, a further sum of
Rs. 10 lakhs has b.en proposed. As all
the disbursements have not yet been made
and as some oth.r items of work still remain
to be completed the final figures of expendi-
ture will be known after some time.

Export Year

*1433. SHRI RAMACHANDRA J.
AMIN:
SHRI D.R. PARMAR:

SHR1 P.N. SOLANKI:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased 1o siate:

(a) whether the year 1969 is being treat-
ed as Export Year;

(b) whether publicity on wvast scale is
being given to this effect; and

(c) if so, the main features thereof?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) (a) and (b). No. Sir.

(c) Does not arise.

Visit of Chief of British General Staff

*1434. SHRI D.C. SHARMA: Wwill
the Minister of DEFENCE be pleased
to state:

(a) whether General Sir Geoffrey Baker,
Chief of the British General Staff, visited
India in the later half of February; 1969;

(b) if so, the purpose of his visit; and
(c) the outcome thereof?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) (a) o (c): G.n.ral
Sir Geoffrey Baker, Chi:f of the British
General S.wff, who was visiiing the Far East,
broke his journey en rowre to visit India
on the inviiaion of our Chief of .he Army
Swaff, The visit was a goodwill one and
provided an opportunity for exchange of
ideas.
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Help to Freedom Fighters of Angola

*1435. SHRI BHOGENDRA JHA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to
Starred Questi-n NMo. 735 on the 26th
March, 1969 and state:

(a) whether Government contemplate to
give recognition to the organisations con-
ducting liberation struggle in Angola;

(b) whether it is proposed to render
assistance of arms and other materials
requircd by the liberation fighters on a
regular basis; and

(c) if so, the details thereof and, if not,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). The Government of India have full
sympathy for the libcration struggles against
Portuguese colonialism in Angola. We have
given assistance in the form of medicines
and bandages for the treatment of sick and
wounded Angolan frecdom fighters at the
hospital run by the Government Revolu-
tionaire d" Angola en Exile (GRAE) in
Kinshasa. Governnent has also been giving
educational and traininy facilities to Angolan
studcnis. Mo military supplies have been
given. The question of recognition of
Governments in exile has not been arisen.

Indo-Taiwan Trade

*1436. SHRI HARDAYAL DEVGUN:
‘Wiil the Minister of FOREIGN TRADE
AND SUPPLY be plcased to state:

(a) the efforts Government have made
to promote the possibilities of trade between
India and the Republic of China (Taiwan)
in view of the increasing trade between the
two countries; and

(b) whether Government have any
plan to send a trade delegation on cfficial
or unofficial level to Taiwan for the pro-
motion of trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
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SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) While the Government of
India do not recognise the Taiwan regime,
exporters in India—including the public
Sector Undertakings, are free to trade with
their coun'erparts in Taiwan. Export
opportunities in Taiwan which come to the
notice of the Government of India, are publi-
cised through the Export Promotion
Coungils etc. O:her facilities available for
exports from India, are applicable to exports
to Taiwan also.
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(b) No, Sir.

Master Plan for Atomic Power for Northern
Sanrashtra and Kutch

*1437. SHRI SRIRAJ MEGHRAJJI
DHRANGADHRA: Will the PRIME
MINISTER be pleased to state:

(a) whether during the Sir Visveswaraya
Lectures held recently in Jaipur, the Direc-
tor of the Atomic Energy Commission
recommended a Rs. 600 crore Master Plan
for Northern Saurashtra and Kutch;

(b) whether any atomic power station
is envisaged in this Plan; and

(c) the steps taken by Governmeat to
carry out a feasibility report?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINIS-
TER OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) In the course of the Sir
Visveswaraya lectures, the Director, Bhabha
Atomic Research Centre, did not make anmy
such specific recommendations. He talked
generally of the potential of agro-industrial
complexes based on ‘nuclear power, and
mention=d some of the findings of a study
group which had occasion to examine the
possibility of such a complex in the Northern
Saurashira region.

(%) No, Sir.

(¢) In 1967, the Atomic Energy
Commission sct op a Working Group to
carry out feasibility studics for setting up
Agro—Industrial Complexes around large
sizcd nuclear power s:ations. The Working
Group has submitted a preliminary report,
which is under scruuny.
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Parchase of B. Twill Bags

*1438. SHRI MADHU LIMAYE:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to siate:

(a) whether M's. Alok Jain and Ram-
nath Goenka have offered 10 sell their stocks
of B. Twills at Rs. 199 per hundred bags;

(b) if so, the quantities they have agreed
to sell to Governmeny;

(¢) the proportion of the quantity
offered to the towal Government and semi-
Government requirement;

(d) whether the offer is conditional on
the State Trading Corporation Govern-
ment making available to these manufaciures
raw jute imported at Rs. 40 50 per maund
when the price was Rs. 70 or more when
control was imposed on B. Twills; and

(¢) whether the offer is conditioned on
Government purchasing from them large
quantities of uncontrolled varieties of jute

bags?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI BR.
BHAGAT): (a) No, Sir.

(b) to (¢). Do mot arise.
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Indo-Pak meet on Kutch Award

*1440. SHRI R. BARUA:
SHRIVISHWA NATH PANDY:
SHRI N.R. LASKAR:
SHRI CHENGALARAYA
NAIDU.
SHRI V. NARASIMHA RAO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that talks
between the representatives of Pakistan and
India regarding Kutch Award were beld
in Delhi recently;

(b) if so, the subjects discussed; and
(c) the decisions arrived at?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a)
Yes, Sir.

(b) and (c). Matters relating to the
implementation of the Award and certain
differences which had arisen in its interpreta-
tion were discussed. Mu.uaily satisfactory
solutions were arrived al on these poimis.

Tea Gardens in Assam

8105. SHRI BABURAO PATEL: Will the
Minister of FORE/.GN TRADE AND
SUPPLY be pleased 1o state:

(a) the oumber of tea plantations in
Assam, Indian and Foreign owned, with
total acres under cultivation and the quantity
and value of tea produced annually smce
1966-67 ;

() the amount of Assam tea exported
annually since 1966-67 with amount of
foreign exchange cammed so far ;

(c) whether it is a fact that the tea
planiation indusiry in Assam is virtually on
the point of collapse due to falling prices,
loss of international markets, heavy taxation
and neglect of replantation ;
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(d) whether itisalso a fact that the
Assam Government have submitted a memo-
randum to the Central Government to set
up a Tea Corporation to take over the tea
plantations and make them economically
productive by fresh investments and if so,
the salient features thereof; and

(¢) the decision taken by Government
threon and if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) A statement is laid on the
Table of the House. [Placed in Library. See
No. LT—964/69]

(b) About 58.5% of tea production
in Assam is exported. No separate figure
for forcign exchan ge carned by Assam tea is
available.

() No, Sir.

(d) and (e). The Government of Assam
has suggested the setting up of a Corporation
on the lines of National Textile Corporation
to take over closed tea gardems. This is
being looked into.

Emergency Commissioned Officers

8106. SHRI BABURAO PATEL:
Will the MINISTER OF DEFENCE be
pleased to state:

(a) the total number of unemployed
Emergency Commissioned Officers and the
reasons for demobbing them;

(b) the total amount spent by Govern-
ment on the training of an average
officer;

(c) the number of Short Semvice Comm-
issioned Officers recruited by the Army
annually during the last three years; and

(d) whether Government will consider a
scheme of absorbing unempolyed officers and,
if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.R.
KRISHNA): (a) 871 as on 31-3-69 (exclud-
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ing 70 released) on disciplipary grounds and
378 resigned or rcleased as non optees for
permancnt commissions). The reasons for
release of Emergency Commissioned Officer
have been given in reply to part (b) of
Question No. 8389 answered in the Lok
Sabha on 24-4-1968.

(b) The average expenditure -incurred
by the Government on the training of an
Emergency Commissioned Officer was Rs.
4,500.00.

(©) 1966 603
1967 ... 755
1968 . 1041

(d) Government are fully alive to the
problem of rehabilitation of released
Emergency Commissioned Officers and have
taken various steps to solve it. The Hon'ble
Member's attention is invited to the reply
given to Unstarred Question No. 2281 answer-
ed in the Lok Sabha on the 27th November,
1968.

Accumulation of Low-Grade Tobacco im
Andhra Pradesh

8107. SHRI BABURAO PATEL: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the quantity and value of low-grade
tobacco that has accumulated in Andhra
Pradesh this year with reasons for accumu-
lation;

(b) whether the State Trading Corpora-
tion is likely to take over this tobacco and
if so to what extent;

(c) whether the State Trading Corpora-
tion propose to barter the tobacco with
chemicals from Spain and if so, the names
of chemicals proposed to be imported;
and

(d) the quantity and value of tobacco
high-grade and low-grade, exported during
the last 3 years and the names of countries to
which exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
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SEWAK): (a) As pcr the latest estimates,
abtout 10 milli n kilograms of lower grades
of tobacco worth about Rs 1.8 crores have
accumulated from the previous years. This
has beon due to a disproporiicnale increass

in the preduction of these grades and their
reduced offiake abroad last year,

(b) No, Sir.

(c) One barter deal for Rs. 1.50 crores

for export of tobacco of 1968 and previous
crops has beecn approv.d. liems lo be import-
ed will be permissible types or pharmaceu-
tical intermediates or technical grades of
agro-ch=micals.

(d) A statement is laid on the Table
of tke Home. [ Placed in Library. See No.
LT—965(69 ]

Export of Rail Wagons to U.S.S.R.

B108. SHRI BABURAO PATEL : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that decpite a
protocol signed in the year 1968 by Govern.
ment with the US.SR. for the supply of
2,000 rail wagons b:ginning fiom 1969 not
a single wagon has yet becn exported till
now and if so, reasons for the d:lay;

(b) whether it is a fact that U.S.5.R. has
refused to buy the wagons at our price even
though they were specially designed for
Russian requirements; and

(c) the amount of loss which is likely
to be incurred if U.S.S.R. refuced to honour
the purchase agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). A protocol was signed
by the State Trading Corporatien of India
Ltd. with V/O Machino-import of USSR on
13th March, 1968, envisaging the supply of
rail wagons from India to USSR. Since the
wrgons werc to conform to Soviet specifica-
tions, a detailcd study of all Soviet
documentation was made and further talks
h:lped by the STC with the Soviet organisa-
tion concerncd for agreement on techmical
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matters. Based on this agreement, STC
made a commercial offer in September, 1968,
Discussions on various aspects of this offer
have since becn going on between the two
sides and n-gotiations are still in pregress.

Issue of Import Licences for Capital
Goods

8109. SHRI S.M. SOLANKI: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the total value of import licences
issued in the years 1967 and 1968 in respect
of capital goods and consumer gsods in
Gujarat State; and

(b} the wvalue of unutilized import
licences in respact of capital and consumer
goods, respectively?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). The information is
not available as statistics of import lic.nces
are maintained for the country asa whole
and not state-wise or rcgion-wise,

Extradition of Tejas

8110. SHRI P.N. SOLANKI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that a child has
been born to Dr. Dharma Teja's wile in
Costa Rica;

(b) whether this would entitle Shrimati
and Dr. Teja the citizenship of Costa Rica;
and

(c) what would be the position of the
Government of India regarding the extradi-
tion proceedings?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government of India are aware of the fact
that Dr. Teja’s wife-has had a' child bor
to her in Costa Rica. -
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(b) and (). Government of India’s
request for the extradition of Dr. Teja and
Mrs. Teja is pending before the Supreme
Court of Costa Rica for their advisory
opinion. As such it is not possible at this
stage for the Government of India to give
their assessment.

Plan Allocation for Uttar Pradesh

8111. SHRI N.R. DEOGHARE: Will
the PRIME MINISTER be pleased to
state:

(a) whether Government’s attention has
been drawn towards news-item appoaring in
the Indian Express of the 31st March, 1969
regarding the statement of th: Uttar Pradesh
Planning Minister that his State has been
ignored in the Plan allocations; and

(b) if so, the reaction of Government
thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir. The Uttar Pra-
desh Planning Minister desired an increase
in Central assistance.

(b) The entire amount of Central
assistance has been distributed on the basis
of the formula agreed upon by the N.D.C,
Committee of Chief Minister; it is not there-
fore possible at this stage to increase
allocations to individual States.

Indian Statistical Institute, Calcutta

B112. SHRI N.R. DEOGHARE:
SHRI V. NARASIMHA RAO:

Will the PRIME MINISTER be pleased
1o state:

(a) whether it is a fact that the state of
affairs in the Indian Statistical [Institute,
Caicutta, has been far from happy one and
Government have been paying large amounts
of grant without any evaluation of the work
done by the Institute;

(b) if s0, the reasons for such a state of
affairs in the Institute and the amount

APRIL 30, 1969

52

of grants given without evaluvation of the
work done by it; and

Written Answers

(c) the action Government propose to
take in this connection?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMAT! INDIRA
GANDHI): (a) to (c). The Indian Statis-
tical Institute Review Committee appointed
by Government in February, 1966, made a
number of recommendations to improve the
organisation and working of the Institute.
Decisions on most of these recommendations
have been taken and are being implemented.
The questions of evaluating the work relating
to National Sample Survey has been examin-
ed in detail and it has been found that
a quantitative evaluation is not feasible. The
grants have therefore been given on the basis
of actual expenditure but subject to checks,
conirols and audit. The Public Accounts
Commiitee has also made cerfain observa-
tions and recommendations in its 59th report
which was laid before Parliameat on
24-1969. The report is under consider-
ation.

Manufactore of Marine Engines

8113. SHRI N.R. DEOGHARE: Will
the Minister of DEFENCE be pleased
to state:

(a) whether therc is any proposal under
consideration to manufacture marine engines
in India;

(b) if so, the details thereof; and
(c) if not, the reasoms therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) and (b). The Government
approved on 31-3-1967 a project to establish
the manufacture of Marine Diesel Engines
ranging from 390 to 27,600 H.P. in collabo-
ration with M s. M.A.N, of West Germany,
The capital cost of the project is Rs. 363
lakhs. At full production, the rated capacity
of the plant for various types of engines is
6 (Numbers) of high-powered engines, 60
(Nos) medium engines and 100 low-powered
engincs. The project is at prescat in the
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construction phase and the main factory
building is d to ke completed next
mon‘h. Imporied machinsry and equip-
ment is expected to be available for
installation in July/August, 1969. The assemb-
ly work is expected 10 be commenccd in
October, 1969 and the first engine is expected
to be ready before end December, 1969.

(¢) Does not arise.

Armed Forces Medical College, Poona

8115. SHRI P.N. SOLANKI: Will the
Ministers of DEFENCE be pleased 1o
state:

(a) the seales of pay and rates of non-
praciising allowance admissible to the
Civilian Professors, Read:rs and Lecturers
of the Armed Forces M:dical College,

VAISAKHA 30, 1891 (S4KA)

Written Answers 54
Poona vis-a-vis the scales of pay and non-
practising allowance admissible to the
teaching staff of the corresponding categorics
of the Medical College located at Delhi,
Simla and Goa;

(b) the reasoms for th: wvariations in
the scales of pay and rates of non-practising
allowance paid to the civilian teaching staff
of the Ahmed Forces M:dical College,
Poona; and

(c) the action his Ministry propose to
take to remove the discriminatory treatment
moted out to the civilian teaching staff of
the Armed Forces Medical College, Poona?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) The scales
of pay and ra'es of non-practising allowance
are as follows:—

Armed Forces Medical College
Poona.

Maulana Azad Medical College, Delhi,

Professors

Rs. 1100-50-1400 plus NPA
at 259 of pay.

Rs. 1300-60-1600-100-1800 plus NPA at
509 subject to & maximum of Rs. 600 -.

Readers

Rs. 570-30-600-35-670-EB-35-
950 plus NPA at 259, of piy
subject to & minimum of Rs.
150 p.m.

Rs. 600-40-1000-EB-50-1300 plur Rs. 100
as special pay plus NPA at 509, subject
to a maximum of Rs. 600.

Lectwrers

The category of Lecturers does
not exist.

Rs. 600-40-1000-EB-50-1300 plus NPA at
509 subject to a maximum of Rs.
600;-.

The information in respect of teaching
staff of Medical Colleg:s at Simla and Goa
are pot readily available.

(b) and (c). When the Armed Forces
Medical College was established, it was
decided that the scales of pay of the teach-
ing posts should b: the same as for
comparable posts in Maulana Azad Medical
College, Delhi as the qualifications and
experience for the posts in both the institu-
tions were identical at that time, Since

July, 1955, however, the teaching posts in
the Maulana Azad Medical College are
included in the Central Health Service with
wider service liability etc., and this explains
the present difference in comparison with
the posts, in the Armed Forces Medical
Collego, as the case regarding pay and non-
practising allowance of the teaching staff of
the Armed Forces Medical College, Poona,
vis-a-vis those allowed in Maulana Azad
Medical College, Delhi, is under considera-
tion.



55 Written Answers

Export of Machine Tools during
Fourth Plan

8116. DR. SUSHILA NAYAR: Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether there is any proposal ‘under
consideration to boost the export of machine
tools during the Fourth Five Year Plan;

(b) if so, the main features thereof;
and

(c) the foreign exchange likely to be
earned as a result thereof? '

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY  (SHRI CHOWDHARY RAM
SEWAK): (2) and (b). Government have
taken the following steps to promote export
of Machine Tools:—

(i) Import replenishment is allowed
at 209 of the f.0.b, value.

Cash assistance is allowed at 209
.of the f.o.b. value and an addi-
lional 59 if exports during the
year 1969-70 are higher by 1249
over the exports of 1967-68 or 59
over those of 1968-69.

(ii)

Indigenous irom and steel for
fabrication of export product is
allowed at international prices.

i)

(iv) Facilities for market surveys,
delegations and sales teams, over-
seas publicity, participation in
exhibitions etc. are provided
through the Engineering Export
Promotion Council.

Apart from the above a proposal of the
Indian Machine Tools Association for under-
taking promotional measures like participa-
tion in specialised fairs and exhibitions,
delegations to and from Machine Tool
Markets abroad, survey of export markets,
production of catalogue etc. has been
considered by the Government and assistance
has been approved in principle subject to
specific proposals: being approved by the
Government.
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(c) Itis too early to make an assess-
ment of exports resulting from the special
promotional measures. However, as against
the present annual level of exports of
Machine Tools of about Rs. 1.85 crores,
exports by the end of the 4th Plan are
expected to rise to Rs. 7.5 crores.

Production of Cotton Textiles

8117. SHRI SHRI CHAND GOYAL:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(2) whether the production of Cotton
textiles has increased in the current year;

(b) il so, to what extent; and

(c) the steps taken by Government to
step up the production?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) As compared to April-December,
1967, the production of cotton y=ar and
cloth during April-Decemb:zr, 1968 has
increased by 4.939 and 6.919% respectively.

i¢) The following measures have been
taken with a view to stimulating demand
and imparting a healthier tone to the
industry:—

(i) On the basis of an interim Report
of the Working Group appointed by the
Reserve Bank of India under the Chairman-
ship of the Textile Commissioner the Reserve
Bank of India has issued instructions to the
commercial banks in regard to the lower-
ing of margins on hypothecation and
pledge advances and térm-loans granted by
banks, with a view to providing additional
credit accommodation to the textile mills
which deserve such belp.

(ii) Certain items of higher-medium,
fine and superfine varieties of cloth have
been ‘decontrolied; the obligation to produce
controlled cloth has been reduced from 40%
of production to 25%; 29 increase has been
allowed in the price of controlled cloth
except grey dhoties and sarees, counter-
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balanced by the reduction in excise duties;
and a scheme for- payment of incentives to
the mills in lieu of their obligation to pro-
duce controlled cloth has been introZuced.

(iii) A special additional rebate on the
sale of hand'oom cloth for a period of three
months was allowed.

(iv) Loans of Rs. 50 lakhs and 15 lakhs
have be-n sanctioned to the Governments
of Tamil Nadu and Andhra Pradesh for
re-loaning to Apex Co-operative Societies
to enable the latter to stock yarn (and
cloth in the case of Tamil Nadu), with a
view to relieving the mills of their extra
stock of year. .

(v) A scheme for retention of stocks of
cotton yarn of the South Indian Mills by
the Sowhern India Millowners® Association
and the Tamil Nad Millownzrs" Association
by raising funds from the State Bank of
India against guarantees of the Government
for the margin money has been sanctioned.

(vi) In the Budget proposals for 1969-70
it has been proposed to include cotton
textile industry in Schedule V of the Income-
tax Act for the purpose of the development
rebate and certain concessions in the excise
duty on cotton cloth and yarn have also
beew announced.

Art Silk Weaving Units In Gujarat

8118, SHRI R.K. AMIN: Will the
Minis'er of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that art silk wea-
ving units in Gujarat State are in difficulties;

(b) if o, whether itis due to rise in
prices of art silk by spinners who have
acquired monopoly; and

() if not, the reasons therefor and
the steps taken by Government to ameliorate
their conditions?

THE DEPUTY MINISTER IN THE
MIN'STRY OF FORE!GN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c), The art silk industry in
Gujarat and other areas of the coun'ry had
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represented against the monopolistic tenden-
cies of a few spinners who had pushed up the
prices of viscose filament yarn. The Tariff
Commission who were already enquiring inlo
the cost structure of the man-made fibre in-
dustry were asked to submit an interim report
viscose filament yamn prices. The interim
report of the Tariff Commission has just
been received and is under examination.

Textile Mills taken over by National
Textile Corporation

SHRI P.M. SAYEED
SHRI MANIBHAI J. PATEL

B119.

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the number and names of the sick
and closed textile mills taken over by the
Mational Textile Corporation during the year
1967-68 and 1968 69;

(b) the names of those sick and closed
textile mills which could not be taken over
by the Corporation during the above period
and the reasons therefor;

(c) whether the salaries of labourers
are being paid regularly in these mills;
and

(d) if not, the action taken by Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) The New Maneckchock Spg.
and Weaving Mills Co. Lid., Ahmedabad was
taken over by the Government in February,
1969. The Gujarat Staie Textile Corpora-
tion, which has been appointed as Authorised
Controller, will be given financial assistance
by the National Textile Corporation in the
running of the mill.

(b) to (d) The National Textile Cor-
poration is not excepted to 1ake over all sick
and closed textile miils. Only such of the as
can be mills under the Government manage-
ment expected to become viable, with the
investment of limited funds, within a reason-
able period of time, would be managed by the
Corporation. However, list showing the
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pames of closed textile mills as at the end of
March, 1969 is laid on the Table of the

House, [Placed In Library. See No. LT—
966,69 ]
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Poona Cantoanment Board

u:!./ SHRI GEORGE FERNANDES:
Will the Minister of DEFENCE be pleased
to state:

(a) whether he has received copies of
the resolutions adopted by the Poona Can-
tonment Board on the 6th November, 1968
regarding sanction of building applications;

(b) if so, the comtents of the resolu-
tions; and

(¢) the action proposed to be taken
thereon?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes, Sir.

(b) The Cantonment Board expressed
its dissatisfaction that its views with regard
to the decisions of the Civil Area Committee
were not accepted.

() The decision of the competent
authority was in order and the pasition has
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been explained to the Vice-Presideat of the
Poona Cantonment Board.
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8126, SHRI 5.5. KOTHARI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that due to
desert terrain, special problems have arisen
with regard 10 the defence of the Indo-
Pak. border on the Rajasthan side;

(b) ifso, the measures taken to over-
come those problems;

(c) whether the borders

patrolled; and

are being
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(d) whether efforts are being made to
build satisfactory border roais and improve
the conumunications system in the arca?

THE MINISTER OF DEFENCE (SHRI1
SWARAN SINGH): (a) and (b). The equip-
ment and training of our troops take in'o
account the types of terrain, including
desert terrain, in which they may have to

opergte.

(¢) Yes, Sir, by the Border Security
Force.

(d) Yes, Sir.

Iodian Trade Delegation to Jordan

8127. SHRI BK. DASHCHOW-
DHURY:
SHRI CHENGALRAYA
NAIDU:

SHRI N.R. LASKAR:
SHRI ONKAR LAL BERWA:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether an Indian Trade dclegation
visited Jordan for trade talks recently;

(b) if so, the persons included in the
delcgations from both the countries; and

{c) the outcome of the talks held?

THE DEPUTY MINISTER IN THE

'MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) The Indian Delegation was led by
the Director of Foreign Trade in the Minis-
try of Foreign Trade and Supp'y, and includ-
ed the represem'atives of the Ministry of
Fmance and the State Trading Corporation
and our Cha-ge d* Affairs in Amman. On
the Jordan side, the Delegation was led by
th: Chief, Intcrnarional Trade Section, Minis-
try of National Ecolomy, ani included the
represen*atives of the Czntral Bank of Jordan,
Jordan Phospha'e Mines Company and
Chambers of Commerce and Inifustry in
Jordan.

(c) The two delegations signed the
Annual Trad: Arrangement for the year 1969,
Under this Arrangement, India will  import
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rock phosphate valued at Rs. 315 lakhs
from Jordan and export goods worth Rs. 378
lakhs to Jordan during the calendar year
1969.
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Institute of Strategic Studies, London

8129. SHRI S.85. KOTHARI: Will
the Minister of DEFENCE be pleased
to state;
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(a) whether it is a fact that Iodia isa
pacticipant in the Institute of Strategic
Studies, London;

(b) if so, the nature of such collabora-
tion; and

(c) the efforts being made to take
advantage of the wvaluable studies made by
the Institute?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Ministry
of Defence is not a member of the Institution
of Strategic Studies, Lond

(b) Does not arise.

(c) The Institute does not deal with any
classified material and its publications are
based on open sources of information. The
Institute is heavily oriented towards Euro-
pean-Atlantic securily problems and its
interest in other areas of the world is limit-
ed. However, copies of publications of the
Institute of Strategic Studies, London are
obtain=d by the various Defence Organisa-
tions for study.

Export of Electrical Engineering Products
to Kuwait

8130. SHRI SITARAM KESRI: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that Kuwait has
decided to import eclectrical engineering
products from India;

(b) if so, the main items that will be
imported by Kuwait; and

(€) the total value thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). Kuwait has shown
increasing interest in the import of electrical
equipment from India, such as electric fans
and spares, wires and cables, transmission line
towers, transformers, components, conductors,
fluorescent tubss and fittings and other
electrical accessories. The value of orders
on hand for electrical equipment is reported
to be of the order of Rs. 3.7 crores,
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Losns to Jute Mills

"8131. SHRI SITARAM KESRI: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the number of applications for the
grant of loans received by Government from
diffctent Jute Mills during the years 196768
and 1968-69;

(b) the total amount of assistance sought
for by these Mills; and

(ﬁ) the extent to which Government
help=d them to tide over their financial
difficulties?

- THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (1) to (¢c). Loan assistance to
jute mills for modernisation ‘diversification
is being given through the Industrial Finance
Corporation of India. The Corporation
received 23 applications in 1968-69 for loans
totalling Rs. 1105.83 lakhs. 12 applications
for a total loan of Rs. 495.50 lakhs have
been approved and sanctioned. Disburse-
ments will bz made shortly. There were no
applications in 1967-68.

Price of Rayon Yarn

8132. SHRI SITARAM KESRI:
SHRI RAGHUBIR
SHASTRI
SHRI N.R. LASKAR:
SHRI CHENGALRAYA NAIDU:

SINGH

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state;

(a) whether any agreement between
spinners and weavers on the price of rayon
yarn has been arrived at;

(b) if so, the details thereof;

(<) if not, the reasons thersfor;

(d) whether the dispate

affect production of mylon
country; and

is likely to
yam in the

(€) if 50, the steps being taken to settle
the - dispute?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) No, Sir.

(b) Does not arise.

(c) The spinners have not agreed to
the. reduction of the prices of cellulosic
filament yam as was demanded by the
weavers. They are awaiting the recom-
mendations of the Tarff Commission ia
this regard.

(d) No, Sir.
(e) Does not arise.
Profit earned by State Trading Corporation

8133, SHRI K. LAKKAPPA:
SHRI YASHPAL SINGH:
SHRI JYOTIRMOY BASU:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(@) the tolal amount of business done
by the State Trading Corporation during the
last three years, year-wise;

(b) the total amount of profit eamnsd
by the Corporation during the same period,
year-wise; and

(c) the main articles upor&d from, and
imported into, India during this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). The total amount
of business done by the Siate Trading Cor-
poration and the net profit during the last
three years are given below :—

Year Total business done Net Profit
(Rs, in crores)
1965-66 61.55 1.59
1966-67 101.48 0.87
1967-68 141.23 231

Figures for 1968-69 are not yet available.

(©) A statement is laid on the Table
of the House. [Placed in Library. See Na.
LT—1967;69].
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Measures to promote Export of Jute Goods

B8134. SHRI JYOTIRMOY BASU: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state the measures
fiscal as well as others, taken by Govem-
meat so far since 1956-67 to improve the
export trade in Jute goods and with what
rosult?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): A siatement is laid on the Table of
the House. Exports of jute goods rose from
877,400 tonnes in 1956-57 to 950,200
tonnes in 1964-65. Since then, however,
exports have suffered a set-back owing to
fluctuations in the crop pattern, comp:tition
from Pakistan and emergence of synthetics.
Exports of carpet backing cloth have, how-
ever, been stepped up considerably.

Statement

Measures taken to promote export of jute
goods

(1) All efforts are being made, by
providing the necessary inputs, so
as to increase the production and
yield of the requircd quality and
quantity of jute within the country.

The industry took up a massive
programme of modemnisation and
rehabilitation of the spinning and
preparatory sections in the mills.
The spinning and preparatory
sections have by and large been
modernised and the industry’s
standard looms are being fed by
modern spindles on single shift and
carpet backing looms on triple shift
basis. Government also granted
loan assistance for the purpose
through the National Industrial
Development Corporation.

@

Considerable attention was devoted
to research into new wuses of jute
goods. A new bleaching process
has been developed and is being

3)
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commercially exploited in the deco-
rative fabrics field.

(4) In order to cater to the increasing
demand of the tufted carpet industry,
juté mills have installed 5248 broad
looms for production of carpet
backing cloth which is entirely ex-
ported.

(5) Export of jute goods has been
brought uader compulsory pre-ship-
meat inspection scheme. Procedure
for settlement of quality claims has
been simplified.

(6) Export dutics which were levied on
jute goods at the time of devaluation
of the Rupee have since been reduced
as below:

Hessian (other than carpet backing and
specialities)—Reduced from Rs. 900/~ per
tonne to Rs. 200 per tonme.

Carpet Backing—Reduced from Rs. 900, -
per tonne to Rs. 600 per tonne,

Specialities—Reduced from Rs. 900/~ per
tonne to NIL.

Sacking (other than wool packs)—Reduced
from Rs. 600/- per tonme to Rs. 150 per
tonne.

Wool Packs—Reduced from Rs. 600,-
per tonne to NIL.

Cotton Bagging—Reduced from Rs. 600, -
par tonne to NIL.

and

from

Jute Canvas, tarpauline webbings
manufactures thereof—Reduced
Rs. 900/- to Rs. 500/- per tonne.

Jute Yarn (other than specialities) twine,
rape and others not otherwise specified—
Reduced from Rs. 600/- per tonne to
Rs. 150/~ per tonne.

(T It has been decided to accord priority
treatment to the jute industry for
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purposes of Development Rebate
under Schedule V to the Income Tax
Act.

(8) Loan assistance is being given to

" jute mills for modemnisation diversi-
ficaion  through the Industrial
Finance Corporation of India.

(9) Considerable progress has been
achieved in the indigenous manufac-
turr of a wide range of jute mill
machinery and spare parts required
by the jute mills.

(10) The research efforts of the industry
and the promotional activities are
being assisted financially from the
Marketing Development Fund.

Civilian Employees of Armed Forces
Headquarters

8135. SHRI GADILINGANA GOWD:
Will the MINISTER OF DEFENCE be
pleased to state;

(a) whether it is a fact that most of the
civilian emp'oyees of Armed Forces Head-
quarters who joined diff.rent Departments/
Minis ries on having becn appointed with
proper permission, have not so far been
granted the benefit of service for purposes of
pension leave, etc,

(b) whether it is also a fact that their
General Providont Fund Accounts are also
lying unaccounted for in the Accounts
Departments of the Armed Forces Head-
. quarters;

(c) if so, the names of such emplovees
with their details who were relieved during
the period a from 1966-67 and 1967-68;
and

(d) the steps being taken to regularise
their services in accordance with the instruc-
tions of the Ministry of Home Affairs?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (d). Civil
Departments Ministries, to which civilian
emp'oy2cs of Armed Forces Headquarters
are appoin'ed, cecids the extent to which
service rendered by Defence civilians in
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Armed Forces Headquarters, will be counted
for leave, pension etc, The transfer of the
employees is also notified to the Con-
troller of D.fence Accounts, who is
expected to tramsfer the Provident Fund
accounts to the Civil Accounts authorities
concerned. The information asked for now
pertains to persons who are employees of
other  Departments ‘Ministries and will,
therefore, be available with them.

Extension of Palam Renway

8136. SHRI B.K. DASCHOWDHURY:
Will the MINISTER OF DEFENCE be
pleased to state:

(8) whether any differences are going
on between his Ministry and the Dzpartment
of Civil Aviation over the extension ef
Palam runway;

(b) if so, the reasons therefor; and

(c) the steps Government propose to
take in the matter?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No, Sir.

(b) and (c). Do not arise.
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Indians Affected by Immigration and
Trade Laws in African Couatries

£140. SHRI BENI SHANKER
SHARMA:
SHRI RANJIT SINGH:
SHRI HARDAYAL DEVGUN:
SHRI D.C. SHARMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) how many Indians have been affect-
ed by the new immigration and trade laws
in African countries;

(b) how many of them have had to
leave Africa due to legal stringencies;

(c) the number of those who have come
over to India so far; and

(d) the action taken to rehabilitate
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The exact number of persons of Indian
origin who have been affected by the Immi-
gration and trade laws of the African
countries is not known. With a few excep-
tions, the people of Indian origin who have
been affected by these restrictions in the
African countries are British passport holders
and not Indian nationals.
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(b) The number of persons who had to
leave Africa due to Jegal stringencies is not
known.

(c) About 10,000 persons of Indian
origin came from East Africa to India for
permanent settlement during the last one
year.

(d) The Government of India have been
giving, on humanitarian and compassionate
grounds, such facilities as are possible to
pers-ns of Indian origin who are compelled
to leave the countries of their domicile.
These facilities include duty free import of
jewellery and personal effects upto a value
of Rs. 16,000, plus stock in trade, upto the
value of Rs. 16,000 and one personal car
per family which has been in the actual use
of the migrant. Stock in trade in excess of
the above limit is allowed entry without any
Import Licence or Customs Clearance
Permit but on payment of duty. The Govern-
ment also permit the migrants to tran fer
all their funds to India through authorized
channels. The State Government of Gujarat
has also been providing some facilities 1o
the migrants who belong to that State.

Radio Isotopes

8141. SHRI D.C. SHARMA: Will
the PRIME MINISTER be pleased to
state:

(a) whether India has made good pro-
gress in radio isotopes at the Bhabha Atomic
Research Centre and has siandardised 55
radio pharmaceuticals urgently needed to
save lives;

(b) if so, what is their production at’
present;

(c) how much of it is utilized in the
country; and

(d) what quantity is being exported and
to which countries?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir. The Bhabha
Atomic Research Centre produces and sup-
plies 54 radio pharmaceuticals for diagnostic-
and therapeutic use in medicine.
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(b) The value of production at present
is Rs. 12.00 lakhs approximately.

(¢) and (d). During the period January-
December, 1968, approximately 13,000 con-
- signments of radio pharmaceuticals valued at
Rs. 5.50 lakhs were supplied to medical
and rescarch wusers, both
abroad. Out of these, 2000 consignments
valued at Rs. 1.00 lakh were exported to
Australia, Burma, Denmark, France, Hong
Kong, Sweden, Thailand and U.AR.
Because of decay of the activity of radio
pharmaceuticals, the sale value is less than
the value when produced.

Indian Traders asked to move out from
Nakura, Eenya

8142, SHRI D.N. PATODIA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that according
to a Reuter message, more Asian traders
operating in the busiest streets of Kenya's
farming capital of Nakura have heen asked
to make way for Africans; )

(b) if so, hcw the measure has affected
the Indian businessmen there ; and

(¢) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. )

(b) and (c). So far as the Government
are aware no trade or industry belonging to
Indian nationalshas been taken away. The
persons affected or likely to be affected are
British Passport holders and it is the
responsibility of the Government of the
U.K. to safeguard iheir interests.

Export of Gur
‘8143, SHRI D.N. PATODIA: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that the Govern-
ment of Andhra Pradesh have suggested to
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the Central Government for the export of
surplus gur to foreign countries;

(b) if so, the particulars of the sugges-
tion made by the State Government; and

the

(¢) whether matter has

considered?

been

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) and (c). Due to increased produc-
tion of Gur in the State and consequent
steep fall in its prices which are unremunera-
tive to farmers, the Government of Andhra
Pradesh have requested the Government
of India to explore the possibilities of
export of Gur to foreign countries. Accord-
ingly, our missions in Singapore, Burma,
Ceylon and the Middle East and African
countries are being addressed to investigate
the possibilities of import of Gur from India
in*o the countries under their jurisdiction
and furnish to us an early report in this
Tespect.

Letters received by Prime Minister from
M.Ps. during 1968-69

8144, SHRI DEVEN SEN:
SHRI ONKAR LAL BERWA:
SHRI KIKAR SINGH:

Will the PRIME MINISTER be pleased
to state:

(a) the number of letters received by
her from M.Ps. during 1968-69;

(b) how many of them have so far been
replied to and the number of letters not yet
replied;

(c) the number of lelters - received in
Hindi and English separately;

(d) whether it is a faci that once a
Minister is transferred frem a particular
Ministry, M.Ps. do mot receive the reply
of their letters from the suceessor - Minister;
and

(¢) if so, steps proposed to bz taken in
the matter?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) to (c). A large number of
letters are received by the Prime Minister
from Members of Parliament. Many of
them have to be referred to the various
Mipistries concegned. Hence it is nat
possible to indicate the pracise number,
break-up or the position about th:ir dis-
‘posal. However, all of them naturally

receive attention. Efforts are made 10 -

acknowlecge them and to send fuller replies
where these are called for. Those coms
munications which are referred to other
Ministrizs for appropriate attention, are
expected to be replied to by the Ministers
concerned.

(d) and (¢). No such complaint appears
to have come to the Prime Minister’s notice.
However, appropriate action om all such
communications is expected 1o be taken by
the Minister concerned with the subject
matter.

Suspeasion of Indo-Nepal Border Talks

8145. SHRI D.N. PATODIA:
SHRI CHENGALRAYA
NAIDU;
SHRI R. BARUA:
SHRI N.R. LASKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state: ..

-.(a) whether the Indo-Nepal talks om
border dispute hawe been suspended at the
instance of the Gowrnmc_nt of _Ne_pal; R

(b) if so, the reasons therefor; and
(c) when it is likely to be resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (2) The
QGovernment of Nepal has made no such
request,  Talks on Susta are to be held
on 2Th April, 1969, at Vilmikinegar.

(#) and (c). Do not arise,
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Nuclear Weapons for lndian Navy

8146. SHRI R. BARUA: Will the
Minister of DEFENCE be pleased to state:

(a) whether the scheme of providing
latest nuclear weapons for Navy has been
implemented; and

(b) if so, when. the Navyis likely to
get modern weapons and how far the Naval
forces have been strengthened?

THE MINISTER OF DEFENCE (SHR1
SWARAN S.NGH): (a) and (b). Plans for
strengthening and modernising the Navy
are already under way, even though there
is no provision therein for the introduction
of nuclear weapons.

Countries visited by Prime Minister
daring 1967-68

8147. SHR1 D.R. PARMAR:
SHR1 RAMACHANDRA
J. AMIN:
SHRI P.N. SOLANKI:

Will the PRIME MINISTER bz pleased
to state:

@ the number of countries visited by
her during 1967-68; and

(b) the total amount paid to the staff
who accompanied her during < the above
tours?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINSTER
OF PLANNING (SHRIMATI INDRA
GANDHI): (a) Sewven countries were

(b) A sum of Rs. 17,400.93 was paid to
the staff- by way of T.A D.A., including
the daily allowances drawn from owuwr Mis- -
sipny abroad.

8143. SHRI GUNANAND THAKUR:
SHRI A. SREEDHARAN:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased .to siate:

(8) whether Government have received
representations fiom ceriain concerns for the
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reintroduction of the “Staple Fibre Control
Order” for distribution of viscose staple fibre;
and

(b)
thereto?

if so, the reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir.

(b) The supply position of viscose
staple fibre is satisfactory and no statutory
distribution control is considered necessary
at present.

National Sample Sorvey

8149. SHRI S.8. KOTHARIL: Wil
the PRIME MINISTER be pleased to
state:

(a) whether any period of stay at one
place has been fixed for the Supzrinten-
dents, Assistant Directors and Deputy
Directors of the National Sample Survey ;

(b) if so, the period of stay and, if not
the reason therefor;

(c) the number of persons in each of
the categories referred to in (a) above, who
have stayed at New Delhi, (including Head-
quarters) for the last more than five years;
and

(d) thereasons for continuing them at
one station for such longer period in each
cage?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) and (d). Transfer and posting of
officers are made with reference to adminis-
trative requirements and their suitability and
fitness for particular assignments,

() Deputy Director 1

Assistant Director 1
Superintendents 6
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Trade with Republic of China

8150, SHRI HARDAYAL DEVGUN:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether there are any restrictions
on trade between India and the Republic of
China, Taiwan;

(b) if so, the details of these restrictions;
and

(c) the value of various imports from
and exports to Taiwan during the year 1968-
697

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) No. Sir,

(b) Does not arise.

() A statement showing our exports
to and imports from Taiwam during 1968-69
(April-December) is enclosed.

Statement

India's Exports to Taiwan during
April-December, 1968

(Value—Rs. Lakhs)

Sl Commodities Value
No.
1. Other crude minerals 14
2. Iron ore & concentrates 4
3. Iron & steel scrap 28
4. Crude vegetable materials
n.es. 6
5. Mineral Manufacturing
n.e.s. 24
6. Ingots and other primary
forms of Iron and Steel Bl
7. Angles, bars, Rods eic. of
Iron & Steel 26
8. Rails and Railway Track
concentration materials of
fron and steel. 8
9. Mfg. of metals, n.e.s. 1

Total of Exports (including 194.0
others)
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Imports from Taiwan
(Value—Rs. lakhs)

Sl Commodities Yalue

No.
1. Spices 0.4
2. Crude vegetable materials 1.0
3. Chemical elements & com-

pounds 0.2
4. Other fixed vegetable oils 0.3
5. Essential Oils, perfume &

flavour materials 7.3
6. Plastic materials regenerated

cellulose and artificial resins. 14

Toral of Imports 10.6
Allocation of Powerlooms to U.P.
B151. SHRI VISHWANATH PANDEY:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the number of powerlooms allotted
to Uttar Pradesh in the Fourth Five Year
Plan;

(b) when such allotment was made;

(c) the procedure laid down for issuing
Texmarks;

(d) the number of applications received
by Government through the Uttar Pradesh
Government for grant of Texmarks;

() whether complaints from the indivi-
duals, who applied for licences for power.
looms stating that their applications for
Texmarks were not accepted, have been
received by Government; and

(h if so, the action proposed to be
taken by Governmeat in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) 10,300.

(b) 2nd June, 1966.

() A statement is laid on the Table
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(d) 2,250 applications for 6,705 cotton
powerlooms and 596 art-silk powerlooms.

(¢) No, Sir.
() Does not arise.
Bhartiya Vayu Sena

8152. SHRI D.R. PARMAR:
SHRI A. SREEDHARAN:
SHRI RAMACHANDRA J. AMIN:
SHRI P.N. SOLANKI:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it has been decided that
the script in Hindi ‘BHARTIYA VAYU
SENA’ will not now be linked with the
Indian Air Force and that it will be known
as INDIAN AR FORCE in future; and

(b) if so, on whose advice this dicision
was taken?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) The guest-
ion of adoption of the Hindi equivalent of
‘Indian Air Force' is under the consideration
of Government.

(b) Doss not arise.

Conference of Representatives of Cantonment
Boards beld at Kirkee

8153. SHRI RAMAVATAR SHASTRI:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the confer-
ence of the representatives of people and the
Members of the Cantooment Boards im
the country beld at Kirkee in the month of
January last has demand:d from Government
immediate withdrawal of the Command
letter No. 13044 MLC, dated the 18th
January, 1963 and :ho Government of India
letters Nos. 3044/9, MIC, dated the 11th June,
1966, 3390/V,LC-3, dated the 1st May, 1967
and 2;‘.-‘;'!.0’6‘:‘-2702 D (Cantts), dated the
23rd March, 1968; 4

(b) if so, the contents of the letter; and
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the reaction of Government there-

THE MINISTER OF DEFENCE (SHRI1
SWARAN SINGH): (a) Yes, Sir. The
letters of 11th June 1966 and 1st May 1967
arg, however, Command letters.

(by These letters periain to the proce-
dure to be adopte in respect of applications
for construction, sub-division etc., in respect
of old-grant holdings.

(¢} As the communications were desig-
ped to assist orderly development and also
ensure a proper return to the consolidated/
cantonment funds, it is not proposed to
modify the same.

Exporting Industrial Units

8154. SHRI RAM AVTAR SHARMA:
will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the number of industrial units that
fulfilled their export obligations during 1968-
69;

(b) the number of umits which could
pot fulfil their export obligations during the
above period; and
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(c) the reasoms for which these umits
could not meet their obligations?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) 46 units.

(b) 226 units.

(¢) The information is not available.

Purchase of Manganese Ore by M.M.T.C.

8155. SHRI SRADHAKAR SUPAKAR:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the total quantity of manganese ore
purchased by the Minerals and Metals
Trading Corporation during each of the last
three years; and

(b) how much of the above was purchas-
ed directly from the mine owners?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). Total quantity of
manganese ore purchased by Minerals and
Metals Trading Corporation annually during
the last three years and the quantity purchas-
ed directly from the mine-owners during the
same fis indicated below:

Year Total quantity purchased by Quantity purchased
M M.T.C. directly from mine
owners
L}
(In lakh tonnes) (In lakh tonnes)
1966 B.73 7.98
1967 829 8.29
1968 318 3.15
T Land scquired for Alrport at () whether itisa fact that an airport

Bihata near Paima

8156. SHRI ARMAVATAR SHASTRI:
will the Minister of DEFENCE be pleased
] ?tlle:

has been built for defence purposes at
Bihata near Patna;

(b) if so, the names of. villages and
persons whose land was acquired for the
purpose;
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(c) whether it is also a fact-that there
are mango, Mahua, Tar and Dates trees
outside the enclosed land which are still
owned by the farmers;

85

(d) whether it is also a fact that farmers
have demanded compensation for these trees
many a time; and

(¢) if so, the action taken or proposed
to be taken by Government in this regard?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) Yes, Sir.

(b) The names of the villages are being
ascertained and a statement will be placed
on the Table of the House. As regards the
names of persons whose lands have been
acquired, the results likely to be achieved by
collecting the information will not be com-
mensurate with the effort involved.

(c) No record is maintained of the
trees which are in private lands outside the
airfield.

(d) and (¢). Since the assessment of
compensation had been already subject to.
two judicial proceedings by an Arbitrator
and the High Court, the payment of addi-
tional compensation for the trees dogs not
arise.

Allotment of a Plot for sale of Manipar
Handloom Products in New Delhi

§157. SHRI M. MAGHACHANDRA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether the Government of Manipur
have taken possession of the plot of land
at the Strand Road, New Delhi made avail-
able to them for the sale of the State’s
handloom products in New Delhi;

(b) the reasons for the delay in opening
the Stall at the said plot?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). The Government

of Manipur has been recently allotted a plot:

on Irwin Road, New Delhi for -construction
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of their Emporium building on the condi-
tion that the conmstruction of the buikling

is completed within 2 years. from thedtlr.
of allotment.

Fixation of Prices of Commodities for

Exports
8158. SHRI R.K. BIRLA: Will the
Mipister of FOREIGN TRADE AND

SUPPLY be pleased to state;

(a) the names of commodities whose
export prices have teen fixed by Govern-
ment;

(b) whether it is a fact that these prices
have been fixed for commodities both in the
public and privale sectors; and

(c) the extent of incentives being given
for the export of these commodities and in
what form?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) While no specific export
price has been fixed for any Commodity,
minimum export prices have been fixed by
Government in the case of:

(i) ‘Double Drawn® human hair,

(ii) Waste human hair commonly known
as ‘Tukus’ (i.e. human hair of 3° and
below),

(ii#) Unmanufactured tobacco,
(iv) Shellac, and
(v) Bome grades of mica.

In the case of itom ore Goan origin,
minimom - export price is fixed by the
Government of Goa, Daman and Diu in
consnltation with the Government of India.

(b) The minimum export prices fixed
for different commodities are applicable on
all exports, from both public and private
seclors.

(c) In- the m of unmanufactured
tobacco, import replenishment upto 39, of
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the f.o.b. value of export is allowed for
import of packing material, redrying
machine and other equipment. No incen-
tives are allowed against the export of any
other items mentioned in part. (a) of the
reply.

Purchase of Jute Bags

8159. _SHRI MADHU LIMAYE: Will
the Minister of FOREIGN TRADE. AND
SUPPLY be pleased to state:

(a) what were the total purchases in terms
of bales and value of different varieties of
jute bags on Government and Semi-Govern-
ment account in the last three years (month-
wise figures for the last three years);

(b) what is the raw jute content/con-
sumption per hundred bags of different varie-
ties of jute bags; and

(c) what were the rates per hundred bags
of these various varieties pald by Govern-
ment and Semi-Government institutions dur-
ing this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDARY RAM
SEWAK): (a) and (c). Statements are laid
on the Table of the House, [Placed in
Library. See No. LT—969,69]

(b) The raw jute content consumption
per 100 bags of different varieties of jute
bags is as under:—

(i) Standard ‘B’ Twill

Bags 44"x26" 103.12 Kgs.
(i) Non-standard ‘B’
Twill bags 31°x22° 61.20 Kgs.

(iii) DW Flour bags 40"x28" 83.16 Kgs.

(iv) Standard ‘A’ Twill

bags (2 md. size) 122.65 Kgs.
44'x26}°

(v) Standard ‘A’ Twill

© bags (1 md. size) 83.62 Kgs.

wsy
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(vi) Heavy Cees
bags 40"x264" 109.31 Kgs.

(vii) ‘L’ Twill bags 44"x26}" 122.65 Kgs.
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Export of Ebmdi Goods to US.SR.

8161. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is a fact that India exports
Khadi goods to the USSR;

(b) if so, the total quantity exported
during the last three years and the eamings
therefrom; and
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(c) If not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) No, Sir,

(b) Does not arise,

(c) There has been mo demand from
USSR for supply of Indian khadi goods.

Garden Reach Workshop Lid.

g162. SHRIJYOTIRMOY BASU: Will
the Minister of DEFENCE bc pleased to
slate:

(a) the present position of work-load of
Garden Reach Workshop Ltd., Calcutta; and

(b) the details of outstanding orders of
West Bengal Government if any?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
M'SHRA): (a) At present the Garden Reach
Workshops Ltd., Calcutta have got orders
worth Rs. 19.90 crores.

(b) The following orders worth Rs.
80,000 of the West Bengal Government are
outstanding:—

(i) 4 Nos. 25 feet Storm Boats Rs. 44,000

(ii) Spare parts for the pumps Rs. 36,000

Purchase of Industrial Produce

8163. SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state the
quantity and value of different items of
industrial produce purchased from sources
in cifferent States from 1965 to 1968 years-
wise and State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): Quantity-wise statistics of indus-
trial products purchased from different
States are not maintained. Btatistics of the
value of orders for different items purchased
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are sent to the Library of Parliament. The
Directory of Government purchases for
1967-68 is under print and will be supplied
to the Library in due course. However,
a statement of the value of orders placed
by the Directorate General of Supplies and
Disposals on suppliers located in the
different States for the years 1965-66; 1966-67
and 1967-68 is laid on the Table of the
House [Placed in Library, See No.LT—
970/69]
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Tents Supplied by a Dethl Firm

8165. SHRI BHOGENDRA JHA:
Will the Minister of DEFENCE be pleased
to siate:

(a) whether it is a fact that a Delhi
firm got orders for the supply of 180 Ib.
inner fly in March, 1968;

(b) whether the tents supplied by the
Delhi firm were worth Rs. 1 crore;

() whether the tents were found to be
of inferior quality and are lying unused at
the C.0.D. Kanpur;

(d) if so, whether any inquiry has been
made and responsibility fixed; and

(¢) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGHj): (a) to (e). Against
an order for the supply of 32,360 tents,
180 Ibs Mk ITT Flies Inner, at a cost of
over Rs. 1 crore, 27,233 tents were delivered
and accepted till the end of March, 1969.
Some of the quantities accepted are under
deviation without price reduction for
tolerance within working limits and some
under deviation with price redaction ranging
from }% to 4%. The question whether
there has been any irregularity in acceptance
is being looked into.

National Sample Survey

8166. SHRI 5.C. SAMANTA: Will the
PRIME MINISTER be pleased to refer to
the reply given to Unstarred Question No:
5127 on the 2nd April, 1969, and state:

(a) whether it is a fact that the
Accountant General, Central Revenues, New
Delhi, has raised an objection to the exer-
cise of some administrative and financial
powers by the Deputy Director while hold-
ing charge as Chief Direc'or, National
Sample Survey and also held it as being in
violation of the delegation of Financial
Powers Rules;

(b) if so, the nature thereof; and

(¢) the action proposed to be taken in
he matter;
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (c). Th: Accountant
General, Central Revenuss has sought a
clarification from the Chief Director,
National Sample Survey, regarding declara-
tion of a Dzputy Director in the Directorate
as Head of Office by another Deputy
Director holding the current charge of the
duties -of the Chief Director. Chief
Director, National Sample Survey, has
since supplied the nccessary clarification to
the Accountant General, Central Revenues.
In case any objection is raised by the Acco-
untant Genzral, the matter will be examined
further in accordamce with the relevant
rules and instructions.

Raising of Departmental Quota for
Promotion to Assistant Executive
Engiveers in MLE.S.

8167. SHRI S.D. SOMASUNDARAM:
Will the Minister of DEFENCE be pleased
to state:

{(a) whether it is a fact that his Minis-
try had accepted the proposal to raise the
departmental quota for promotion to the
rank of Assistant Executive Engineers in
the Military Engineering Service from
10 to 25 per cent as early as February,
1968; and

(b) if so, the reasons for the delay in
implementing the same and the probable
date by which the above will be given
effect to?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) The increase in
the departmental quota was notified in
February, 1969,

(b) Does not arise.

Import of Gas Cylinders

8168. SHRI S.5S. KOTHARI: Will the
Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether itisa fact that there is
idle capacity in industrial gases industry
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because of inedequate allocation of foreign
exchange for the import of empty gas
cylinders in the country;

(b) if so. the reasons for which Govern-
meat do not allocate more forzign exchange
the import of such cylinders;

(c) the number and value of outstand-
ing applications for the import licences in
respect thereof;

(d) the amount of foreign exchange
which Governmeat propose to allocate for
the imp>rt of machinsry for creating new
capacity for the manufacture of industrial

gases; and

(e} the reasons for which a ban has not
been imposed on the creation of mew capa-
city for the manufacture of industrial gases,
when there is considerable idle capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK): (a) No, Sir.

(b) Does oot arise.

() 56 applications for import of gas
cylinders valuing Rs. 7.12 crores are pend-
ing with Import Trade Control Organisation.

(d) The foreign exchange requirements
to fill the gap between the demand and
supply from the capacity already licenced is
estimated to be Rs. 500 lakhs during the
Fourth Plan period. Actual allocation of
foreign exchange will depend on availability
of resources.

(¢) Ban on creation of mew capacity,
for manufacture of major industrial gases
has not been imposed because of the

difficulty in transport over long distances.

Imports Through State Trading Corporation

8169. SHRI TULSIDAS DASAPPA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is & fact that more items
have been added to the list of commodities
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the import of which will be canalised through
the State Trading Corporation; and

(b) if so, whether Government propose
to lay a copy of the list of commodities
which will be imported through the State
Trading Corporation on the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yes, Sir. In the Import
Policy for 1969-70, six more items have been |,
added to the list of commodities the import
of which will be canalised through the State
Trding Corporation.

(b) The items which, according to the
present import policy, have been canalised
through the State Trading Corporation, are
the following:—

1. Sodium Nitrite
2. Copra

3. Mutton Tallow
4. Soylbm il
5. Palm Oil

6. 35 mm Raw Stock (whether black or
white or colour) excluding sound
negative

7. Nylon yarn and thread other than
industrial nylon yarn

8. X-Ray Films
9. Rock phosphate, Mineral phosphate
10. Ssdium Nitrate (Chilean Nitrate)

11. Muriate of Potash (Potassiom Chio-
ride other than industrial grade)

12. Sulphate of potash
13. Sulphate of ammonia
14. Corkwood

15. Wool raw and wool tops including
wool waste, shoddy wool and wool-
len rags

16. All synthetic mnoo-cellulose fibres
including polyester fibre. -
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Orientation of India’s Policy towards Tibet

8170. SHRI TULSIDAS DASAPPA:
SHRI Y.5. KUSHWAH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the newly set up Parliamen-
tary Group for Tibet has urged Government
for a new orientation to the country's Tibet
policy; and

(b)
thereto?

if so, the reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERMNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government are aware that a few Members
of Parliament heve decided to form a group
for Tibet and have urged for a new orienta-
tion of policy towards Tibet.

(b) Government consider that India’s
policy vis-a-vis Tibet, which has been made
clear to Parliament on several occasions,

does not need any change in the present
circumstances.

Expenditure on International
Trade Fuirs

8171. SHRI TULSIDAS DASAPPA

SHRI MUHAMMAD SHERIFF:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to siate the total
expenditure incurred by Government on
Indian pavilions at the New York World
Fair in 1964 and Expo. 67 in Montreal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): The expenditure incurred by
Government on Indian pavilions at New
York World Fair in 1964-65 and Expo. 67
in Montreal is as under:—

In Indian In Foreign
currency Exchange
Rs. Rs.
1. New York
World's Fair
1964-65 28,41,926 1,22,09,763
2. Expo. 67 at
Montreal  28,48,391 1,91,81,322
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Misase of Import Licences

8172, SHRI MUHAMMAD SHERIFF:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state;

(a) whether there has been a loss of
foreign exchange of over Rs. 1.5 crores
resulting from over-invoicing of the value of
impord skins and hides sometime back;

(b) whether there has been misuse of
import licences granted by Government
under the export promotion scheme; and

(c) if so, the steps Government pro-
pose to take to avoid such recurrences and
and to stop misuse of imporie licences?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). Cerain cases of
misuse of import licences granted under the
Export promotion Scheme for hides and skins
have come to the notice of the Government
and they are uader investigation.

() The following steps have been taken
by the Government to stop misuse of import
licences issued under the Export Promotion
Schemes.

(i) The provision for import lincence
for twice the import content of the
exported producted and the facility
of transferbility allowed under the
Export Promotion Schemes have
been withdrawn.

(ii) The mnew policy for registered
exporters allows imports only up to
the extent of import replenishment
to actual users.

(iii) The merchant exporters have to
nominate Actual Users for obtaining
licences against their exports.

(iv) Licences are granted only for the
import of items which are actually
required by the Actual Users for the

manufacture of exported product or
its components.

All cases of misutilisation or other
violations of Import Control Regulations
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are reported to the Enforcement  Section in
the Import & Export Trade Coatrol Organi-
sation for further necessary action under the
penal provisions of the Imports & Exports
Con'rol Act. Depending on the gravity of
the offence, departmental action by way of
department from obtaining import li

and allotmenr of imported materials and ‘or
prosecution after investigition by the Central
Bureau of Investigation is taken.
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Tarapore Atomic Power Station

8176. SHRI MUHAMMAD SHERIFF:
SHRI V. NARASIMHA RAO:
SHRI D.C. SHARMA:

Will the PRIME MINISTER be pleased
to state:

(a) whether India’s first atomic power
station at Tarapor ¢ has started trial produc-
tion of power;

(b) if so, how long this trial period is
likely to continue; and

(c) when the regular production of
power is so start?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) The trial period is likely to continue
1ill the end of May 1969,

(c) Power on a continuous basis is
expected to bz available on the expiry of the
trial period.

Issac Swu group of Naga hostiles
8177. SHRI P. C. ADICHAN:
SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Issac Swu group of
Naga hostiles, who bad entered Nagaland
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with Chinese arms and training has been
completely liquidated;

(b) if so, the number of hostiles round-
¢d up or killed in this connection; and

(c) the pature and extent of arms and
documents seizud in the process?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c). According
to the latest information available, 92 out
of about 140 p-rsons comprising Issac Swu’s
gang have been captured. 5 were killed in
encounters with our Security Forces, 102
weapons carricd by this gang have been
captured. These include 62 mm mortars,
7.62 mm LMGs, 7.62 mm rifles, .303 rifles,
sub machine guns, rocket launchers and
pistols, apart from large quantities of
ammunition. Most of the weapons and
ammunition are of Chinese crigin. The
remaining members of the gang have broken
into smail groups as a result of the pressure
exeried by the Security Forces and are being
pursued.

Manufacture of Readymade Garments in
Nepal

8178. SHRI HIMATSINGKA: Will the
Minis'er of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether Government’s attention has
been drawn to the reports that the Indian
synthetic textile industry is deeply concerned
over the reports that manufacturers in Nepal
have lately taken to makigg ready-made
garments which would find their way by
smuggling into India in order to circumvent
the provisicns of the Bhagat agreement
aimed at preven'ing the smuggling of syn-
thetic fibre fabrics into India and curbing
on the exports of synthetic fabrics to India;
and

(b) if so, Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI' CHOWDHARY RAM
SEWAK): (8) and (b). There are at present
po restrictions on import into India of
readymade garments manufactured in N pal.
As such, the question of smuggling does not
arise, Mo representation from the Industry
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in India has been received by the Ministry
of Forelgn Trade and Supply om this
subject.
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Bailding of Passenger Ships in
Mazagon Dock

8179. SHRI HIMATS'NGKA:
SHRI S. K. TAPURIAH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Mazagon
started building passenger ships;

Dock has

(b) if so, the reasons for diversion of
its capacity to civil side when the demand
for naval ships is still too large;

(c) the special features of the passenger
ships to be built at the said docks; and

(d) the estimated annual production of
such ships at that Dock?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA): (a) Muzigon Dock Ltd. has
underta en the construction of two Passenger-
cum-Cargo ships.

(b) This will not affect the building of
naval ships. This order has been accep'ed
for optimum utilisation of the shipbuilding
capacity.

(¢) These are luxury passenger ships
fully air-coaditioned of 10,000 tons GRT.
and will be used on international roures,
Those have been designed by Mazagon Dock
incorporating Indian decor.

(d) Tt is estimated that the first vessel
will be delivered by end-January, 1972 and
the second vessel by April, 1974. Apart from
the order for these two vessels the Yard does
not have a programme at present for regular
production of such vessels.

Production of Coffes

8180. SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:

Will the Minister of FOREIGN TRADE
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AND BUPPLY be pleased to state:

(8) whether it is a fact that the produc-
tion of coffec in the World is far ahead of
the demand;

(b) if so, the extent to which itisin
excess of the de:r!and;

(c) the steps being taken by Government
to ensure sufficient exports of coff e with a
view to allowing continued development of
the coffee industry in the country; and

(d) whether any special incentives are
being given to that industry with a view to
enable it to face tough competition in the
world market?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) During the past three years,
the production of coffee in the world has
been less than the demand. However, there
has be:.n carry over of large stocks from
previou® years production.

(b) The availability of surplus co ffee at
the end of year 1968-69 is estimated at
27,90,960 tonnes.

(c) India is a party to the International
Coffec Agreement. The exports to quota
countries are governed by the quota al'otted
each year, For exporis {0 nco-queta
countries, provision is made in the Trade
Agreements.

(d) The Government of India is provid-
ing funds to ths Coffee Board for financing
the various schemes for increasing the effici-
ency of coffee production by channelling
the required supplies and services to the
producers, in the form of long-term and
short-term loans, equipment and machinery
on hire purchase terms, and seed coffee of
approved strains. Technical advice and
guidance through demonstraticn plots and
trial p'ots established in selected estates, is
also provided through the agency of the
Coffee Board.

Change in Present Working Hours

8181. SHRI P.M. SAYEED: Will the
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Minister of DEFENCE be pleased to state:

(a) whether itis a fact there is a pro-
posal to change the present working hours
of the Ministry of Defence Secretariat;

(b) if so, whether a census was taken
about the proposed change in the working
i}ours in the Defence Ministry; and

(c) if so, the result of the census, indi-
cating category-wise break up of staff officers
who favoure dis-favoured the proposal?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (8) Yes, Sir.

(b) and (c). The Census is in progress
and has not yel been completed.

Concessions given to Royal Air Force
of UK. In Nicobar Islands

8152. SHRI KANWAR LAL GUPTA:
Will the Minister of CEFENCE te pleased
to state:

(a8) whether it is a fact that some ccn-
cessions have been given to the Royal Air
Force of UK. in Nicobar Islands;

(b) if so, the Cetails tkercof;

(c) whether any concession was given to
the Royal Air Force in the past also; and

(d) if so, when snd the details of ibe

concessions given?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) No, Sir.

(b) Does not arise.

() No, Sir.

(d) Does not arise.

wifen wfa & it & fog worge T
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Review of Indian Citizenship and
Nationality Rules

8184, SHRI'V. NARASIMHA RAO:
SHRI R. K. SINHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether' the Chicf Justice of the
Supreme Court has suggested a second lonk
at the Indian Ciriz nship and nationality
rules to provide for the Indian' settlers in
Asia a-d Africa instead of leaving them to
the winds of chance; and

(b) if so, Governments® reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (8) Yes,
Sir.

(b) This and other suggestions made
during the recent seminar oa *‘Indians Over-
seas” are receiving Government's attention,

Export of Iron Ore to Japsm

8185. SHRI V. NARASIMHA RAO:
Will the Minister of FOREIGN TRADE
AND SUFPPLY be pleased to state:

(w) whether itis a fact that India is
facing stiff competition from Australia in
regard to export of irom ore to Japan;

(b) whether Australia has offered iron
ore st a cheaper rate to Japan;

(¢) whether considerations other than
commercial are impres:ed upon the Japares
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buyers to purchase’ the Indian irom ore in
preference to the Australian; and

(d) if so, what are those considerations?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Yer, Sir. But India has
so far held its position in the Japanese
market at the single largest supplier of iron
ore.

(b) The F.O.B. prices of Australian iron
ore are fairly on par with the F.0.B. prices
offered for Indian iron ores, but at present
the Australian ores have an advantage due
to lower ocean freight. With the comple«
tion of integrated schemes which include
mcdernisation of Indian ports to handle
lavge sized vessels, the C & F cost of Indian
iron ore would be considerably reduced

making it more competitive in the inter-
national market.
(¢) and (d). It has been impressed

upon the Japamess buyers that in view of
India having been a much older supplier and
of 1he existing friendly relations between the
two countries, India should have a special
claim in the expanding Japanese iron ore
market.

Rehabilitation of Ex-servicemen in
West Bengal

8186. SHRI JUGAL MONDAL: Wil
the Minister of DEFENCE be pleased to
state:

(a) whether there is any scheme for
rehabilliating ex-servicemen in West Bengal
by allotting agricultural land to them and,
if so, the progress made so far in this
respect;

(b) the number of applications received
by the State Government from ex-Servicemen
for the allotment of land; and

(c) the number of applications received
from military personnel injured during the
attacks by China and Pakistan and from
dependents of the those soldiers who were
killed' during these attacks, separately?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) to (c). The information
has been called for from the State Govern-
ment and will be laid on the Table of the
House when received.

Strength of Chinese Army on NEFA aad
Ladakh Borders

8187. SHRI JUGAL MONDAL: Will
the Minister of DEFENCE be pleased to
state:

(a) the strength of the Chinese Army
along the NEFA and Ladakh borders;

(b) whether China has any armoured
division stationed on these borders and if
so, the strength, nature md_eqqipmem of
such force; and

(c) the number of aerodromes construc-
ted by China along these borders and the
strength of the Air Force mobilis-d at present
and likely to be mobilised in future?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c). The
Chinese have d=ployed roughly 13 to 16
divisions on the northern borders of India.
It will not be in public interest to disclose
further details of the information available
with Government.

Imperts by State Trading Corporation

8188. SHRI M.L. SONDHI: -<Will
*the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whather it is a fact that the State
Trading Corporation failed to place order
for sodium mitrate, aniline oil, phenol and
the resulting acute shortage resulted in abnor-
mal rise in their prices;

(b) whether it is also a fact that the
Review Committee on State Trading Corpora-
tion -had cautioned against bureaucratic
practices which do not suit the market con-
ditions; and

(<) if 80, whether - Government. propose
to reconsider their decision that theState
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-Tradipg . Corparation . sheuld handle such
imports exclusively?

THE DEPFUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SBEWAK): (2) No, Sir.

(b) The Review Commitlee in its interim
repart bad made certain , recommendations
for i ing the operational gfficiency of
the State Trading Corporation. Government
have acc-pted these recommendation. The
final report of the Committee is expected
shortly.

(c)- No, Sir,

Defence Plan.for 1965:74
- 3189, . SHRT RK. :BIRLA: Will the

- Minister .of :DEFENCE : be .pleased to
--state:

(a) whetber ..it 4s. a-fact. that a new
Defence Plan is being formulated for

- 1969-74;

(b) -if-s0, its-salient. foatures;. and
(c) the. time by which it wou'd be

- finalised? -

THE MINISTER OF DEFENCE
(SHRI SWARAN BINGH): {a) Yes, Sir.

(b) A statement indicating the .salient
features of the Plan is attached.

STATEMENT
_Salient Featnres of the Defence Plan 1969-74 «

(i) The manpower for the Army will
be maintained at the existing sanc-
tioned strength, but increased effici-
ency will be secured by improving
farther the “tecth to tail’ ratio and
by the re-equipment of the Army
with modern weapons and equip-
ment, which, to a very substantial
extent has already been achieved.

The:Naval forcg wauld be consider-
ably strengthcned during 1969-74
and will be capable of discharging
its ,tgsk simultaneously ,on  both

(i)
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(iii) Development of base facilities on
both the seaboards to afford flexi-
bility in the deployment and main-
tenance of the Naval fleet.

(iv) Continuation of the process of
mode nisation of the Air Force by
phasing out of the older aircraft.

(v) Augmen'ation of radar cover for
air defence purposes to provide
adequate coverage both at high and
low levels.

(vi) Augmentation and modernisation
of production facilities wunder the
Department of D:fence Production
for weapons, equipment, and
ammunitign.

(vii) Establishment of new manufactur-
ing facilities for specialised elec-
tronic equipments arising out of the
radar plan, aircraflt accessories, and
bther sophisticated equipment.

(viii) To achieve full value for the resour-
ces utilised, studies in systems
amalysis and cost eff:clivénsss would
be undertaken and programmes
organised for the. trdining of civilian
and Service personnel in these
fields.

. (c). Final decisions on the Defence
Plan, 1969-74 are expected to be taken
shortly.

Export of Jam and ‘Saag’

8190. SHRI R. K. BIRLA: Will the
Minister. of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that apples
- ginger jam, hill lemon . juice and sarson-ka-
. saag of Himachal Pradesh will be exported
_in the near future; .

(b) if so, the mames of couniries to -

which these commodities are to be exported
-and the quantity of each commodity to be
exported;

(c)-the -amount of foreign exchange
likely to be earned annually thereby; and
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(d) the incentives being given by
Government to the growers of these
commodities?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (d). The information is
being collected and will bz laid on the
Table of the House

Indian Boy (Jagmohan Singh) in Pak Jail

8191. SHRI KANWAR LAL GUPTA:
SHRI RAM AVTAR SHARMA:

Will the Minister of EXTERNAL

.AFFAIRS be pleased to state:

(a) whether it is a fact that a young
boy, named Jagmohan Singh, is in Pakistani
jail; and

(b) il so, what steps Government have
taken to get him released?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). A n:ws report appcared in the
“NMational Herald" dated 11 41969 that an
Infian boy by the name Jagmohan Singh
was detained in a Pakistan jail. The news
has b:en confirmed by the mother of ths
boy the Inlian High Commission in
Pakistan have been requested to make urg'nt
enquiries in the matter.

Engineers Injured in Thumba Equitorial
Rocket Launching Station

8192. SHRI K. ANIRUDHAN: Will
the PRIME MINISTER be pleased to state:

(a) whether it is a fact that some
engineers working in the Thumba Equitorial
Rocket Launching Station, Karala were
seriously burnt while working at the sodium
chamber;

(b) whether Government informed thejr
next of kin about the acciden!; and

(c¢) the place of their treatmeat and
the reasons for not taking them to better
equipped hospitals?.
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THE PR'TME MINISTER. M'NISTER
OF ATOM C ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) Two Engineers of the
Thumba Equatorial Rocket Launching
Station suffered skin burns which were oot
serious, curing trial Sodium filling on 14th
March, 1969,

(b) Yes, Sir.

(c) They were treated at the Medical
College Hospital, Trivandrum, which is a
well-equipped hospital.

Fertilizer Plant in U.P.

8193. SHRI R. K. SINHA: Will the
PRIME MINISTER be pleased 10 state:

(a) whether the Atomic  Energy
Commission has suggested the setting up of
a fertilizer plant with a capacity of 4,500
tonn:s per day as part of the agro-industrial
complex in Western U.P.;

(b) if so, the details thereof; and

(c) the steps taken by Governmeat
towards implementation of the same?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) to (c). The Atomic Energy
Commission had set up a Working Group
to study the feasibility of setting up Agro-
Industrial Complexes around large siz.d
nuclear power stations. The Working
Group has submitted a preliminary report,
which is under scrutiny. A detailed study
is now in progress. A final view can be
taken only in the light of this detailed
study and the ques'ion of implementation
will arise only thereafter,

Running of Tubewells in U.P. from
Atomic Power

8194, SHRIR. K. SINHA: Will the
PRIME MINISTER be pleased to state:

(@) whether the Atomic Energy Com-
mission has prepared plans for installing
about 3600 tubewells to be run by the
power prodoced from atomic energy as
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part of the Agro-Industrial Complex in
Western U.P., and

1 b) if so, the details thereof?

THE PRIME MINISTER, M'NISTER
OF ATOM C ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) and (b). The Atomic Energy
Commissicn had set up a Working G oup to
study the - feasibility of setting up of Agro-
Industrial Complexes around large sized
nuclcar power statioms. The Working
Group has submitted a preliminary report,
which is under scrutiny.

Aluminium Plant for Agro-Industrial Complex
in Western U.P.

8195. SHRI R. K. SINHA: Will the
PRIME MINISTER bz pleased to state:

(a) whether the Atomic Energy Commis-
sion has suggested the setting up of an
aluminium plant with a capacity of 150
tonnes p.r day as part of an atomic
encrgy based agro-industrial complex in
‘Western U.P.;

(b) if so, the probable site for the plant;

(c) whether it would bs in the Public
Sector or in Private Scctor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) to (c). The Atomic Encrgy
Commission had set up a working Group
to study the feasibility of setting up Ag-o-
Industrial Complexes around larg: sizad
nuclear power stations. An area in W :stérn
U P. with an Aluminium Plant of 150 tonnes
per day has be'n co.sid:red. The working
Group has submiited a preliminary report
which is under scrutiny.

Absorption of Demobilised Emergency
Commissioned Officers in Border
Security Force

8196. SHRI R K. SINHA: Will the
Minister of DEFENCE b: pleased to state;

(a) whether Government have decided
te absorb the demobilised Emergency Com-
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‘missloned Officers in the Border Security
Force;

(b) if so, the number of persons absorbed
so far; and

(c) the total number of Emergency
Commissioned Officers demobilise since
the decision to effect demobilisation was
taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNMA): (a) Such of the ECOs as
apply and are considered suitable are
absorbed in the Border Security Force.

(b) 433 (as on 15-4-1969).

(©) 3,123 (as on 15.4-1969).

Forwarding of Applications of M.E.S.
Emp.oyees

8197. SHRI S.D. SOMASUNDARAM:
'Will the Minister of DEFENCE be pleased
to state:

(a) whether itis a fact that there are no
restrictions on temporary employees to apply
for other Government jobs outside the Minis-
try as in the case of temporary employees
of the Ministry of Works and Housing; and

(b) if s0, the reasons for not adopting
the same procedure in the case of Superin-
tendents BR and E/M Grade I in the
Military Enginecring Service who have
remote chances of promotion?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI MR.
KRISHNA): (2) and (b). According to the
general principles formulated by the Ministry
of Home Affairs, applications of Scientific
and Technical employees, both permancat
and temporary, are to be forwarded twice a
year, provided there is no shortage in their
specific cadres or groops. The same princi-
ple is being followed in forwarding applica-
tions of Defence civilian employees.

Sup:rintendents BR and E/M Grade 1
in MES fall under the category of Scientific
and Technical employees; the percentage of
their promotions to Aassistant ~Executive
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Engineer has ' been recently ‘increased from
10 to 25. It would. therefore, not be correct
to say that they have very remote chances
of promotion.

" Revision of pay Scales of
Superintendents

8198, ‘SHRI S. D. SOMASUNDARAM:
Will the Minister of DEFENCE be pleased
to state;

(a) whether it is a fact that superinten-
dents of the Armed Forces Headquarters
have been given revised pay scales recently
in spite of the ban om any change in the
structure of salaries while there is no drastic
change in their duties and responsibilities;
and

(b) if so, why the pay scales of
Superintendents B/R and EM Grade 1
serving in the Military Enginecring Service
have not been revised?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) and (b). The revi-
sion of pay scales of Superintendents of
Armed Forces Headquarers was carried out
as a part of the exercise for constitution of
regular services in the Armed Forces Head-
quarters. No such occasion has arisen in
the case of Superintendents B R and E'M,
Grade I, serving in the Military Ensinegring
Service,

Loss Due to Premature Termination
of Agreement with a Firm of Shipping
Agents

8199, SHRIV. NARASIMHA RAO:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(2) whether Government prematurely
terminated an agreement with effect from
the 31st March, 1966 which was executed
by the Indian Supply Mission, London with
a firm of shipping in" Septemt
1962, to run upto 23rd September, 1967;

(b) if so, the reasons therefor; and

(c) the loss incurred as a'résilt théresl?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) Government terminated the
Agreement from the 31st March, 1966.

(b) The basis on which the Forwarding
Agents had agreed to do the work free of
cost to Government underwent a material
change, consequent on the suddenly increased
flow of cargoss from the U.K. afrer the
Chinese aggression, This necessitated a
change in the terms of the contract in order
to avoid dislocation in the movement of
essential cargoes to India during a critical
period.

(c) Since it took sometime 1o finalise a
fresh contract with a new firm on the basis
of tencer it was necessary to provide remune-
ration to the extent of £24,365 from 1-4-1966
10 23-9-1967 in order to ensure the smooth
flow of shipments.

Merger of Textile Mills

8200. SHRIV. NARASIMHA RAO:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether the Madhya Pradesh
Textile Mills Association has urged Govern-
ment to permit the stronger profit-making
textile units to take over the weaker ones
rather than ccotinue to try with the idea
of a National Textile Corporation propping
up losing Mills as an unemployment relief
measure; and

(b) if so, the reaction of Government
in regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (b). No such representa-
tion has been received from the Madhya
Pradesh Textile Mills Association. However,
on the basis of the recommendations made
by the Textile Reorganisation Commitiee
appointed by the Gujarat Governmen!, the
matter is receiving Government’s attention.
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Textile Control Order

8201. SHRI ESWARA REDDY: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) whether it is a fact that the
price control over cotton textile from
September, 1960 to October, 1960,
on the basis of Voluntary Price system,
was cnforced as part and parcel of the
Cotton Textile Control Order, 1948 as per
notifications and Circulars Nos. TC(3) 60,
dated the 6th January, 1961, Pol.II;2(21);60,
dated the 12th October, 1960, 2/6'6 control,
dated the 1st March, 1961 and EB/EA/NV,
dated the 5th December; 1962;

{b) whether in defiamce of the above
price control within the meaning of
clause 22(3) of the Cotton Textile Control
Order, any of the persons or any Mills were
prosecuted who charged higher prices than
prescribed and stamped on cloth under those
orders; and

(c) il 0, their names and particulars?

THE DEPUTY MINISTER 'IN THE
MINISTRY OF FOREIGN TRADE ' AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) There was mo price control
on cotton textiles on siatutory basis from
Sep'ember, 1960 to October, 1964.

(b) and (e). In the absence of t.«tutory
price control, the question of Central
Government launching prosecution against
any parly alleged to have charged higher
prices of cloth did mot arise. However,
certain aspects of this matter are at present
before a Court of Law.

Allotment of Quota of Raw Films

8202. SHRI JUGAL MONDAL: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the names of the Tamil Nadu Film
Producers who have been allotted quota of
raw films during the last three years till
March, 1969 and the guantity atlotted to
each;

{b) whether Government Lave received
any complaints that the above film producers
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have sold their quotas to other producers;
and

(c) if so, the action taken against each
of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). The information
is being collected and will be laid on the
Table of the House.

India’s Trade with Ceylon and Malaysia

8203. SHRI HEM BARUA: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the particular steps taken to promote
India's trade with Ceylon and Malaysia;
and

(b) the extent to which our trade with
these countries has increased from 1965 to
the present day as a result thereof?

THE DEPUTY MINISTER IN THE
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SEWAK): (a) and (b). Constant efforis
are being made to promote India's trade
with all friendly countrizs—including Ceylon
and Malaysia by publicising trade opportuni-
ties, exhibition of our export products,
encouraging business visits, and joint ventures
by Indian parties abroad etc.

A Trade Agreement has alrcady been
concluded between India and Ceylon. A
line of credit of Rs. 20 million was extended
to the Government of Ceylon in Feb-
ruary, 1966, for their imporis from India of
cotton textiles, dried fish and chillies. Ia
August, 1967, a further credit of Rs. 50
million was granted to them for export from
India of certain types of machin:ry, machine
tools, motor vehicles, etc. In June, 1968,
India and Ceylon decided to set up a Joint
Committee on Economic Co-operation charg-
ed with the task of formulating and pursuing
continuously measures for closer co-opera-
tion between the two countries. Possibility
of concluding a trade agreement with
Malaysia is also being explored.

Statistics of our exports to and imports
from Ceylon and Malaysia during the years

MINISTRY OF FOREIGN TRADE AND 1965-66 to 1968-69 (April-December, 1968)
SUPPLY (SHRI CHOWDHARY RAM  are given below:—
(Rs. in lakhs)
CEYLON MALAYSIA
Imports Exports* Imports Exports*
1965-66 402 12,85 @12,'."7 @12,25
. ¥*1966-67 2712 18,53 12,40 10,48
1967-68 333 14,93 9,30 6,91
1968-69 121 16.93 443 . 5,20
(April-December)

* Includes Re-exports.

** Includes April-May, 1966 figures oonvomd into post-devaluation rupes.

@ Includes figures for Singapore also.

Our exports to Ceylon have been on the
increase—barring 1967-68 when there was
a decline in the export of some of our tra-
ditional items such as sugar; onions, chillies

and fish. The declines in our export to
Malaysia has been doe incer-alla to ‘nil’
or reduced exports of sugar and petroleum
products.
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Rebel Naga’s Offer for Talks

8204. SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA:
SHRI N. R. LASKAR:
SHRI K. P. SINGH DEO:
SHRI D. C. SHARMA:
SHRI YASHWANT SINGH
KUSHWAH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that most of the
underground rcbel Nagas have dropped the
plea for sovereignty and have made state-
ments for a peaceful settlement with the
Government of India;

(b) if so, the reaction of Govermment
thereto;

(c) whether Government propose to
consider their request for - resumption of
talks with rebel Nagas; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The und :rground Nagas, who have already
suffered a considerable loss of following,
appear to have been further split into three
factions. The pro-Phizo faction still oling
to their demand of “sovereign'y" and are
to use force to achieve their aims. However,
they seem o be losing ground very fast.
The second faction led by Shri Kughato
Sukhai have, in a communication to the
Government, suggested resumption of talks
“to explore an honourable links between
India and Nagaland through understanding.”
They have been advised to place their sugges-
tions before the Governor who “‘is always
happy to receive citizens of India resident
in Nagaland, particularly those who may
bhave suggestions in regard to the better
governance of the State.” The third faction
consisting of some leading underground
members of the Ao tribe have mnot yet
clearly defined their stand beyond stating that
they desire to work for the unity of all
factions of the Nagas.

(b) to (d). With the disarray in the
underground ranks, all factions seem to

VAISAKHA 10, 189} (SAKA)

Wreitten Answers 118
claim that they represent the people of
Nagaland and are entitled to be a party to
any *“settlement.” In fact, a settlement
was reached with the Naga leaders, some
of whom are in the present Government,
in 1960 and there is no need for further
“talks", at present.

The leadership of the present Govem-
ment of Nagaland has the bsst claim to
represent the people of Nagaland. They
have been returned to power in a fair and
free election in which nearly 78% of the
electorate cast their votes. Government of
India are lending full support to the lawfully
constituted Government in Nagaland to
enforce law and order in the State; and to
develop Nagaland into a peaceful and
prosperous constituent unit of the Indian
Union.

Simplification of Procedure for Allocation
of Import Quotas

2205. SHRI CHENGALRAYA NAIDU:
SHRI R. BARUA:
SHRI N. R. LASKAR:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is a fact that Govern-
ment are considering a proposal to simplify
the procedure for allocating import quotas;
final decision is

(b) if so, when the

likely to be taken;

(¢) the main points of the procedure;
and

(d) how far this procedure is likely to
help the imports?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (d). Procedure for import
licensing is kept under constant review and
simplifications are made in it from time to
time to help the importers.

() and (c). New Import Trade
Control Hand-book of Rules and Procedure,
1969, giving the licensing procedure in
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‘detail will be available shortly for the
guidance of trade.

Export of Jron Ore

2206. QHR[ SHIVA CHANDRA JHA:
Will the Minister of FOREIGN TRADE
-AND SUPPLY be pleased to state:

(a) whether itis a fact that the iron
ore exported to Japan is also being exported
frem Japan to U.S.5.R. and North Korea;

(b) if so, the reactien of Government
thereto; and

(c) if not, the value of irom ore or
steel, if any, exported to WU.S.S.R. and
other communist countries during the last
three years?

“YHE ‘DEPUTY -MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEAAK): (a) and (b). No -instance of such
re-cxport of Indian iron ore from Japan has
been reported; por is it likely in view of
the facts that iron ore is 8 bulk commodity
of low unit valoe compared fo handling
costs, and secondly the U.S.5.R. is large
exporter itself of iron ore to various desti-
nation including Japan.

(c) India has not exported any iron ore
to U.S.S.R., which iiself is a substantial
exporter of iron ore.

Two statements indicating exports of
iron ore and steel to East European
countries during the last 3 years are laid
on the Table of the House [Placed in
Library. See No. LT—971/69].

Lakshmiratan Cotton Mills Company
M,Km_

8207. SHRI SHASHI BHUSHAN:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) the findings of the committes which
investigated into the working of the
Lakshmiratan Cotton Mills Co. Ltd.,
Kanpur under Section 15 of the Industries
(Development and Regulation) Act;
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(b) the action taken on the fndings
and recommendations of the investigation
committee and, if not, the reasoms therefor;
and

(c) whether any action is proposed to
be taken in view of the fact that the
Lakshmiratan Cotton Mills continues to
be a sick textile mill and is working with
only a little pver thousand workers whereas
before its closure in 1966 it used to employ
over 4,000 workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SBUPPLY (SHRI CHOWDHARY RAM
SEWAK); (a) Since the report of the
Committee is of a confidential nature, it
would not be in the public interest to disclose
its contents. '

(b) Since the mill restarted working
on 23rd October, 1967, it was not mecessary
to take action on the findings and the
recommendations made by the Committee,

(c) According to the information
furnished by the State Government, out of
2595 workers on rolls, 2210 workes wers
in the employment of the mills om 1-1-1969.

TFrade Agreement with Jordas

8208. SHRI CHENGALRAYA
NAIDU:
SHRI R. BARUA:
SHRI N. R. LASKAR:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is a fact that India and
Jordan have signed a trade agreement.

(b) if so, the main features thereof;

(¢) whether similar trade agreement was
singed in 1961 also; and

(d) how far the present agreement is
better than that of 19617

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI ' CHOWDHARY RAM
‘SEWAK): (2) and (b). A trade srrangement
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for 1969 was signed between the- delegations
of India and Jordan at Amman in April,
1969. Under this trade arrangement, India
will import 3.25.000 metric tonnes of rock
phosphate valued at Rs. 315 lakhs from
Jordan and export goods worth Rs. 378
lakhs to Jordan during the calendar year
1969.

(c) and (d). A Trade Agreement was
first signed between India and Jordan on
the 18th July, 1963, and is still in force. The
trade arrangement referred to above isin
pursuance of the Agreement of 1963 and is
in consonance with it.

Coantrol over Production and Price of
Cotton Textiles

8209. SHRI ESWARA REDDY:
SHRI K. ANIRUDHAN:
SHRI JYOTIRMOY BASU:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is a fact that under the
scheme of Voluntary Control over prices
and production of cotton textile from
September, 1960 to October, 1964, restriction
was imposed on the composiie mills to
produce 25 per cent of their total produc-
tion conly in such coarse and lower medium
varieties of cloth as were being selected for
each mill jointly by the Indian Cotton
Mills Federation and the Textile Commis-
sioner in order to meet the requirements
of the common consumer,

(b) whether itis alsoa fact that no
such relief of 25 per cent production in
coarse and medium varieties of cloth is
being provided in the existing order regard-
ing control on prices and producticn of
cotton textjles and the common consumer
is facing acute shortage of those wvarieties
of cloth;

(c) if so, the reasons therefor; and

(d) tho steps contemplated to ease the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
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SEWAK): (a) Under the Voluntary Scheme
operated by the Textile industry, the com-
posite mills were to produce 25 per cent of
their total production of cotton cloth as
popular varieties but not mnecessarily in
coarse and lower medjum varieties.

(b) The production and price control
in operation at present applies to only
coarse and lower medium warieties of
controlled cloth.

(c) and (d). Do not arise.

Appointment of Retired Persons as
Heads of Indian Deplomatic
Missions

8210. SHRI BRIJ RAJ SINGH—
KOTAH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of retired politicians,
public men, retired 1.C.S. Officials, retired
Judges and ex-Army 'Navy'Air  Force
Officers serving at present as Ambassadors,
High Commissioners and other such Heads
of the Indian Diplomatic Missions abroad;
and

(b) their names, qualifications and
postings held?

THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)

(i) Public men including

Politicians. — 9.
(i) Retired I.C.S.[I.F.8.
Officers. _ 1
(iii) Retired Defence Service
Officers. — 2
(iv) Retired Judges. — 1
TOTAL t— 13

(b) The information is given in the
statement laid on the Table of the House.
[Placed in Library. See No. LT—972/69.]



123 Written Answers APRIL 30, 1969 Wriiten Answers 124
Chiness Offer to Settle Border Disputes Programme For Research, Power Develop-
With India ment and Foel Processing

8211. SHRI K.P. SINGH DEO: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government's attention has
been drawn to the views expressed by the
Chinese Premier during his talks with the
members of the Japanese Liberal Demo-
cratic ruling party held in Peking recently,
as published by a Japanese MNews-paper and
quoted by the *Hindu' dated the 10th April,
1969, that the border dispute with India
should be settled through neg-tiations and
not by armed forces or coercion;

(b) if so, whether Government have
obtained details of views expressed by the
Chinese Premier through its Mission in
Tokyo;

(c) if so, the details thereof; and

(d) the reaction of Government in

regard thereto? -

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir.

(b) Yes, Sir.

(¢) Premier Chou En-lai is reported to
have said that territorial questions shoald be
settled by peaceful n-~gotiations. But refer-
ring 1o India. he is reported to have accused
India of having resorted to the policy of
territorial invasion which was according to
him repulsed in 1962.

(d) In the reported statement of the
Chinese Premier the facts relat'ng to China’s
aggression on our Northern borders have
been turnced upside down However, if the
Chinese Government would wish to settle
the Sino-Indian border question through
peaceful negotiations, with murual respect
for territorial integrity and sovereignty, we
would be willing to consider it.

8212. SHRI 5. K. TAPURIAH:
SHRI HIMATSINGKA:

Will the PRIME MINISTER be pleased
to state:. .

(a) whether the Atomic Energy Commis-
sion has asked for a sum of Rs. 330 crores
to finance its programme of research, power
development and fuel processing;

(b) if so, the amount of finance required
for each project;

() the decision of Government in this
regard;

(d) whether any atomic power plants
are to be set-up in the country particularly
in U.P., and if so, the details of the pro-
gramme in this regard;

(¢) the extent of power capacity to be
installed in each State under this programme;
and

(f) other details of the said programme?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) to (c). Having regard to the
general constraint of resources and the com-
peting demands of other programmes of
Central Ministries and State Governments,
an outlay of Rs. 242.08 crores has been made
at this stage in the Fourth Plan for various
programmes of the Department of Atomic
Energy, as against the Department’s propo-
sals for 398.10 crores against various items.

(d) It has not bzen possible at this stage
to provide resources in the Plan for the
setting up of any new atomic power stations,

(¢) The extent of power capacily to be
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installed in each State is as follows:
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Name of the Project

State in which the power

Capacity of the plant

plant is installed
Tarapur Atomic Power Project Maharashtra 380 MWe
Rajasthan Atomic Power
Project 1 & II Rajasthan 400 MWe
Madras Atomic Power )
Tamil Nadu 200 MWe

Project I

(f) Of the total provision of Rs. 242.08
crores in the Fourth Pian, an- allocation of
Rs. 120 crores has bqen made for power
programmes, 61.18 crores for research and
development programmes and Rs. 60.90
crores for industrial and mineral programmes.

Talks with Yugoslavia Regarding
Joint Ventures

§213. SHRI S.K. TAPURIAH:
SHRI HIMATSINGKA:

Will the PRIME MINISTER be pleased
{o state:

(a) whether any talks have recently been
held between a team of top planners of
Yugosiavia and the Planning Commission
for undertaking joint ventures by both the

countries,
(b) if so, the result of the talks; and

(c) thc details of the project proposed
to be undertaken jointly between the two
countries?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) to (c). A d:legation headed
by Dr, Rikard Stajoer, Chairman of the
Yugislav Federal Planning Com hission
visited India from 4th to 14th April, 1969
and held discussions with the Planning
Commission. The talks related to the possi-
bilities of long-term economic collaboration
between the two countries. In this context,
the prospects of developing trade between
the 1wo countries and of co-operation in the

development of certain industries were dis-
cussed. It was agreed that detailed studies
should be undertakem at the technical level
with a view to reaching firm conclusions.

Export of Dookeys

8215. SHRI SHIVA CHANDRA JHA:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is a fact that India exports
donkeys abroad;

(b) if so, the number of donkeys
exported during the last 3 years and how
much foreign exchange was earned there-
from; and

(c) if not, how many animals and of
what kinds, India exports at present annually
and the value of foreign exchange earned

therefrom? .

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). Export of donkeys
does not come und:r the purview of exports
Control Order, 1968 nor is the item separately
classified in the revised Indian Trade Classi-
fication. It is therefore, not possible to indi-
cate whether donkeys were exported during
the last three years and if so, their number
and value.

(¢) Does not arise.
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Staff in Indian Embassy in U.S.A. aad
High Commission in U.K.

8216. SHRI SHIV CHANDRA JHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the expenditure
and the number of staff have increased in
the Indian Embassy in Washington, and in
the Indian High Commission, London vis-a-
vis when they were started in 1947;

(b) if so, the extent of their increase and
the reasons therefor; and

(c) the present annual expenditure on
the Indian Embassy, Washington and oa the
Indian High Commission, London,
separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). A statement is placed on the Table of
the House. [Placed in Library, See. No.
LT-973/69]

Decrease in Export of Iron and Manganese
Ores

8217. SHRI SHINKRE: Will the
Minister of FOREIGN TRADE AND
SUPPLY bz pleased to state:

(2) whether Government are aware of
substantial decrease in exports of iron and
manganese ores, from the 16th February,
to 17th April, 1969;

(b) whether Government have made a
thorough inquiry about the causes which led
to this decrease in exports, resulting in
heavy losses in India®s foreign exchange
earnings;

(<) whether Government are aware of
the fact that one of the causes of the
decrease in exports of ores is the labour
porest which results in frequent strikes by
bargemen, gangmen and winchmen etc.;
and

(d) if so, whether Governmeat are
taking decisive steps with the collaboration
of the Ministries of labour, and Employment
and Rehabilitation, Petroleum and Chemicals
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and Mines and Metals and Shipping and
Transport to save the mining indusiry and
also to avoid heavy losses in foreign exchange
earnings?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). The bargemen of some
of the exporters of iron and manganese
ore at the Murmagoa harbour have been
on partial strike since 16th February, 1969.
Though factual data covering the exports of
these commodities during the strike period is
not available, from the information received
it is seen that there is a shortfall in exports
since the commencement of the strike It is
premature at this stage to determine the
extent of loss in foreign exchange earnings
as a result of decrease in the export of
ores during the strike the period as it is
possible that shortfall in exports during the
strike period is partially or wholly made up
during the latter part of the year. The
exact extent of the loss could therefore be
best determined at the end of the year.

(d) The Government of Goa, Daman
and Diu have been actively pursuing the
matter relating to the recent strike in
Murmagoa harbour. After all cfforts at
concilliation with striking bargemen failed,
the Government of Goa, Deman and Diu
declared the strike as illegal and authorised
the filing of the complaints under the
Industrial Dispute Act. The complaints
have already been filed and the hearings have
started in the court,

Export of Iron Ore from Goa

8218. SHRI SHINKRE: Will
Minister of FOREIGN
SUPPLY be pleased to state:

the
TRADE AND

(8) whether Government are aware of the
difficulties faced by the small mine-owners
in finding honest buyers which can give
them reasonable rates and are at the mercy
of the ore exporters from Goa;

(b) whether Government are aware of
partisan working of the authorities in-charge
of Minerals and Metals Trading Corpora-
tions branch in Goa who instead of
safeguarding the interests of small mine-
owners, are being instrumental in liquidating



129 Written Answers
thent at the hands of big minz-owners-cam-
exporters; and

(c) whether Government propose to
take over the export of iron ore from Goa?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (b). Export of Goan ore
continues to be dome by the mine-owners
exporters who were exporting this ore before
liberation of Goa. The traditicnal relation-
ship of the other mine-owners in Goa has
b:en to make available th:ir production to
those minz-ownsrs/'exporters who export the
same in addition to their own production.
The main buyers of Goan ore have becn
Japanese Steel Mills, and almost exclu-
sively so since the closure of the Suez
Canal. Their insistence on increasingly
strict specifications rcgarding size and also
alumina content has to be met by thess
exporters, not only in regard to their own
production but also the ore they can accept
in turn from the non-exporters mineowners.
This factor is cusing diffizulty to the small
mincowners but no less to the mineowners/
exporters thamselves.

M.M.T.C.'s contracts for supply of iron
ore to Japan cover ore from areas other
than Goan cre. The Japanese Steel Mills
procure their requirements of Goan ore
from their traditional suppliers. Consequently,
compared to about 8 milli-n toas of Goan
ore being exported to Japan, the pro urement
of Goan ore by the Corporation is limited to
kardly two lakh toms per year needed to
service some contracts of East European
buyers. For such limited procurement,
which amounts to less than 3% of the total
ore production in Goa, the Corporation
procures from the large mine-owners only
if ore of the requisite quality is not forth-
coming from the small mine-owners.

(¢) In view of the circumstances explain-
ed above, it does not arise

Prices of Raw Jute

8219. SHRI INDRAJIT GUPTA: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) when it is proposed to announce
the floor prices of raw jute for rhe next
SCason;
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(b) bow it is proposed to casure that.
the jute mills actually purchase juts at
the floor prices instead of depressing them
still further;

(c) whether Government are aware that
many jule companies have schemes to expand
their activities into manufacturing items other
than jute goods; and

(d) if so, the precautions taken to sce
that modernisation loans are not misused
and diverted for such purposes?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) The minimum support
prices for jute for the 1969-70 secason are
expected to be announced soon.

(b) Prices are proposed to be maintained
at or above the minimum support level
through buffer stock purchase operations.

(c) and (d). Loams to jute mills for
modernisation and diversification are being
granted by the Industrial Finance Corpora-
tion. The Letters of Intent and Loan
Agreement stipulate that the loans will be
utilised only for the schemes for which
applications were made and money sanction-
ed by the Corporation. Before making
disbursements, the Corporation vaiifies that
the expenditur: incurred is on assets form-
ing part of the scheme, that the expenditure
is supported by actual invoices and that
the payment for plant and machinary to
b: acquired under the sch:me is made to
the machinery suppliers. In addition, the
assets acquired by the mills under the
diversification/ modernisation  programmes.
are physically verified by on-the-spot
inspections by the Corporation’s officials.

Sapply of Aircraft fo Pakistan by, US.SR.

8220. SHRI R. BARUA: Will the
MINISTER OF DEFENCE be pleased to
state:

(2) whether itisa fact that US.S.R.
bas agreed to supply to Pakistan fighters
and bombers;

(b) if so, whether U.S.S.R. has also
agreed to supply 100 Mig, 19-5 and 60 to 70
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Mig 21-S, besidss 30 to 40 IL-288 in the
near fulure;

(c) if so, whether the strength of the
Pakistan Air Force will be doubled by the
decision; and

(d) the steps which Government propose
to take to meet the threat of strengthening
the Force of Pakistan by U.3.5.R.?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) to (c). Government
have no authentic information on this.

(d) Government have been taking
suitable steps to augment the capability
of the Indian Air Force to meet any threat
to India’s security.

Allocation of Quota of Raw Films

8221. SHRI JUGAL MONDAL: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the quota of raw films allotted
during the last three years to each of the
following Film Companies:

(i) Malhajee Piclures, Madras,
(ii) Film Craft (P) Ltd., Calcutta,
(iii) R.D. Bansal and Co., Calcutta,
(iv) Padmini Pictures, Madras,
(v) Rayyam Productions, Madras,
(vi) Viswabharathi, Madras,
(vii) Shri Panduranga Productions,
Madras, and
(viii) Ganesh Productions;

(b) whether any complaints have been
received against the film companies referred
to above that they have mostly sold their
quota of raw films to other film compa nies
at higher prices; and

(¢) if so, whether Government have
investigated the matter?

THE DEPUTY MINISTER IN THE
M'NISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDAHRY RAM
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SEWAK): (a) to (c). The information is
being collected and will be laid on the
Table of the House.
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Allocation of quota of Raw Films to Film
Producers of Madras

§222. SHRI JUGAL MONDAL: Will
the Minister of FOREIGN TRACE AND
SUPPLY be pleased to state:

(a) the quota of Raw films allotted by
Government to the following films companies
in Madras during the last three years:

(i) Himalaya Films
(if) Chitrasagar
(iii) Supriya Pictures
(iv) Kaumani Films
(v) Chitralaya
(vi) A.V.M. Studio
(vii) A.T.K. Productions
(viii) Modern Theatres Ltd., and

(ix) Neela Productions: and

(b} whether any complaints have been
received by Government from the above
film companies that they have got less quota
of raw films as compared to that allocated
to the Bombay film industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORE!GN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) and (bj. The information
is being collected and will be laid on the
Table of the House.

Allocation of guota of Raw Fllms

8223, SHRI K. N. PANDEY: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to siate:

(a) the quota of Raw Films allotied
during the last three years’ by Government
to each of the following Film Producers or
Film Companies who have been given loans
by the Film Finance Corporation;
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(i) Rachna Films, Bombay;
(ii) Shri A.K. Chakravarthy, Bombay;
(iii) Emgee Films, Bombay;
(iv) Shri Raj Rishi, Bombay,

(v) Shri Vishwa Bharati Films (P)
Ltd., Bombay;

(vi) Shri Mohan Sehgal;
(vii) Benith Productions, Bombay;

(viii) Dibitri films (P) Ltd., Calcutta
and

(xi) Shri B. Nagendra Rao, Madras;

(b) whether Government have received
complaints against the above Film Producers
or Film companies that they have misused
the quota of raw films: and

(c) ifso, action taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). The information is
being collected and will be laid on the Table
of ths House,

Allocation of quota of Raw Films

8224, SHRI K. N. PANDEY: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state;

(a) the quota of raw films allotted during
the last three years to cach of the following
films companies who have been given loan
by the Film Finance Corporation:

Kalamandir (P) Ltd.,

(i) Rajkamal
Bombay,

(i) DR. Koya and Co. (P) Ltd.,
Bombay,

(iii) S. Mukherjee Film Syndicate (P)
Lid.,

(iv) Bombay Movietone (P) Ltd,
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(v) Anand Films (P) Ltd., Bombay;
(b) whether Government have received

any complaints that these companies have

misused the quota of raw films; and

(c) if so, the action taken against each
of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). The information
is being collected and will be laid on the
Table of the House.

Allocation of quota of Raw Films

8225. SHRI K. N. PANDEY: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state:

(a) the quota of raw films allotted during
the last three years to the following Film
Companies;

(i) A.R. Production, Bombay;
(ii) All India Pictures;
(iii) Adarshlok, Bombay;
(iv) Ajanta Arts;
(v) Babas Films;

(vi) Bombay Film Latoratories (P) Ltd.,
Bombay;

(vii) Bhav-deep films;
(viii)  Chitralok (P) Ltd., Bombay;
(ix) Film-yug, Bombay;
(x) Pramod Films;
(xi) Filmalaya (P) Ltd., and
(xii) Dimple Films;
(b) whether Government have received
any complaints from these Film Companies
that they got less quota of raw films; and

(c) if so, the action taken thereon?
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THF DEPUTY MINISTER IN THE
MINISTRY OF FORE'GN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) to (c). The information
is being collected and will be Iaid on the
Table of the House.

Maoufacture of Missiles in India

8226. SHRI BENI SHANKER
SHARMA: Will the Minister of DEFENCE
bo pleased to state:

(a) whether any progress has been made
in the manufacture of missiles in the
country;

(b) if so, th: details thereof; and

(c) the further steps being taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Yes, Sir.

(b) and (¢). Itwill not be in public
interest to give details.

Agro-Industrial Complex in Western U.P.

8227. SHRI R.K. SINHA: Will the
PRIME MINISTER be pleased lo state:

(a) whether the Atomic Energy Com-
mission has drawn up a project for the
atomic energy based agro-industrial complex
in Western U.P.;

(b) if so, the details thereof; and

(c) the steps taken to implement the
same?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) to (¢). The Atomic Ensrgy
Commission had set up a Working Group
to study the feasibility of setting up Agro-
Industrial Complexes around largs sized
puclear power stations. The Working
Group has submitted & preliminary report,
which is under scrutiny. A detailed study
is now in progress. A final decision can
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be taken only after a detailed report is
available and the question of implementation
would arise only thereafter.

Export of Iroa Ore from Paradeep Port

8228. SHRI RAM AVTAR SHARMA:
Will the Mnister of FOREIGN TRADE
AND SUPPLY be pleased to state:

(a) whether it is a fact that export of
iron ore from Paradeep Port cannot bz
increas=d owing to the absence of rail link
from the East Coast to the Port; and

(b) if so, the steps which Government
have 1aken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): (a) The export commitments
through Paradcep Port have so far been
fully met by transporting iron ore to the
Port through the existing rail-cum-road link.
Prosp-cts of increased supply of iron ore
for export through this port, however, fully
justify the opening of a rail link from the
East Coast to Paradcep Port.

(b) The Cuttack Paradeep rail link has
already been sanctioned. Construction
work on this commen:ed on 12.2.1969,
and is likely to b: completed within three
years.

oftaw faest 8 Anecm ain §

wfw w1 w9

8229. it siimiare & : #41 wfa-
T WA A qAT F) FA FLA fF

() ¥ 7g 7= § fF 7% s
gra wa ¥ iy oy F fag 1947-48
¥ qfswn feeelt § daerg wta i T
100 gz wfy wfwa w41 ;

(@) 71 @g sy aw § & wfeswl
g Aw X 97 A a F Ay
TR G700 IAFT A i It
fear mar & sy & s(fv wr feqar
fegrmar ¢ ;
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(n) afz g, o 9% 1w ;
LiEe

() = 7w ® e Fromd qar
yeaifadl Y qEEST R F faw @
FTHATEY F7 F FFF fawx g ?

sferean st (sft wawi feg) @ (%)
# (). At olw ¥ feaa foY Al
9T g F 7€ 28.22 0FY Afr a@R
Fofawrt ¥ &1 37 @¥ 8GR @@
afadfiq oF a7 &7 FT Hw AT | FARS
gu 4ff & v mT ¥ wifmE ®)
Fraa-faad & gamay &t daww &1 9§
e w d F fag feoa-feod &
goray & aswea § 31 fewwaw, 1967
6% f safe & fag &wfa o d s &
TER

Remarks of Indian Coatingent of I.C.C.
in Vietnam

§230. SHRI BHOGENDRA JHA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the “March
of the Mation™ weekly in its issue dated
the 1st March, 1969 has written that the
Indian Contingent with the International
Control Commission in Vietmam had a
“valuable window for intelligence” and that
our officers valued our jawans at a bottle of
whisky and talked of capturing Bengal and
Kerala; and

by if o,
thereto?

Qovernment’s  reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a). (b),
The Government of India have seen the
press reports published in the “March of
the Nation™ weekly of 1.3.1969. It has
taken no cognizance of the reports as these
are not based on facts.
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Transfer/Demotion ef a Semior Army Officer

8231. SHRI MADHU LIMAYE: Will

the Minister of DEFENCE be pleased to
state:

(a) whetber it isa fact that a senior
Army Officer of the General Stores, D. lhi
(Defence Department) has been transferred/
demoted and is to be court-martialled;

(b) if to, the reazons therefor;

(c) whether any inquiries were made
by the General S'ores Section or by any
officer from outside this Section and the
Special Police Establishment of the Central
Bureau of Investigation; and

(d) if so, the main conclusions of these
three inquiries?

THE MINISTER OF STATEIN THE
MINISTER OF DEFENCE (SHRI L. N.
MISHRA): (a) and (b). As a result of
investigations by the S.P.E. into certain
allegations against an Officer of the Direc-
torate of Inspection, General Stores, the
S.P.E. have recommendid certain action
against the officer. The case is, therefore,
being processed under the Army Act and
the officer has been attached to a Unit in
his present station for recording summary
of evidence. The officer holds an acting
rank at present and he is entitled to hold
this rank for 21 days commencing from
date of attachment,

(c) and (d). Neither General Stores
Section nor any officer from outside has,
made any enquiries relating to the allegarions
referred to above which were enguired into
by the S.P.E. However, certain other
allegations made against the officer were
enquired into. Those allegations (mot
enquired into by the S.P.E.) were either
not substantiated or were found to be of too
general a nautre to stand verification.

Association of a Semlor Army Officer of
General Stores (Defence) With Firms
Suppl ying Defeace Stores

§232. SHRI MADHU LIMAYE: Will
the Minister of DEFENCE be pleased to
state;
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(a) whether it is a fact that the brother-
inlaw of a Senior Army Officer of the
General Stores, Delhi  (Defence Depart-
.ment) has been associated with several firms
which supply defence storcs to the Defence

Department;

(b) if so, the names of the firms,
period of the officer’s relation’s association
with these firms and value of the defence
orders placed with these firms during his
period of association;

(<) whether this Army Officer disclosed
the fact of his brother-in-law’s association
with these firms and if so, when;

(d) whether this officer has been accused
of taking undue interest or bringing to bear
undue influence in getting orders for the
firms with which his brother-in-law s
connected; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
_MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) (). In May 1963 an
officer of the Directorate of Inspection;
General Storcs Department of Defence
Production, declared that his brother-in-law
had joimed M's. Delhi Small Scale Indus-
triecs. On 12th January 1967 the officer
declared that his brother-in-law was Pro-
prietor of M's. Bzejay Industries who were
engaged in the supply of an item to the De-
fence Departmeat. On 4th December 1967 the
officer declared that his brother-in-law was
associaled as a partmer with M's. LD,
Malhotra Industries, Dzlhi who had defence
contracts. The period of association of
the officer’s relation with the firms is not
known to Government. This informaticn
and the value of orders placed on the
firms is being collected and will be laid on
the table of the House.

(d) and (¢). The S.P.E. Delhi have
registered a case against the officer in
connection with an order placed on Ms
L.D. Malhotra & Co., Delhi. The case is
being processed in accordance with the
Army Act.

APRIL 30, 1569

Re. C. A. 140

Supply of Defence Stores to Defence
Department

8233. \,—éHRI MADHU LIMAYE: Will
the Minister of DEFENCE be pleased lo
slate:

(a) whether itisa fact that the Delki
Small Scale Industries 32, Okhla Indusirial
Estate, New D:lhi-20 and their associate
firms have been supplying defence stores for
the Defence Department;

(b) if so, for how many years and the
approximate value of the stores so far suppli-
ed by them;

(c) whether it is a fact that Government
Department Public Accounts Committee of
Parliament have made adverse reports against
these firms for their having supplied sub-
standard material in violation of ths cont.
racts, if so, the details thereof; and

(d) whether any general black listing
order has becn passed against these firms, if
not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA): (a) to (d). Information is being
collected and will be laid on the Table of the
House.

12 hrs.

Re: CALLING ATTENTION
NOTICE

SHRI §. M. BANERJEE (Kanpur):
Sir, I would like to make only one submis-
sion regarding this Calling Attention Notice.
The pame of Shri Jyotirmoy Basu is fifth in
the list of names for this Calling Attention
Notice. He is in Tihar Jail now. Thisis
the first tim= that a Member has been sen-
tenced to imprisonment for ten days when
the House is in session.

MR. SPEAKER: This list was printed
earlier to his conviction. When this was
admitted we did not know that he is going to
defy some law. How could we know
that?

SHRI S.M. BANERJEE: They could
have fincd him and let him off.
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MR. SPEAKER: Shri Kanwar Lal

Gupta.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED TALKS BETWEEN INDIAN AND
PAKISTAN HIGH COMMISSION RE. RE-
SUMPTION OF TRADE BETWEEN INDIA
AND PAKISTAN AND OTHER MATTERS

St gt @ g (foest @aw) ¢
nery AgR, § sfawsasw oW Tge
F freafafan fawg 31wk Sfaward
w4t w1 s fe=mar § wY< AT F@
ifrmgematdcE awew 7:

“ATTT 4T TP & 19 samare
T WA FAF are ¥ g AT
¥ geargel A qfedlt dma & gen
AT A wfaa b sl wewa # g€
Iz ¥ fay M mEE (FHEEE) ¥
gwrT "

THE MINISTER OF EXTERNAL AFFAIRS
(SHRI DINESH SINGH): Sir, presumably
the Hon'ble Member is referring to the
newspaper reports that the Pakistan High
Commissioner, while on a visit to Calcutta,
called on the Chiel Minister of West Bengal
and that during this meeting the question of
resumption of trade between India and Pakistan
was also discussed. The call by the High
Commissioner was a courtesy call in which the
quzstion of resumption of trade between the
two coumtries also came up in a general
way. The West Bengal Governm:nt leaders
mentioned to the High Commissioner that
they would welcome normalisation of
relaticns between the two countries but it
wasa matter under the purview of the
Central Government.

2. The Government's views on the
resumption of trade between India and
Pakistan arc a well known, We removed
the ban on trade with Pakistan as far back
as May, 1966. The Government of Pakistan
has not reciprocated and trade with India
continues to be banned in Pakistan. We
have, on a mumber of occasions, raised
through diplomatic channels the desirability
of resuming trade berween the iwo countries
but the Government of Pakistan have mot
responded,
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3. So far as the statements made at a
meeting in Calcutta on April 26 in favour of
an Indo-Pak C nf:deration are concerned,
it is an entirely different subject from the
one I have just dealt with. We have seen
newspaper reports of the Calcutta meeting
at which some speakers, including some
Members of Parliament, spoke in favour of
a Confedoration of Indj» and Pakistan in
the larger interest of peace and progross.
These Speakers were expressing th ir own
views and did not represent the views of the
Government. While it is the policy of the
Government of India to improve and develop
co-op=rative relations with Pakistan we are
not seeking confederation between the two
countries.

=t 4T TS IR : qeqw wged, &
ag TrF Fear § T fadalt woge gart
WAt 7 el § ger Aferdi &
| FEE B o F@ § 977 I/ e
FHT 7Y FCT a8 A fereifedT
grm it wor wgRm A s R g
qifsE & F19 AT T AT FT
gy & AfFT wmifswam gart &g sATaT
TE F@T ] | A STNIT, FEAFT IS
AT FrFed ferge ag o @7 T w4
T § @t qg fiAf faww T g
g1 ofsmm 1 T F7 & W™
ST & TR § TaET A8 T g
g a7 dmer § geT AR & A1y Am-
T FE@T gt § #R IgF A A
T 7AERT Ted § fF a8 wEdt FYw &)
7g wax favefeda § =< ag aga
far st am 3

MR. SPEAKER: That is your view.

. SHRI KANWAR LAL GUPTA: That
is my view.

weas AEEH, AU Fgr ag g fF ooy
g F@elE ar 7€ o mEaR ¥
gifreary grf sfawe 7 fecaldfes
FraaT B arg faar §, o SO A
Wt g Y femr @Y ag wga famar
frag ¢ a8 wga faeifaaw q@ ¢
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[ ®a7 791 Teq]

¥ wgw argar § fv 9fF ww o9 @re
AT FET RS § WX TE AT -
N T FET TR, Aoy 7oA qrfedr
W qarg, & 7T AERAT FT FA AT
g 5 gm0 ot 9 & fF arfeeama & @
ariw ferma gt wifge afes ag st
i ¥, frmie i 7€ arfgg sl agt
qifearT 1 qwEr

MR. SPEAKER: Com:= to th: question
now; what is the clarification you want?

st R S 9 ¢ I qifaEr i
T w1 7 i Qradta 7@ gFr Irfan
a1 FI0 A qrmseE Wi #1 q3
< fawrar @ @9 SEF w19 AAWET
X oeaan A8 ¢ ag gy fefemar, sy
A9 T, W22 ANE FIH GFS Geaaged
T AT IEH A GG AT FT a1 ag
AF TG AU ogar @@ g fF
gg wifaufea frasr a1 #4ifs fema
waig A foar & w1 ww sfean Weay
¥ gmfes wfacfes 1 @Y e g€
dY ag d& ams 13T A aXE & g€
o 3y wEard § gad fad g ?
g ot gré FiwzaT § wei geifacfer
faar ot & seaT =ngar § F 23 @asw
# gAtfgufer fean faar ?

7o St 7g 5 & "o wfeea
ré P w1 N fear a1 ad
foar ? e S F FY, OF " AF
T gt &1 TY FEY IO @l
TR F R w fom gar #romo
| @ F Niw qfeearT gr§ s
# frar 3 7 #r 3Y faddt grf sfmaz,
7 fetize gt oF Tt ¥ gen @iy
mifs & q@ I, FAT-HAT AT FQOX
A F gET QU0 §W AR FAW
rit 1w ofFe og awwar ¢
qAmMA AT F e g T v e W
o A & 7 wfex dmw wRE w1 oW
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feem & 1 wTgEY gAY worwr & wfgw
FIT GIFIT gL 0F  fEwd e w1 @1% aR
qT aar gt & oY Fa F faug § 9
a # fady & AW ¥ & @19 aadw
T, HAT-AAT grar & geg wferdi mifc
G

s H U g agg Fror o
IRAT dFASE @ ag W wAY @
qffEr &1 97 ¥ wg @ g
qiffea sgar ¢ fF fergeam @ g
oF T § WX qifeea sy gfamix
frad & 7 & S § oNfr 7g aEa
Fga g 5 agt @ gTredE we A Al
& ag svafre waAde adi & Sfew g
@ G aa g J¥ fF Ivrerafear §
FFrmafear 2w aet A gRwa g

MR. SPEAKER: 1 will have to stop
you. Kindly excuse me.

SHRI KANWAR LAL GUPTA: Please
give me only two minutes.

MR. SPEAKER: You put only a
question,
ot ¥AT WIS T WETN  Wgred,

AT I TR qGY AAAl §F wEafree
IR § T g Feqfree g@iT g
A gy farddy oY AT F g ) =)
qiffers & dlerar oyt o o@
qifeeaE #Y Ot g I A F
arq farddl @ ot #f ag AY &7 r2are
T & w17 wifF S waw g A
s fear ar, foeet garede we
EdE @ b 3w gny W SRR g
wgT a1

MR. SPEAKER: That is irrelavant.
A question can be put. Can the Ambassador

go straight to the State Government and
talk with them on policy matters?

SHRI DINESH SINGH: For having
simplified the question (0 which an answer
can be given by me without any hesitation...
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ot AT WS q@ : qeIH  WErEd,
TR Agart ¥ @ FX W fea
a1 |

Fa @I ag ¢ & ag 4l
Fieredy 7 1 AR AW W FFET AL
TEH! S H TAS U ACHIT T IR
afafafadi R uFs g mE W@ @ g ?

it fedm Tag : gt 9% amdla 75
%7 gg ga ¢ 5 w7 @y faalt vege
o e w foidRfer agt wER
gaR Tsal AT g F W19 9
a5 &, % @re qen 0 igar § R oAy
ard A ® TFA &1 WR A wEAr
ST GTECHT G AT ST FER FT
g, freY 7a¥ g ag @) @@ TE w7
FHa §, 98 gAY Afed, i qEE R
I & g FL FFT §, AR gAH AR
# gy #1E s TE) § fF agt a0 Ar§
arasira 78 g% & fored a1t ¥ g7 @
FT D | AY AUY FHA H IS FET 9T
fs agt T ¥ qaA FY FWR R
JaT gz w31 fF @@ wigd § fFgm?
I9% gFY HSF g AT TEd A H
FAT IFE Y AIT FAT qE AT | WA
FYE mE ar stargdt & faars aw g
3 ¥y ofifeufe aff 1 A gz At &
4 wERT ¥ @Y ¥ L A
wuwar 5 #15 || 991 3w qmw w7
FT WYX aifiear g s & a9
frafara s ar s ¥ facgig1ag
& & ¥ fag 7 7, fqad s ad
Y WY A A F I 9T A g

wgt a% WIAAYT §IE4 F 4G FFA
¢ fe slwlT @1q @Y W@ g WX IEE
Fdm, @ 9 18 W Wi
T 43 39 T s IA-FF
Ay gE § S § 1 TR /e
£ @I TFAT § W W IA@ wumr
arrd #Y few v@ § W aEy &
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sfFw oa #1 @ T @ ar § I
qaw g | oF #A |AA g e feawr
fesidt frad &g g, & 91 9
frgar fasddY fam & frad ag
sfe snfga ol 9¢ afwdt T
FWFIT T F1E At O @ B faew
o g7 o o dmww wTAES )

Nt g3 = g ;T gfafacfea &
ax ¥ gaw frar ar 5 sfafacfa
fead faar, gadt I og &5 o w7
5 oifeear 419 am@ T8 #3 99 W
I A1t q@@ 7A@ w@r w9 9
faeg MR frar @ ? w9 gHET wEE
7Y faar |

ot fom faw : W o v e
IR Het A A AT K frw g R
FElomam fAaaa § aw s aar
A A @0 ) A Wl 8 A s
arE § Fwwwr Ay ¥ wifex & e agt
§ fafree Mt o Y @R ¥ fami-
T g g AT St g & wwd §
g @i} § gt famg & qr oA gf
g1 Frf T Ag g swA WY
gd F71 W ofswm & g s
F oY gl vg1 o ITET A F wT
N guTrAg 91, W 7 TH A
1T Sta Fr w

st ¥y wre g : sfafnfea fead
fomr ?

st fedm fag : X efafaofer =t
T &7 &Y g @ ? w4 w9 fag
T FfamT ¥ gad gomwa & oy

st 3 ¥ (wraEE) o ofeRm
¥ grq Z3 fewea #t greafen & fag
ot gfafarefea faar mar sa% g @
w11 wifgw #4ifF qead & of gedlg 4t
ag 7 7@ g€, a7 wifeam & we
wgd caifm g 7 fgy gewm ¥

Trade Talks (C. A)
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[ T 3]

a¥ig ewifaw gar | gafeg gaer qux
grew |wd wifgd | gw S F1 @rfe-
G FY ATH AT ¥ FNE ST AR G |
wrer faw Al 251 #Y gl & wfy-
wifcl & = § &1 zafau §v fomra
&F ot grad § s @i QAT W Ay
FaT & weaT fRT ¥ fegard sraw €iAT
wifge | 5u% & fFew & w92 g ey
& & a1 e & 919 gAra WYrd
wqifya &1 9Far g, gue gae fafava £
ot wafe g1 gvdr &1 wifesmm g
FrT FIgA & W g9 qifFena e
qET & | e FARI ZEY TR & FA
gear § safq I gAAT wE v @
T Fiw P9 A%F ¥ 77 §F afam
Y SATET ¥ @Y F 9Tq & | 4g W
21 el B g @ ¢ gafay & geEr
T g 5 € faww M@ FAF
X ¥ O FHE T F T F qEEICHC
w7 EE § ! FHead gaTdr T &7
fagra a7 & a1 § FWifF TE Tw®E
|YeIE 1A% g1 aFar g Al e 7 |
g g 5wz w@w @1 @
wgd & fF feg 97 &M & A & sf
HgT @ WX ag |W WL Aaml w1
gt #1 efte ¥ 3G | g =gd & 5 QA
oF & @ ¥ 97 | A1 T gEHE
fr= qifeear & 1 S wifreaTa & wast
© g & wigfadt & g faws
AT q1Ed &1 79 gesufa ¥ ¥ g
¥ qgT wigar g 5 o e oW
t sk 7 fedore A greafom s &
TRAIT AT

=it fadm fog @ &Y sl w77 5 g
qof qTE ¥ qifeeaE & fanw &
raeg ¥ A€ OF a8 T @ g | QA
qifFenT &Y a7 ¥ & A gw sifaw
FT @ & fF ag 0% gerd, =Y A1
F @ty ¥ foonw 23
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gt aF wA gTE A wEEY ¥
T ¥ wgn, gl wvg Ay ad R
fr A1 21 & i wgraw |, AfF
A oEL 9Eg § fF < fre-geee @
oR AAqW gEmea gl Bg W ¥ ETw
&G 9 § fF oifesr &t o &
sfa gk 7% R @grErg T@¥ E, gl
HAq warae € W1 gh WRd & fw
I et AT qEgEnT A8

ot wawR fag (anfar): s |4
wgeg anaran fF o fadw A9 WK
affem § widta gr§ sfees st
W F A F g g @ a1 99
R e g Ffax & 39
I Faerd § Wt gfeew ¥ g
FIATT =t G 1 qTET F1 gEFE
Fd & 7

=it fadw Tag : frm a9 &1 wan
FArE ?

&t s fag : wifaT @daw o
& 9% g8 § v mifFeia & grd e
AR ETI F gET HA F A § g
F X ¥ aradta gf & | § A =ng@w
g frwra & ot grd wfasae arfeeam
¥ & 9 S arara wiesr g § 9w
g2 FrE tEt T Foarg g faew
Y geATT T a1 FT TEFCW Far g 7

ot fadm fag : wx WAl T
ag s W ¢ fe oW em ard
e owd 9 Fgr § & ofesa
F grf st =T & il § F=w
@R qa A FW ofead e &
g & FaET wT 9w g, ar &
FaeT Srgar g 5 g grd A
¥ gud v o A Al w0

=t wrivme fag ¢ 74 AERT 7 A0
I@FT AT AJAT AAEAT G TR A
A FAT AT T FT JAT 4T
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MR, SPEAKER: We cannot help it,

ot dam a (Ffeg) ¢ miy
A FAL AT AN WA A & SRA
St 7g Fer 5 ame F7 g FAaTE
gamaofseam & g sfAr F an d
e, a1 & ag Fgm wigan § 5 gaveds
we & oY geq wA1 § = wom gwe,
g fArerd 7K Jwfe W EH T
T F T1fgw | w7 & 2T AT FA
JgaT § | HAY Y F oA T H v
f& 1966 % St §7 gard a<F ¥ 1965 #
Fifewae & FTE TAT ITH] A I
o 1 & s e § B o wfa-
forr qifeeaT o 4t g€, ag agaET
quf g% a1 A ! WA qraweR |

FY geayfa § <Y 98 FY9 IITAT AT I -

T FET I T AT AT 7 ¢

@ A 3 Fammagaa TR
fe =g 2 awdar nifesmT #1 oghar
Yoo ¥ d9 v@ ©@ § foaewr
a9g ¥ WG F qIAATH FIAT FT 9T
9 FE wwrg FE g2 R ag gwar
1965 %Y wifgaee F w7 & fag dax
wrE?

ot fodm fag : Wl aEE A%
Fga £ fF gy el ot falg aafe o
F1§ tgT AT A AT =rfge faad
g UHr wes et f frag R &
fea &Y arg 7&F &= § | T FT T
FX TH AT GO a7 § 9 g
agt & fedt M safeg F A & gy A
Fga1 Tigh % ag 2 ¥ fgg A aww =
e g

Wgi IF W AW T EFEH § fw
AT avs ¥ faomea @ 3 ) aog ¥
qrfeare & F9C 7T wa< 937 8, ¥ §9-
war g e agt ¥ oar 1 @A A
* fipar g fs W@ AAIW FEEET @
JTEAT & TIFETT ® oar )

g AT IR AT T FAT
g IaET aIw ¥ it 7rf War FEw @
Jerar mar g faaw guer gg o fr g
Y QAT ST F FFATC gAY qEET
¥y §@T wEEr , @ifagw v ¥
ATAAT FT TT FEAT TEA & |

wg % SIS GET 3T FT g5 g,
AT A€ ¥ W T IAY g7 AgAT
&1 wffmm ® I8 arE F bt
ATHIT A T qg T€ qaw  faworar g
fraifaqi srd gog 7 = F fau
IHI OF 7aT freat &1

12.21 hrs.
PAPERS LAID ON THE TABLE

REVIEW BY GOVERNMENT ON THE WORKING
OF URANIUM CORPORATION OF INDIA
LIMITED, AND ANNUAL REPORT

THE DEPUTY MINISTER (SHRIMATI
NANDINI SATAPATHY): On behalf of
Shrimati Indira Gandhi,

1 beg to lay on the Tablea copy each
of the following papzrs under sub-section
(1) of section 619 A of the Companies
Act, 1656:—

(1} Review by the Government on the
_working of the Uranium Corpora-
tion of India Limited, Jaduguda,
Bihar, for the period from 4th
Oclober, 1967, to 31st March, 1968.

(2) Annual Report of the Uranium
Corporation of India Limited,
Jaduguda, Bihar, for the period
from 4th October, 1967, to 3lst
March, 1968, along with the Audited
Accounts and th: comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See. No.
959/69.]

ANNUAL REPORTS OF GOA SHIPYARD LIMITED,

GARDEN REACH WORKSHOPS LIMITED, BHARAT

EARTH MOVERS LIMITED, PRAGA TOOLS LIMI-
TED, AND MAZAGON DOCK LIMITED

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.R.

LT—
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KISHNA): On behalf of Shri L.N. Mishra,
1 big to lay on the Table a copy each of
the following papars under sub-section 1 of
section of 19A of the Companies Act, 1956:—

(1) Annual Report of the Goa Shipyard
Limited, for the year 1967-68 along
wilh the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(2) Annual Report of the Garden Reach

: Workshops Limited, Calcuita, for
the year 1967-68 along with the
Audited Accounts the comments and
of the Comptroller and Auditor
General thereon.

(3) Annual Report of the Bharat Earlth

Movers Limited, Bangalore, for the

year 1967-68 along with the Audited

Accounts and the comments of the

Comptroller and Auditor Genzral
thercon.

(4) Annual Report of the Praga Tools
Limited Secundrabad, for the year
1967-68, along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

(5) Annual Report of the Mazagon
Dock Limited, Bombay, for the
year 1967-68 along with the Audited
Accounts and the comments of
the Comptroller and Auditor Gene-
ral thereon.

[Placed in Library see. No. LT—960-
6.] -

STATEMENT OF CASES IN WHICH LOWEST
TENDERS HAVE NOT BEEN ACCEPTED

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK): I beg 1o lay on the Table a
statement of cases in which lowest tenders
have not been accepted by the India Supply
Mission, London and India Supply Mission
Washington, for the half year ending the 31st
December, 1968. [Placed in Library. See,
No. LT—961/69).
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ESTIMATES COMMITTEE
(i) MINUTES

SHR1 P. VENKATASUBBAIAH (Naudi-
yal) : T beg to lay on the Table Minutes of
the sitting of the Estimates Committee
relating to the following Reports;

(1) SBixty-ninth Report on the Ministry
of Education-National Archives of
India.

(2) Seventy-sixth Report on the Ministry
of Food, Argiculture, Community
Development and Co-opzration
(Dzpartment of Agriculture)—Fore-
stry.

(3) Seventy-cighth Report on the Minis-
try of Home Affairs—Central Bureau
of Investigation.

(4) Eighty-fourth Report on the Minis-
try of Home Affairs—Central Vigi-
lance Commission.

(5) Eighty-fifth Report on the Minis-
try of Industrial Development,
Internal Trade and Company Affairs
Recognition of additional capacity
in the Barrel Industry inspite of it
being no the Banned List.

(6) Eighty-sixth Report on the Ministry
of Petroleum & Chemicals-Purchase
of oil barrels by the Indian OQil
Corporation during 1966-67 against
Tender No. OP, Ten-7/65.

COMMITTEE ON GOVERNMENT
ASSURANCES

() Mmures

SHRIMATI SAVITRI SHYAM (Aonla):
Ibegto lay on the Table Minuies of the
Thirty-third and Thirty-fourth Sittings of
the Committee on Government Assurances
held on the 17th and 29th April, 1969, respe-
ctively.

COMMITTEE ON PETITIONS

(0 Mmures

SHRI B8.C. SAMANTA (TamMuk):
I beg to lay on tho Table Minutos of the
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Forty-third to Forty-seveath Sittings of the
Committee on Petitions.

153

COMMITTEE ON PUBLIC UNDER-

TAKINGS

(i) MmNUTES
SHRI G. S. DHILLON (Taran
Taran): I beg to lay on the Table

Minutes of the sittings of the Committes on
Public Undertakings relating to the following
Reports:—

Twenty-fifth Report on Praga Tools
Ltd. [Paras in Section IV of Audit
Report (Commercial), 1968.]

)

Twenly-sixth Report on Trombay
Unit of Fertilizer Corporation of
India [Paras in Section I of Audit
Report (Commercial), 1968]

@

Twenty-seven Report on Hindustan
Cables Ltd. [Paras in Section 11 of
Audit Report (Commercial) 1968].

(&)

Forty-second Report on Mazagon
Dock Ltd., Bombay.

@

Forty-third Report on Sindri Unit
of Fertilizar Corporation of India
[Paras in Section Il of Audit Report
(Commercial), 1968].

(5

Forty-fourth Report on Fertilizers
and Chemicals, Travancore Ltd.

©®

Forty-sixth Report on Indian Drugs
and Pharmaceuticals Ltd.

m

Forty-seventh Report on Public
Relations and Publicity in Public
Undertakings.

®

Forty-ninth Report on Industrial
Finance Corporation of India.

®

Fifty-first Report on State Trading
Corporation of India.

(19

Twenty action taken Reports Nos.

Twenty-second, Twenty-third, Twenty
fourth Twenty-eight to Forty-first,

Forty-fifth, Forty-eighth and Fiftieth

Reports; and

an
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Procedural and Miscellansous Mat-
ters.

a2

ESTIMATES COMMITTEE Contd.
(ii) SEVENTY- FOURTH, EIGHTY-FIFTH,
EIGHTY-SIXTH AND EIGHTY-EIGHTH
REPORTS

SHRI P. VENKATASUBBAIAH: 1 beg
to present the following Reports of the Esti-
mates Committee:—

(1) Seventy-fourth Report on the
Ministry of Shipping and Transport-
Intand Water Transport.

Eighty-fifth Report on the Ministry
of Industrial Development, Internal
Trade and Company Affairs-Recogni-
tion of additional capacity in the
barrel industry inspite of its being
on the banned list.

Q@

—

Eighty-sixth Report on the Ministry
of Petroleum and Chemicals-Purchase
of oil barrels by the Indian Oil
Corporation during 1966-67 against
Tender No. OP, TEN-7/65.

(&)

Eighty-eighth Report-Publications of
selected Ministries of the Govern-
ment of India.

“4

—

PUBLIC ACCOUNTS COMMITTEE

(i) SIXTIETH, SIXTY-FOURTH,  SIXTY-
EIGHTH AND SEVENTY-FIRST O
SEVENTY-FOURTH REPORTS

SHRI M.R. MASANI (Rajkot): I beg
to present the following Reports of the
Public Accounts Commitres:—

(1) Sixticth Report on Appropriation
Accounts (Railways) 1966-67 and
Audit Report (Railways) 1968.

(2) Sixty-fourth Report on action taken
by Government on the recommen-a-
tions conrained in their Sixty-eighth
Report (Third Lok Sabha) on
Appropriation  Accownts  (Civil)
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@

(5)

(6)

(O

(ii)
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1964-65 and Audit Report (Civil)
1966 relating to the Ministries of
Finance, Health and Family Planning,
Information and Broadcasting, Iron
and Steel and Supply, Technical
Development and Material Planning,
etc.

Sixty-eighth Reporl on action taken
by Government on the recommenda-
tions containcd in their Fiftieth,
Fifty-fifth and Fifty-sixth Reports
(Third Lok Sabha) relating to Barter
Deals sanctioned by the Iron and
Steel Controller.

Seventy-first Report on Appropria-
tion Accounts (Civil), 1966-67 and
Audit R=port (Civil), 1968 relating
to the Ministries of Steel and Heavy
Engincering (Department of Sieel);
Health, Family Planning, Works,
Housing and Urban Development;
Food, Agriculture, Community Deve-
lopment and Cooperation (Depart-
ment of Cooperation) and Irrigation
and Power. .

Seventy-second Report on Customs
and Union Excise [Chapters II and
III of Audit Report (Civil) on
Revenue Receipts, 1968]

Seventy-third Report on  Direct
Taxes [Chapters IV and V of Audit
Report (Civil) on Revenue Receipts,
1968)

Seventy-fourth Report on  Audit
Report (Commercial) 1968, Chapter
XVIII, relating to the Forest Depart-
ment, Andamans (Mini<try of Food,
Agriculture, Community Development
and Cooperation).

COMMITTEE ON PUBLIC
UNDERTAKINGS Conrd.

THIRTY-FOURTH, THIRTY-SIXTH TO
THIRTY-MINTH, FORTY-SEVENTH AND
FIFTY-FIRST REPORTS

SHRI G.S. DHILLON: I beg to present
the following Reports of the Committee on
Public Undertakings:- -

(1) Thirty-fourth Report on action taken
by Government on the recommenda-
tions contained in their Thirtieth
Report (Third Lok Sabha) on Bhilai
Steel Plant.

(2) Thirty-sixth Report on action taken
by Government on the recommenda-
tions contained in thzir Twenty-third
Report (Third Lok Sabha) on Indian
Aijrlinss Corporation, New Delhi.

(3) Thirty-seventh Report on action taken
by Government on the recommenda-
tions containsd in their Fifth Report
(Third Lok Sabha) on Oil and
Natural Gas Commission.

4

b=

Thirty-eighth Report on action taken
by Government on the recommenda-
tions contained in thzir Fortieth
Report (Third Lok Sabha) on
Materials Management in Public
Undertakings.

(5) Thirly-ninth Report on action taken
by Government on the recommenda-
tions contained in their Thirty-fifth
Report (Third Lok Sabha) on Indian
0il Corporation (Marketing Divi-
sion).

(6) Forty-seventh Report oa Public
Relations and Publicity in Public
Undertakings.

(7) Fifty-first Report on State Trading
Corporation of India Limited.

COMMITTEE ON GOVERNMENT
ASSURANCES—Contd.

(ii) FIFTH REPORT
SHRIMATI SAVITRI SHYAM: I beg

to present the Fifth Report of the Committee
on Government Assurances.

COMMITTEE ON PETITIONS—Contd.
(iii) FIFTH REPORT
SHRI S5.C. SAMANTA: I beg to present

the Fifth Report of the Committee on
Petitions.
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(iv) EVIDENCE

SHRI S.C. SAMANTA.: I beg to lay on
the Table a copy of the Evidence given
before the Committce on Petitions.

12.27 hours.
MATTER UNDER RULE 377

ACTION AGAINST THE SHANKARACHARYA OF PURI

MR. SPEAKER: Shri Sadhu Ram.
ot Avitsiwe wwi (7i%7) ¢ AT 0=
5T WIT AET §—

MR. SPEAKER: What is the Point of
Order?

ot Aot s At ; @ HET A A
T @ g fF a7 w1 aer e
F1E ¥ fagrodly @ @Y 99 X A w1/
A AT AT FFAT R 1 TW T ¥ H 0w
173(7) FT FTAT I1RAT § | IE TT THR

It shall not relate to any matter which is
under adjudication by a court of law
having jurisdiction in any part of India.

wEqH ARIRS, W oA & fF
FFOAEA § FOC GATH oF AT
I @ ¢\ Wit aF 3w frozra Al
gm g1 9w aF 9§ wrAw &1 froera
g g1 AT a9 9F FT EW W wIT A
TE AR § F1E 941 FLFRA 7

SHRI S.M. BANERJEE (Kanpur): I
want to oppose this Point of Order.

MR. SPEAKER: No necessary. We do
not know what is happening in Patna. It is
only a general policy that we are touching
and certainly not what is happening. Shri
Sadhu Ram.

Wt wg ww (feealx) WA
weaer wgRE, AT I S 99 A ]

VAISAKHA 10, 1891 (SAKA)
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FY w7o Hodr & & 9ed faw & wowy
97941 T g | 29 AT 1969 #Y qeAT
¥ ferg famg wRaw gur ar foad st
fFaAd g0 7 qa9 fear a1 R ogE
g el § gwga waw g W &
Ia%! Aran § fF ag e &) 9w wedy
AT EA T AY 4 ITHL T 47 | I
9T gare fFar wan &t 9 wgr fr &
TEH! TS M Ag AT | a8 gar-
9 F A TFUNE T ¥ 5 T gL
2w ¥ fagw & wadwar & g Ak
s A7 F1 g fear § sifF g
W & fauam ¥ faars & ol 3@ aw®
¥ fram & faars S F1qH IT
AN A | F T T J|EF AT
aga & 3% fgamafeal 3, swred &
d% afemal ¥ ggr FTOwE ¥ qEww
dftra, fag war fag (9= famr) aar
i fgg wel adg & I+t fgama &
et fFa &7 ¥ WX § St o
T wfgart R gferT @y § s
T wr Sao frar g Ta¥ A Ay
wEedrg oy @ T4T g1 zufAT ww
g9 1 AFR F fag @ o9 )
gea e & 97 9T gHEd qa
s =ifgd o sAwt gew A w997
gt ifgm | fora et w1 garer ¥R
dager< A ¥ faare FeAr AEw & S
eal &1 d7 w2 faar snar anfge o
o w3t q¢ ag wifaw §, 9gi 45 &C

F YT F E AT g AW A
faam #Y 999 F@ §, 37 W3 F IR
TaAAE &1 Fear T I FIRgW T
aaiArgfc ¥ ¥ ag sgmagm g
a9 gt Svi #r gl ¥ agm faan
¢ oY ag 9t W & 9 F v A7 I
g @t g% faqg gFawr w9t A wT
frdt T@ &7 SE@ A @ Wd g
TaAHT ¥ 90w IAF) T &1 39 figrd
W AZ § | @ aq & HEET S
wrgE, & wiqd smdar war § 5 ok 79
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(=Y amy Tm]

1T §97 Wy £ anfr & 53 o qae @
g aERT wIoR WX FEE F a A
FTEX N

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Sir, the
Home Minister had informed the House on
April 2, 1969 that the Shankaracharya of
Puri had, while speaking on March 29, 1969
at the Intermational Convention of World
Hindus at Patna, stated that un'ouchability
was not wrong. The Home Minister had
also assured the House that the question of
prosecuting Shankaracharya under the law
would bes taken up with the State Govern-
ment.

2. Government have obtained lcgal
advice regarding the actionability under law
of the speech delivered by the Shankara-
charya. We are advised that the speech
coming as it did from a person of the
position of the Shankaracharya and delivered
in a conference of Hindus constituted an
encouragement to the practice of untoucha-
bility, and was accordingly punishable under
section 7(1) (c) of the Untouchability
(Offences) Act, 1955. -

3. The B'har Goverament wera advised
to examiie the authentic teck of th: speech
with a view to launching a prosecution,
They have reported that the police are
instituting a case und:r the Un'ouchability
(Off:nces) Act, 1955 and section 153-A.
I.P.C., and are taking up iovestigation
immediately.

4. The police have registered and are
investigating a case under Un ouchability
(Offences) Act, 1955 in respect of the state-
ments in the same strain made by the
Shankaracharya in Delhi on 8th April.

SHRI RANDHIR SINGH (Rohtak):
But he has not been arrested.

SHRI VIDYA CHARAN SHUKLA:
After the investigations are over, that will be

SOME HON. MEMBERS rose—
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MR, SPEAKER: We have already spent
four or five hours on this.

SHRI S. KUNDU (Balasore): The
prosecution is going on. Government have
to coms out with a statement why he has
not been arrested......**

MR. SPEAKER: No, no. Nothing will
be recorded. He sh-uld not get up like this
and make such observations. It is oot at
all proper. 1 am not going to allow any
further discussion.

SOME HON. MEMBERS rose—

MR. SPEAKER: Order, order......
(Interruptions) That has not been the
practice all along. I am not allowing anybody
to make any observation now.

12.30 bours.

FINANCE BILL, 1969—contd.

MR. SPEAKER: We have spent about
5 hours 25 minutes alrzady on the Finance
Bill and a balance of 4 hours and 35 minutes
remain. The Deputy Prime Minister will
have to reply soma:tim: in the evening. I
suggast that he may reply at about 6 O'clock
in the evening; he will take about 35-40
minutes and then w: have half an hour dis-
cussion also. We shall take up clausc-by-
clause consideration tomorrow; four hours
are allotted for it and on2 hour for the third
reading.

SHRI RANGA (Srikakulam): Wou'd
you bz good enough to give a little more
time for the clause-by-clause discussion?

MR. SPEAKER: The Businzss Advicory
Committee is making today. If you want
to extend the time by half an hour or one
hour we can discuss it there. The Commi-
ttee meets at 3,30 and we can consider these
things there.

Shri Achal Singh may continue his
speech. '

** Not recorded.
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it s fag (AT7ET) @ WETE WE-
o7, § @ ® wfews feafs F aXH
§F IF TWAT AT § | AW 0F
gfg gam A1 wda 2w @ gy et
ufer ad w1 7@ FqF 30,000 57
w7 #Y €T & 1 TEH 15,000 0T B
¥ gy 31 & fagw wag a4l § @ @
g ead dxranr fod wd § W
54 ¥ Wg@ @ T & | W@ #Y
HTATEY 55 AT § A gHT A9 w0
3500 v0T WU *r 179 fgmm &
F09 60 ar 65 TAY WY ATEHY 7 qwar
¢, wafs gy ¥ aga wha )

# gwra g fF At gar ofsms
geefawr #1 8w 27 & sarqr o, &
gH £%7 AT FY SreL g o, afew
IAE gNU I9E qTAF g qawaT g |
T qw H w07 80 qfems sEfea
&, fT 9T 3500 FT ToAr T gAT R
WAt I 3L FUT A FT AwEI
femmar mar §, Fifs 700, 800 T
T F| FERT F AHAT |

ZET AFT AT § FAT 3500 FOT
war g gar g fager @ ol #
WaAw § wier fagrmr mar 91 AR Iw
gre 110 919 9% &7 €rger @
Tr g | WA # vefafed o7 w afaw
Te g7 FT A Peopaesl 1 &7 5@
& 99§ 700, 750 FIT TYU IT WA
& aFdt & 1 g Za  f fafem mae-
e & qai ¥ ¥ § It et @i
ft 5T 7g 999 wet Wy dur s
Y |

SC g XW W @miwar earfag
FET I1gd &, 1 T9F qq9T I8 W &
e ga a1z ¥ 7a FX, wmfF g 3w
FaY 75 a3-3% wri¥e sAmes &, ¥
FO& W far st @ & 9 25 qeEe
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& FFT 50 GXHE FF FAH FAT W |

™ feafa % s awg § Fr mm
sefamr aFgr gar W § 7 swog
ar Y &Y awar @, 99 g &9 Wk
srege § AfgFar &) 1 gEiR adwE
FEET Feam § MIge g 1ga
meT § 9 Fweam g, faes aam ¥

"I FATT FIGX & THAT G § | W

Fg AT FY A Y Fgr wraw § T T
wmifs Fg WYX I A1 A T w9
g ¥ & ¥ WX vmy fRar wm, &
ITH A TR g T ¢

wfag 33 g & 5 a1 af ofs
HeRfea #Y 5 @7 ¥ Faw I

FITIT FATAT ATH A AT IART 3 T

femr ¥ | AR ET WIT R WX
2d, @Y ¥ 15, 20 oRFT gATET ] @FAT
golx wrw FY AT FAAT FOFTE
e faw gedt &, foad wrar ds
AT FY IO & T W@ |

et aw FT § §, 97 TF
g agr dwrd @, faes wAe ¥
fau wgEmT atet ¥ AT I A AT
auT & oY | ww /e & aferfag gae
w1 Adlror 7g § f5 o wg § gmga
s g gl atdl § st o ag
MNAT ] TF WA H A WAT A U
§, 9% wwia g7 gwga ¥ faeg faw -
FIW I G 1 Tl TF TEAEH F1
[rey §, SR & g9 AN g0 wreA)
FT AT IFT *1 auds fFar § )
&t wror &Y feaf & gui oo sfnma
¥ war ®10 w5 §0

I ¥ 2,500 I TEN WA R
Fgng ¥ faars Wy gsrf o1 )
TN aqrar a1 5 AT 7Y 0% § W
A HIE FAr-Ara §, A g A wHE
= ar A=t frar &, 7 FF wedr onfa &
Fraw | foa sEx gAY WA 97 A
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[ w=wr fag)
FH-TAEr WAk §, IW NERT @
WATY AErE 1 qearadt frato-amrssr
T w.fge A SEET wroEr 9IER
wigar, g W1 S & 9w § # gur-
g & fazg g9 s wfgw @@
o ar ¥ 98 9w T ¢ wifge fE oo
Y # grAEar W CdEY ST SR
&' & fagra &1 o T Mg W
HAT A & 19 @ SEE § @0
arfge, 5t fF gw wo aTa IR &

AR 3T ¥ A1 ww wrE} FY fegfy
sgafoe i ign 3@ §f 3o &
gt A # we 2 € W T qvy g,
forad sar agw waiig § %R wod-amy
1 gefera 7€ o § 1 WK gEa g ¥
EATHEY Y FTEAH AT &, AT X AT TR
AET Y T TEAT G 1 @OE AITA
AeY 93T, T I3 W eI F AT
e wET 7Y feafy aga @9 §1Ew
@y § fF 9= dmw ¥ 91 ToT AR
T T WET F AR @Y & fag
faraae g, adr @i X gwmaw SOt
1 agi 9T gabaEw W wrafadl @
37 gf A IuF FE agt A s A
qaATy VT # gEArT FUE HIT qR FIA-
e F gz w@r mn, fagd g, o=ig
FAT €9 FT THATT AT | TH THIC 37
. defyrrere g e axg gefafe-
wad 9T gsdr § ? gafau dwm oAy
AT SR Fagd & $ AT 910Ew,
I STEFRT T AL WY AT A g qH |

MR. SPEAKER: There should be some
time-limit. 'What is the use of your simply
going cn? The points that you are making
about Mahatma Gandhi, Mahavir, etc., are
very good points, but they do not fit in
with the Finance Bill. Please conclude
within two minutes,

ot wus fag : g% a8 sEw g
gark 3w %7 AfaF oo agaEy mar
W9 % g dw ¥ Afavar A

APRIL 30, 1969
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WOt g FHT qET WA AR
GFAT ¢ | TN AAE X §H @A & 1%
eI W ¥ GEATAIE, ATIFaT, ATAT-
q17, ATIT FT §ATA, I FT g9,
T a9 g1 U9 @€ g ®F § WK
w1 feT &grew et &, 4 g § o
uw fFeq ¥ weqacar qar 7 wEr g
forad fr gk 3 &1 @ v & Wk
FH TFA QAT §, AN G,
FAST T F1 THAM LT FTHR T
dRAT #1 I A QAT §1 AT
fF gn oot o1 g wrE T #Y sgEear WY
& guTlh IW AW aF gW WY AATA
Y FTA AZ T TRA |

st grar & ueenfa o A 26 oAy
#T OF §v3W faqr ar | 3uH I AT
Fr o @1 Tgfagi ¥ f5 Sy A fawar
=t &@ ¥ amr wfgr WX aw W}
faardl ol TagEE-aT § SRR Wi
Y of #1ifs Wt ¥ 20-25 AT F7 gIF
a7 faerd Y & swFr A A g fE
fea s & @@ madt g F
I W FH gA9T § AT A A
autfas ofeat & gra ¥ gswT quw
dreere &1 FEarfgldt ¥ gzd Eaat
Zar Tezafr 7 Iy geRw faan @
fe o) wo wfaswr & ot & S=ar
arfgn W< wigsy #Y qamm fgo 1 ot
g Atag st ase & fga H a1 g9
ggd &, & aF 9N, 9HA, GAE
oife & ot 7agas § I W fHaAr
Zafs @AY @ o fF gt TagEwl
o\ fenfaat § Zaafes F1 a7 aF 7
2 7T Fmufe ¥ gw wod) #) F1aw
g @ gvq 1 et W wrgafe &
wfe @1 Tge a=d g AR EAE o &
awar § o gud afer 91T A fawar g

et wgeg ¥ & ag wiw e fr
Zql ¥ ST @A A FT A AIg-
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arq & 3¢ wwaarg AT g fe qfeaT &
&7 230 WX e 249 JgiA & 6T
& 1 % & €A F@T§ ) IF ALK
oRg EWIT a% WY dFW T@1 @ A A
SITET | BT AT g A QW @
T & Y =9 AW oY 237 HeTH HUY 9T
W8 98 g AT WIAT @ | gEfAw
# =g f5 ga® &9 T 1 @F qwEr
fasrdoT =1% % 9T 10 @ w19 S5y
@ g frat gmma et § 99 @
97 9T o9 99 A QFATET AT
at ag waw Zfam g AT & | @i &
7g Igm 5 9 77 39 @ damur
@0 ¢, IH ST 9@ AR % I g ]
TET &, 78 ®AT g F9 g, /E -
Fim aw g wifgr) @ aw F M
FIT FE & ITH AW qF foaasT
wiadez § {fefgae, sk amaw
favsr wRadz & s Sl T,
ITH @avqET frar g @t mE de -
T ¥ FIT WS 9F g®al § | §U
gwa ¢ 5 sfefrgma 99 & faat
T 30 OFT TF g ITE! WYX SR
Hfgal qrer Y 40 wHE g% v fear
CICH]

SHRI SEZHIYAN (Kumbakonam): Sir,
while presenting the budget for this year,
the Finance Minister said that he was
performing the traditional role of a
sutradhara. For a task that is harsh and
hard, h= made a departure from the usual
practice in previous years and tried to
bring in some humour this year which I
think will be appreciated. The only relicf,
he could give was words of wit and humour.
If he had given some tax relief to the
common man, his wit and humour would
have been appreciated more. Butas he
went om with his script in the financial
drama that is being enacted, it became
evident that he was not only the sutradhara,
but also the Director, the Producer, the
play-back singer, the hero and in the
climax scepe, by putting harsh taxes, he
proved the villain also,
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SHRI THIRUMALA RAOQO (Kakinada):
DMK knows about cinema also?

SHRI SEZHIYAN: As Shri Thirumala
Rao says, of courss, DMK people know
about cinema, but the Finance Minister
has become &8 sutradhara and the Congress
people are acting in the political drama of
this country in many double roles.

As the drama was unfolded by the
sutradhara, it became a tragedy for the
common man. When I say this, not only
the present Finance Minister but all the
Finance Ministers who preceded him had
made this climax coming to the tragic
circumstances. Sir, ‘tragedy’ is defined as
one that becomes inevitable and there is no
tumning back. Therefore, in this drama
has also a role to play. Of course, I do
not blame the present Finance Minister,
because the drama has been a continuing
one since the Government of India took
upon itself the planning affecting the
country’s destiny.

The Budget and the Finance Bill
represent the procedure of the financial
policy of this Government. This Govern-
ment has been in office continuously for the
past twenty years. In 1950 when the first
plan was drafted, this country has been
given to follow certain basic principles on
which this planned economic development
should take place. At Avadi where the idea
first originated it was the idea of “*socialistic
pattern” then the name was changed to
“socialism,”” Yesterday also, I am glad
to note the spokesman of the Swatantra
Party said that he also believed in socialism,
but his socialism was of some other sort,
“socialism of Gandhiji" as he called it.
He said that he did not want socialism that
verged upon communmism. Therefore, let
us not argue upon words. The other day
the Finance Minister resented when some-
body said that it was a ‘dragging budget,
and so on. [ do mot wantto give it any
name, but it is a budget presented by him
based upon some policy. The Congress
Party and the Government have been
following a policy of planned ecopnomic
development for so many years. Instead
of going into the name given for that policy
let us sce what have been the aims set
forth for that economic policy. When
they first began to undertake planned
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dconomic ‘development in 1951, they set
before themselves certain specific obj-ctives
with definite p-nods of time. There is
nothing vague in it." Let'us analyse how
Tar they Wive 'succeeded in lc!mmn; ‘those
‘objectives f’ lhe dsﬁnlto periods lmd down
by them.’ '
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In 1950-51, when the First Five Year Plan
was set rolling, some basic objectives were
set'forth in specific perio”s of iime allotted
for edch. "T'have listed five of the impor-
tant ones. ©Un? is’ doubling of rcal per

“papltd income by 1970-71. "The First Plan
sét forth that by 1970-71 the real per capita
income of the people will be "doubled. Of
course, the target’ date was chang~d to
1975-76 during the Second Plan period.

“The second objective was reduction in the
share of ‘agricolture In the total working
forée, from over 70 per cent’in 1950-51 To
60 per cent'in 1975-76. 'The third objective
was self-suffi‘iency in' foodgrains; the fourih
Zreduction in inequalities’ in income and
weal h and prevention of ¢>ncentration of
econ mic power and, the fifth, total cessa-
ti'n of foreign aid by 1975.76. These five
objectives were set forth before the country
and certain target dates were also given in
1950-51. 1do not want fo go into the
colour, whether it is pink-socialism or red
socialism, these are the pbjectives and we
should see how far th: government have
subscribed to these objectives and fulfilled
them.

Regarding the doubling of real per
capita income in the country by about
1970-71, the First Five Year Plan in Chapter
I said this:

#We regard the rate of development
indicated as not only the minimum that
the community will have to aim st
over the ‘next few quinquenniums but
as something which must be expected;
with planned conservation and utilisa-
tion of resources, it should be possible
to double the per caplta income in
twenty years or so. Doubling the national

income per capita.in this period is by’

no means an over-ambitious target.”

If we sce the statistics prowided by the
government itself in 1967-68 the per capla
mcorns was on?lx lT:lol.l.; 25 pcr cent nbovp
1950 ,levels.  Tncidsmtally,
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an year of bumper ¢rops for which the
government  should . be very thankful.
At this rate, it is very doubtful whether
the Government will ever be able to achieve
the doubling of the per capita income as set
before the country.

The rate of growih during the first three
plans was only 1.29 per cent (compound) as
against 3.2 per cent rate of growih required
to achieve the objective by 1975-76. If
there had been a uniform rate of annual
growth of 3.2 per cent during the first three
plans, by 1975-76 our per capita income
might have doubled. But, umfortunately,
durlns this period the rate of growth has
been only 1.29 per cent. If this trend
continues, I am afraid it will take nearly
55 years to d-uble the income; that. is to
say. from 1950-51 at this rate of growth only
by 2005 A.D. we would have doubled the
income. I do mot know how many of us
will. live to see that day, even though I wish
the Finance Minister long life.

Regarding the reduction of the share
of agriculture in the total working force,
which was the second target set forth by
the Planning Commission and those who
indulge in the economic development of this
country, from 70 per cent to 60 per cent.
It means that in 1950-51 seventy per cent
of the people were cmployed in agricultural
activities and if we want to industrialise,
more and more pcoople should be weaned
away from agricultural activitics; that was
their aim and they wanted to reduce the
share from 70 per cent to 60 per cent by
1975-76.  Let us see how far they have suc-
ceeded, From the figures that have been
given in the National Products series
published in August 1967 by the Central
Statistical Organisation, it is seen that in
1960-61 agricultural activities have absorbed
as much as 73.21 per cent of the working
force. In fact, there has been an increase
instead of reduction. Therefore, I do npt
know how far they will achieve this target
by that date.,

Incidentally, justifying the excise duty
that has been levied on fertilizers, the
Finance Minister stated that agriculiural
activities have produced some prosperity
apd so the agriculturists should also join
in_ paying for the development .of the
country. Nothing more can be far from
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{he trath ‘than this because he ~himself has’

admitted somewhere that there have been
coatinuous years of drought and hardship
for these people and that only in 1964-65
andin 1967-68 there has been some relief
for them. When they talk of green revolu-
tion,—they convenienily forget that the
high-yielding varicties by themselves cannot
deliver the “goods.  These - high-yielding
varieties cannot be grown unless we provide
intensive ase of inpots in terms of ferilizers,
putnp-sets; insecticides, efc.” Of course,
yesterday, he mad= an announcement that
he is dropping the duty which was put on
pump-ssts:  'We should be thankful for that,
But regarding fertilizers, I am afrdid, still
the condition is very bad in the country.
On one hand we talk of green revolution *
and incentive-to farmers, making ~available

all the inputs, on the other hand, even ‘at’

a slight improvement, we sudden!,_r_ come
with a heavy-handed taxation. In India,
fertiliz:rs are very co:tly as compared to
other eountnes N _
L v
SHRI 5. KANDAPPAN (Mettur): The
costliest in the world.

SHRI SEZHIYAN:] do not want to
compare the rates in terms of money from
ons country to another. In the United
States, 1 Kg. of fertilizer (NPK content)
can be bought with 1} Kg. of paddy; in
Japan, 1 Kg. of fertilizer can bs bought
with 1.2 Kg. of paddy. But in India, 1 Kg.
of fertilizer can be bought only with 5.2
Kg. of paddy.

THE DEPUTY PRIME MINISTER '

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): That is not correct,

SHRI SEZHIYAN:

that, Probably, you will b giving one 'set
of figures; I am giving another set of
figures.
them from some published statistics. When'
the figures becoms inconvenient, he can
simply say thm are mot correct figures.

Iti;ahosaill that' when the nationil '
income goks on Mncreasing, -there is'a share
for agncultum also. ‘Bomehé@y said ‘tHat
out “of * Rs: 29000 crores, & siim ‘of °
Rs. 14,500 crores has been taken by agricul-
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“If you want, I will'
give you the source also. 'You can conradict

I do oot cook figures; I take -
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ture, and, therefore, the agriculturis's should
be able to pay something. But they con-
veniently forget that out of thé total popula-
tion, 70 per cent have to take 50 per cent of
national income and the rest 30 per ccnt enjoy
other 50 per cent. That means, if you
compare between dgficultural and non-agri-
cuftural section. nun-nsnculturﬁl secti‘n has
an advantage of 3- 1/3 time: more than w!'mt
is enjoyed by agnculmral section. The per
capita i muome m a.grlculture wnll even be less,

If you'take the total domestic product of
industries, the " dgricultural production, in”
valoe at current prices, in "~ 1960-61, was
Rs. 67.000 crorés out of 13,525 crores which
form-d about 50 per cent. In 1966-67, it
wat’ Rs. 11,595 cfores out or24389 crores,
that is 40 per cent. Thm has been a slump,
Even if you take co::,s;anl prices, in |¢60-61
the " agriculural produciion in terms ot
value'was Rs. 6,707 crores and in 1965-57,
it was only Rs. 6,392 ‘crores. Il.hmk you |
will Yot contradict this figure. It has been,
takeri ‘from 'the ‘estimates given by 1he'
Goteinment, thé CSO itaelf. If you

I' can ‘pass it on to you. .
Even at the constant pnoe ‘there is a
sip 1o’ agricoltural production;  with
increased acreage and ‘with increased inputs,
the total product value is less...

MR, SPEAKER: The hon. Member
has got ‘10 or 12 more minutes. He may
continue after Lunch,

"The House stands adjourned for Lunch
till 2.00 P.M.

13 hrs,

The Lok b PP - _fo’ " kml
Fourteen of the Clock

The Lok Sabhd reassembled afrer Lunch
at three minytes past Fourteen of the Clock

[Sart GADILINGANA GoOWD in.the Chair,]

FINANCE BILL, I%D—Cmtf_.
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“SHRY NAMBIAR (Tiruchirappaii: 1~
is a very serious matter, Sir. One of the
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Members of Parliament who was arrested
and kept in jail, Mr. Chakrapani, is seriously
ill and no medical aid is given. Doctors
are not available in the hospital and only
compounders are available:

SHRI E.K. NAYANAR (Palghat): 1
have just gome and met Mr. Chakrapani.
Doctors are on leave. Only compounders
are giving treatment.

SHRI S.M. BANERIJEE (Kanpur):
Supposing he is down with fever. There is
no doctor to attend. It should be brought
to the notice of the Home Minister. He
must have medical aid immediately.

SHRI SEZHIYAN: In the forenoon
when I gave some figures of the comparative
costs of fertilisers in various countries, the
hon. Deputy Prime Minister said that
the figures were wrong. I sald 1 would
certainly give him the source.
Luckily during the lunch interval I was
able to find the source. The figures I quote
are usually taken from the figures provided
by the Government. But here I took the
relevant material from an article written by
Shri M.S. Randhawa, Vice-Chancellor and
Shri SS. Johl, Professor and Hcad of
Department of Agricultural Economics and
Sociology, Punjab Agricultural University.
I thought the article written by them and
the figures given by them would be correct
because they are competent authorities. In
the article written by them under the caption
«New Agricultural Taxes and Green Revolu-
tion” published in The Hindu, Madras,
dated 24th March, 1969 after the budget
proposals had come out, they had opposed
the taxation measures and said:

#In the US and Japan, for exam-
ple, a farmer can purchase 1kg. of
fertilizer (NPK content) with a 5 kg.
of paddyor 2.7 kg. of wheat and 1.2
kg. of paddy and 1.7 kg. of wheat
respectively, while the Indian farmer has
to pay am equivalent of 5.2 kg. of paddy
or 3.7 kg. of wheat. This ratio is more
favourable even in Pakistan, where a
farmer has to pay the equivalent of only
Rs. 85 kg. of rice for one kg. of ferti-
lizer (nitrogen).”

This is what has been said by the Vice-
cmmmmmma Agricultural
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Economics of one of the leading agricultural
universities in the country. I would leave
it to the House to decide how far these
figures are correct.

I would like to bring to the notice of
the House what they have said further, in
the end:

“Where we welcome and encourage
agricultural development symbolised by
the term ‘green revolution’, the Govern-
ment policy must also b: development-
oriented so that the process of growth
gets  accelerated rather than  getting
dampened by such  proposed tax
measures,””

They feel that the present tax measures
will dampen the growth of agriculture in the
country. They say further:

“For the purpose of mobilising addi-
tional resources, let us concentrate on
measures such as checking evasion of
existing taxes and improving upon the
efficiency of th: public sector under-
takings rather than taxing the vitality of
the growth points in the economy."

I hope I have satisfizd the House anli
the Hon. Deputy Prim: M-nister on ths
figures that I gave regarding fertilizer.
Regarding ths other objectivas set out by
the Planning Commission such as self-suffi-
ciency in foodgrains, reduction of inequality
in income and wealth and total cessation of
foreign ail by 1965-66, we all ktow how
far these have been fulfilled. As years pass
by, we are secking more and more foreign
aid, though we are not able to get the full
quantum,

I want to take up another important
aspect. The issue of Centre-State relations
has figured during the budget discussion
and the Deputy Prime Minister has categori-
cally discredited the idea that the States
are running to the Central Government for
financial assistance. He said that it is not
that the Government of India is becoming
the parent; the Constitution has provided all
these things and as long as the Constitution
is there, he will do according to the Consti-
tution, His contention is that there is no
discrimination and everything has been done
as per the Constitution. Here [ caa point
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out that the figures prove otherwise. The
financial assistance in the form of loans has
over-shadowed the grants. Among the
grants themselves, non-statutory or discrimi-
natory grants have completely over-shadowed
statutory grants. During the Third Five
Year Plan the financial assistance given to
the States comes to Rs. 5,600 crores. Out
of these resources, the amount transferred
through the medium of Finance Commission
in the form of divisible taxes and stawory
grants under Article 265 came to Rs. 1,488
crores. That means that 26.6 per cent of
the total resources made available to the
States have come through the medium of
Finance Commission and the balance have
been given either in the form of grants or
in the form of loans either distributed
through the Planning Commission or
otherwise.

Therefore, there is vast scope given to
discretionary grants. There is nothing
statutory about it that they should pay it.
QOut of the Rs. 5600 crores, only Rs. 1488
crores have been given as per the statutory
provision; the others have been under the
head ‘discretiopary’. My point is that
this gives a powerful handle to the Centre
to influence the policies and programmes of
State Governments.

If we go through the figures of revemue
and expenditure of the States, they are put
ina very disadvantageous position. The
total revenue of the Cenire in 1950-51 was
Rs. 409 crores; at that time, all the States
put together had a total revenue of Rs. 396
crores only. That means one Centre was
equal to all the States put together. The
total revenue in 1967-68 of the Centre was
Rs. 2,739 crores and that of all the States
together was only Rs. 2,377 crores, far less
than that of the Centre. On the other
hand, the total expenditure is booming and
becoming larger and larger for the States.
For all the States put together it was Rs. 393
crores in 1950-51; it went up to Rs. 2,427
crores in  1967-68. For the Cenire, the
corresponding figures of the corresponding
years are Rs. 347 crores and Rs. 2,425 crores
respectively. All the expanding of
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For example, as we can see from the
State budgets, the income has not risen as
s:eeply as the expenditure, The total revenue
has gone up from Rs. 409 crores to Rs. 2,700
crores, less than 7 times. For education,
in 1950-51, all the States put together spent
Rs. 60 crores while in 1967-68, they spent
Rs, 500 crores, For medical and public
health, the 1950-51 figure was Rs. 30 crores;
now it is Rs, 200 crores. Debt services of
the States in 1950-51 were of the order of
Rs. 8.5 crores while in 1967-68, they have
shot up to Rs. 400 crores and in 1968-69 to
Rs. 455 crores. From Rs. 8.5 crores to Rs.
455 crores—you can imagine how burdensome
debt services have become to the States.

The other day. the quesiion was raised
and the Deputy Prime Minister tried to
answer that point. There is duplication of
services at the Centre and in the States. One
of the points raised here was that whercas
medical services and agricultural activities
are 1t e sole subjects of the States, there are
also duplicate departments at the Centre.
To the .xt.nt it is possible to eff:ct economy
in these departments here and transfer the
money saved to the States, they will be able
to spend it on their departments.

Let me quote one example. Expenditure
on expert and subordinate staff of the
Central Ministry of Agriculture in 1963-64
came to Rs. 1.27 crores. If we take all the
States together, who are responsible to
co-ordinate this activity and produce more,
it comes for the corresponding staff in
various departments of Agriculure in the
States to Rs. 1.44 crores. Here the Centre
does not have a direct responsibility for this
subject and yet it has a budget of Rs, 1.27
crores under this head while in the States
which are in charge of this subject, the
figure is Rs. 1.44 crores. Thercfore, there
are many sources where the Centre can
effect economy and transfer those funds to
the States,

Regarding the debt burden, I need not
dwell on it bacause most of the other speakers
have dome so on various occasions. The
gross debt of all States in 1951-52 was Rs.
445 ; in 1968-69, it is Rs. 7032 crores.

income have been given to the Centre while
all the social and developmental and
ecssential services have been given to the
States.

Ounr of the debt services of Rs. 455 crores in
1967-68, intorest alonme comes for all the
States to Rs. 241 crores; s0 a large portion
of the loan assistance from the Government
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of India to the States have to be re-directed
towards repayment of loans and dcbt services.
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If we take the State of Madras, in
1950-51, the amount repaid was only 4 per
cent of the amount transferred by the Centre
to the States. In 1968-69 it came to seventy
per cent of the amount transferred from the
Centre to the State. That means that only
thirty per centis in fact the net amount
transferred to the State. The other day my
hon. friend Mr. Manoharan also demanded,
under article 263, the setting up of a Centre-
State relationship council. There is another
provisicn in the Constitution—article 274
which lays down that whenever there is
taxation proposal or an amendment thereof
likely to affect the interests of the states, they
should be referred to the President before
introduction. The Fourth Finance Commis-
sion while dealing with this aspcct says on
page 61:

“Article 274 of the Constitation
would appear to have been purposefully
. framed to forestall and to remedy mis-
understandings such as  these.....An
explicit provision for a recommendation
by the Presidcnt should normally entail
some mechanism other than the usual
bricfing and advice from the concerned
Ministry at the Centre.”

Whenever there is a proposal affcciing
the State allocation, they simply refer it o
the Mipistry concerped and get their
consent. . The Finance Commission further
says:

“Thus, though proczdural require-

ments of article 274 have all along been -

observed, such observange may Le
capable of further improvement in such
manner as would more fully carry out
the purpase of this article and would

conygy greater reasgyrance to the . States. .

Contacts among States, and betwecen the
States and the Union Government, for
discussion of matters of common finaacial
interest ought 10 be much more regular
thano they have been in the past.  Zonal

mectings .and meetings .of the MNational

Development Council are concerned

withsuch a large number of important. .

questicns that they ,cannqt. always .be
expected to give 1o specific i

i ic . financia
iscucs_the close and . detailed attention .
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which they deserve. The real intention
of article 274, namely that all aspects
of the impazt on State Governments of
financial proposals to be made Parlia-
ment should have been previously
studied and approved by the President
of the Union can be better served...”

For that they recommend a suitable
machinery. 1 sugg:st that we should have
a Centre-State Financial Council in which
the Central and State represemtatives can
meet and all these matiers can be discussed.

= fw w7 W (wgaey) @ty
TEIEd, AT G g7 W 7 9 wf{EHe
e g9 fear g, faw @At 7, ag
aegae foar war & SEd oY gEaT
# wIoFY g Srgar § 5 7@ A AR
fraz &t ot & wrgdw faw fras) 9%
Fa wrgfa gE oF saF garfas sae
sfea faw #sY ot 7 %9 w1 fF gFlwT
¥ 39F @i Wt §ege fean gan faw
fasaw & ag vgwn faw fagaw &1 gow
ag ot Iwefoae & garfaw § wfem @a-
7 WY WIS gag g4 AW F1 GiZ7 197
IH Mg &N a1 awfEmE d gra W
faw fugas atzr a7 g S9F F9T €41-
97 1 F31 & g 5 qgen faw fadaw
it gl 4 - frar g ot gmR AIET §
AR §Ffear & g oY gEN Tgw
el FLar Ig WY g qran & P ww s
¥ ag w5 oY o W, S ggem
fawt fadas & foar ag 9awr &, &%
fogz amr =) 7 afFw M S garee
oy frar § g @%ifeqe #1 o wigdAw
fam @ SaF 9T T 7 T U "IOEY

e wWEgar g faw w@Eeft wmww

Fa 7 1
ot A FAR WA (qGH) 2 IR
arafa #71 § 7 ®1 wWew AE w3
od ?
ot forrwer W ¢ S At wEEa A
Fg1 a1 % oY fadas 3T o frarar
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ag wiwwa & &fed Y dowT mw
T § 95 9% fadaw 9T &, 98
FHfeE F fagas ox & S=W ag
fadas 74 war g 44 § www §
s A1 o & | A dRfae 7 faar
¢ ag «fr =i & W S 9ge faar
qr ag W SIS § |

St ALY TAR AT ¢ IH R WO
T g ?

MR. CHAIRMAN: We will see about
it later. Now, Mr Sezhiyan may conclude

his speech.

SHRI SEZHIYAN: As I was saying,
the Centre—Siate Finance Council will be
of large help in this, because it is important
and necessary that in a federaticn the Central
Government and the State Governments
should function as partners and they should
b: in constant consultation in devising and
adopting the financial policies for the
planned development of the country.

One thing more and I have dome. In
Tamil Nadu, there is a serious drought, and
the Prime Minisler herself went there and
saw the situation. A C:ntral team has also
gone there, and they have made a request
to the Central Government. I hope th:
Deputy Prime Minister will give sympathetic
and favourable consideration to these things.
When there was some trouble in Kerala dus
to the food crisis, and whenever therc was
a surplus in the Madras State, we readily
obliged the Kerala State. When the
Centre spznt Rs. 14 crores to appease the
appetite of Hindi fanaticism, at least why
don't you give something to appease the
real appetite of the people of Tamil Nadu
who are struck down by the harsh and
severe drought conditions there?

The Finance Minister spoke, during the

. budget, of giving some appctisers, Appe-
tisers are given to what or inmcrease the
appetite. We' do mot stand in need of
that; we are really hungry. The people of
Tamil Nadu want solid food and not mere
appetisers which only create more appditg._
The people of Tamil *Nadu want somcthing
to satisfy thelr hungry stomdch.  They are
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hungry. Appetisers will only accelerate
the hunger, So, we want something solid
to be done¢ for the people of Tamil Nadu,
I hope the Deputy Prime Minister will
concede our demands and give a wvery
sympathetic and favourabiz consideration to
the demands of the people of Tamil Nadu,

Thank you.

SHRI B.N. KATHAM (Jalpaiguri): Sir,
Mr. Chairman, Sir, I am very much con-
cerned with the proposal to levy 10 per cent
excise duly on certain categories of fruit and
vegetable products. I am, however, glad
that some of the items originally listed for
the excise duty have been deleted but the
fruit and veg:table processing industry should
be relieved of the excise duty.

As you know, there are onmly 1,055 '
licenesd units categorised as per the defini-
tion of Fruit Products Order, 1955. Oagt
of these 1,055, 850 units are’ cottage scale
and 70 of them are small scalé umits. 116
units have a production capacity up to Rs.
10 lakis and there are only 10 large scale
units with an annual capacity of ever Rs.
1n fact, these 19 units can be
said to be larg: scale units.

The'small units are often managed and
processed by the help of the family members
with or without a few outside labourers.
Someiimes, a few scasonal laboursrs are
engaged on daily wages. Such seasonal
workers often do not have their other means
of livelhcod: Therefore, these manufacturers
are not capable of cngaging the staff 1o fulfil
the requirements of levy of an excise duty,

The cost of preserved fruits and vege-,
tables has been on the increase particularly
after the decontrol of sugar when the
industry has been asked to purchase sugar
from the open market, The high cost of
sugar, ciiric acid, tin, bottles, packing
materjals as well as the vneconomic produc-
tion Tlevels of the nmajority of units
practically have not left any margin for
absorplion of exise duty by the indus-
try. You know that any increase in
the price of the product will largely restrict
the market and create consumer resistance.
In that case, the facturs will be bound

" to cut the purchase, price of fruils and
‘vegetables.” Therefore,

the “excise duty
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actually will not be collected from the
consumers of these products as intended by
the Government but from the producers of
fruits and vegetables who will be ultimately
adversely affected.
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You will appriciate, Sir, that this fruit
and vegetable processing industry is an infant
industry. Therefore, it requires sympathy
and needs assistance from the Government
to develop this industry. You will realise
that this industry has been already paying
excise duty indirectly by using exciseable
items like sugar, citric acid, and chemicals,
etc. Originally this fruit-preserving industry
was given sugar quota available at comtrolled
price. Since the quota system has been
withdrawn, the small units have been very
much suffering on account of high price
of sugar. Because of this trouble, many
small units are about to be closed. If the
proposed duty of 10 per cent is imposed, the
industry will no doubt dic scen. In our
country, this industry is in its growing stage,
its teething trouble is not yet over. There-
fore, the proposed duty should be dropped il
the Government desire to save this industry.

With regard to the duly on fertilisers,
1 agreed with other friends that the burden
of this duty will have to be borne by all
classes of farmers, poor and rich. It will
hit hard the poor cultivaters. Therefore,
1 oppose the proposed excise duty on
fertilisers.

‘With these words, I support the Finance
Bill.

SHRI P. RAMAMURTI (Madurai)
Sir, I do not want to go into the small
concessions, the small mercies, shown by the
Deputy Prime Minister in his speech yester-
day. The total concessions given do not
amount to more than Rs. 51 crores, while
the enhancement is of the order of more
than Rs, 127 crores. I would like to deal
with certain policies underlying this budget.
I will give some illustrative examples to
show where the country has landed itself
today due to the policies which the Govern-
ment of India have been pursuing over since
independence.

22 years after independence, our country
is still depending on foreign collaboration
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for technical know-how for developing
Indian industries. It is known that when
we go into foreign collaboration, the cost
of the project, the cost of construction, the
cost of materials, the capital base, is at
least 40 to 50 per cent mor: than what it
would be if we had not gon: in for foreign
collaboration. Is there any wonder, there-
fore, that our goods are not today competi-
tive in the world market. When the capital
base stself is inflated to the tune of 40 to
50 per cent, naturally it goes into the cost
of production and our commodities are not
competitive in the world market. So long
as we depend on foreign technmical know-
how, I do not think we are g>ing to become
competitive in the world market.

Take oil refineries, Yesterday Mr
Ashoka Mehta was waxing eloquent about
the need for entrusting offshore drilling to
foreign companies, because we have not got
the technical know-how for it. He conced-
ed that after threce or four years we may be
able to develop it, but to get quick results
we must be prepared to entrust it to foreign
companies. That is what he said, In 1951,
we allowed Burmah-Shell, Caltex and other
companies to start their refineries in
Bombay.

The Burmah-Shell was licensed to pro-
duce two million tonnes. ESS50 was
licensed to produce 1.90 million tonnes, May
I know from the Government whether it is
not a fact that today both Burmah-Shall
and EBSO are producing mot two million
tonnes and |.90 million tonnes but Burmah-
Shell is producing 3.5 million tonnes
and ESS0 2.50 million tonnes and
the Government is not taking any action
whatsoever? If any Indian enterpreneur
had exceedecd the target......

SHRI S. KANDAPPAN: They
doing it with their permission.

SHRI P. RAMAMURTI: They are not
doing it with their permission. They have
not been permitted to do that.

SHRI SRINIBAS MISRA (Cuttack):
Not officially permitted, that is all.
SHRI P. RAMAMURTI: That is a

different matter. If they have been un-
officially permitted, why was not Parliament
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taken into confidence? This is the type of
pressure that these oil companies are bring-
ing to bear upon Government,

After all, we also know that the Oil
and Natural Gas Commission, our Indian
engineers and our Indian scientists are not
as poor a stuff as is imagined. They have
been able to develop their own designing.
As a result of their own designing we put
up our own refinery in Koyali and it was
put up long before devaluation. Is it or is it
not a fact that the cost of putting up the
Koyali Refinery is less than half the cost
at which Burmah-Shell did it in 19517 That
is the sort of loot this country is being
subjected to by these foreigners and this
Government is allowing it continuously.

I can give instance after instance. Take
our fertiliser organisation. Shri Asoka
Mehta gave the policy. What is the policy
that he had been following? I would like
to know whether there is any change in
policy. What are the basic feed stocks
available in our own country for producing
fertiliser? They are: coal, phosphates and
pyrites. During the last 22 years what did
this Government do in order to develop
the technical know-how to help our Indian
scientists and designers to use our own feed-
stock for the production of fertilisers which
is 5o much needed in this country? The
Planning and Development Wing of the
Fertiliser Corporation consisting of a number
of patriotic engineers acd scientists has
developed the technology for it. They
have developed the technology for producing
fertilisers based upon coal. As a matter of
fact, in Korba, in Mithapur, about six or
seven years ago there was a project which
was put up. After about Rs. 2 crores had
been spent on that project it suddenly went
away under pressure from the Americans
and we are again putting up our fertilisers
based upon haphtha. All the fertiliser
factories in Goa, in Mithapur, in Mirzapur,
Coromandel, Mangalore and Madras are
based on naphtha and we have to conti-
nuously depend on it. We are also
expending our fertiliser capacity with
naphtha as the basic feed-stock. Within
two years if our production capacity
increases we will have no more naphtha and
we will have to import naphtha from foreign
countrics. All these fertiliser factories we
have put up on turnkey jobs, on turnkey
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agreements with foreign collaborators so that
Indian engineers and techmologists cannot
have anything to do with designing, It is
all given to foreign collabora'ors. The
technical know-how is that of the foreign
collaborators with the result if they go away
we will find ourselves in doldrum. This
is what is happening.

We know as a matter of fact that our
own designers have done well. Itis a well
known and admitted fact that the Indian
designing capacity with regarded to fertilisers
has tremendously developed today.

Unfortunately, the Government of India do
not give them an opportunity to put up our
own things. FACT, for example, was willing
to design and fabricate machinery for the
purpose of putting up a plant for at least
one million tonnes of production inside this
country with Indian technology and design.
But was it allowed to do that? What did
Shri Asoka Mehta do all these years when
he was the Minister in charge of Petroleum
and Chemicals to develop and encourage
our own technology? Were our technologists
allowed to do thesz things?

Take another recent example. The
Planning and Development Department has
developed very recently a number of cata-
lysts. After all, catalysts play a very
important role in the production of ferti-
lizers, There is an American Company,
Catalysts & Chemicals Incorporated of USA
which holds practically a world monopoly
of catalysts. It produces nearly 80 per cent
of the catalysts used in the fertilizer industry
throughout the world. Our own designers
and planners in the Planning & Development
Wing of the Fertilizer Corporation have
developed a number of special Indiad
catalysts, based entirely upon Indian raw
materials, indigenous raw materials, for the
production of which no foreign exchange
whatsoever is required. For years they have
been requ:sting the Government of India to
licence the Fertilizer Corporation to put up
a catalyst industrial plant. The Government
of India procrastinated and slept over it. Of
course, the pressure of the Americans was
there. Ultimately, what do we find today?
We find today that the Government of
India have given a licence to the same
American Company, Catalysts & Chemicals,
Incorporated, USA, to setup a catalyst
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[Shri P. Ramamurti} pro_aeci goes up by 40 to 50 per ceat because
project in India for which crores of rupses We have to buy even the raw materials from
have got to b: invested. Of course, the Ihe collaborators, 1If after 22 years of
foreiga collaborators are there who will independ:nce we cannot devilop our owa
bring their own capital and machines at technology with regard to many of these
inflated cost. We have to piy 40 to 50 per things, I cannot uaderstand all this loud talk
cent of inflated cost for -those machines Of out country being self-sufficient. Naturally
because of this collaboration agreement. therefore, as a result of this, there is a great,
Yet, the Government have allowed that Wwhat we call, brain-deain. Many of our
Corporation to put up its own factory in colla-  Scieatists, . many of our youngmen, mamy of
boration with FACT. This is the typs of ©ur enginzers, many oi our technologists,
development that we are. having in our findno scops whatsoever . for developing
country today and yet we are boasting that  their skills. They do not find in this'country
we are developing very fast. an opporiunity - to wiliss their knowledge,
) to -atilise « their capacity, and, therefor, you
Take, another example, ths asronautics. - find ‘hundreds of tham - leaving the country
industry.. . Countsies like the USA, France 20d going and secking employment in other
and, many Wastern European countries have - = countries. This is what is happening in our
produced their own aeroplanzs, developing country.
their own technmology based upon the raw . )
materials available in those coustries, and it Today, we find our foreign debts mount-
is oply quite maturzl. In those coun'ries ing up, :Rs, 4000 crores already, and it is
aluminium is available io plenty. 8o, the said that at the end of the Fourth Plan, the
acroplane industry in those :countries has net foreiga aid will be half of what it is
beep . developed on the basis of aluminiam. today. . The net wosld mean minus what
Unfortunately, we. do not produce enough - we .have to pay -them by way of loans well
aluminium in our couniry. But we have as interest charges.” After all, during the
got chromium in plenty. Did our Govern- next five years, loans and interest charge are
ment ever think of asking our engineers and going to pile up. They are going to be
scientists to develop chromium technology almost double of what they are today. There-
so that chromium cou!d be used for th: fore, when -you talk in terms of net, there
manufacture of aeroplanes? Nothing of is not going to. be any change whetsoever in
that sort was doae. .Yet, our own techno- the total amouat of draig asa result of
logists have put up a pilot, project and foreign -aid- and imterest charges. This is
developed chromium technology amd they the -policy we have b2cn pursuing a!l these
have been asking the Government of India  years.
for the last five years to give them sufficient
fundg so that they can manufacture -it on.a . Then, when we talk of. Swadeshi, I am
commercial scale. But the Government of simply aghast at the tall ‘tatk of swadeshi -
India would do oothing of -that kind. . They and all that. Today, I would not call our
would have only collaboration agresments Indian big- businessmen as aay em!reprencurs-
with forgign couatries for the manufacture of . in tpe.real -sense of the term. They only
aeroplanes. And, mind. you, an aeroplane know . how -to.-pull wires.. They do mnot
is oot just an ordinary commercial vehicle, d:velop technology. Technical larow-how is
It is one of the most important things needsd -also:horrowed. .- For any . farther develop-
for the defence of the country. Iffor an- meotin -technology; you pay for that in
indystry which.is important for -the dsfence .. advance. .- Thet is what happens when you
of the country you.have to depend on farcign. cnter intp collaberation agreem:mts. Th:re-
collaboration and th: foreign countries for fore, no technology is -developed by them in -
even the supply. of the basic raw material . the country. As for finding momzy;- they
then what is all this talk of this.country be~ do not fimd money. . There are«ithe -banks.
ing absolutely iniepeadent and self-sufficient? The psople’s savings in the banks are allow-
T ) - £d tg be.utilised by them. Then, the foreign
1 can quole magy mose examples.. I collaboraters- give:them .money, Our own
can go on multiplying instances afier insiag- . goverpmental institwioms, financial institu-
ces,  Itds an admjiyed fact that because of -.tions, aee these to:give the :monsy.. What
collaboration agreements the cost of every is the wonderful entrepreneurship about
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them? They know how to pull wires, which
official to catch-hold of and whom to greese.
This is all' they are doing. And they are
called :wonderful enlreprenenrs in the
country. There is nothing ‘wonderful about
their entreprencurship, As a matter of fakt,
under this dispemsation, maturally, corrup-
ition is rampant. Black money is rampant.
Why should it not be rampant? After all,
the English proverb is a very good proverb.
dt says: Homnesty is the best policy. It does
not say, honesty is the best virtue. In the
period of developing' compztitive capitalism,
when the more hoaest person he was, the
more custom. he got and, therefore, the more
honsst he was, the more profits he made. So,
honesty was the best policy at that time. But
under this dispensation, when monopolies have
grown, when licences are ‘granted to - mono-
polies—they alone produce a product and
market it—the honesty is not the best policy
for him but dishonesty is the best policy
for him, because by dishonesty he is able to
make a large amount of profit. That is
what we are finding in our country today.
Today, black-marketing and all these things
are rampant. So long as black-marketing
and black money is allowed to operate in
the coumtry, how can we.ever putan end
to corruption in governmental circles? How
is it possible? . It is .absolutely an impossi-
ble thing. -

The policies that are being pursued over
a long period of years have landed us in
tremendous crisis. We are not able to get
out of the crisis. But the pity of it is that
even today we are not able to think oa fresh
lines. We talk of swadeshi. I remember,
in 1930, when we want and got oursélves

beaten by picketing foreiga cloth shops, a

swadeshi certifying board was formsd by
the Cowmgress. Pandit Motilal Nehru was
the President of that board. I remember,
at that time, the Buckingham & Carnatic
Mills, Madras, applied to the swadeshi
cestifying: board, because their cloth could
not be sold in the market on accoust of
the tremendous picketing that took place, for
their cloth ta be certified as swadeshi cloth,

They said, “We are manufacturing cloth in
India; the Indian manufacturers are manufac-
turing it; the industry -is situated in this
country; therefore, give us this.” But
then Pandit Motilal Nehru said, “*We cannot
give you that certificate - because, ‘although
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the workmen may be Indian workmen, the
capital is that of foreigners and so'long as
foreigners continue to hold the majority of
the  capital shares, so long as the profits are
allowcd to be shipped out of the couatry,
we canmot call'it ‘Swad:shi’ at all.™ This
was ‘the position taken by the Intian
National Congress movement' in'its struggle
for Swaraj, in its struggle for Independence.
But “today all those days are gone. Today
Itis 'a commodity
to be huanted and nowhere to be found in
the country. Yet, today, thos: pzople talk
in terms of Swadeshi and still go cn allow-
ing foreign collaborators to contimue to
come and depend - upon foreign aid for the
development of any technology in this
country.” Then where is our self-respect in
this: world? We go about everywhere
begging for technology as if the Indian
scientists ‘cannot develop our technology.
After all, there are the other countries in the
world which have developed on thefr own.
China ‘may be our enemy, but let us learn
tlesson  from our ememy also 'if we have
to develop. * China did hot depend wupon
foreign - collaboration for developing its
industries; it'did not depend on anybody...
(Intérruption). A

A‘N HON. MEMBER: On Russia.

SHRI P. RAMAMU!;TI: In the first
five years there was some help, but they
have not taken any help for the last so
many years. Even there, they paid back
every pie that thzy got. They did not go
on begeing the foreign countries to come
and help them. But here is' our country
which is asking every country in the world
for  h:lp—America, Britain, Francs,
Genn:my. Soviet Union—, which is asking
every couatry in th: world, ‘Come and
help us; without your help we cannot
go on”. This kind of continuous dependence
upon every country in the world for our
development is something which is sapping
the vitality, sapping the morale of the deve-
loplng youth, 'sapping the morale of our
engineers, sapping the morale of our scien-
tists; it is derogatory to the self-respect of
the Indians. Therefore, I would ask
the Government ‘to think even now of
changing (hese policies “and if they do not
think of changing thete policies, the result
would be that ‘there would bé tremendous
frustration in this country and out of frusira-
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[Shri P. Ramamurti]

tion will arise all sorts of social discontent
and social imbalance ani you cannot blame
the people if they take to all sorts of
methods. This is what is happening in the
country. Yesterday, for example, some 56
young men came here to present a petition to
Parliament that they are unsmployed. The
problem of unsmployment in this country is
tremendously increasing and the only answer
that the Government of India could give
them was to send them to jail, to send tham
to the Tihar Jail. This is their palicy. Are
they going to succeed with this policy? No
wonder that inside the Congress Party itself
there are differences; when the deliberations
were taking place the other day in Faridabad,
they could not come to any conclusion.
Mr. Mborarji Desai presided over the Pan:l
on Economic Policy. What was the final
result? Nothing could be decided. All
that they could do was to refer the whole
thing to another All-India Congress Com-
mittee, They cannot come to any decision
at all, because what decision can they come
to? (Interruption) Here was, for example,
the speech of the Congress President of the
All- India Congress Committee; I should
say *hat it doe; not distinguish the Congress
Party from the Swatantra Party. 1 do not
know what for Mr. Morarji Dzsai and the
Swatantra Party are fighting with cach other.
Here 1am reminded of a cinema fight. In
cinema these prople fight wih swords;
they are not real swords; they are swords
made of card-board. This is just like
that. A card-board sword fighting is going
on betwe:n the Swatan'ra Pariy and the
Coogress Party, because, in effect, the
policies of the Swatantra Parly are being
adopted day by day; the Congress have
been adopting their policies. All this time
they were shiclding it, they were camjuflag-
ing it, but todiy th: camouflage is not
possible and, therefore, they say that even
the public sector must go, the public sector
is no longer useful. This is the speech of
Mr. Nijalingappa, President of the All-
India Coagezss Committee.  Practically he
says this. ([nterruption) Tt means that,
I am interpreting it. This is th: in'erp-eta-
tion. I do not find much differenze betwien
the philosophy of M-, Nijalingippa and the
philosophy of the Swatantra Party. Mr,
Nijalingappa is an important guy; he is not
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an ordinary person. Therefore, I say that

more and more the policies of the Congress
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Party are converging into the policies
adumberated by the Swatantra Party. With
these policies, [ do not know whether thess
two Parties will ome day coalesce. 1 will
not be surprised if th:y come tose»'-
ther. That is a different matter.
It will be grod if they coalesce. What I
want to point out is that with these poli-
cies there is no reaso1, there is mo wonder
that our country is to-day in the midst of
a deep crisis and you find all sorts of
difficulties. You cannot give monsy to the
States and the States will clamour for more
and more. I do not want to go in'o that
question because I do not have the time.
As a result of all these policies you
are hamstrung from all sides and as
a result there is tremendous social dis-
content and social disability which will naces-
sarily lead to political instability. After all,
polititcal instability is a reflection of sozial
and economic instability that is growing
in the country. Growth of unemployment and
growth of instability of the job that the p:o-
ple are holding-all these are things reflecting
the social instability and if this social insta-
bility continues, it leads to frustration for
which this Government alons is responsible.

SHRI NARENDRA KUMAR SALVE
(Betul): Mr. Chairman, Sir, when the
Finance Minister assumed the reins of
office two years ago the task that lay ahead
of him of pulling the economy of the country
which had been really in an abyss of morass
for quite some time was a task which was
as much delicate as it was gigantic. In fact
I submit, Sir, the task was likely to be
utterly thankless if he had failed in the

* same. On the one band he had to intr~duce

and adopt rigorous measures to bring about
discipline in the fiscal and monetary policies
and programmss and plans and on the other
hand it was imperative and necessary for him
to build up a very strong infra-structure of
incentives and confidence in the people and
stimulate the economy towards its expansion
and a boom. If an impartial and fair
assessment was mad: of the performance of
the Financ: Minister, | have no doubt that
it would bz found that the endeavours made
by the Financ: Minister in the preceding
two years are certainly quite commendable.
There are tangible indications to which I
will draw you attention which will prove
the measure of success he has achieved in
his performance, The first indication is
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regarding the price stability. In 1968 the
prices were stable. The wholesale price
index receded to 205 as compared to 208 in
the earlier ycar keeping 1952-53 as the base
year. The second indication of the success
he has achieved is the increased production
and increased efficiency in productivity both
in agriculture and the industrial sector and
lastly, the heartening performance in the
export sector is & tribute to the manner in
which our economy has been handled.
However, I immediately hasten to add that
whatever be our performance, however much
satisfied we may feel about our achievement
in building our economy, it is extremely insi-
goificant, it is extremely meagre, and
generations will have to toil hard and put
in arduous and assidious endeavours to build
up the economy and then alone it will be
possible for us to improve and better the
standard of the people in the village and in
the Adivasi areas.

14.52 bhours.
[Suri R.D. BHANDARE in the chair]

Coming to the most controversial mea-
sure in the Finance Bill regarding the levy
of the Wealth Tax on agricultural properties
Sir, I respectfully and whole-heartedly
endorse the policy, the decision, the emact-
ment which the Finance Minister has taken
in this Finance Bill. Lavish exemption has
been announced by him vyesterday which
has ensured one thing that the poor and
genuine agriculturist will be outside the
ambit of the levy of the Wealth Tax. Only
those who are investors in agriculture
will be within the ambit of the mischief. 1
do not find, therefore, any justification
whatsoever for not requiring the rich inves-
tors contributing to the exchequer so that
renewed and vigorous measures can be made
to help the poor agriculturist in successfully
carrying out their Green Revolution.

You are a Constitutional lawyer your-
self and you will appreciate my inability to
be complacent with the Finance Minister
regarding the constitutionality of this
enactment.

Bir, my apprehension is based on a
reported decision of the Supreme Court in
the case of BANARSI DASS Vs WEALTH
TAX OFFICER, Special Circle, Meerut,
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reported in 1965 (56) ITR 244. In this
case, the Supreme Court was considering the
scope of entry 86 and entry 97 which is a
residual entry in List of the Seventh Schedule
in the Constituction.

On a careful analysis of the said judgement,
one finds three salient findings emerging out
of it. The fiest one is that it has been held
by the Supreme Court that it is Eniry 86 in
the Constitution which covers levy of wealth
tax. The second feature in the judgement is
that any express exclusion in Entry 86 and
Entry 86, as you are aware, excludes levy of
wealth tax on agricultural land—would in turn
establish the clear intention of the authors of
the Constitution not to levy wealth tax on
such excluded items; and finally, the third
proposition which emerges from that judge-
ment is that Entry 97 which is the residual
entry cannot be fallen back upon to support
the levy of wealth tax on an item which is
expressly excluded in entry 86.

SHRI S. S. KOTHARI
Which court decision is that?

(Mandsaur):

BHRI NARENDRA KUMAR SALVE:
Supreme Court decision in the case of
Banarasi Das.

Therefore, the Government are now trying
to fall back on Entry 97 which is a residual
entry—Entry 86 having expressly excluded
levy of wealth Tax on Agricultural land.
In view of this position of the matter
whatever may be the view of the Attorney
General, I consider the measure most impor-
tant, utterly imperative and necessary and
therefore submit that the Finance Minister
must not take any risk whatsoever because
if ever the Supreme Court strikes down this
enactment, it will not only mean very great
blow to the prestige of all those who are
behind this and support this measure, but
then it might bz too late to rectify the error,
I, therefore, submit that the Finance Minister
should not take this risk and to change the
form for levy of wealth tax om agricultural
properties, I would once again request the
Financc Minister to consider my suggestion
which I made in my budget speech, to include
agricultural properties only for the purposes
of rates. That will completely eliminate the
trouble.

SHRI 8.5. KOTHARI:
more complicated.

It will make it
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SHRI NARENDRA KUMAR SALVE:
May be so, but it will be.Constitutional.
Which tax law is not complicated?
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Coming to my next point aboul the
levy on fertilizers, the Finance Minister
yesterday announced that the levy on oil
engines has been withdrawn by him. By
the same process of reason and analogy, and
philosophy, I hope he will also withdraw
the levy on fertilizers, It is not a question
o7 farmers affording this levy. The real
question is that it is going lo create an ad-
verse, psychological impact on the farmers
and we should do nothing which will impede
the endeavours of the poor farmers in the
process of Green Revolution.

Coming to the direct taxes, I referred
to the enhanced levy of income-tax on person
eaming between Rs. 10,000 and Rs. 15,000.
I happened to point out that and the Finance
Minister had given certain concessions to
such employees’ who earnzd between 10,000
to 15,00 if thcy owned a mo-or-car, they
would get some concession, by way of addi-
tional ccnveyance allowance, My clarificatory
speech was misund=rsiood by my friends and
well-wishers for impliedly justifying the
enhanced levy. I find my critics are absolu-
tely right, There is no justification what-
sover for enhancing this income-tax on asses-
sees carning between Rs. 10000 and Rs.
15,000/-. In fact, when T studied the figures
of th tax burd=n borne by diffcrent sections
of the assessecs, 1 found that it is not only
irrational and thoughtless that we are not
increasing the exemption limit bu- it is highly
unwise. The position is this: On studying
certain figures relating to the tax burden of
those earning below Rs. 10,000, [ find from
the figures of the ARC on this very impor-
tant aspsct that in 1966-67 assessments to
the tune of 47.65 lakhs were p>nding. From
the figdres of the Study Group of Income-tax
of the ARC it is found that out of this, 36
lakhs assessmenis related to assessces whose
income was less than Rs. 5,000 apd 6.5 lakhs
related to assessees whose income was bet-
ween Rs. 5,000 and Rs. 10,000. Out of
47.65 lakhs assessments, from 42.5 lakhs
asscssees the total tax exp:cted out of this
was not more than Rs. 20 crores, that means
4 per cent of the total realisations.' Th efigures
are startling. That means 89 p:r cent of the
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assessees pay 4 per cent of the tax and |1
parcent of the assessees pay 96 percent of
the tax. This, in my respzctful submission,
clearly shows that it is a most unprofitable
business for Government 1o tax peoplc below
Rs. 10,000. These figures are not a figment
of my imagination: I have takcn them from
paras 2.5 to 2.7 of the Report of the Working
Group on. Income Tax set up by the ARC.

15 brs.
[MR. DEPUTY SPEAKER in the chair]

So far we had canvassed that the exemp-
tion limit shou'd be raised because it was
only fair to the poor harassed taxpayer. If
my figures are correct, [ submit that to
make it really profitable and worthwhile the
exemption limit must be raised to Rs. 10,000
Then by a stroke 89 per cent of the assessees
are removed from the records of the income
tax department.

AN HON. MEMBER: What is the
amount involved?

SHRI NARENDRA KUMAR SALVE:
Rs. 20 crores—4 per cent.

My next point is regarding the tendency
on the the part of assessing officers to over-
pitch assessments and thereby cause conside-
rable harassment to the assessces. It is
unforiunate that officers, who might them-
selves bz wvery just and fair, have to be
victims of the pernicious and vicious atmso-
phere  which prevails in the department
so much so that they camnot thrive without
being utterly ruthless, unscrupulous and
dishonest and make what 1 would -call
unconscionable assessments.

A rough idea of the criminal harassment
of the department would be had if I were to
read a few linss out of the placitum of two
reported cases. The first one is reported in
1964 (52) ITR 637. This is a case where the
departmental men organised a large-scale raid
on the assessees. When the validity of the
raid was challenged in a court of law, this is
what the Assam High Court was compellzd
to remark about the income-tax d:zpartment:

“ Action under 37 (2) was taken on
the assessees im spite of the fact that
there were no charges of evasion in the
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past and no materials were disclosed by
the authorities which would give rise
to a reasonmable belief that documents
would be found at the places searched.

The search was conducted in a high- -

handed manner with the use of armed
forces of police and a large number of
documents were seized irrespective of
whether they would be helpful to the
inquiry.

“Held, on the facts, that the action
taken under section 37 (2) was mala

There is another case which came up
before the Allahabad High Court, reported
in 1967 (71) ITR 204, where the officers, des-
pite repeated requests from the assessee,
refused to give refund to the assessees by
rectifying the order within the time-limit, in
terms of sec. 35. After the expiry of the
time-limit, they said *Your refund is-barred
under limitation; we are pot going to give it'
The assessee went to the High Court. The
Commissioner of [ncome-tax instead of apolo-
gising to the assessee for causing such harass-
ment raised the plea of bar of limilation.
The High Court repelled his contention
and directed him to return the money.

The real misfortune is that our tax laws
have become so utterly drastic and punitive
that it will be impossible to sec a parallel
in its severity in any tax law of any other
country. But this hardship is only on the
assessee without ensuring that there is a just
and fair administration of the matter.

I hope the Finance Minister will take up
seriously at least the two cases I have referred
and immediately order suspension of the
officers concerned and institute an inquiry.
I only hope that the plea that there
is an appeal pending would not be
raised,

It is impossible for me to conclude
without referring to one more matter. I do
not know what the Finance Minister will
hawve 1o say in this matter; 1 will certainly
be glad to take my command from him in
every other matter. but so far as tax laws are
concerned, I would beg of him to give me
the hearing which 1 deserve.
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SHRI MORARJI DESAL [ am giving
it.

SHRI NARENDRA KUMAR SALVE:
I cannot conclude without ref:rring to the
penalty now contemplated under the Wealth
Tax Act for delay in submission of return.
This is exceedingly harsh to the point of
being vindictive. I shall explain how it is
so, This is not a penalty for concealment
of income. There is no criminalty invol-
ved for this default. It is purely a techni-
cal default in law. A certain return has to
be filed; but it is not filed in time. It is
not for concealment of wealth purpore there-
fore, that this penalty is proposed. If I were
to point out an extreme case a lady bhad a
property worth Rs. 95000. She inherited
another property worth Rs. 1.5 lakhs and in
respect of that inherited property there was
some dispute for five years. She failed to
make a statement of return to the Wealth Tax
Officer in respect of her property during the
pending of dispute. Under the provision of
the law the lady will have to pay for five
years an aggregate wealth tax of only
Rs. 2500 and the penalty is going to be only
Rs. 1,05,000. Is this just, or fair penaity for
delaying a statement? For concealment I sub-
mit a person justifiably lose his entire wealth.
I therefore, request the Finance Minister
not to make the life of the tax payer in
India any more miserable than what it is.
People in civilised couniries are reconciled to
the dictum that tax and death are absolutely
The Finance Minister must not improve
upon that and compel his fellow countrymen
to feel that there is no difference between
the two.

There is a small couplet which I want
to racite to the Finance Minister then I have
dome:

TE gETF AR a8 IJ]wT N,
af A wta ¢ fF Simr goer @ W

W wy femd (F8X) : wwemw
7ENRA, AW AW TE FF F q@F Fav
f wro ¥ & g g wndw feaw mar
I T R g ¥ AR A F we
fafes 7o @ weTT Wil gEE A
o A AT F §, & wET, edife
W & foar srar & ar§ e # wW 9%
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[t =g fermra] R
azw Xt | TEfay weTe AR 3 g
g ¢ fr g 7o o AT IEF A
@ ey TR W fwoex IR,
¥Fag 3

‘gza foT Aegw oA A]F
ST A gud § 39 OSEal FY "R
frag o e ' & fau fmfem
fForarigg Nt & SR A et §
ox ¥R wrar fad g & foaw ot 7
g7 | IEI goer qaarar fr aga §
¥FZ TEATT AW FY 9@ 797 17 § ) fag
Fg N 7 "@m wift )oaTR s
T FTF AR A fadw faos fear ) R
WAy ot & wiafcs ot dax azew
agi aufeqa ¥, 7% AW §—sft 0@
uAe W, = wAeeA arfemre e
it gz arefer |

2wl gh sy g AR
qar w47 fF 9 feT @+ faw g &
¥9 3T wfesrd 3 W ¥ AR I
T ¥ IR gmfE g% & (w@aeRe
) F Ak A qoATg #1 oY ) a=E ¥
TG AW FY ¢F A9 FT 94T A7 97 9@
fF Fo IR F FUF T IARA THE
Fadd # af@dT &7 a1 g
pac g

3. WO O KT A TH qm@ A
%o 97 fis AT I EF T @0 w
TH @ 1 9q7 91 fF q9qe gE@wT s
T fAF mwH M AR agy @
agfoga T & WM ¥ 5 fww
flde &1 arg @, gt Fer Wk 9
gam} #  wrafawar # Ggfen ¥
gfeafas fear s, 78 wraET w1 w1
gfw sifz-mfy 1 5= ag 5 gar ar fis
Wz gearEl ¥ swfgi 97 Twq dew
q F gEarE anfas T g fras
91 oF wE & o @ 4y |
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4, farfafer gwrmc o & Q@
I uifgr gaEaAi § aF ¥ Oy
I [ A & I Faw uw faw
Falvqe g el wwe A @A qEl
A9l W1 WY ATATHT & R
oAt & o g §—

(i) “The sugar market apprchends a rise
in the exciss duty om sugar."
(Financial Express, 26th February,
1969.)

(ii) *“There have been rumours for the
past one or two days that New Delhi
was likely to step up excise duty on
sweets.” (Economic Times, 26th
February, 1969.)

(iil) *“Fears of Excise impost on sugar lead
to fresh spurt.”

.o....Meanwhile, the sugar traders,
who envisage the fresh impost have
begun to buy the goods. The brisk
purchases in the Bombay market on
Tuesday were due to fears of an
impost. The market received abrut
1.200 bags of sugar on Tuesday, bulk
of which was immediately absorbed
on such an apprehension.” (Econo-
mic Times, i6th February)

(iv) “Excise on cotton cloth to be on ad
valorem basis.”” (Ecomomic Times,
2Tth February, 1969)

(v) “Prices of staple fibre yarns conti-
nued to rule firm here today on
expectation that excise duty on fibre
might be raised.”” (Ecomomic Times,
27th February, 1969)

(vi) *“Share market steady on eve of
Central Budger.”

L There has been a spurt in the
quotation of Century Mills by Rs.
9 to Rs. 680.50 in spite of rumours
that there will be a modest increase
in the excise duty on rayon yarn. It
is felt that any mew impost will not
adversely affect the finances of rayon
manufacturers because they will be
able to pass on the additional inci-
dence to the consuming industries,
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National Rayon have also gone up by
Rs. 4 to Rs. 489.” (Ecomomic Times,
28th February, 1969)

~(vii) “.....Sugar prices rallied to Rs. 365
a quintal here today on fresh
purchases by squash manufactures
caused by the hope of an increase in
excise duty......""

“Tax relief likely for mill modernisa-
tion"

(viii)

*,.....It is also expected that the issue
of according a priority status to the
industry which has been pending for
a long time, will be decided in favour
of the (textile) industry.

“_....The excise levy on cigarettes is
expected to be raised further. Besides,
a moderate increase in the excise
duty on rayon yarns is also expected.
Activity in the yarn market increased
noticeably here today with the for-
ward rate for viscose yarn shooting
up substantially. Ready prices also
moved up.

“,.....Sugar is also expected to attract
an increased levy under the wusual
reasoning of ‘mopping up’ excise
profits, it is felt..."”

(Economic Times, 26th February,

1969)

5. faa #WAME ¥ UF AT 930-
fowrdr & ( frmsr T & 78 Fw )
WA AEE UF 43 waif I a9
#aga & afar FFor = w@r
Y arel # Sgw Wiz A a9y & fqg
s T sast fFUr v o
WA § T WENER ¥ UF WE
JETT | W7 AW HEEU W A9
gy e w1 atar o Srfge a7
fF ¥ q@ o A F ogaT F @@
g1

6. ug gam weEr ag A g E

Faq qoE FEE @ AV AT AT G
gU, afer @ @ T 9OT 9T 909 &

Finance Bill, 1969 VAISAKHA 10, 1891 (SAKA) Finance Bill, 1969

198

$9 IEW sqroifeat & WA, ' e
FEAT WG FT T4T F& AT AT §T
ArEl ®9ar dNAr ) ¥ . sErd faer
wATHT & v ¥ § W FHEA T aa
FT @7 97 @00 F qmar fagie awe
T A faad gra ¥ awe wr g
ard ¥

7. aWT F 9gy gq FHT ¥ &Y
Frgefe ¥ aw s e e @
oYSf ¥ STOET gew  gvaeHr arar F7
YAt qifeal aT Fa1 9977 v2r | wfeFaw
A # o F 9 a1 wWEd 71w
A X 9T 9TAT § | AT AAE I9
AT ¥ & o faAl ¥ qET =/ A g
HTC TEFT HE @A qre) 9C 92 ¥
THFT §T% Aqad ¢ f6 &daw aei #
w a1 qar 91 fF oEasw afaw
¥ qf@da g1 amen § | FifF T/ AF}
#f g ¥ faar A A "7 ww
3 Forw owerd ¥ qfadT ey
Fret SfEw # AgF FErem

8. Mr\T AT F F= WY 25 ¥ 28
®@q, 1969 F &9 zd HTAR 9X
gz ¥ fo 7 ¥ faad fe it 9T ok
afus dF7 AT gETEA gqE W &
TEAIT FT G J QAT q@A FT AT
IIMT AT SfE 28 w7 Sifaq
g7 amT gr 1 {9 & ST g
322,00 9T &% w1 geaa frar qar safs
forer & 37 %1 32 %0 335.00 1) T8 N
T WA 9T a1 f5 g d § wre A
afg g€ @Y ¥ @ ¥ faar s
IR F frdar o T "R
%o 336.00, §o 337.00 T %o 339.00
7% FU 52 1% e 7gdt 7 Iow gaw
ORI ETU F3T9T A1 | F907 &R FY
14.00 a7 15.00 & wfaw gq& & agad
¥ wram A9 9 WX gEfNT IER A
F wdEr WX feT 39T g e E
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[+ 7y fawrd] (4) 8000 &1} gwriE, w=wgL WX
T & T T MgEaer T faagra & fae & #
&Y wrew av fF 14.00 a1 15.00 ¥ & T fear—aragy,
wfas Tg& w o @ § wEfan IR wATAE WX F-

14.00 %7 agw & frar w1 337.00
sf arr T w07 41.20 sfy a7 #Y 3T
§ arw gorar frast g wwAT 70.90
gt ;A H T A’ 41.20 F T 15.91
oTHT 14.00 T 29.91 qT @7 fFy 7T

¥ @YX GUEHT g0 FEIL I
# fafomr st oowel & afa e
T mer e S AW FEEFQ
FHITA Tare WY wrfaw § | feafafe
qR gu—

T T Aafear, fagrdeme Aafean
T g, WO Ifeqr wEEM e
(510) fafird gar wo wwo fiaiEraran
TUE FEOHT | RN AT MEEAR FITH
¥ @y ¥ a9 W@ dvwErTey WK
HENTURT HEUFAR § 79 @ R
139 977 & a1 fvlr | o da7 | 145
A & fgma & g A1 20155 @ o
€1 720155 A 9% wTETCW AR 9
%o 6,04,650 F1 garHr sfx AT %o 30
¥ feaa ¥ ¥ FAGR F AR A
FHTAT |

o+ wfafor, 58 @@ & ff 9397
faerar & s fazam qu o) 973 arfaal =t
Y a9z wearat w1 qar 971 Fafafes
FTCETE ¥ 25, 27, 28 ®TAL, 1969 #Y
ST gEr € .

(1) 4500 X T WG CIHET ¥
| #

(2) 2000 A wHT WA U= &
wn W

(3) 1000 a1 gTTiT FTYL TI= &
Lo

FATFT |

g% 9@ = & 5 a9 & @
F @A " §Aeg & 59 fawi wy
AA BT 1

¥ qew 9 feww g fier Sead
W OH AT W RIE |

ag ¥a9 ux foare §, oF 9 =@
¢ quf oiw ¥ qar s« R 3E SwI
¥ &R e, F9F9T Ao ¥ 6RO
el el rdinE ol d

9. g Fh ma g fr foad a7 7,
faw daeg &Y agwfa ¥, fagrm s &
§F T N & F@ FT Boer w7 foar
a7 | 3 T2 g T A9 77 FF gy
wrafaal & o5 foar a1 o5 ;= W@t
g @00 & 9 989 1€ 9 A g A
& AT AT H A FT WO A7 1 gE
gut ¢ fF faor vt & g aea & w0
foar #\T 39 95 T 51 er €
16 7, 1969 & wrzafager cwsd
o9 GOEHT AT H AT TN FAr L
f5 Y g ¥ s AT Oy F
Fa frer it

10, W% 7R ArArd ¥ g awz &
B 9 qZ & & Fr wegga fwar
ST WX 9 gEedT FO1 R fearat
O\ 2w 71 9%e faar oTg ot gar
a5 7 ¥ aarfat F a9z =1
qar T & frgaT arw JomaT | free AT
o ¥ g T ¥ e g ¥ o wiw
#T dt i a9z wea gaw & am 9w
qfcfeafadt 1 W atwr #t oo fad wear-
fqquz & §t fev ag afEes %
TEA &1 Swaw 1 oa@fs e
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AR 9X % T greedl  SQT gHATK FY
g g

geg faer w0t & RO Wi wEEEI
T & | gqE gEaral 7 JAC FEA w7
QT TFT IIHA F IgT ATTEwAT ¢ |
1€ ar wer M g2 fawwar =rfge
faad Toe aam F) sfF@ w@egw A
W@ AR feEr # §2 F weaw W

FATHETY F T AT 7 firsr )

weqe AgRd, § gFHI T § e
faor weY 7 wrew & O ¥, w6t
7g gy AT 9@ § 9% e qga o
gu W frar @, F-uF ara ¥ qwg
R W AT # ¥ FO0 fF AR
SYF GHTR 9T §eag ST gl § at
IaF wtw A F fag FE sdw g
T I wifgg Y @ aw ¥ fag s
gwa ¥ fF 3@ a@ [EEEE AR
Fogeasmag o) 6§ @22 &
FqC /T T FHET A1 |

uq 9gi 9% faw fagaw &1 ga §
¥ qig-g: AN F aX A §¥ 7 FHO
g § 1 TAw 97w qh ae § v faw-
HAT 7 o Y 997 & A F A 99
fea § S gt Mgl 9T g A
SFT TG T | TF qrd ot T4 qg W
# 4f wiwst ¥ @19, fF frg 20 @
¥ fr= wrwEt 10,000 ®o ¥ 15,000
To FHATAT § 37 T FAw: 14 <radr
nfa® oww dxw agr & W1 15,000 %o
TreY g7 30 wfqma agr @) Afew o=
zfrara ¥ fas gt olw W) 2w
AR To WATAA § I FAL IF WRE
o arg sfomg 5z mr d ¥ wisd
Ao aa § g 7@ T @A) W
*r§ wara far o F Y faar o

o g A ot 8 v O faw
N EgEE ez § v agd
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X v fenfaz e ¥ X % 1 @
FOEN ¥ aga fewfae w1 g 99
MW@ F I g T F 1w
7g WY ¥F-4% q% § gg SOrlaq) ¥
fau @t a2 & Wt wrEAwEs ¥ wEA
s e @ UF F Fraw @
femfaex § saat afes dar fmr =
qrar | safae & gwE ¥ oSmE g,
Wi fad@ide 45 7 79 qa ¥ Sarqv
g o R & A5 wwwar g
fF o ag # 9t OF § feurfae &7 o<
& ¢ gaw! ger fear 9w SR gAw)
wiew E fenfae & s fear oma )
|TG-HTY A TR § T A9 9gd
& f& 7 aw@ w7 @, 9§ dar
AT WY A I8F 91 ¥ A< ag i
¢ fr arfg wet ¥ feafaz a1 %
TTET @Y ¥ §Y wwar § A1 dAY F
Tz fearfae smar g w3

34 g A1 AW AR IR
W AR F MR T @ E 3w
Fak & & Wt wgew & wg'w 5 w9
fad &7 o1 w3 fs Aimw Wk
T 3 ¥ oY w97 § 9T " far
Wy #4ifE gaw 9 @ fedifaex §
o St FaT @ 9EET 49T Wer @
we

e I & sy ARAT § AT
F ot ¥ =R 9 9T Al

¥ oOaC AEEA & I A
oHETEE 3YE 4 SeNr wer famm ogw
W A @ @ w1 @ few gafag
fr g9 Gy ¥ fF s ATEeTA ST
(7 &9 g ATGAT A AT GE-gE Fagr
e § I Y wEEr gRm o A
T<a ¥, M "y faw gt o dw g,
agw ok T S § faet g s
a1 Y e g § ) qfwT g ear ?
Ry W @ s @ T, qReT
HICRY 5F AT ARGA QT AR
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[= wg forwd]

g6 g g1 faw 9 FrET =a
I% 9N uF giwar fagwr A=l v
FRA T W few @y TR @
ATH W, SR I FAEFAT R §

Y 59 YFaTEY ¥YEY ¥ WTIF FT AGwT .

g gar fF S gAwT 9N § SAwY ArE
ara Ag gur 1 & gwhe aroe &
27 999 ¥ 5T q§ 0F @AW TEFL AT

T f:

“The price of nylon yamns have re-
corded a steep rise ranging from Rs. 15 to
21 per kilogram in the Bombay market
in the last four days. 15D yarn has
shot up from Rs. 78 to Rs. 9598 and
20D yam has moved from Rs. 74 to Rs.
92. Official prices of leading spinners are

Rs. 66 for 20D and Rs. 72 for 15D yarns.”

WH WG wo@a g fF swew T
T ¥ IFFT FAA FHA 71 AL
w g afw g w7 Jeiafa &
fora® gra § ardr damE § 9y o gmH
e F ® & faaew Shr oA
FAT T § | a7 741 774 WEET THE AT
Hfaare s 27 F a@Fan &
€t & aAEA AR g, TH g R
TAFL dgwt 69 ¥ oF qx fAen
faa® s@" w3 & fF ag dvaga
AT 9T FT FEAT Fa1 g zafAw
IR T 11-10-1967 - FY qIFE
¥ faqg wtrat of f& agar &= &
AT FT 9TM 437 FE F A0 gy
aredy faar sra & = s g
qgwT 89 w9 &, "Wmerg faa we
T qEY g wEifE A% dw s
HHET § | WIT T6 g Fy Aifa § F

WEANT AR &1 IGEAT 97 q0fgw &

%7 awg & 37, <1 @1 o T &0
¥ wrdgr-mr X faae a% @ g g,
A @ ¥ ag S T gErfewi

w3 IR AN § TR S a

FEA & Ay famr wr wr o goar K

APRIL 30, 1969

ﬁmumﬂ,m 20"
FE 1 fF argETT A o)X R SRR
qF TSHI, weg fEar, afed Sewr
FIATT FAL AW AR B, AU FT
T wrg @ s sw sEaE
¥ AfgE, Wk vz dfen s
FARHA N IR FgAr Wifge fr A
@t wi W gI A aifs gEEr wwEr
| AW FEr

97 wifas owfasrandy 1 9
=9 01, W # g i wgrarg ¥ oA
TEal a¥t 9971 g€, &t gg W uwfawre
T 7 @ g TEw gfme § g
wraT [ifge e sfas i &1 S
HMOgw@E? #0 wa ¥ whuwg
ww & 5 Ioiafa gra-arg aedifas
R AFEE), @ & wofey e
g1 frifrg sd sgaear s1 g@wmw
T 7333 qoftafdi & s armeT &
fra s@ ¥ far ol st mifaw
gr afas avgm FA ¥ fae frm
WHFAHT A NG ad¥ oAy §
AT IeAG FIAT AGATE |

wF at JifgT A @ fF &0 & D
2T & oY 3ad golafy & dar awid
g1

U s W wdEd @ 6K
9FFT A A9 G99 qE 9 G q@y
FFEIAT A 2 F T AR
Uw = 93 <@ g Fr 9adt ae1 TwarT
W WwI IR o § 7 w=
Y Ede o § @t frad oF qw &
afs T gat i &1 v =T & fag
9 T § A wE) I gET g & W
FITT X 3G A fe@w & aife fadw
¥ daT o 1 T IR YA g2 IAW
TIETE @& | A G R IF AR
¥ rdaTgr s Sifge | sEET waaa
ug § fF og Y dar weafral & fre
ar @ 3w I¥ Y quAr el A
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Ty 1 ok 7% swfrat s smw
w7 FTH A AT FE §)

e dafom et F1 qawT )
WA e W 9z W qAfom udeza
ATH FA7 T € | Sfad  F¥qdr &7
AR ot F axd N faw e
e g 5 99 1 9l ¥ wed wfw
frm o &fer = fFar 7 ? oW
Far fr dafar oo o1 @ A 9w
F A 9T oF gAY qw ww frw ¢ ok
ga¥r AW § A S qoet ) T
Ao e §f w1 o araw ) 9w
FY HTY WEH FA AT @ E @ I 0
da1 7T faar | g Wit 7 faruforw O
#faseq aryr faarg # e agw Tam)
o+ a1k ¥ 8 AT wEem wY o feer
a1 | TR gAwr sara fzar f arse
TR FTEEE ff o T ¥ arg
FIH IS | WA A g EY a7 [
fr are TEleE FORTE w1 A
T ¥ gF @) AT e g fFogal
Nt Ty § AR A ogg e
faedt | ¥fFs a1ge TRt STO9-
WA X v T @ ey d5w ¥
w1y at wsgr fear ) #fET o oge qar
R ot fewrard #Y g9 quAT e
Tq ag ¥ Y /9 gafeat a9 o §
g qEA T T adET g ¥ S
fe faor w4t ot 9 wAY wqA A
ot T X AW AmF |

qigat ET adwr ag § e d &
ara o Faf fear wrar § SO Ak A
sEarc gwg Y g 5 ufew @
wfuF ot & 7T ¥ A gl ghramsi
¥ gqg o€ af garafadi # faear §
foast aog ¥ o wed ¥ 5 dwi e
wmna fvar o | wr o) feafi
Ia¥ grera Saw ardl & fay @
firart & fad st adf faear
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gar q0® T g RN g
faety dearg §, weAfoaw e@tang
T SR Fqgr a1 fr frew ael
Haq & ¥ deaqre o=t § wfew ¥ wfaw
w1 fa-fie ot & 921 #Y frer
¢ dtom SawT @ 5 TRl amEe™ W
fagar w1 € ga¥ savey wat frmar 0
7g 919 faege dvawe § fr ag sonmfa
TG WG &, agT ¥t &, aga A
g9 9 aga SeeRelear g, €
a1=w %1 fewe § gafvg 9g o dEER
W RE 9w frw Q@R
A I §Er A g\ 48 AT gearaw
AT w7 dEr WY wyAr e e @
g1 8w uuit a@ w ww FOaw
®Ig #feT oF, < & oAy §
Jeorq FIAT ATFAAT |

extfules fawr & wwm o faw
T & s fem aw ¥ agi Ag ev
tar safay adf gan 5 wwr ¥ gy
A ®TAT AT a1 aferd gEfag
fF g g7 oy s @ gafeg
¥ gufens = w awr 1 Afew
s @ faw @ ot &1 U oW Q@
W A 931 | PR TG I gAT 4g W
& f& foaa qaret &7 & Izm7 I ar
T K AT 7 3 §U IgiA Avaleq gy
ard Y1 faw wAet ¥ wgr fr ok Wy
e oy o8 fAedr  roF
Fyay ag A e Ko ooff
&7 sw@r g ! Fradat St 8 g
aifgg f& agi 97 foamr & dae
sHA) TFT fagwa § wy & ¥R
M @A IAFY YAy H @A @A §
wafs g WAy § WK ¥aw faw S ot
¥ Af afes @l & wer oy
faaml & w37 § WX Tr-=wAEC Wik
frr =@ &1 wx wr P st
NEos o &1 a2 | § ar 9w
¥ #§ sg ot At amw A &0 A



207 Finance Bill, 1969

[t g frrd)

q A A¥ @A 93, faw
& 57 a #1 swrd glaar gew
¢, fafieer qmemdl o3 sl 9 o
Wifx foed § Wl WA gaa 3
o T waed arE &Y A § 1 @ T4y S
7EET TUA FAT ] FY AT A FART

T | AT AT FSl T &Y Ui
st glo Ao A (M=) : gw
T ATTET TS FQ@ §

st ag fowg : WAS FA AT FA
dfeT & ag waww Fgar wgm fe WA
TERg A A waw § faw )
ag 71 as M T T g ¥ S
Y ®F g O ¥ AL ITH
MY g OO A T [T IS
Fdem g AT TEH ITH IR T N
1 a@ T ¥ T I ¥
wifee |

/I ATAT Ao o Hlo FT AT TAH
w7z F AT fear mn g1 waw #
.'ﬁmtlziﬁﬁ'iwaa I A
‘g 1 uF Q) faa¥ fewrs o
foar ar & ag g7 fdftaT ® o a%ar
'R 19 0w ST HATE WX AER
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@R ¥ @ fog i 7l Fa @
aa1e IgiA faar ? Feftaw &1 99 ad
fom &, veew a=i s 5 w9 at &
fom eiRws st Tfgo) ga%
foo 8 qmamar fs ©v we A afew
Treigex Wi Efasg &1 @ we §
ol 37 DAl WS ;T oawr FoEa
= o fear &1 S A ® owemw
TRET rEd T )@ 1 A & g3t
A e @t §1 T W
sreqga ¥ SR WY ag qen o fE s
et A€ ®7T GgAT WA T § AT §
wg1 Tgan § 5 dhaw g § A ag
ary #Y oY | ¥ 0w frae wfaarie st
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aqEW O F I oW ¥ dw wifax
a% 9@t 9r 1 gafay qg dow aW@ ¥
Frafe a1 srstwe wiw gfadte {39
F A e 937 F Tr=ma § fafewm @@
Fg 5 fellew wlt qafas & fag
TR Wl w1 6 T W faarg
& veA 9l 7 we fdT § 9
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¥ a9 g1 9w § 5 4F ww Gdw
T &W AW B A FF w1 warw Oear
% guF M ¥ =R N Fdad
& #1

A ¥ & uF ;1@ a8 FEAT A §
fF i o sg@ & fF w10 dAaww
Fr g fAfadi 8 oy FA N o
s T T foogw T Fiwa &
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F1-a1 AT foqr e s at § s
Fgasa §fFgm s s fra@g d 7
AT gaEi & X H eFC g ¥
STEAT F1 Y, GERL ThEd, ALK WK
5 & ATAAT § | 5T AT AR X &
oF 747 qafas wERfew 78 §F a9
o & 7Y ofecdtza $AOF 9w 1 39
@Al oY we wif &1 ag faard o 43
1 g o I FE), -0 i arfaa
N @7 I I F 9 TwawgA? F
@ i w9z g w9 safea wrer
g AT g i fs AN s
21 gwi fardY ot Wt & sufeera swren
g1 afFT o FaA & Fra s §
fr 19 g §Y 9t agg agt . g 9w
g9 & ruw # waw swarfaw e #
qqd ¥ @19 11 Tl 1 Jw fear ar
a1 1964 ¥, w3 sgr, fe sifa
% froft gfq + A & TR Q) F-
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frdi & gvaw @ faar ) § wfa
fara 5 1964 ¥ g ava-a T qeT |
¥ 1964 ¥ q%T QG 17 AT 4 W T
TAFT Qrag ®E AT § & Q@
% uF Fairg wvqAT &7 fors far, awad
safezaw o & fuse @30, AAET
A€ ¥ g7 Fwfral ¥ ar ¥ s fear
dfFw @ @it § gg T w0
19 ardrE FY 7T waT iy

SHRI MORARJI DESAI: He was not
a partner in it.

st wq fomaq :qg @ foar f6
safes & &7 § qEa< Ag) ¥, AfFT "W
A AN WeT awd ®1 G91 FHAT K
wmar at gad o il aff w7 war
¢ 5 oy 9§ ST ¥ - oA F AR
¥ fewedt 7

# dgfrare Wik famm aga 1€ e
T F@T R oAOT OF-U% "TO9 FY
wifam frar § SR & ww o SO
e W qg QAN AT Sgen g R %w
qfwariz 1 fedt F927 & g e
q9F ATAF &1 ¥ Ao, fagar aEt &
amd ®ay ¥ Afqr s agt ox
afg tar wrfam garg e sfee W
aTae g feaT g oY g @ § oAt
STar & fF g7 Ta%T 9T YA w1
fF ag gard =t A% AfeT mICER
wifag F@ & S wifrarie #1 42 w1
Haq WO ggAITEy &7 w4, foras
f& ®i%a #1 IgaT WM, "I IF
qiferardied $9 § ™ 29 o7 arfaw
R F aruw! i JF e W
gedgT fear § a1 # S qg A
Aot wiE @R g w7 s g i
o Mo & qOF ¥ g7 S I TR
£ ? £3 0% ¥ v F I g9 WA
T &1 TR

Finance Bill, 1969 VAISAKHA 10, 1891 (SAKA) Finance Bill, 1969

210

it wfaer wore (afear) : Suenw
gy, § SuweE w+= qar o we
o T § W 1y faw fagaw W
WA 9 §HET FTAT § | 98 q UK
wary &1 fagq § fF &1 & F7 99 T
T X uEETEY g9 am 4Y 7
FR AT WY I § W oHieee
doq qT T d95 71 3T g wE
I9F g VE@ W g7 AT FaAl w7y &
FAGAT & TIT F@ATE |

AT AT TR & 57 7 SAW &
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oY F ¥ &Y F7 s=fa g, WA gy
femt & @iw, ot mfs # agfaw
sqaear g & qgr ghare wfa v @
WX Iu% wAeawq FFam # waeAr §
ot 39 afg g€ § 999! P gA AW
¥ (oflefa et Feufl w7 Wik ag
feaml #t R ¥ F3-3F WId, 200,
400 #YT 500 uHT ¥ o €H A U
§ w97 Sl ¥ W@ awR §g dar
T M7 frmAl & fou g3 s
A d g Afa FTands s@rg &
uqH gF F dA-a fadl o1 I ?
AFAT § A A3, TAFRTHI, TAETET,
g 9T fFgET & 1000 w97 F1 w51
HOT w47 A1 &fE 10,000 THAT q@
78T gAT9 ¥ 2 g | qg g 9 A o
qlo F YA ¥ T8 ¥ W= fHAT
7g gaTR Y A A 39 § WK W
TR ge ¢, e & fox I sgm
f& g oo gwlt sawRw & 3@
FheaT FY 7€ | ST WA T dx-
o I & fgre ¥ gut | w1 §Ed
a7 gar § 9fFT IuET faad otear v
T T A @ § ¥ 7 g, favewe
gora grdt ofan, qRewr & ofar
o saoiRw & o frd oifs a0
Wit faedd gard §, w9 I g
wrEewy § & 1 ow o DDA
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s 4y F1E grarw W gert Faw
wot A wAa ¥ far e w3
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Fr dfq wa g aeie ) 9
-t @ @ ) safae § fade
IqUEH WA WG FY g eAr fawrn
wgar g f§ W geR sRa & fawwar
4ot g€ § 9@ Fawwar Y firery & fag
oy gy faw ¥ fadg o7 Y sgEedr
c3T 1 falrewy e sfawa 7 o fawr-
fd M Eages ad & ag g afen
o, qifeea & w19 Wrew #1 gg faR
ot 8 T ¥ a7 % ¥ fear A W
gt ford & wrE st s wE g,
fadrawe afoar, 2Jafer & ¥ ¥ ard
o wfamT Fr fawrfal ® "o 57
fear war § 1 SATAT Afeww sfafadw
¥t aad Ny w &) W WAFE
qaifeae $7& & ftd @ 6 e ow
viw fafegs ogdea o or Afeww
wraw T wfge ) W fggm § s
SRy ¥ 17 dfewy AT @A wfgy,
SfeT wiw @l X Faw g Afeww
sraw &1 fadee qff saadw ¥,
gt wardt 6 AT N §, v A
TEAETAY |

T & oA W gn wRw e
g agy @Tw § | 7gh oF e fife-
79 Qg ¥ 9 13.7 T I qadw
o4l Wxm § wale ot oW
w172 Irved WX 49 J3w wr
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off st ¥ wresifin, zgaomifen Wk
I A dAfear aga s §)
2 wr& 9 $5 AT ¥ 9w § WK 1.1
AT\ A ZgA T ¥ dfer § 1 93
s & 54 frefi % & 27 foreit % 8 wforma
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& 1 T8 YFT ¥ geR 937 ¥ ges, qAT
wrfae w1 wedfar & Afrad @
TYAT AT AT F 1 AT IATNERT X
|1 & Fgis w7 drar o e o &
g1 & far o=t & wrg w€wm fs
X faiy &9 ¥ a1 fagr @13 |

T A ¥ g SN NIW F G
forelt A g Ffe F A A St aga
R W W oERER e g,
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gifeeT 3°% qrg &\ NF dgar wWEY
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ot & wgm fe ag e
g #§ wrtmaw ¥ faq 22 fae=i w5y
A a9 § 9T FH-7-57 afear wY TET
faar s

T 7t g 7 agy dav Qv
67 g mRi oF A g S A {1
12 a5t & goR gl OF FEEfEE g
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WY Ag qT § sw 9T §, AT P
by gt wwArE g |
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T # § st ow aga § & gdf foret
¥ur WY ¥efEd wew ad g K
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gk Tgt MeayT #§ gfar wiears-
T HT UF FITEET § O 0F 1@ ¥
g, afFT =7 1 wliewTEa FIEE ¥
27 faat #Y qoars gl @ aret T8 ¢
tafae afaar, wrowm ar magR §
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awar ¢ A fawe sfc w1 99 fear
AT FFAT §, AfHT W 9 Afzar ag A
R faai #t aw@e & ) ol g
foor & o1 g & 5 ggh oX T FTE
W & AR Tl I HT R R
i § qeit FY T AT TAT A O
F A & M7 1 F2 AP AR TIAqT A
YT FIAT w2 FrAM W g o
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FUI ' geofa 752 @ s A
e & fggrf #= agi M@ A, 99T
saa & afgs Wt @ ¥ M agr F A
THRfE M W A 1 ag &9 TE @I
w1 WY S wrErE far ar fwoag
gt 9T EAEY ST aATaN | AfET Wy
R T B T@E I & qgt | fem
aty aamar o @ § WK T A1 afaEl
¥ gyt feor o1 wr € A% A wEy
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T@T E | TR IgT 9T THEE 31FT
A wrr @Y o IaN & 9F F w9 AT
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9 W@ TTHIC §F FIH $ 99T W
F@ERIIC T G § 5 ALY
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# Y Froe dar§ ¥ wda wwW e
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[ =zt waR) guidelines and direction for the e«

~ growth. In order that State can provide
%‘ﬁﬂ T]*/|Y fmi @ @ z' faaa these guidelines and directive, only one
T "<oH Qﬁ q_r @‘ a 1 occasion is provided in a year and that is

gara foer G w1 foem &1 agt
¥ a1 atr fafady =a a7 §, Sfe
A 7% agi W femd e faafet
F dgmE F avg ¥A T AR AT
faerar wifgd ag = ez qoe & &
.

] FY WO gem § IEE v
T fa¥x ¥ &n ) gew age
21 fawgwe gfcardl * wrndy At @
A qw T @ ¥&d § sk 7 A0
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|=ra’lqma,=ra’i¢&qizmwm$ﬂ
“# fag ¥ @ & wg'm B ard sfrma
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F91 8, WX AT}, IAE IS faar
AT | ITHY T FT I94 o fody qmd
St fe &= Y AN 9T TwY &1 gAY
FITE FATHL 99 @1 FY w7 faar
a1 g F fag gar agt a9 s
g | WX IT% fAg gETER W1 EEAw
FT gaedT F A A FAW qITT
fear T GwaT 21

THY T & AT TgT AT IHTA WY
aweqr § SO WX www fomn wen
1fge | AR IWI NI A wAT Feet ¥
T g9 A BT §, w6 g9 A
¥ sgm fF 78 o e fear A

7 ekt & wra & 38 famr 1 gwdw
FW@IE )

SHRI D.N. PATODIA: (Jalore) Mr. De-
puty Speaker, Sir, in the course of the imple-
mcntation of the planned economy during the
last 20 years, the State has assumed larger
and wider control over the economic activi-
ties of the country. The State has now
become the principal instrument to provide

the occasion of presenting the budget. The
Finance Minister, therefore, is expected
not only to arrange for collection of revenue
and expenditure in his proposals; he is also
expected to provide necessary guidelines for
the economic growth and to create condi-
tions by which the basic ailments of eco-
nomy like unemployment, illiteracy and
lack of housing facilities can be cured. The
justification of any budget proposals lies
in meeting these basic demands.

Before 1 come to the proposals of the
current year, I would briefly like to dwell
on what happened in the course of the last
20 years after Independence. On the ome
hand, as I said, there is the acquisition of
larger and wider control by the State over
the economic activities and the State acquir-
ed more and more funds and finances by
raising taxation, by borrowing within the
country and outside and by resorting to
deficit financing. I will quote some figures
in support of my contention.

With regard to tax revenue, in 1950-51
the total tax revenue was of the order of
Rs. 627 crores. It rose to Rs. 1,350 crores
in 1960-61 and Rs. 3,433 crores in 1967-68.
This year it has assumed a proportion of

"Rs. 3,900 crores as against Rs. 627 crores in

1950-51. ‘This year, Government— Centre
and States—will be acquiring Rs. 3,900
crores—a rise of more than 600 per cent.
Look at the borrowings. In respect of
borrowings, in 1950-51 the total borrowings
o the Centre and States was of the order
of Rs. 3,056 crores which today stands
over Rs. 17,000 crores, including external
borrowings.

Now all this collection of revenue and
raising of borrowings has resalted in a shift
of the saving of the society into the hands
of the State. This shift was done under
the specific pledge given by the State that
the shift of income would be utilised for
improving the well-being of the people, for
improving their lot in the matter of hous-
ing, employment and providing the mini-
mum requirements for the human being.

Let us examine where and in what
manner this huge collection of funds, the
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acquisition of the savings of the society,
has been utilised. Let us look at it
sectorwise.

First, employment. The total number
of unemployed persons today is estimated
by some people at 70 lakhs and by some
others at over 1 crore. Whatever be the
correct figure, the fact remains that the
total number of persons unemployed in this
country today is very much more than
what they were in 1950-51. Out of them,
50,000 are qualified engineers, Thou-
sands and thousands are graduates. This is
the plight and the pity of our country that
graduates coming out of our universities are
today available seeking jobs at Rs. 150 per
month. This is what we have done in
respect of employment in the course of the
last twenty years.

Look at illiteracy. In the 1950-51
census, the total number of illiterate persons
in the country was 29.8 crores; in 1969,
it is estimated at 34,9 crores. This is the
result of the spread of education in the
course of 20 years—an increase in the
number of illiterates by 5 crores! 67 persons
out of every hundred in our country do not
koow how to read and write in spite of
independence 20 years ago.

Then come to housing. This is a basic
necessity in our country today. Compared
to 1951, the total number of persons without
housing is very much more. According to
estimates, in April 1966 the shoriage was
7.41 crores. What is the position of cons-
truction of new houses today? Every year
there is a rise in population by 12 million.
Even to maintain the problem at the pre-
sent level, you have to comstruct more than
2 million houses every year; but our total
construction is less than one million.
Everyday the problem is becoming more and
more acute; everyday the shortage is
increasing.

Look at the lower middle class and the
poorer sections of the community. How do
you judge their condition? Apart from
employment and housing, you judge their
condition by the level of consum-
ption of the basic mpecessities of life
like cotton cloth, foodgrains, sugar, edible
oils etc. Here again the picture is
very deplorable. Compared to the figure
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of 1961-62 in respect of cotton cloth, from
14.8 metres, it camo down to 13.8 metres in
1966-67. In foodgrains, as against 170 kg.
it came down to 147 kg. in dible oils, the
drop was from 4.2 kg.to 3.4 kg.; sugar
consumption fell from 5.1 kg. to 5.1 kg.
This is the level of per capita consumption
of Indian society in 1966-67.

What is the condition of per capita
income? During the whole of the Third
Plan, not even an iota of increase was
recorded in real terms at prices of 1948-49,
In 1963-64, it was Rs, 302, in 1966-67, it
was Rs. 301. This is the condition of per
capita income,

How do you explain this? In spite of
so much acquisition of wealth and borrowing
the entire saving of the society having been
taken by the State, why is our economy in
the present state? There are certain definite
reasons. The economy has been directed
on wrong lines. Where has the money
gooe? First of all the money has been
taken away by rising consumption expenses
of the Central and the State Governments.
The figures are very cloquent. The total
consumption expenditure of the Central and
the State Governments in 1954-55 was of
the order of Rs. 930 crores which today
stands at Rs, 5,000 crores. By raising
taxation and taking away the savings of
crores of people, the Finance Minister has
transferred the wealth into the hands of
the State., If savings are left in the hands
of people or society, it gets re-invested either
in capital for or in nic activity.
If they are taken away by the State, the
result in this country had been that it was
spent in the form of consumption expandi-
ture without any return whatsoever.,

The other reason is that we have resorted
to continuous deficit financing for more
than ten years. Taking into account the
debt of the Central Government with banks,
in the last ten years deficit financing had
been to the tune of Rs. 2500 crores and this
year it will increase by another Rs, 250
crores. If deficit financing is accompanied
by an equivalent rise in production, it may
be justified. Otherwise it is bound to
create inflationary cozditions and a rise in
the price index.
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[Shri D. N. Patodia]

Deficit financing was resorted to meet
rising expenditure end investment in nonm-
yielding projects. It has resulted-in inflation.
There has been faulty planning, indiscri
minate investment all around .whether in
the public sector or the private sector.

Finance Blll, 1969
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[Str1 VASUDEVAN NAIR in the Chair]

Twenly per cent of our capacity is lying
idle. Suppose there is no such idle capacity
in our country, the total industrial produc-
tion would have increased by Rs. 1200
crores and would have brought an additional
income of not less than Rs. 250 crores every
year to the State,

I now come to the public sector to
which undue weightage had been given.
There is uneconomic planning, continuous
losses, idle capacity and over-»mployment.
With an investment of about Rs 3500
crores, even this year it will result in a loss
of Rs. 35 crores, This subject has been
discussed so many time; still 1 am tempted
to refer to the observations made by the
Prime Minister in the A.I.C.C. on 2Tth
April, 1969. She made three observations
about the performance of the public sector,
She justified its performance by saying that
their gastation period might go up to 15
years propounding a new theory in economics.
By whatever standard, anywhere in  the
world, all worthwhile capital equipment are
liable to become obsolete after 15 years; in
modern technology the gastation period is
never more than five years. The result of
her statement will be upto 15 years gasta-
tidn perind; after fifteen years it is obsolete
machinery. Let the economy go to hell,
This is going to be the effect of extending
the gestation period up to 15 years,

16 hrs.

The second justification about the public
sector given by her was that the public sector
was highlighted on account of its being
accountable to the public and Parliament,
and if a probe was made inio the private
sector, the results would not be all too
flattering. She was completely ignorant of
the functioning of the private sector, of the
iobuilt mechanism available in the private
sector which prevents the occurrence of loss,
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If the private sector industry runs inefficient-
ly and at a loss, the inbuilt mechanism will
compel it to die; it may not survive, and
this very fear of survival, this very impelling
fear of death will comp:l the industry to
work efficiently. The public sector is living
at the cost of society; it is living at the cost
of taxation of the people and resulting in
higher and higher taxation in our country.

The third ground on which she justified
the public sector was that in respect of the
public sector, profit motive . cannot always
be the consideration. Frstly, this is against
the directive principles in respect of the
public sector industries. And secondly,
presuming but not admitting, that there is
no profit motive behind it, then, where does
the benefit of ‘no-profit’ go? Who is benefi-
ted by it? Do they mean to say that by
having no profit motive, the commodities
made by the public sector are being offered
cheap to the public? Is the ben fit being
given to the society? Or, are the losses and
inefficiency of the public sector being covered
by the slogan of saying that profit motive
is not there? This is how the public sector
is being attempted io be safeguarded. I
challenge it. The very name image of the
public sector is being damaged. The people
of the country will gradually lose faith in
the public sector. Itis in the interests of
the public sector, it is in the interests of
socialism that the performance of the public
sector improves. Otherwise, nobody will
trust it.

With this background of its performance
for the last 20 years, let me briefly examine
the budget proposals made for 1969-70. Let -
us examine by the same criteria, wheiher
the budget proposals meet the needs of the
situation: will they be helpful in reducing
the unemployment in our country? Will
they be helpful in providing adequate hous-
ing for our people? Will they be helpful in
reducing the number of persons who are
illiterate? In what respect are they going
to be helpful in respect of each and every
point? The answer is ‘no’.

This year, there is an additional taxation
of Rs. 127 crores, which has been reduced
by Rs. 5 crores. Let us take Rs. 122 crores.
There is deficit financing of Rs. 250 crores.
There is an additional taxation by the
States, about Rs. 40 crores to Rs. 50 crores:
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I am not aware. The economy of the
country will be further burdened by more
than Rs. 400 crores. Where is it going to
come from? Either in the form of rise in
the price index or in the form of rise in the
cost of living, in whatever form it is, itis
bound to create an inflationary condition
without an equivalent rise in the income or
wages. This is how it is going to affect the
people. How is it going to improve the living
of the people?

Take for example some of the specific
items. Take the case of sugar. In the case
of sugar, 30 per cent of the total sugar pro-
duced is released in the free market for
sale. The incidence of new taxation in
respect of the 30 per cent of sugar will be as
much as an additional Rs. 40 per quintal.
On the one hand, there was the complaint
all over the country that sugar prices are
high nd that thzy should he brought down.
On the other hand, irrespective of the cost
of production of sugar, by imposing this
additional taxation of Rs, 40 per quintal on
free sugar, Finance Minister has taken care
to see that so long as this impost continues
sugar is bound to continue to be expensive
for the people of the country.

Has the Finance Minister chosen not to
give any relief in the case of petrol, kerosene
and fertilisers? Will it reduce the cost of
a household or an agriculturist or the
common man or will it increase it? He
says, agriculture is capable of bearing some-
thing more. Let us examine whether the
cost of agriculiure in India is more or is
less compared to other countries. Here
the cost of fertilisers is high. The cost of
pumping sets is high as it is. The cost of
transportation is high, because distances are
long. Storage facilities are not available.
So, by all standards, our cost of production
of foodgrains is higher. Does the Finance
Minister feel that in respect of agriculture
we have arrived at a saturation point and
there is no need for further growth, further
savings or further investment in agriculture?
If he sincerely feels further growth is
pecessary, do these imposts go with the
spirit of it? Of course, not. The only
possible explanation is, in the desperate
attempt to mop up whatever surplus is avail-
able, this time he has jumped upon
agriculture also. I join with the voice of
the whale House that the imposition om

VAISAKHA 10, 1891 (SAKA)

Finance Bill, 1959 222
fertilisers, kerosens and petrol should again
be looked into and withdrawn.

About cement, the Finance Minister was
good enough to announce some relief this
morning. He said, originally the conversion
from specific to ad valorem proved to be
a little more and so it is being neutralised.
But has he mneutralised it? My calculation
is that due to comversion from specific to
ad valorem, the increase was an addition of
Rs. 3.30 par tonne. The relief announced
today is on'y Rs. 1.86. There is still a gap
of Rs. 1.45. If the minister is serious that
there should be no increase on account of
this conversion, 1 would urge upon him
to calculate it agaln and see that in spirit
and in action, both are equalised.

About soap the Finance Minister has
not announczd any relief. Is it mot correct
that on account of conversion from spscific
to ad valorem, the total collection will be
exceeded by more than Rs. 1 crore?

With regard to exports, on 28th
February, certain reliefs were announced in
respect of jute goods and tea. But are
these reliefs adequate and timely, although
they are welcome up to the point they go?
Is it mot a fact that both in respect of jute
and tea, India has gradually but steadily
lost the export market in favour of Pakistan
and Ceylon respectively? Why is it so?
Nor because these countrics are more
efficient than us or because we do not have
any facilities of marketing. [Itis because
both these . countries stcod at a positive
advantage compared to India in respect of
these two items. I submit that our export
policies should not be directed towards
revenue collection. They should be directed
towards promotion and growih of trade. In
our country, our export policies are directed
towards collection of revenue as much as
possible, If there is some fluctuation in
the international market, our export duties
are fluctuated accordingly. Let us learn a
lesson from U.S. legislation. In the United
States, to seo that their export trade is not
affected by competition from other countries
or by market fluctuations, the imposition
of export duties is prevented by legislation
and by the Constitution. Therefore, all
our export policies have got to be directed
so that our industry can live.
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Take the case of jute. In respect of
jute we have completely lost the market for
sackings in favour of Pakistan. In respect
of hessian it is in the process of being lost
completely. If the same trend continues
for five years there will be no world demand
for our hessian. In respect of carpet back-
ings, the third item in which we hold a
good position even today because there are
no other competitors and nobody else is
making this so far, looking at the situation
prevailing in Pakistan, looking at the speed
with which new looms are coming up there,
I am sure unless we becoms realistic, unless
we are able to bring our policies in line with
them in the matter of giving incentives, in
the matter of maintaining price level and
in the matter of export duties, we are bound
to lose the market. I hope the Government
of India and the Finance Ministry will wake
up to it and do the needful so that all these
imbalances in th: matter of export are
removed.
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With regard to agriculture I do not want
to say anything more. [ have taken suffi-
cient time and my predecessors have already
said enough about it. The whole point with
regard to this ncw Budget is that all sections
of the society, whether they are employers
or they are middle-class peop's or they
belong to the poor class, whether they are
professional or businessmen. all have been
adversely affected. This Budget continues
to be one in the chain of o'd budgets, where
in uspal repetitive way expenses have besn
increased, investments have been increased
and they have been balanced and neutralised
by a simple arithmetical formula of raising
the taxation. I hope our budgets are nezded
to be growth-oriented and not tax-oriented.
‘They are needed to provide the guideline
to the economy which may ultimately pro-
mote growth, which may provide employ-
ment opportunities, provide  housing
facilities, which may maise the standard of
the people. This needs a bold step.

This was a year when neces-ary condi-
tions were available for taking a bold step.
Our agricultural crop was good, exports
were picking up and for the first time after
many years there was a price stability. We
could have taken a bold step by giving
reliefs, by creating conditions for making the
economy growth-oriented. . Have we taken
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advantage of il? No. We have adopted
the old policy of raising taxation and
squeezing savings from the sociely.

1 am very sorry to say, in conclusion,
that a golden opportunity has been lost and
the Finance Minister has lost the bus, I
do not know when our economy will again
be geered to the tune of growth.

SHRI CHENGALRAYA NAIDU
(Chittoor): Mr. Chairman, in our country,
our gross income is about Rs. 30,000 crores.
Out of this Rs. 30,000 crores roughly more
than Rs. 15,000 crores come from urban
income and less than Rs. 15,000 crores come
from rural areas—that is, agricultural income.
After the introduction of land legis'ation or
land reforms in some States now no one
gets more income, no agriculturist gets more
income and the income is divided among
many people. About 80 per cent of our
people live in rural areas and out of this
80 per cent about 50 per cent are owning
lands. They get this income. This income
is again shared by about 30 per cent of our
population living in rural areas. But in
urban areas the income of more than
Rs. 15,000 crores is gained by onz per cent
or even less than one per cent of rich people
in urban areas. This amount is shar:d or
distributed over 19 per cent of the population
in urban areas. So, is it not the du'y of the
government to collect more taxes from these
people, less than on: par cent of the people
who live in urban areas anl amass huge
wealth? In the rural areas this amount is dis-
tributed over many people.

It is said that the policy of the govern-
ment is to have a socialistic pattern of
society. If you want a socialistic pattern of
society, you have to tax p:ople who have
got more income. Instead of taxing people
who have more income, you have turned
your attention to poor agriculturists who
constitute 80 per cent of the population in
the rural areas.

16.16 hours.
[SHr1 R.D. BHANDARE in the Chair)
Year after year our Government is going

with a begging bowl for food from other
countries. In such a situation, it is not the



Finance Bill, 1969 VAISAKHA 10,

225
duty of the government to try to grow more
food in the country itsell? Should they not
encourage the farmers to grow more food?
Instead of encouraging the farmers to grow
more food, by these taxation measures the
government are discouraging farmers from
growing more food. We are told that it is
the policy of the Government to become
self-sufficient in fcodgrains by 1971 and not
to import any more foodgrains after that
year. But is this the way you are encourag-
ing the farmers to grow more food? . In
fact, the government is scuttling the grow
more food campaign by these taxation
measures. It looks as if they want to import
more food from Russin or America rather
than encourage our farmers to produce
more. If that is so, I do not know where
the government is leading the country to.

Coming to taxes on agriculture, govern-
ment want to collect wealth tax on agricul-
tural lands, In the cities wealth tax is
collected on the basis of the value of the
building. I do not know h »w government
are going to value the land in villages. In
a village a land which is fertile and has
irrigation facilities will cost Rs. 15,000 to
30000 an acre. In the same village another
land which is less fertile and has no irriga-
tion facilities will fetch only Rs. 1,000 an
acre. How are the income-tax officers going
to value lands? Will they say that all land
in that village will cost Rs. 30,0007 If that
is the decision of th: income-tax officer,
there will be litigation and the poor farmers
have to go on appcal to th: tribunals
spending a lot of money. You have not
given anything to the farmers so far and
now you want them to enter into litightion.
I am not able to follow this policy of the
government.

Coming to the tax on fertilizers, if you
want to grow more food, you have to give
incentives to farmers to use more fertilizers.
You used to subsidise it in the beginning.
Previously, the farmers were using only a
quintal of fertilizer per acre. Now when
the farmers have come forward to use hybrid
seeds and more manures, a tonne of chemi-
cal fertilizer per acre, you are imposing this
levy on fertilizers. When he is coming
forward, putting more fertilisers and growing
more focd, you dom't want him to grow
more food. You have already stopped the
subsid yon fertilisers and now you want
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to tax him and dissuade him from
growing more fcod., Is that the policy

of the Government? 1 am very sorry
to say I am toially opposed to thes agricul-
tural wealth tax and the fertiliser tax. In
the interest of the country, in the interest
of the people, in the interest of the agri-
culturists, I appeal to the Finance Minister
to see reason and mot to tax agriculturists
by way of the wealth tax and the fertiliser
1ax.

Our Government is just like a trust. In
the trust, if anybody swindles money, if he
misuses money, he is charged in a court of
law and he is punished. In the same way,
the Government is like a trust looking after
the tax-payers money. If the Government
does not use money properly, if the Govern-
ment misuses money, they are liable to be
prosecuted in a court of law. What is the
Government doing?

I am not against the public sector
projects, I am one who wants the public
seclor projects. But the public sector
projects must earn profits, Are the public
sector projects started to satisfy a few com-
munists in the country or a few socialists in
the country? Is it not for the development
of the country that we have started the public
sector projects? In Russia, there are the
public sector projects and these public sector
projects earn profits. Why not in India?
Why can't we get profits in the public sector
projects? The main reason is this. Ina
communist country, no labourer can go on

strike. If he goes on strike, he will be
shot down. In India, labourers can go on
strike. The communist party instigates

them to go on strike; the socialist parties *
instigate them to go on strike. They are
obstructing the development of the country.
That is why the public sector projects are
not able to make profits in our country.

There is another reason also for losing
money in the public sector projects. If we
appoint an officer to be the Chairman of a
public sector project, he hasa fear that he
will be sacked if he do2s not manage properly.
He will have that fear. He will have a fear
that his emoluments will be cut down or he
will be taken to task or a case may be filed
against him in the court. He has got all
the fears, if he is a public servant. What
are we doing? We are appointing displaced



227 Finance Bili, 1969
[Shri Chengalraya Naidu)
persons as Chairman of the public sector
projects. They have bren reject~d by the
voters already. In some cases, the courts
have also condemned them, that they have
mis-managed. they have done bad things and
all that. W= appoint them for the Heavy
Engincering Plant at Ranchi.... !

SHRI HIMATSINGKA (Godda): He
has resigned.

SHRI CHENGALRAYA NAIDU: This
is a trust property. We have to safegua~d
the proo:rty. Can we mismanig: like this?
Is th: Gov:rmm::mt not respoosible for the
mismanag:ment?

MR. CHAIRMAN: ¥ou must make a
distin' tion between defeat and: judgment of
the court.

SHRI CHENGALRAYA NAIDU: |
hawve said both.

. AN HON, MEMBER: The court’s judg-
meat is people’s judgment.

SHRI CHENGALRAYA NAIDU: If
this is going of be the fate of the public
sector projects, I only blam: the Government.
The Govermment must come forward to
appoint technical people or officers who can
manage them well. 1 waat the Government
not to appoint any nom-offizial people or
political people. (Interruprion) Don’t charg:
us. Congress people as well as communist
people have been appointed as Chairmaa of
the public sector projects. Do not think
that we are only appointing Coagress people.

SHRI YOGENDRA SHARMA
(Begusarai): Where are the communists?
Let him name at least one.

SHRI CHENGALRAYA NAIDU: Mr.
Himatsingh, who is con'esting the election
in Banaskantha, was in charge of Asoka
Horel. Now also he is Chairman of some
public concern.  (Jarerruption) Why are you
allergic when I mention names?

st wg femd: fgewafeg o
wifread & adl & o & &
T
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SHRI CHENGALRAYA NAIDU: May
I request the members to allow m2 to speak?
My time is being taken away. (Imierrap-
tions)

If you want to ses that the public sector
projects function effizien‘ly and g=t profits, I
would appeal to you to appoint people with
int=grity and efficiency, so that they manage
them well,

The Governmeat is doing another thing.
There is a public sector undertaking—I do
not waat to mention the names of persons—
which is manufacturing machines and for
that we have appointed a General
Manager who is a civil engineer and not
a mechanical engineer. How can he manage
it? This is the way we select and appoint
people. Is it dome in the intcrest of the
project or in the interest of the persons
whom we appoint? I want the Government
to be careful in future while appointing
persons for such importamt positions.

Coming to the cconomy of our country,
for some time we wcre having American-
oriented ecomomy. Now we have come to
Russian-oriented economy, I will tell you
why 1 say, ‘Russian-oriented economy®. We
bhave got some projects; I will mention a
few. For instance, we have got a Synthetic
Drug Factory in Hyderabad, for which
machinery have been supplied by Russia.
This is an outmoded and outdated factory
that they have given us. If, for half an
hour, electricity fails, the entire raw material
in the factory coming to tonnes of raw mate-
rial is spoiled. They have to remove the entire
machinery and they have to remove the
spoiled raw material. And it takes twenty
days to clean this and to start it again. Is
this not an outmoded model? Why shopld
Government = purchase things like this?
Again, the cost of the medicines produ-
ed is three times the cost of imported medi-
cines, The medicines which we get fora
rupec cost Rs. 8 in the Syntheic Drug
Factory, Hyderabad.

We have got another antibiotics factory
at Rishikesh. Here also the machinedy is
an old one, an outdated ome; the machinery
is useless. The management of that company
bave written to the Government that mast
of the items have to be chenged and remo-
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dolled, if the factory has to be worked.
This is the position of the Russian aid.

I now come to the defence equipment
that we purchase from Russia...

MR CHAIRMAN: Let this be the
hon. Member’s last peint.

SHRI CHENGALRAYA NAIDU:
Russia is giving some aid. If they are
giving us 50 per cent aid, they are giving to
Pakistan hundred per cent aid and also
better equipment. They have given aboat 24
speocial aeroplames of fighters to us. These
are based near Delhi. Oa the Republic
Day our Army officers wanted to use these
24 planes. Not all the 24 but some planes
out of the 24 plames. They wanted to use
them for Republic Day. Th= Russians said
*No". They said ‘If you want to use them
you need tyres. We will not give you tyres.'
With regard to the equipment you have
acquired from  Russia unless Russia
agrees, we canmot use them. Tomerrow if
w: arc at a war with any country, Russia
may give permission to use the equipment.
Otherwise we will not be in a position to
use those equipment. 'Why should we go to
this country and purchase useless equipment
which we cannot use in times of war? This
is a serious thing. When we purchase equip-
m:nt, we must have the liberty to use it.
What happens in a small country like
Czechoslovakia. Even the Armies they march-
ed in, They are mot submitting to them. They
are protesting. They are even sacrificing
their lives for their freedom. In our country
Russian armies have not marched. But our
Government have submitted to the Russians
in such a way to-day that we are becoming
helpless, I will tell you one thing.

Mir. Ramamurti was criticising the Fourth
Plan whea the Plan was introduced. Why
should he criticise? We have sent the Vice-
Chairman of the Plamming Commission to
Russia to get arders and we modified our plan
according to these wishes and Mr Ramamurti
criticises the plan approved by the Russians.
This is the fate of our Government, [Itisa
disgrace to send our Vice-Chairman to take
orders Trom Rusia. Are ‘we a satellite of
Russin? Have we no independence? This
Gevernment is responsible for this. Mr.
Morarji Desai must explain to the nation
wiy we have semt hisn to Russia. If there
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is anything, they can send the Mimisters.
Now one thing more. That is the last thing.

Mr. Din:sh Singh while speaking the
other day said that he had gans to Russia
and order for wagoas is coming. What hap-
pend to this wagon d=al? N»w the Russians
szid when our Iniian Airlines wanted to pur-
chase planes—Caravalles we are using— Pur-
chase our planes.” We appoin-ed a committee
of important people and techamicians to g0
into the matter and select what plan:s we
should buy. These people selected some planes
—B:img aircraft to be purchased. Then the
Raussians said ‘You canno: paorchase the
American planes or Engish plan:s.. You
must purchase our planes.” Our G »vernment
obeyed implicitly and said we are not going
to purchase the planes.” This is the way
our Government is functioning. I am wvery
sorry for this Government and the Minister
in charge of it.

ot s awE (af) @ dreds
wgrea, ag it fro fidas dwga g,
T @t [ F fawre F ar A a1 w4
TMHEagIN AT A¥ gl &
T & F O, fea@ ¥ 8l e
areat ¥ F47 1 Q1 Qt § A g4
| X TOET 9T IRy FmdEr g—ad
Fqer, st 1, fare, afaefas, o) geurfe ax
Zqg Fmidt g—afer afa4i &1 gar o
78F & 1| AT ag 9T Far Irgdt § o
#4T T A1 TiT FUT 997 U, -Ufai
FI7 & F fau T ? 600 70w
X947 qagd AR B Ay F w©Y
¥afi 3 & ? 300 FAT wg F 249
9 FF-ad sprard WY ATy
F@ § afFT 3T g@C Y W A
e ot & & q@ATAE g fe
FCET 491 BT USTFHT 741 T LT
& 7 gr ae 130 703 & fadar 4.
qfgdi &1 gaTEr, §E, TAEr wife ¥
s a AT A IR T E T A
ot a1 Za@ wifs ¥ THeeT ST § woww
AN Awad € ¥, A A A
§4r THIST FET §, 99 X W AW
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‘Tl s FrgTe WY, wir faar A 29,
WHIT I AT M Atz ¥
taT 9 @ a3 Fm T

SHRI JAIPAL SINGH (Khunti): Mr.
Chairman, I wish you were in the Chair all
the time. I give you my blessings. 1 wish
that the present Speaker would resign and
give his place to you.

MR. CHAIRMAN: Let him confine
himself to the Finance Bill.

AN HON. MEMBER: Do you accept
his blessings.

SHRI JAIPAL SINGH: He needs my
blessings.

I will make my usual annual complaint.
Why is it that there are only two Cabinet
Ministers here when the Finance Bill is
before the House?

SHRI V. KRISHNAMOORTHI (Cud-
dalore); Why is Shrimati Jahanara Jaipal
Singh not here?

SHRI JAIPAL SINGH: 1 have only
one, or rather two points. Ome is in respect
of what my young friend Limaye said. I
agree with him to a very large extend, but
not altogether. I wish he had spoken in
English so that the Deputy Prime Minister
and Finance Minister that is the title-
would have listened to him; because he spoke
in Hindi, he was reading something else; he
was not listening to Mr. Limaye at all. I
hope the Finance Minister would listen to me.

I have only one thing to say and that is
about tea. He drinks tea; I also drink it; I
drink something else also. Somebody advises
me to give up tea; I shall be happy if he will
give me...(An Hon. Member: Brandy). Tea
was the biggest foreignexc hange carner. It
has taken, if I am correct, the third place;
maybe the second place. I have thirty lakhs
of Adviasis from my area who have built up
the commercial tea industry in North Bengal
and Assam, This year the tea industry is in
a very bad way Raja Dinesh Singh of Kala
Kankar last year at the tea seminmar in
Calcutta promised heaven on carth. I do
not know what has happened. Practically
cvery tea estate is going to lose money this
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year. What is he going to do to promote
greater export of tea from India as against
Ceylon and East Africa and a few other
countries? We have heard a lot of nonsense
sbout the IndjasCeylon -consortium on tea.
Ceylon is going to gain and we are going to
tose. We lend money to Burma. Buot
Burma does not buy our tea; it buys Ceylon
tea. Is this the type of Government we
deserve? It is very important that the
Government of Assam—1 am sorry my friends
from Assam are not here...

AN HON. MEMBER: He is there.

SHRI JAIPAL SINGH: He does not
belong to Assam; he belongs to Delhi; his
wife belongs to Delhi. His father was civil
surgeon in Gauhati but he does not belong
to Assam; you people do not know about
him; he played hockey with me. Thisis
the ignorance Members of the Lok Sabha
display. It is a great pity that he is here.
I wish be was there: 1 would have achieved
something. ‘'What is happeming in the north
of the Bsahmaputra is this. in respect of
whatever spare land is there, the Government
of Assam, this Hem Barua and that type of
fellows who are here—they bave mno idea
about the future development. Let the
Assamese go and stay there. But how are
we going to enlarge the tea estates unless the
land is there? The land must be cantiguous,
It canmot be here, there and everywhere. Sir,
1 would ask Shri Morarji Desai he is not
listening; what can I do? (Jaterruption)

AN HON. MEMBER: He is listening.

SHRI JAIPAL SINGH: Why has he
got some paper in his hands? Mr. Chairman,
I demand that when 1 am talking about his
Bill, he is' not to read amything €lse. You

AN HON, MEMBER: Ask him to
resign.

SHRI JAIPAL SINGH: Neo, no. |
want him to be the Pprime Minmter. Why
should 1-ask him to resign?

Sir 1 would ask Shri Morarji Desai
let him drink his tea, drimk as
much as he wants. This year ‘he has been
very kind to mein the budget; hehias been
very kind to e. He'tms not 4 shs punhe me

“17 APRIL 30, 1969

Finance Bifl, 1969 236

hevm]y every other year he has punished
me. r"lhasby:;r he hes very kind to me, .and
therefore, use of that, I i
Fmance Bill. ' PGS

ot g dge (947 fredt) ;-
" wegrRa, & 38 faw fadaw & fady
¥ ¥ e ww g g 1 qorz, wd gwen
w1 ey fadaw 24 9 wifew feafa 1
9% w4 § W% Fut fam &1 fratan
TR EITY T AT AT gaw o w8
AN E | T A adwm wfaw feafy
eI TR W1 Mt § gafy Rl
YA AT F 9w F q4r g% gaem
WG favew s for § 4w v
I : "Gre:n revolution in agriculture;
revival in transport and trade; distinct sign
of industrial revival; remarkable increase in
exports. q%] T WA & afx Fwee
e 99 & A N w Ay aF @
A feafa &1 wqarT @ qwar & ow
@7 e ¥ ¥ uw w oafy faw o
A ufaw A @, 99 wE F @
T 309, &r 50 aF gfafer & faatz
F g A g # wWH 17 34.3 wfa-
oF ST ¥ 80 9 F & frafy w1 &,
A OF FUT 60 TR FIT A & wiwS
& HAE A9 g, IEF Afafow waw
o o1 § forrr f5 fgara = sty a7
mafa Jgi IFIG & dew gadt wigw
&, o Agrd T A gE A, @ 2w
# uifas feafs :1 adlwaTs @ sz
AT THAT | AT WA AT § ) 37T,
frala &1 gegew M TR TRiET B
SFE FCAT S | 99 gH 4 AWAw  dfee
g4 ¥ FiFS & wAlq 50 9/ wfafew
T T AT AW FTH OF AT H
wq afafz1 = F& = &1 gEEa
o A iy v § Ok K g
gart AR faa W@ wEem o
gaar T f5 50 ¥ ¥ o =ufes woq
T AHAT g7 NGH N T AAEFAIRT
MU FC AT ? 0F A ¥ g ¥
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@ AT W #Y fedr WA @
A, $% asa 51 frer ¥ @@, W
T I WGAT HIT TG G0 ! §T 69
@ R AT FA FIT T 89 fF 2w
1 wifaw feafy feadt e & ?

ghaedfs frmaft Hryzm &
A of ag qf T s =
IEA FAT I F AT KT A A7
g7 HIT IF qE AT IAX IIAAH F=AT
A9 &7 ATWF FAT 4T &Y IAY 4 "rAd
df f§ wrz ag ¥ Fr 3T Afqd 5,
fard s@ awww @i afas
affeafaar Gar g€ & =€ 7ar #ve &,
AN S 97 GC @HT Ig 99 ANfqal 1
TEAY faad fF s ag &rd ofc
34 faar & g Fr A AgE WA
% fem, o Wt e Aifgai v A
faar | o a5 @ B avor 3w 94T &
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w & o Afadt & sao @@ 9@
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I Al #1 w0 F o Y P A
wf @1 ag wow gAka g1 9 Afaal
§ o g% qfeadT 78 AT a9 aF 3
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Thyg A s gAY fewwa &
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37 Hifqdl . wdis e g Wk @F
fir & g qurf T wEAr § | IwH
feadr ox g & s faar & d@ A
Iq-emEAr AT e @) S WO
wr¢ aga fagraard am o § 1 ¥ wd
wew o T & fraw o fade $3
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RE I ofgeat g w s gt
¥ gaww I Afw 8 e
gl F @ F W TR OF T4
A1E AW AT BT FX | gR I A
g s SR e F A
S ITHY gAF AT XY AR
¥ w9 T A ofe &2 0 o oe-
I Tt At 7y IR www N
& AT oiiwEIT 49 9T 399 AT X
s g vafsT o w9 d Imanr ¥
o da o @ aFar @ wifE it sl
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g faad g wifes spaeqr @oW
it &y 5 o &t fag-sgaomr &
qafy 250 ¥qT WA F w7 faw-
SqIEqT THH AI9Z § | ST ofcrw ag
o fe $ 46 &1 Garg 7@ /1T wgd
T weIR 9 A fr a i & A
qr &t &0 A1 waEs FU F7 A%
100 w49 T9a1 wit AR § foad se
I AT frafg fF g & s
T H & W F afaw frowar S
wfsaigar- agt | ¥aY feafa F fao w4y
it &1 37 FaAm o< fadae & fa
WA’ EI 2 aFd g 4 9% ufa
AT gafa $T aFa §

Th ga§ wfew 3@ 39 a9 9T E
fiF 2 %) o sgFEqT F HA WIWIC FV
WA FY Fifaw € A 9% | 5% o W
W SqTEqT B FATHL WA AT oW} |
FTHT THE USET WG FT 50 wfyra s
w7 ofw & mrar & w1 79 TwS 70 sl
& wfs.sray s oY o o2 frsie it
¢, 7o o fags 20 al ¥ gfw £t fowr
FOF & wagwAT T I¥ar #1 wf wrer
34 T T IFAT WASAAT FT 0 G
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zad @ sF gar g fF w0
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T AT At gIETC FA & wged 1 qun
F o Ffw ¥ gu a7 FF 2few s ar
FATL AW T AG ATV 36 F FFA &1
wr gaTd ard Afe faEs eI
qr it g 9w aF Tge ¥ @A A
o, g fer A woEsy W AR
sywTfa e Wt frdel & w1 A @
g ofz g@ s@R # F9 »ft =fhmE
EYaT @ IFA W T HEAAFT ¥ AT
AT &% w3 fear flar i w=
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TS 3T & AF I A wT fgr
q7 | IEE A GAFT OF TET 7 A9
¥ T A7 Tifgd @ W T TF F
aifg 911 99 @99 HY TN TWEL
Tt ¥ 3w w1 wg™ fear a5 g
g AW A A @ AfET qmT ¥
TEFSET adF ¥ 5 a8 fam=n
@A w3, a0 & dwafaa
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IR AFT T FL, TIFT W W
wifEgd T ¥ W dwer w1
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q&ar |
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forg s & g Gl IIwC@
¥ grar amar g, fag IR ¥ @
AR FY Fgrer ¥ § forg s A 99
%1 80 sfywe ax =9 faar war ¢, forg
TR ¥ IT F AEATT I glaarg &
widr & fra ww & g feerst
‘Tomfe # gfaerd & 9w €, e wwe
¥ g@rd AR 9T ANl F dara ¥
fae sarar & sarar wRE W1 gfaad &
qret &, WX SALr Ardl wenm ¥ o
oy #Y agm § gfrad & oreft, v &
araar § fF @0 7 ¥ ware § e
friT & o afes g & o @i @
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AT AT THA A AT TOAEAE T
w437 #T gFar N fF G T
FH ®Y g FT AT, AfHT TR ARG
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g Sad ¥ 70Nq WX W @ W H
A aval ¥ TV Wrar & 9E% 70
st fri a<erl Sos<a AgwT §
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qar w=q ot qx  fwar @mn @
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AT W Yw W AH ¥ F afew
frgml &1 At sarar gfaad 2 ) 9w
#1 AqAr qrly Afe 3w @@ o7 &
Ffeza AT amanfea w2ar wifgr f &R
¥ gAt | W wg-sEAear g%
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afk @ T W a & AAA N
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3 Iaa darar wer Y A wdAr wgq
&9 § | IaFY qTATT q@E AT FFAT &
IAT TG X GTET g, @E @, 6=y
o g s gad gfrad g afrew
garTr ¥ A H wiw i @
A, ArEEEEAr ¥ wiws g dgar
FE@ 9% ar gy T faw SEAr Fy
SET ogar any § wieg I FY ol
FTHFLFET Al I & woga Fr St
FZ g IART AT EX FLERA | FEfAA
Ty Aferdl Frwra 7 TIT 9T AT
FIfgd fF ga |A-7 31 I 3§ fadrg-
T qren-fradT g |

% qre #Y faa-sqqeqr F1 3§ fadw
F@E I WY g Tt & W EW
TFA MG, 9 F faw A@TEqr A
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S quarr ? ogEd fad § FgA1 Tw
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Igm g feamag s w¥g ¥
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HATH & VAT FAFT F1fEd | Tar 7w
¥ ot wmard areda fay o & =g
e § 100150 sfara & Hifaaw qx
fasy & | AFTCFT g7 AT ATIEE
93 stfaw aar Tifgd | 7T oF ga
FUT To ¥ A@IT AIFHE ¥ TG
F9 ¥ F9 1000 Oz =77 ) wfafew
HTATAT 37 FT a%dT & 1

SHRI HIMMATSINGKA (Godda): Mr.
Chairman, I congratulate the Finance Minis-
ster for having given a number of incentives
to industries and industrial development in
his budget proposals in the shape of exten-
sion for another five years of tax holiday
for certain varieties of companies, extension
of development rebate for another five years,
raising the amount of tax-free dividend
from Rs. 500 to 1,000 and concession to the
extent of 40 per cent in the case of royalty
that may be earned by any company for
know-how, ifthat know-how is supplied in
India. But I feel that this concession should
not be limited to an Indian company. If
the know-how has been supplied by a per-
son, or association of persons, there is no

.reason why that also should not get the

same concession. 1 feel that the concession
should apply to anybody who supplies
know-how. In this connection, I would
invite the attention of the Finance Minister
to the provision in section 80MM where
again the know-how incom:s from foreign
countries has been limited to Indian com-
panies. That should be made applicable
to others also. If any other person, in-
dividual or association of persons, if they
are in a position to supply know-how, there
is no reason why that individual or group
should be deprived of that advantage which
has been given to a company.

Similarly, the foreign income earned by
authors, play-writes, artists etc. bas been
proposed tax relief to the extent of 40 per
cent. Ifan individual, on account of his
professional or any other kind of ability.
can bring some income from foreign coun-
tries and the money comes in the usual
course, under the Foreign Exchange Regu-
lation Act and all that, that should also be
allowed that advantage.
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[Shri Himmatsingka] )

. Coming to certain provisions about
penalty, [ had written to the Finance Minis-
ter about the provicions in the Wealth-tax
Act about the penalty and interest for late
returns.

. Finance Bill, 1969

Certain concessions have been announced
in the shape of amendment No. 302 by the
Finance Minister. But I feel that even now
the provision that remains is rather too
severe so far as payment of half per cent,
or one per cent in certain cases per month,
is .concerned for delay in filing of wealth
tax return. As was explained by Mr. Salve
who spoke before me, in some cases, though
the tax will b: Rs, 25, the penally may
go up and may exceed Rs. 20,000, That
does pot appear to be very fair or reasona-
ble. Therefore, in such cases, the penalty
should be corelated to the tax evaded or
tax increase and not to the amount of net
wealth tax assessed: or fixed.

. Another provision which will create a
lat of difficully and a lot of trouble and
litigation is about payment by crossed
cheque. 1 had suggested that if a person
pays a certain amouat, over Rs. 2500, and
the payee, the person to whom it is paid
is also an income.tax assessee and accepts
the payment and both the parties, the payer
and the payee accept th: position that
money has bzen paid and the person who
is to get the moaney has got the money and
shows in bhas account, thers ismo reason
why that payment should not be accepted
by the income-tax officer. The provision
that is there will debar the income-tax
officer from allowing that amount even if
' the p2rson to whom the moncy has been
paid mgrees and accepts the fact of such
payment, That needs looking into and that
should be changed.

Our country is one of the countries
where taxation is one of the highest and the
reason is that the expenmses are increasing
and, to mect those exp:=nses, Government
have to go on increasing the income and
resources, Thercfore, every attempt should
be made to cut down the expenses as much
88 possible. I do not think there should
be any. difficulty in reducing certain exp
say, from even the defence sector also. In
that connection. one of the soggestions that
kcan' possibly make is that, in addition to
the regular army, we should introduce some
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sart of training for two or three years
whereby a number of persons may be trained
and they can then be treated as volunteers
to be called when occasion arises. That,
certainly, will enable the number of the
regular army being reduced to' somv extent
and the regular éxpemses may, be powsibly
saved,

As regards the working of the public
sector undertakings, attention of the Govern-
ment has been invited and they are looking
into it. The working of the public sector
undertakings should be improved. I am
glad that in some of the undertakings, pro-
per persons have been placed. I have in
mind Shri Chalapati Rae who has been
made the Chaiman of the Heavy Engineer-
ing Corporation, Ranchi, a very important
undertaking. He is a very competent per-
son and, 1 feel, he should be abie to bring
about improvements in the public sectar
undertaking at Ranchi. That is one of the
most sophisticated machinery that we have
in the country. I feel, if steps ar¢ taken,
that factory should be able to meet most
of the requirements of the country for new
mills and factories. Attempts should be
made by that undertaking in Ranchi to seck
orders from not only public sector but also
from private sector and they should try to
see that th: capacity is utilised and that it
is not restricted, as at present, to about 25
par cent of its capacity, It is a crime that
one of the sophisticated machinery that
we have in the country should remain idle
to the extent of about 75 per cent when it
can be utilised manufacturing anything
that is needed in the country. I had
discussions with the person who knows
and be said that in wery few coumtries
such sophisticated machinery have been
established. But unfortunately it is not
being properly utilised. Therefore, steps
should be taken to see that the public under-
takings that w: have work properly and the
production of those which are mot working
to full capacity is increased. One of the
effects of such working will be that the
inflation that we have in our country will
bz, to some extent, lessened. After all, if
you invest such a large sum as Rs. 3,500
and sufficient production do:s not take
place, to the extent that they are im a posi-
tion to produce, there is so much of loss
to the public undertakings and to ‘the
country, ‘Therefore, I feel that = every
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attertipt ‘shoald 'be male to: sct (hat the
undertakings' which are not working -pro-
perly are made to work and steps arc taken
to bring about results.

As you knmow, Sir, in the Durgapur
steel factory the production is about 48
tonnes per man per year and in anmother
undertaking of the Government, :namely;
Bhilai, the production is 78 tonnes per
year per imanm. But -the production in
other countries comes to about 150 to 200
tonnes per man per year, Look at the
difference, We produce 48 tonnes per year
per man whereas ‘about 200 tonnes can be
produced. There is, therefore, no reason
why steps should not be taken in that

Again there is very much of overemploy-
ment in all public sector undertakings.
I think, in Bhilai, Durgapur and Rourkela,
about 10,000 personnel are in excess in each.
You can imagine the drain on the finances
of these undertakings if you have such a
large number of personnel doing no work.
As a matter of fact, if you have more
persons than what you need, then the
work suffers because it is nobody"s responsi-
bility to see what is happening, and the
production costs also rise. That is the
reason why, though our steel before the
public undertakings had come up was the
cheapest in the world, it is now the costliest
in the world. Therefore, we cannmot meet
the competition from others.

Another matter that should be kept in
view is that certain items which are in short
supply should be taken up for production,
so that import to that extent may be reduc-
ed, Mr, P, Ramamurti criticised our
taking know-how from foreign countries, I
feel that is one thing in which we are rather
slow. If, by borrowing some knowhow
from a‘foreign country, we can mahufacture
certain _things here, why should we not
do that? Why should we go on importing
the articles which can be rBanufactured
here? We can save a.lot of money if we
can manufacture things here by spending,
for borrowing the technical knowhow, only
a fraction of the amount that we have been
sending out from our country. As a matter
of fact, even the USA which jis .the most
advanced country industrially have been
Worrowing knowhow “from ‘other coustries
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though, of course, their income from know-
how is more than what they pay. Even
now Japan is spending more on borrowing
know-how than what they are earning. West
Germany has also been spending more than
what they.- have been earning. Therefore,
in the case’ of a developing ‘' country like
India, there is no reason why we should
grudge taking know-how and, instead of
borrowing know-how, we go on importing
things which can be manufactured bere.
F'know certain cascs. For instance, take
the case of carbon products. We have
been importing carbon  products to the
extent of a crore of rupees or more which
we require for every day wuse for lights and
for wherever electricity has to be generated.
The know-how will not cost more than a few
thousand rupecs per year, but still sanction
is not being accorded on the basis of the
know-how supposed to be available. That
person who says that he has got the
know-how has been asked to give the
know-how and to show how it is being
or can be worked. He has failed and yet
such know-how is not being approved but
is being delayed. Therefore, this is a
matter where I feel the Government should
take immediate step.

Another thing. The Food Corporation
has set up wvery nice up-to-date silos and
godowns but look at the amount of cost in
procurement. The Farmers' Parliamentary
Forum went into the matter and they came
to the finding that every quintal of wheat
procured by Food Corporation is costing
Rs. 18 per quintal. The cost of wheat is
Rs. 76 per quintal whereas the cost of
procurement and other incidental expenses
come to Rs. 18. That means about 259
is the cost of psocurement and the result
is that prices go up. . Therefore something
should be done there also.

_About jute and tea I still feel that the
Finance Minister should consider whether
or oot he should - consider the abolition of
the - export duty which is standing in the
way of competition and which has enabled
Pakistan to oust us from America and other
foreign countries in competition, g

‘With thiése remarks I support the Bill.
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ar & arfz & s & W wfex § ar
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TWAT A 0% FEY Ve § T9¥ &7 W)
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17.24 brs.
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fraet srede frs § ol seafredi
ar grfaet & a1 & 93 gt & geaw
Fuf g A ofems dwex foo foAi &
fras RE sgalow qgrarg @1
o W= ALY WA wWifs afeww R
¥ A9TaE ¥ ATEF  wiIA q@r-ast
FIETE X WY § 1 fas zafad @&
T EE Y aod R Y, WO R Y,
aeF wow 71 fedl wfivT aRw,
FAS G & AT W Y awa G
fe gt srewe 1 ag F@nfere 4@ 4Y
fe form it w1 g arazr fFar ama

T §9 A0S ¥ R go A §F sy
TF A T IRATE —gW %@ afeww
HAY FT TAAS FW@ § a1 #7 w49 ¥
TN F1 qaF qw fawdr &7 66
HIT @1 T49 #7792 W EFq AT
AT T E ) WA IR WG ACH A
e qw faedt € Sar fF gae o
gt # famdt § 1

U @Az ag § IF & 58§ F4i u
agwrAt g€, Tt Aifed § ag amr A
afeT it F1€ 9@E TE &1 1 JET
¥ Ea Az § M G763 ¥ 3w
A & W gra ¥ forar | 6 wgr 6
fad 45 a1 At § qggaEd g
2199 o S—feaEr & oarg
=i v §—tar s0wgr w94 faqr mar
¢ fagd O A fanfer 7 § 1 9ol
w=w gu g afFT sr§gaarf gt 1 &7 65
¥ OF oA AT EIFT IuT) oF fraw
#7 yww AT %Y | qq §F 58 FT HIWAT
T 65 § [Ho Wrie WTTe I qrfar-
¥z e # arfew gt Sfew for dw
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@ & faq e 1 57 68 H IwEy gwd
I A0AT FAT 937 FaRd % qAw 98
a9 W faw ¥ ag o far | fRT 68 W Ay
gFIaT 9 & fRar ¢ ww @y gwEAn
&q aF 919, W ! S9R o w-fear
f& a¥g &1 gfwq wrefaw ot wifF gaq

T fogaa & fag a1 frdt 7% 51 o8-

A, dfFT @ qF-aF W=y §, fod
% ¥ 73 wifee & daT w dF &
TEWET § AT gEQ A9 ¥ TARI §,
fogir 5 797 g &1 wegw fFav g,
IT 9 FI T GRIAT AT ATA—FH
R #E grarg 7€ | gafay TF geae
¥z § qI9 W WA F S
FLAT 997, A @ W S oagg
F—gTot AAITE ST v §  FAT w2
7 AT g fer Mo s E
TR F AT E WY TwaAw 2w A
TR AN R § T Fage )
# gwwar § 98 9 7 § 1 ¥ goA-wrew
grwy & & ardtardt § SfeT o Idr
aw® ¥ wr MY {1 Srgur fag o
gaag WA @t { gaoer—fF qdad
ATERT WY €, 99 aF gO9 9 7 e
q¢ FET AE) fore gwy | @t qOT 9T A
HTS T TS AGH A7 FH0 1. (AT
0 mer v gr § Afwa & wgar wmgar
g fF =tgar Sfar geF o /Y A
FEATAT GT IEFT A €T FT A=W
2 WX WY sroET ofeqs dweT ¥ w@ha o
Aegaa §, IEFT gFEEET FHIT—ITT
w17 IEH gFEA ¥ 20 qXE Y & Ay
& growr grarw gm fE oA gew St
T aae A, dw ara g #1 T
wex F% fear | S0 a@ ¥ WiT gFEET
7T % agga W gEd Afedt § dana
& off geF @ TS Pt sww A
ATgX I TR Y T fear, @ ¥
mﬁmmlm%aﬂm
oY 9\ ag w9 f5 B &1 e @
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afF a1 faoslt frd, ot frm Wi
w|Y ®U9 gE, SEEr wrw fee
famrm @ ? ooy feAy TR TR
fovw & &0 T o1 FH—gT qdi ©
FaTe g fear s 36T A W
E5q & dvw F oY vgw g OF ww g
it Ex8 s ffeg fF S s & s
FEFT TAAT AT T, A gEATL A A
FEH! FTAT AT 2T WIT AT £ qrfqw-
¥ F R qdA & frg s ag W
X | 98 AN o) agiT g AfET v
T W g ey fF o wifeee €
AATEF §, WA AAT g Y AT W
qafeT T ghar 1w et qar W
% | 77 gz A et TTRaT W,
fogit gart =1 A i) 9% sewm,
fodia s ot ¥ wrar w7 snfsai
AT, de MfaT Tea7 o7 3T FAT T
&, T @ At ¥ e feay s e
TS FY I ¥ FAT I oA AT |
& TSy g1 wER fraT WA
ST Falg w faar AfeT a7 &3 w2
fefigems fau o1 @1 g g8 9N
ﬁﬁﬂ?m@’l’n,g{w F1 H¥T
7% & WIS g ¥ &% & gEw Wi
ot T AT A . AT W ¥ AW
& 7 fear W% 9w wEw fear o a8
wgr f wrowr W, wrowr A Ay A
[|—Agg o, | Fg A {Q ¥
yrgde ¥R ot g, A8 faadw At
AT § afeT Sewt agwEAt ag ¥ ag
fet wrzw fafret & & aff 1 =ux
fecit sz fafret 5 & 0@t &
TTarAY ¥ 919 A oraas frw wrEra
% wifead a1a & Wi a1 TEN g,
T & wrefwal ¥ w31 fF o s eww
T A § | Ay WA B9 AW
grafag fe e § dRag g ar
THTE F GECAT AT | TR g A
wgr a1 {5 £ 3 Sfam QY mar g, s &
FU ¥ HeAT F At T ogay a1 | dfen
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MR. DEPUTY-SPEAKFR: We have
twenty minutes left. 1 am 4o call the Fimance
Minister at 6 Q'clock. It has blready becn
fixed. 'We have got to conclude this debate,
Some time is left. for the Independents. Mr,
Tiwary.

SHRI A.S. SAIGAL (Bilaspur): Since
yesterday our name is on the list and we
have been here. [Either you should follow
thie list or you showld ask Mémbers to catch
your eye. I caam tell you that this is not the
system in Parliament. You are creatinga
news system.  You are following the Hst ut
ot time; you are oot Jollowisg the hist
sometime, This is not the way...(Interruption)
Somebody comes to you and he says that
siich and’ such Nember shoutd be called;
you call-him.. % we come. yon will never
listen to us and you will say that you will
net’ tafk to ws “After ‘all we aro coming here
from prominent States: amd ‘- our name; is in
the list since yesterday.

"R, DEPUTYSPEAKER: 1 warnYhe
hoa: - Members: ‘hefe - that il they. ar
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going b-qucmm mym:t is ‘not
mper.

SHRI A.S. SAIGAL: 1 am ready to go
away but I capnot tolerate this lund nl' thing.
This cannot be ‘tol'crafod._

= o ATo famrdt ('ﬁ‘l]ﬂ"ﬁ')
Jureas off, § Ay ogw faw Wi N
auTE 2 § e seT & aig W) gard
sifew Tor frwl o @ 9 W) g
TFAT GHE H A WTAT 9T, AT IEA
o sgaT fear S aw R
afas qor guxct o @ e
TH TG TG TG ¥ WOW I AGA G
e ¢ fw fadas @R g
e wEw fFE 9T s 6RO s
ﬁgwm@,mwﬁmnﬁ@
qmmaﬁimt

lgmmﬂtﬂ ﬂ%ﬁsﬁw

SHRI D.N. TIWARY: Ido not want
to bé interrupted; I do not yield.

SHRI ABDUL GHAN] DAR: Yu
are misleading the House. T never mentioned
any DRme.

“wt gro Wro fEwrdt i ag wiieEmde
TRRT AL TH FE A aw-
T RT EF fRggw /g Al
fedi vz ¥ foqm aow @, g9 &
WA FR A, A I
7 A1 AR T G gy
. gl & ofier sredier &
e @ v AR CEfF T IR T
faw wFT @ T Ay wE e
TR ¥ gre wY § g Sy & fe-
Fr ol ¥HUT P WY @ AT AR
agva & w9 fdard
Rogaf FaraeR?
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SHRI SRINIBAS MISRA (Cuttack): A
very good defence of a defeated politician.

st gro Ao fewrdt : ag wiEHl o
T gur 41 @At Soifafar § ag
a1 faaw fggeam #1 e & ww dq
& fegr 1 Iad fawas dawe 9T
w4 =€ a5 Al & wwar ar) afe
g9 agr fet 1 g o g w57 §

v fao fagas qr dwa go st
auE Agar ¥ waARz FT wfeargas
3ttt s g wy fefearger far an
g% ag W@ s aEr Ay v e
¥TEW HAT 97 ox ®F & A Tawr
FFEg § gy am o § 6 Ew
# TAAde ¥ w1 9 T8 AHw oFr,
Afpr omgr Rt ¥ g wx @ I
aga Ay 7 yfeat frard ]| w1 ard )
s IRIN g1 fe A F weareoE
AT sraw qifadt aga Twa T § A9 @G
2 A IH gElad® ¥ s=a1 Jnfge
FHY 6 W g ag WIW AW F
#4 ¥ d Iy farn & s @
fag fona ¥ =g =3 fefefasw =<
w® €l s ot FEw Wgar Wt
ar.w g arfgy fe radde o arfal
T g g N W K wwaH
~  orfaEl oY FE AT FF FTAAT AT WL
afz I7%Y IaH At qrw gE ot Iaw
TG A® I ST AMGC AT W
TaAE IART AE AT A IT R H W
T W ¥ gaw o wdww s
=ifgg a1+ #feT wafoge g g e
TR T Bt qrfest § AT Al
oY 4t afew gat T oA 9%
- grer T |

- fis 10,000 T ¥
FAT AT FIET I 4G TTRTL R FOATAT
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aifgr I8 N A s wfge o
IR AE A9 F W d wedr g
#1 fomd &1 gaver ¥ go agarw fe
HE HAIWIT fed d¥W 20 FO0%T A
sqEr Aff @vn faae fF waaw ag g
fir ag Srem fuarsSwig &1 4 q@e
&P | W S g 3w w7 mfaw feafa
£ 4-5 &Y w747 WET 3 & 0% 9% a9
# qfwe § frmar @ 9l e wgt o
10,000 ¥ ¥ *¥ wrHEAY 9T TAPNER
TR TN @ W AW wIwTET UF aqga
B q9% 9T qg 1 A AT 9F |
e wgr fe 2 w3 war Ia¥ wmar
afmWwHE ] sAx & fag aga d
e 4T 77 far G § afz 20 54
W AT @ W | F1E FT AT qmar §
ar g w1 sydar AE & Al wawy
g wo =

98T 2000 9T FAFHIET AT 94T,
f&z 3000 X 77 /W, 4000 9T &,
faz afz 5000 9T a1 6000 &F 9T M
a1 ¥t geat TG &1 | ¥4 gH ag AEA
g e faaft gmr o § SewT gT &
IT ATFT a8 9T ATTAT A7 !

mw# FE T WA A WL wmE
g Frad %o & Q¥ w1 1 awew § s
aga fogmr gam & 1 duaw oAdw
gt ag wgw 1 d% g a deges
wrezq, deqee zréag o fog® & @
¥ & W A gE oW ¥y A § SR
aga freT 30 § 1 Rz § 7 afes we
¥ oo @ oww § Nfe aga e gu &
aY wiw W AATAT gwT W fag ¥
ard fagrgnr 1 QEY &€ wg § ot e
7g Ao a TASE TgA g + INF wEY
# gy femr o gr & 7 g wATe
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A gE e ¥ A 7 & e
wig @ wgAq faw ¥ faear 1

¥ ar vgm 5 9gt Fami w1 w2
FAT  ITH TF A1 T aIoAg
off @ @ o € agy AFEra W
afer ogl ot w1 &Ewd ar srwEAr
Freafes &4 &, o FA Qe At s
gfear o § sast Wt @ v W
kg 71 @ &t R IE@ & A O
gag aft @, 7 At ¥ wlwd v Ak fawr
w7 ®1 ey fr gar g fgre A
w7 feafa & 1 3w &Y gAY w1 A
& va®T s fagrg ard fagre & wfy
safer Az @ 1 gk fafa &2 &
Fgeq W9A gt & fad wfews =W
wivy § qafy I7% T #Y g gy
SATRT WG &, SAXT ATAGAT FATL ABT
Fomzr ) AT AN E E R H
Ataga g &) 9T WA H A
I ¥ AT wgy o & @ fF o
wEAT Tgw cfee #Y g, afew der-
w2t ¥ g ¥y § e wfew ¥ sfaw
fas | g 7z fae gwgm wEY fear
fr faaet smaedt s & I fad o
g8 frar JrAT gy A eEw R EE
TATH] FT ATE SAAT VAT CHE T AT
aifgd 1 g o #7 g4t fgear, a4 fagre,
ddamar, W &Y g A s Arg ofeara
&Y awat &, fraa wiT wanar aavAg [
#t wew § 1 & 40 9z § wgm 5
qg T AT & )

a1d fage ¥ yAqEATAET Qe
+t aga wo {1 A e A R
qr W yAwwAgHe qreima 47 SEE
AT GAT A FAF[ UFATTHE  TLH A
aqr, #fFr gmt ggi 98 AR W we
T | TR A 1 wEw fAwAd amy
§ e wwr ARG A e T
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T AT @ A ¥ a2 qATC Ay gt
9 H qv AT T gweT ¥ g F
I IEY AT WA IgEI qga W@
AT |

ot Qvier o ;) WO 2arE A
e fr ag sz fage %1 3| wT )

iﬁﬂnmow;#ﬂfﬁlgﬁ?
AT oAt WA gAY 29 ay agi
& S-SRy M F ¥ JrAY A gATT
S T 9T Y g v gt @
zafae & qgarg 5 agi 1 a7oeam-
EELEA ¥ fag w1 & gwed fea
ol

A O W A 3Y ST H1
Iemgwe &t &1 & wgar § fF agt
ATET Tiwea F fag o g1 | Tfweas
w1 4t Zaw &t g wifge g9 a9l &%
andt it Fearegar gam, ¥ aga gw g
5 7 fategaa gam AR gard damm
#afg gf ¥fFT s ww o feer
SHIT AT FHEE AT S TG 1 TR
qga gat § fF SR aferT & o dam
&I gleT, FfFT A e § wlearzac.
FT, I8 9T A o S99 Y | FA X HW
TF-31 J@ aF At ¢qr F@ fray @
fewga s agar S M garT =
Zhar § SN F41 A aar g v dar
frdt 7 fedY a@ ¥ qwar ofR zEw
¥ 37 Ty ALY faaar, dfsa s ge-
i I F@ § IGN IRT qEAA
T TR §T 497 gW | safad &
FEAT AR E F 38 99 §§ ohwew
Tw X Eag a { wifs & e g
fr faad qmm geafo g, foma st
g R s TR ¥ [T aw -
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sgd ¥ Afgd, AfeT ag AT A% @Y
2 fe oY ey sorfr F @Y @ 9EF T
# v AT a1 W19, AT FA wATH-
fea &Y w17 T dErar # w4 o 9w )
f fac wi’rer s fF 'ﬁﬁi‘l‘l‘{ﬂ'(‘r(
2%g 7 TAT AT |

‘um w & awe & demEr wgAl
ArRAT § | W Y gAR W F S
e a3 WY | N gw A qifwane
¥ ‘oA wra § IR wwr ot @t §
frag s aa Rz N W F
g, w7 $8 wEf aX @w g, A% safad
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SHRI TENNETI VISWANATHAM

(Visakhapainam); Sir, lct me thank you very
much for the time you are giving me.

MR. DEPUTY-SPEAKER: Only ten
minutes.

SHRI TENNETI VISWANA1HAM:
Sir, ten minutes is a great thing Dowa-
days.

Sir, our syslem of discussion of the
Budget and the Finance Bill is a legacy from
the British method. The Finance Minister
is there and the Members of the House make
their requests, Butthey have no sense of
belonging; no semse of participation with
taking of the Budget of this country. They
me not participants and the rules prevent
arem from making any suggestion which will
hiake the destination of particular grant to
some other destination. What arc we here?
We are all like petftioners going to the
Sikandara Fort, the old Fort where Akbar
used to site in a single pillar Chamber where
the people went and gave their arzles to
which Akar said ‘yes’ or ‘go away’, That
is the kind of Bud'wt -discussion which is
guing on here. This must change. - We
have often suggested that there must be some
committees formed and in those committees
there must 'be a better  method of give and
take balween  the Minister . and -
Members, and the volce of the Members
should llacome more effective  In these
committes, — a3
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If that procedure is followed the
Members will feel that they have really come
here for some useful purpose, that here
Manrbers hiad some: ‘discussion, - there was 'a
give and take of  opinions, that there was a
give and take of ideas abd that we were
reially able - to make m changes mthe
Pudget. At p is p
cither: ‘we should accept ‘or roduw Wc
cannot give them any other dlternative.

The hon. Finance Minister gave us
several guidelines. He referred to Gandhi
Centenary and said that the most important
things are drinking water, housing, slum
clearance and all those things. In these
various demands granted we do not. find any
specific provision. or massive provisipn for
these things.  Still nearly 4 tq S lakh villages
do nat have drinh‘ng water  and even wheie
they have got drinking water it is only
brackish water. | The budget is done and
discussed as I said, in a manner which is
a legacy from the British and whatever the
Executive in the Finance Ministry thinks the
Finance Minister a.grus and be places it
before us. We simply. make all our requests
and they ‘ar¢ turned down in a gencral
speech.

The second point which/ I want to make
is that this Badget amnd the Financs  Bill are
based emirely upon expenditure, the expen~
dirure as conceivad * or as ' accopted by the
Fisance Minisiry. -Fhere is no ‘qoestion of
pruning the expenditure. ~They say so
much money is waated by the variows
spending departments - end that money
must imwediately be somehow provided.
Therefere the Finance Bill comes. The hon.
Minister may ssk, do noé we exercise any
case shout these things - It is- true, but as
1 see the criticisrad of the Estimates commii-
Committec is a watchdog of the method of

current expendituse. - K. ‘wo look - ite ithe
recommendations and the replies given by
Government and the recommendations
aAgnim matie: by the Estithates' Committde we
find that- geserally - speaking - ¥he Pinance
Ministry simply sticks to whatever it siys.
‘Whether . it is with regévd ‘to expesdi-
1ure;, efficiency. or -any other'- aspect,: very
fiew - recommendntions ---of - ‘the - Bstimates
Commaitted are mccépted by . Gowrernment,
Only certain recommedations, wikichare of
a general nature, are accepted as if for
guidance. Sometimes even with regard to
healthy suggestions they simply say
“Noted”. '

' That is why this sijuation has arisen.
That :swhythe expenditurg is first arrived
at, Then, in osder to mect the exdendi-
ture, the Finance Minister wants to exploit
resources. That is why every year we find extra
taxation; Every year we find 20 or 30 amend-
ments (o the wealth tax, income-tax, customs
and excisc dutics. . There is absalutely no
certainty for any of them. These frequent
changes in the. customs and excise dutics
are putting many people to a lot of difficul-
ties. The big merchants, the big financial
magnates and industrialists do not very
much mind these changes because they
know how to get over them by engaging
competent people; they also know how to
manage the Ministries, But it is the people
belonging -to ths middle income and low
income group, small producers and mer-
chants, who are put to the greatest
hardship by these frequent changes in the
rates. They are mere slaves in the hands
of the customs and excise officials. It has
comé¢ to Lmy - motice & mumber of
times that the officers interpret  the
reles as’ “they - like. - And - by ‘the
time they whderstand the rule- it is changed.
What ‘is- ‘thd meeniog’ of " such’ frequent
changes? For fivé years at any rate, -conld
the Fidance" Minister not say that  these
shall bé the rules and that they are not going
to be changed? - He says’ that he will give
holiday for fve years to big inditstrialists
in. respéct of some - taxes? * Can he not give
the same five years holiday to the”rules,
whatéver might happen, so that- the officers
may imtérgitat them only in ene way or the
othier and * te . sasesScds - fity knowe where
xickis: the Stan? "
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I know the extreme grief and anguish
of the people who have started small-scale
industries. Sometimes they shed tears.
They wonder why they have pooled all their
resources, why they invested all their
resources on small-scale industries for which
big promises had been made by the
government.

The recommendations of the Estimales
Committee are brushed aside. The public
undertakings show continuous losses. They
will continue to show losses. Of course, [
am always in favour of public undertakings,
provided they serve our national purpose,
provided they are economic, provided they
help the nation, provided they are not
established just to satisfly soms officers or
just to satisfy some theory. When
they know that there is mismanagement,
when these undertakings continuously show
‘losses, 1 really cannot understand why they
cannot put a stop, at any rate where they are,

- consolidate the position and see that they
improve the existing public undertakings.
No, the Government do not do that. They
continue the expenditure on public under-
takings; they continue the expenditure upon
construction works, where docs not seem to
be any limit. The estimates are revised and
re-revised, That is why to  this nation has
come to this difficult position. The result is
that the poor man is pounced upon and the
rich man is given the concessions,

MNow electricily is being supplied to oanly
one lakh villages or so. There are nearly
four of five lakhs villages which have no
clectricity. Yet, every year some kind of
extra excise duty is imposed on match-sticks
and kerosen:. We tax every year whatever
little things are used by the poor man, whose
number we count in the great population
of India. We show to the world that this
is the largest democracy, having so many
man. But th: poor man is mot cared for,
the beggar is not cared for, the poorest
people and the disabled beggars are not
cared for; people who live under very bad
housing conditions, not only in the villages
but also in the cities they are not cared for.
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But all of them constitute our great demo-
cracy and in their mame we collect taxes
and then give a tax holiday to the rich
people and then tax again the poor people
to comp:sate the so-called loss. Why?
The most imporiant reason is that this is a
expenditure-based budget and ast a resources-
based budget.

Coming to a small matter, namely, joint
Hindu families, the Finance Minister has
made some chang*s with regard to the
taxes on joint Hindu families. Whateyer
may be the taxes that are going to be
imposed, my only coniention is that they
should have only prospsctive and aot
retrosp:ctive effect.

18 hrs,

There is another difficulty with regard
to excise duties. The excise duties affect
not only the poor people but also middle-
class people and everybody, including the
Government servants. What happsns? The
same year if mot the same month the
dearness allowance is increased, the excise
duties are also increased. He gives dearness
allowance by right hand and wipes it out
with excise duties, So, this gams is going
on every year giving extra wages, exira
dearness allowance, and simultancously
increasing the excise duties, indirect taxation
in this way.

1 belicve one of the greatest reasons
for discontent in the country is the resulting
hardship to which people are put by this
process. What I would humbly suggest is,
please give a holiday for five years. After
all, excise duties are not always necessary
if you comtrol ecxpenditure. Please give
them holiday for five years. The officers
will be clear in their interpretation. The
ordinary people will know exactly what they
will get for five years and, particularly, the
fixed-salaried prople, the N.G.Os. in our
States and the Secretariat people here, will
all be very happy. I do not understand
why every year they should be bothered in
this way. .. .
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About the new tax proposals which are
summarised at the end of the Finance Bill
I also join with others that it was very
wrong to tax sugar. spxcisHy chocolates.
About fertilisers tax, I believe, hg will now
announce that he is going to  remove the
tax on fertiliser.

Then, bere is & small item, prepared or
preserved food. There is already a tax on
the materials which form components of
prepared or preserved food. Particularly,
for those of us who come from south India,
these prepared foods are seat in bottles.
The gentlemen here, in the restaurants or in
these kitchens, do not prepare them. So,
these bottled things are coming and the
first people to be hit by this provision are
the D.M.K. members and some members
from south.

Regarding, pilfer-proof packages, the
packing is already taxed not only here but
in the States also. There any amount of
sales-tax, two times, three times, not a
single-point tax. Therefore, increase in
excise duties, change of excise duties, in-
crease on sales-tax, all these -things, are
really responsible for the great amount of
discontent in the country. Most of the
assessees in the towns who form the intelli-
gentsia are voting against Congress. Iam
not speaking for canvassing vo'es for or
against Congress. Why do the Government
always devise methods which will always
rub the intellig ‘ntsia on the wrong side? Is
it not good for them to have the intelli-
gentsia on their side? Have they got at
least the non-intelligentsia on their side?
They do not have them ecither; because of
the excise duties and increase in land tax
and increase in so many other taxes, and
because of the Government pot attending
to their housing, not attending to their
drinking water and even light. I know there
are thousands of villages which have mo
lights in the mnight. You cannot see a
single light in these villages. This is the
condition,

‘What I want to say is, if the Fumlce
Minister is able to project his imagi
not into the difficulties of the rich penple
who can manage for themselves, into the
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conditions of 75 or 80 per cent of the peaple,
I shall be very much gratified and the nation
will also be grateful to him,

MR. SPEAKER: Befors I call the
Deputy Prime Minister, I would like to
make an announcememt. The Attorney-
General is coming here tomorrow. That
is what was announced by the Deputy Prime
Minister yesterday. Tonight his opinion will
be circulated to the hon. Members. I
would ask him to come here tomorrow at
3-30 P M. Tomorrow is a noa-official day.
At 4-30 P.M., we will take up the nonp-
official business. That is the only time.
Any hon. Member wantnig to have a clari-
fication may kindly, afier reading the
opinion given by the Attorney-General, send
a note so that the Attorney-General will be
able to clarify whatever doubts there are.
Aftter he clarifies, of course, there will be
no time and it is not possible to have a
cross-examination, a discussion, questioning
and cross-questioning. That is why I
suggest to the hon. Members that they may,
in advance, send intimations, say, at about
11 ©O" Clock tomorrow. The note is being
circulated tonight.

SHRI SEZHIYAN: Some clarifications
may be required.

MR. SPEAKER: That is why I say this.
The note will be circulated tonight and
whatever clarifications the membzsrs want
to seek after reading that note they may send
them to the office, so that the office could
communicate to him. Otherwise, we do
not know who will begin. Mr. Mulla may
put a question; Mr. Sheo Narain may also
like to put a question. How can I prevent
anybody? Therefore, I suggest that what-.
ever clarifications the members want to seok,
they may send them latest by 11 A.M.
tomorrow, so that I can communicate to
him. The note will be circulated tonight.

SHRI S. M. BANERJEE: We will send
that by 11 AM. tomorrow. Will that also
be balloted?

MR. SPEAKER: No question of ballot-
ing. All the clarifications which the mem-
bers want to seek after reading that note
will be sent to him and in his speech he
will clarify the points raised.
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SHRI NARENDRA KUMAR SALVE:
Are you going to p:rmit any supplemen-
taries? s

MR. SPEAKER: That will not be possi-
ble and that will not be done. There will
be no end to it if supplementaries are to
be allowed. Now itself the time is given to
you. You study the mote which is
being circo'ated tonight and by 11 A M. to-
morrow you can send whatever clarifications
you want to seek. If supplementaries
are to be allowed, there will be no end to
it and no purpase will be served.

THE DEPUTY PRIME MINISTER
AND M 'NISTER OF FINANCE (SHRI
MORARIJI DESAI) : Before I reply to the
debate at the consideration stage, I should
like to lay on the Table the opinion of the

Attorney-General. It contains both the
opinions, as far as I know, of the previous
Attorney-G neral and of the present
Attorney-General. [Placed in Library. See
No. LT 980,69]

Before 1 come to the various points
raised...

ot form @ W (WgEAT) : wenw
wgwed, & s g g fF Su-wana
ot agiay frw wrgaeg faw #Y mma
I F FA19 2 T § A AN TEIRH
foar gag @ a1 dRfwz ¥ agae
frar &, a3

SHRI MORARJI DESAI: I have
already spoken about it and I need not say
anything again.

Before I deal with the various points
about texation, which formed the least part
of the debate, I would first like to refer to
the special points raised by the hon, Mem-
ber, Shri Madhu Limaye., He has a
grievance that I have not replied to his
points. I am afraid, his grievance is not
correct. because I have replied to him on
all the points which he has raised about
leakage of the budget, as far as I remember.

If there is anything left out, I will cer-
tainly send a reply to him. But may I say
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that I bhave gooc through all the points
raised by him very carefully and I find that
there is no prima facle case for me to come
o any conclusion that there has been a
leakage of the budget proposals? My hon.
friend wrote to me that I must be a tired
man, & man who has lost his sensitivity,
because I did not agree to a committee
being appointed. Well, he can say what
he likes, but I am not prepared to say
anything in reply to that, I can only say
that that was a very unkind way of writing
a letter to me.

it wy fewd : negw wERg, &
AT T AT §—¥41 9§ A qoe
Fa ¥ ferar?

st srot g ;9 gt
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o Wad | § wiwr faega o Y
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wer § #fed

SHRI MORARJI DESAL I correct
myself that it was with reference to BOAC.

sit 7wy fowd : 3w §, a8 T Ao
Hlo To dYo %’ﬂ'ﬁﬁtl

SHRI MORARJI DESAL [ agree I
confused the two because t0 many letters
are received and, therefore, I did not remem-
ber whether it was in this or that context.

But ultimately it applies to everything.
He wriles generally that I must be a tired
man and I must have lost my sensitivity.
I also mentioned about the BOAC again.
But I will first mention about this
point. In that letter also there was a
paragraph about budget leakage. There-
fore, it was mot only abou' the BOAC
he has mentioned he has also mentiomed, if
he remembers properly that he bas written
about the budget leakage also in that letter,
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(Interruptions) Does my hon friecnd maintain
that he is aloae right in whatever he says
and another pérson has no right to say...

st Aq fowd ;- wsqer wEIed, &
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SHRI MORARIJI DESAI: If he now
says, I will certainly put them before the
House. I have put his letters on the Table
of the House on the dates those letters were
received. These letters were received after
that, He has not asked me that whenever
I write a letter I must put it on the Table,

MR SPEAKER: Even then the Speaker
comes into the picture,

SHRI MORARJI DESAI: Certainly.
May I say that I would not think of putting
it on the Table of the House without your
permission, ‘There is no question of being
told...(Inrerruptions) There is no need for
me to hide any thing. The hon Members
will be better able to judge who is right and
who is wrong, who is writing properly and
who is not writing properly. It is, therefore,
that I put them readily on the Tab'e of the
House.

The first point he said is that h: had heard
when he was sitting with Mr. N.K, Somani
a telephone call coming. If I understood
him correctly, a telephone call came from
the father of Mr. Somani to him probably
Mr. Somani hus not told me anything. But
I believe when he says this what he said

SHRI NAMBIAR: His father also was
there in his house.

MR. SPEAKER: They do not talk on
the telephone.

SHRI MORARJI DESAI: That is also
possible, That is all that I have heard just
now and that is what I remembered. In that
he said that he had heard about fertilisers
and pesticides and sugar. On pesticides no
tax has been levied. That must have been
seen. Therefore, it is not true that the infor-
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mation that he conveyed was all correct.
On fertilisers also it was not said how much
was going to be levied. That also has oot
been said. This talk has been there for a
long . time. When these things are to be
taxed, this was discussed in the Planning
Commission. This was discussed outside and,
therefore, if there are intelligent guesses and
somebody is clever that he forecasts correctly,
then what I hawve to say? As a matter of
fact all this speculation that is going on in
share bazaar always goes on in the name of
the Finznce Minister. The Finance Minister
said this. Therefore, the shares must go up.
I have had the experience of being brought
in the share bazaar when somebody said
that I was stabbed in office. 1 received
several telephone calls enquiring as to how
I was,

Then some of my hon friends asked
for my resignation and that is why they

" also think that I will resign immediately to

oblige them. This is done not for that pur-
pose. This is done for quoting them in the
share bazaar by the speculators. This is a
common practice not only here but in all
the share bazaars of the world.

Therefore, in this matter to say this
story that therc was a leakage is all wrong.

Then it was said that bank rate was
proposed to be reduced. There is no more
cock and bull story than this. No proposal
was sent to me by the Gowvermor of the
Reserve Bank at any time orlly
or in writing. There has been no
such conception even by the Governor.
I asked him whether he had ever thought of
doing that. He said that he did not think
of it. The Government have never thought
of lowering the rate at present. Of course
1 cannot say whether I will do it or not in
future. But there has beea no such talk
of such a proposal. This was also thought
that this was leakage and there were all
kinds of speculations in the bazaar.

This is the material in which my Hon.
friend believes and he wants me to go on a
wild goose chase of investigation into
leakage. I cannot say that I can agree to
that. I have my own responsibility and I
cannot accept such kind of investigation on
everything which my Hon. friend wants to
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bring in. I do not think that everything
that he saysis wrong. He has certainly
brought out certain things where there were
facts. But there are certain things where
there are no facts and when he has told me
about them I have informed him accordingly.
He still persists that whatever. he says is
right and whatever I am saying is wrong.
In cases where be is right, immediately say
heis right and take action and inform him,
Where I find that he is not right, I say he
is not right.

In the case of sugar, he said that stocks
were released and taken away. He said that
stocks were released in several cases-to five
mills. I do not know whether he has
mention~d the mills or not. In the case of
G la Mill the release order was for 10,822
bags and they took away or cleared only
4,440 bags by 28th February, In four-five
days they did not take the whole of it.
About the Babhnan Mill, 1,540 bags wers
released and they took away only 880 bags.
In regird to Hargaon Mill the release order
was for 5,187 bags and they took away
4,220 bags. Omly one mill—Lakkimpur Mill
—took away the full quota. The release order
was for 1,585 bags and they took away
1,585 bags. In the case of Seohara Mill
12,557 bags were released and they took
away only 5,900 bags. If these people had
received any information, all these would
have bzen released and all th=se would have
bzen taken away. There was mo bar to it.
It was legally possible for them to do it.
What does it show? This shows that thore
is no leakage. They are all intelligent
guesses.  Some of the guesses may become
right and others may be wrong. Nob dy
has said how much tax was to be levied on
sugar. If it was known, that would have
also bern known. How is it that there is
leakage? There were some badla tramsac-
tions. Five or six transactions were mentioned
I have only been able to trace one. The
others are not traceable. What am I to
say about it? There may be badla transac-
tions and there are all kinds of tramsactions
on the eve of the budget. Some may be
right and some wrong. Therefore, from that
how could ome say that there has been
leakage? Leakage would be true if the
rates are also mentiomed. Then it is all
right. In the matter of cloth, when ad
valorem duty is now brought in instead of
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specific duty on yardage, it is said that it is
leaked. They did not say which kinds of
cloth were going to have this. If they had
said the kinds of cloth, then I could
understand it and I will say that it is all
right. All thisis based on the fact that a
high finance official went to Bombay and
then this leakage come out. He went in
the b-ginning of February and the proposals
were framed very nearly the third week of
February by me. Till then no proposals
were made. It was not considered by me.
How could there be any leakage because he
went there? He went there only to find
out certain facts on various things. After
all. one cannot go on without making some
sort of enquiry or suggsstions. And these
inquiries are certainly made. In the matter
of ad va'orem duties also, these things had
been going on for some time. 1 have been
told about it, that is what I should do, even
by some millowners and others also, that
this is a fair way of doing it. I have been
considsring it for some time. And this
year when I applied it, guesses come  This
is how this matter has been brought in. But
if some things come in, to say that there is
& leakage would be easy for him to believe
but is not possible for me to accept. When
there Is a leakage, I would certainly acc:pt
there is a leakage, and I would not stay here.
Why should I have to stay here if there is
a leakage. I try to see that there is no
leakag:. God b: thanked that there ismno
leakage, because there are several people, at
least 15 persons, conczroned who know this.

There was a leakage a few years ago. [
got it first in Bombay when I was Chief
Minister there. Somebody gave me exactly
the whole copy of the speech which was go-
ing to be read, part of it giving the rates
and everything. I learnt ab-ut it in the
moming and informed the Finance Minister
immediately. But what could he do? At that
time he could not change it. Afterwards,
an investigation was made. It was done in
the printing press. Afier that, we brought
the printing press in the Finance Ministry.
Nuw people are kept indoors for 10 or 12
days unfil this is done, so that they cannot
come out,... .

SHRI VASUDEVAN NAIR: Under
preventive deteniion.

SHRI MORARJI DESAI: No, they
are there willingly and voluntarily. I give
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them all kinds of facilitics so that they do
not have to go out.

SHRI S.M. BANERJEE: Next time,
frame the budget in Tibar Jail. That will be
better.

SHRI MORARJI DESAI: Even some
pressmen are at it from moming till evening,
because they are also given information from
the very beginning.

These are the precautions which are
being taken. If in spite of that, something
happens, one can consider it. But in this
case, nothing has happened. These are only
intelligent guesses.

My hon. friend talked about the bank
rate. It is an absolutely cock and bull
story started by somebody in Bombay, not
by him. But he belicves som= of these and
tells me. He believes everything that other
prople tell him, but will not believe what
I tell him, What am T to do?

Naturally, he says he has no p:rsonal
dislike for me. 1 know he has not. But
last time he made the statement about my
son in & speech in Bombay—this is what I
am told; if I am wronz, he can tell me—he
was asked at the meeting and be said that
,because he wants to remove the Congress
and I come in the way; therefore, I must be
removed. If this is simple logic, what can
I do? By my removal, the Congress Party
cannot be removed. I think he is intelli-
geat enough to know that I am not such
an indispensable person to the Congress or
to the coumtry or to anybody that my
txistence is going to do someihing or my
removal is going to bring about something.

SHRI VASUDEVAN NAIR: Congress-
mea are saying that.

SHRI MORARJI DESAI: This was
talked about in the Ceatral Hall also, It
Was not oaly in Bombay where the speech
was mado publicly. Therefore, it cannot be
denied. There were people who heard and
told me.
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SHRI MORARJI DESAI: MayI say
that it is his right to make an attempt
to remove the Congress? 1 am not denying
that right to him. It is his right to try
to doit. But let it bz donz lcgitimately,
That is all I am saying. I cannt call this
a legitimate attempt to do it, when he has
publicly said like this. This fs my only
grievance. I have mo other grievance about
it.

The same thing holds trues about his
allegation about my having committed grzat
impropriety in depositing some moaney in
a company, the Industrial and Chemical
Company, in Bombay. He sail he m:n-
tioned it. He might have m:n:ioned it
then, My son wasa partner in it. Why
have I to mention that? That was only
about the business activities of my son.
There also I have given my reply. I have
proved—and he has not proved otherwise—
that my son did not do any business during
the period from 1964 to 1967,

SHRI MADHU LIMAYE: Managing

director.

SHRI MORARJI DESAIL He was nat
Managing direcior. H: was only a director
of one or two companies. If it was a
private company, that did not do any
business. That was holding some receipts
which they got. I have explained this at
length and I have challenged: show any
business that it has done and I shall
cortainly say I was wrong in giving this
information. This is the information that
I bave collected. I cannot say that I
cannot be wrong. I try to collect informa-
tion and give it. If my hon. friend has
not the honesty to acknowledge that [ have
madeo an honest attempt to give him every-
thing, then what am [ to say? Thenif I
give parallels why should he get ang-y?
When he calls me all pnames, [ do oot g:t
angry because I know what be is. [ kmow
that he is very much excitel whea he does
all theso things. I am quitc sure that when
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he is outsids he forgets all this; otherwise
he would be sorry for what he says, because
I consider him an honest person; I do not
consider him otherwise. When an honest
person gets excited and gets obsessed with the
idea that he alone is right and all the others
are wrong, this is what happens. That is
all that I am requssting him to consider as
a friend: I do not consider him am enemy.
How can I agree to an enquiry being made
in such kind of things where there is no
impropriety whatsozver. Is it argued that I
should not put doposits in any company?
What is improper in it. Bscause that
company is the selling agent for some
Birla concerns for some commodities how
have 1 committed a crime or how am I
connected with Birlas? 1 do not understand
it at all. This is what be has to prove.
Merely by arguing hundred times, it is not
proved. It do:s stick in the minds of
some but it sticks only in the minds of those
who are obsessed, not others. No reason-
able man, no honest man will believe in
this I have faith that truth will ultimately
prevail. If he has told the truth it will
prevail; if I have told the truth it will
prevail. I konow that I have told the truth;
1 have not told anything wrong. Therefore
I have a clear conscicnce in this matter,
whatever my friend may say. He may
want me to resign; I am not going to oblige
him. That is not the way, one can oblige
anybody. Because that will be hurling the
country if I do a thing like this. He may
persist. I know what the communists want.
They consider me their enemy No. 1.

Finance Bill, 1969

SHRI YASUDEVAN NAIR: Your
own people say that you should go.

SHRI MORARJI DESAI: I know all
that. 1 do not want them to go I want them
to remain here; if they are elected they are
welcome.

SHRI VASUDEVAN NAIR: We know
what happened in Faridabad.

SHRI MORARJI DESAI: 1 know what
happens everywhere; I know what happens
in your houses also, I am also aware of
who is with him and who is not with him
and who supplies information to him. I
am not bothered about it. Why should
1 bother? People try to do whatever

APRIL 30, 1969
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they like and if nothing happens they go on
talking. They can go on talking and 1
shall go on replying to them. 1 propose
sometimes to hold a press conference and
tell pressmen to ask me any question they
like and tell them whatever they want that
will. I think, p:rhaps put an end to all this
but I do not want to do it until Parliam=nt
was not over because I do not want to say
anything outside which I have got to say
here. 1 want to protect myself. I do mot
want to commit any indiscretion. I must
be careful about it. Al'so [ hold Parliament
in the highest resp:ct; more than my hon.
friends do. If they hold it in respect they
would not create the scenes that they arc
creating and they would not be responsible
for going against the rules in the pretext
that the rules are not being carried out
properly. 1 am not doing it. Iam not
interrupting them at any time. Sometimes
I may pass a humorous remark and they
smile at it but they do not feel hurt. I
would rather be humorous at my own cost
rather than at th:ir cost. But when I
explain things they have to bear with me.
What is the use of going about in the
manner in which they are going about?

In the BOAC case, my hon. friend still
persists even when ther: is no case in it. I
am completely convinced of it. If I had not
been convincad of it, I would have reviewed
the case. He says the customs department
should app-a! against the Board. Whata
fantastic story? What a fantastic apprecia-
tion of the Governmental machinery? Doss
he mean to say that if I overrule the Baard
tomorrow, then the Board should go
to court? Does be want that right to be
given to the subordinates? Does he want
that the Customs Collector should appeal
against the Board? What does he wam? I
do not understand what scnse of proportion
he has got. This is what [ do not uader-
stand. If this is what he wants, how can I
satisfy him? § was convinced that the
Board decided very rightly and if the Board
had not decided in that manner, being afraid
of people like my hon. friend, they would
have failed in their duty and they would
not have deserved to remain where they are.
That is why I have got to support the
Board.

SHRI MADHU LIMAYE: The Director
of Intelligence.



285

SHRI MORARIJI DESAI; The Director
of Intelligence. He also worked on not
full information and he gave only ome
report. The hon. Memb:r says that there
are two reports. The Director attended
the whole hearing. He assisted the Board
in the hearing. He gave some notes to them
about the enquiry. If be calls that another
report, I can understand, but if he gets thase
reports, I can only say that they must have
come from the Direcior or _somebody con-
pected with the Director’s office. Otherwise
how could they have come? I have not
seen these reports myself, because I have
not called for them.

SHRI MADHU LIMAYE: I have given
it to the Speaker. A¥ Fzwr ANE F HaN
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SHRI MORARJI DESAI: I am not
golng to recognise anything brought in here
like that, Even if itis put on the Table,
I would neither confirm it nor reject it. I
am not going to say anything about it. But
the fact is that in the appellate order all
these things have been discussed in detail.
Let any reasonable person go through it
and be will find that the Board could not
have come to any other conclusion:

ot o fod : a1 A W R E
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SHRI MORARJI DESAI:I am not
saying anythiog.
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SHRI MORARJI DESAIL: I only say
that I neither confirm it mor reject it. Why
should I get into a trap? I know my hon.
friend is very clear in laying a trap. But
I om cleverer than him in not walking into
the trap. Let him know it.
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Therefore, all these matters ought to be
taken in 1he manner in which they should
be pioperly understood. This is what I

have to plead before my hon friends
here.

I will now come to the other matters .
where he has said that the tax...

AN HON. MEMBER: Replying only
to that hon. Member?

SHRI MORARJI DESAIL: I have got
to. I will come to the others also.

SHRI RANDHIR SINGH:
give him undue importance.

SHRI MORARJI DESAI: I gave him
all the importance that he deserves, and he
should get it. I do not know why I should
not consider him as an equally impor.ant
Member as anybody clse. He takes the
trouble to put cases. He heips in many
cases  But he also hampers in many cases.
1 forget the hamp:ring. I take the help
which he gives. That is all that I do.

Do not

Now, in the matter of taxation also, he
said that the taxarion level op an income
of Rs. 3 lakhs and above today is less than
before, and that om Rs. 10,000 is more.
I had given the replies to this in my last
reply, and if he does not care to look at it,
what am [ to do? Itis not true that ths
taxation on that level is less today. What
was happening wai that earlier, there was
no wealth-tax. Mow there isa weaith-iax,
If you combine the two, the taxation is much
highzr at these levels thaa it was previoasly
in 1949-50. But my hon. friend does not
want to have any consideratlon for it. W:li,
hs is fres to think and he s [res to argue
as he likes. But let facts not be ignored
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Reference was made to tho taxation on
the bracket between Rs. 10,000 to Rs. 20,000
and above Rs. 20,000 which has be:n levied
recently. It is said, I am taxing the middle-
men. I have to tax the upper men, the
middle men and the proper people. 1 have
to tax all in this counry.

SHRI NAMBIAR: Poor people must
be saved.

SHRI MORARJI DESAI: It is impossi-
ble. When 95 per cent of the people are
poor, bow am I going to work the economy
of the country if I do not take any tax from
them? One can say that I should take the
‘maximum from those at the higher level. 1 am
taking the maximum from them. I am taking
even 100 to 115 per cent of the income of
some people. I say to them, **Give it from
your wealth. You can live on your wealih.”
If my hon, friend wams to know the figures
of income-tax and wealth tax, I wiil
give him those figures and explain it to
him,

SHRI S.M. BANERJEE: What about
black money?

SHRI MORARJI DESAI: My hon.
friends are sometimes helping them by
enc_uraging them in this manner. They
belp them in finding out other methods.
I try to plug the holes and they try to open

them.  (sumeT) 9T ¥ ¥ AT FQ E,
@ & IR @ FIEAT EHNER w@
£ 1 FfeT o Far 7 & Wt
Wt N oweg faed A gE d
grg 98 a1 o wgAT qwdt @1 zwfeg
fxgm fF Ayt s@ dar s A
fifqc . ¥ 7 gww ¥ FQAE S
ggEawAT Mt A I fF gawr o
qfcam gar & dfan & og fdew
sTQg!

St We WYo wAWY : WY FHTU UK
frm Y AT, gW W WAy §

st Woem g A g
fagw, o fF s oo &, T oA §,

APRIL 30, 1960

288

af T oY Ay row A §, I e &
w1 ¥ ?

Many times, the story is like that of
Akbar and the child, Akbar said, 1 can
please the child. Birbal said, “you cannot™.
Akbar said, *Bring the child". The
child was brought and the child said,
*“Give ‘me sugarcane”. Akbar gave him
sogarcane, The child said, *“Break it".
He broke it. Then the child said, *“Make
it whole again™. Akbar could mot do it
and the child kept on crying. This is
what happens with some of my friends
here.

Finance Bili, 1969

It was said by Mr. C.C. Desai that
we bave a huge forcign debt of Rs. 5,800
crores. It is true. But for what has that
debt been incurred? How have we gone up
in this couniry? Of course, some of my hon.
friends say that we have not gone up at all.
I was surprised 1o see that cven am Accoun-
tant like Mr. Kothari lost sight of facts
and figures. I do not understand it.

SHRI S.M. BANERIJEE: Some people
forget their vocation.

SHRI MORARJI DESAI: I know that.
Only my hon. friend does not forget his
profession.

It is not tiue that we have financed
our plans only on this, Our plans on the
whole have 'bzen financed up to 20 per
ceat by exiernal help. Four-fifihs we have
done by ourselves, with our own resources.
We do not always want to depead on them.
In this connection, Mr. Ramamurti said,
“Even now we do not have technical know-
how and we have to import it.”" But to
appear objective, he brought in Soviet
Russia also and said, ‘“You arz imporling
from Soviet Russia also™, though he wants
that always we should .get only from them.
Today he tried to be very impartial. It is
good sometimes to tries o be impartial.
But what happens? After all, we have to
pay them. True, but ualess wo bring this
in, how arc we going to improve our
industries? Had we any technical know-
how in this country? Whose faolt was it?
Was it the fault of this Government? If
there is poverty in this country, is it created
by this Government? What is all this want
of sense and understanding I am sccing?



289 Finance Blll, 1969
SHRI NAMBIAR: Twenly-iwo years
have passed.

SHRI MORARIJI DESAI: Twenty-two
years are nothing in the history of a nation
which has been lying prostrate for many
centuries. If fifty yecars are mpot good
enough for my hon. friend to understand
things, how is it enough for a country within
twenly-iwo years to get all the techoical
know-how? I do not know (Imterruption).
Let my hon. friends know that we now
know far more technical know-how. We do
it on our own in many things. Therefore
our exports are increasing and our imports
are decreasing. We are not now importing
wholesale plants from outside. What does
that show? That shows we have gone up
and considerably gope up. My hon.
friends forget that we were not making a
pin in this country in the year 1946. We
are today making sugar machinery, we are
making cement machinery, we are making
power machinery, we are making textile
machinery and we will soon have full capa-
city to make a stecl mill ourselves. We
are having machine tools and we are also
exporting them. So many things we are
doing now. We arc even having trucks and
we are having cars. We are even having
some acroplanes but not all the kinds that
we want. That also we will soon  develop.
Can this be developzd without getiing help
from outside? Has any country dome so?

My hon. friend, Shri Ramamurti for-
gets even after fifty years of develop-
ment Soviet Russia had to  bring

in Italy for Fait car and gave them a licence
for doing that. That is after fifty years of
development. In fifty years of development
this country will b= supplying to others, not
getting from anybody.

SHRI INDRAJIT GUPTA (Alipore):
What about food imports? Do we have not
know-how about food?

SHRI MORARJI DESAI: Soviet Russia
in spite of the fact that they have soven
times the area and less than halfl the popu-
lation become self-sufficient only in fifty

years. We are going to be self-sufficient in
two wears more. [ have no doubt about
that in my mind.

SHRI INDRAJIT GUPTA: How much
have you speat on food imports?
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SHRI MORARJI DESAIL: If we did
not bave done that my hon. friends wouid
have been happy because then there would
have been deaths, chaos and they would
have risen up against us on that. This js all
that they want. Food imports are necessary
because we are deficient in food. Why did
we become deficient in food? That is also
because we were not independent and we
were dependent. During foreign domination
we lost all capacity and our food production
went down. Partition lessened it still further.
Therefore we have to getit. But itisa
small achievement that from 51 million
tonnes we are now producing 96 million
tonnes, and 96 million tomnes in spite of
droughts in one or two States-in one State,
then another and then in a third State-and
floods in several Siates. In spite of that we
have produced 96 million tonnes of food
whereas we produced the maximum of 82
million tonnes of food in 1964.65 when the
season was at its best (Jaterruption). This
kind of talk and shouting is not going to help.
When they have no facts they shout, A
man with facts has only to argue. He will
have paticnce and be will not get angry.
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SHRI MORARJI DESAI: My hon.
frieod is again ome whom [ know for many
years. We have been good friends also. As
a friend I also know what bhe talks and what
he does not talk. His appearance here is
different from his appearance when he mects
me cutside—that is the only difference. He is
very sweet ouiside to me as a friend bue
when he comes here he has to prove that he
is in the Opposition.
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And that he is not fricadly to me. Thore-
fore, he goes on saying many things.
have pome into facts abouwt which he

E.
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writlen to me. If I do not agree with him,
what am 1 to say? Then, he thinks I am
not supporting his facts. He is briefed by
some wrong people; he does not realise
that.

SHRI ABDUL GHANI DAR: Let
him have a judicial inquiry.

SHRI MORARIJI DESAIl: This has
become a common thing, to bave a judicial
inquiry, to have a Parliamentary Committee,
to have a committee of inquiry, to have a
commission of inguiry and all that. What
is in the brains of many I do not know. Are
we going to have inquiries and nothing else?
Is it the way in which the country is going
to progress? Let there be an inquiry. But
it should not be in a perverted manner in
which it is sought to be done. This is not
the way in which the country can progress.

SHRI YOGENDRA SHARMA: What
about Birla inquiry?

SHRI MORARJI DESAI: You have
got the reply. Inquiries have been made;
taxes have been levied; prosecutions have also
been made and police inquiries have been
made. That is what the hon. Members
ought to know. It is no use merely going
on repeating parrotwise things o that p:ople
may believe. Some people may believe.
But the world at large will not believe this
kind of stories. I am also being connected
with the Birlas by these people. They hold
public meetings to say this. Only fools will
believe. No honourable intelligent man will
believe. 1 have no doubt about it.

SHRI VASUDEVAN NAIR: You are
the only intelligent man in the country.
Others are all fools!

SHRI MORARJI DESAI: This is the
only intelligence which my hon. friend can
exhibit that, I consider, I am the only
intelligent man.

SHRI VASUDEVAN NAIR: You say
that people are fools in the country. You
should have humility. There are millions
of people in this country who believe that
you are connected with it. Don’t you live
in a fools” paradise.

SHRI MORARJI DESAI: My hon.
friend does mnot know what paradise is.
What is the use of saying, ‘fools’ paradise’.
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Then, it was said that we are going to
have more external assistance in the Fourth
Plan than what we had in the Third Plan.
That is what my hon. friend the great
accountant said.

SHRI S. §. KOTHARI: 1 can prove it
with figures. :

SHRI MORARJI DESAI: What figures?
You must take net figures. What is the use
of taking figures where repayments are also
to be made, Net figures are very much
less; we arc going to make it less. We
have to go on making repayments in such a
mann:r that our development work does not
stop, that the development work goes on
and all that. Also, we will be repaying
through exports. It is not true there will
be more net assistance now from outside in
the Fourth Plan than before. That is not
truc at all. The repayments and things
like that are recognised all over the world,
not only here. But if my hon. friends only
want to find fault, I do not want to deny
them the pleasure of it. I will not reply to
them. That is all I will say.

Now, I come to the question of wealth
tax on agricultural lands. It was said that
is not legal. The Attorney-General is
coming here tomorrow. I nsed not say
anything. Those things have bzen circulated.
1 nexd not say anything. L=t them hear
him. That is where I will leave that matter.
But I have this much to say, when you say
all agriculturists will be involved, that is not
true. Mow, 1 have given them extra
Rs. 150,000 exemption. Therefore, with
Rs. 250,000 pti on agricultural
land, I do not think any small or middle-
class agriculturist can ever come into it.
Is it argued that even rich agriculturists
should not pay wealth tax or that they
should not pay all these taxes? Why should
they be differentiated I do mot know.
Wealth is wealth, whether it is agricultural
or mot. It is certainly wealth. I do not
consider it otherwise.

SHRI RANGA: You do .not have a
ceiling on urban property.

SHRI MORARIJI DESAI: We take
wealth tax from wrban property. I have
now levied extra wealth tax on urban pro-
perty. They pay more tax, .That was



293

levied in 1965-66. They are paying an
additional wealth tax on urban property.
That is also done. We should like to have
a progressive thing. That is being done.
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SHRI CHENGALRAYA NAIDU: The
companies haviog Jands are not paying
weadlth tax and they are not going to pay
the tax now.

SHRI MORARJI DESAI: Then I
would come to the question which has
exercised several of my hon. friends here as
well as there, and that is the tax on ferti-
lisers. As 1 have said earlier, the tax on
fertiliser is taken from the people who have
benefited by all the expenditure that Govern-
ment has made on agriculture over all these
years. Crores of rupees have been spent
for the benciit of agriculturists—not oaly for
their benefit but also for the benefit of the
country. There if any money is not going
to come out of that, how are we to go on
spending more and more money in one sector
and deprive all other sectors of it? It is
not possible to do so. After all, how much
am I taking? I am taking only a small part
of the profits which are accruing to the
agriculturists from the use of fertilisers. I
am taking if with a certain use of fertiliser
what is produced will give him about
Rs. 134 more—if he did not use that, he
would get Rs. 134 less...

SHRI BUTA SINGH (Rupar): Where
is the guarantee? (Interruption)
SHRI MORARJI DESAI: There is a

guarantee. What is the meaning of ‘no
guarantce’? The rates are high. We have
also assured that w2 will buy whea the rates
will go down. And out of Rs. 134, he will
pay only Rs. 4 asa result of this taxation.
I cannot, therefore, call this taxation high
or unjustified at all and, therefore, I cannot
accept the plea that this should not
be done.

SHRI NAMBIAR: Youmay arguec for
days and days together, but you cannot
justify this, It is high time that you gave
it up.

SHRI MORARJI DESAL: I koow, it
is not possible for me to convince my hon.
friend. - -
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SHRI NAMBIAR: Barring you, all
the other 499 members of this House are
not convinced on this issue, You ask them
to vote secretly and you will know that.
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SHRI MORARJI DESAI: You will
be very happy if the Party behaves like that,
That is what you want. But the Party is not
going 1o oblige you.

SHRI NAMBIAR: We want them to
produce more. Let us not kill the goose
which lays a golden egg.

SHRI MORARJI DESAI: It was said
that non-developmental expsnditure had
grown higher than the ds:velopmental ex-
penditure. This is what, I thought, was
said. 1 do not kmow how it was said.
Developmental expenditure has grown at a
faster rate, at the rate of 42 per cent. The
non-developmental expznditure has grown at
the rate of 18 per cant. Now what is non-
developmental expenditure? 1 have said
from time to time that non-developmental
expanditure is not such as can be avoided;
it includes several items which bave not to
be done. Therefore, how can there be any-
thing to be done about them? Debt servicing
police, tax-collection, audit—how are these
things to be avoided? How can any less
expenditure be made on these? This go:s
on increasing because of the requirements of
the situation. Therefore, we cannot do any-
thing about that. I have also said that, in
the matter of administraiion, we are const-
anily tryiog to perform economies. Econo-
mies are performed. But as things go on,
more expenditure is made. srefore, it is
not seen what economies ar: made. If these
ecopomies were not made, there would have
been far greater expenditure.

As a matter of fact, it was argued that
the income-tax department was not working
properly. That is not true. We have
brought down the arrears in this year by 8i
lakhs of cases. One-third is gone and the
two-third which remains will be finished in
the mext two years, so that we will have
only each year's receipts to be tackled. If
this is pot an improvement, what else is?
We have recovered this year Rs. 30 crores
more than last year. That is also what we

-have don:. There are more prosecutions

now, and I have scen that in every case
where prosecution can be launched, prose-
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cution is being made so that the tax evasion
is at least minimised. T camnot' say that it
will go completely at any time from the life
of the society; these things will not disappear
completely. We have to reduce it to an
jrreducible minimum.
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The wealth tax penalty is consi-
dered to be wvery high. But I had
introduced some penaltics last year, heavy
penalties, for evasion, but, for late returns
which is also a form of evasion to some
extent, I had not said anything. This year,
therefore, 1 have brought it in. Why should
people give these returns late, I do not know.
For marginal cases, therefore, I have provi-
ded and have said that the initial exemption
should be d:ducted from the wealth so that
it may not be on the whole wealth for which
penalty will be charged. That is what I
have declared this morning. Therefore, that
concession has been made only because of
that. But if people do not give the returns
in time, why should they not pay penalties.
heavy penalties? After all how are we going
to stop all these things? We can stop them
only by putting such penalties, which is
pot profitable for the persons concerned to
evade taxes and not to pay taxes and if the
penalty paid is Rs. 50,000 the man will not
evade it Otherwise he will evade it because
he has to pay only Rs. 2,000, He will evade
for § years and make up for that. Every-
body is not caught everytime. Therefore 1
have got fo make it knowa to them that
once they were caught, they will lose every-
thing. Therefore they will not do this. This
is the conception on which this has been
done, We go on revising our methods and
they go on revising their methods. It has
to be scen who succeeds. This is the way
Government has got to work and this is what
the Government is trying to do.

SHRI JAIPAL SINGH: 1 have to ask
? question.

MR. SPEAKER:
the question is2

) “That the Bill to give effect to the
financial proposals of the Central Govern-
ment for the financial year 1969-70, be
taken into consideration.” i

The motion was adopted.

There is no time.
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BUSINESS ADVISORY
COMMITTEE

Thirty-fifth report

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH); 1
beg to present the Thirty-fifth report of the
Business Advisory Committee.

18.58 brs.

STATEMENT RE: TEMPORARY
CENTRAL GOVERNMENT EM-
PLOYEES WHO PARTICIPATED
IN THE STRIKE

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
In my statement made in the House on
March 13, 1969, I had indicated that steps
would be taken to ensure that the relaxations
in regard to temporary employees are
implemented fully and expeditiously so that
the orders of termination would remain only
in case in which there were stronger grounds
for action. Doubts have been raised about
the exact significance of ‘stronger grounds,
on the basis of which the order of termina-
tion of such employees could not be revoked,
It has, therefore, become necessary to
clarify that in regard to discharged temporary
employces also, irrespective of whether
their services terminated by giving a month's
notice or forthwith by payment of pay and
allowances in lieu of notice, the grounds on
which the orders of termination may not be
revoked would be the same as those indicat-
ed in my siatement of March 13 in respect
of employees under suspeasion. In other
words cxcept in those cases in which there
is & complaint of violence, intimidation or
active instigation, the discharged tomporary
cmployees would be permitted to rejoin
duty after strict verification in each case
in the light of these criteria. The employces
s0 reinstated would continue to be liable to
appropriate disciplinary action under the
Service Rules where such action is justified
on charges -other than for only unauthorised
absence from duty or where there is a con-
viction for an offence other than one under
Section 4 of the Essential Services Maia-
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tenance Ordinance/Act, 1968, viz. far mere
abscnce from duty.

It is boped that the employees thus
reinstated would justify by their responsible
attitude and sense of discipline the considera-
tion shown to them by the Government,

19 s,
[Mr. DEPUTY SPEAKER in the Chair]

S. M. BANERJEE (Kanpur): Mr Deputy
Speaker......

MR DEPUTY-SPEAER: 1 know you
are very much interested. But if I allow
you to put question, then half-an-hour deba‘e
cannot be taken up. I am sorry.

19.4 hrs.
HALF-AN-HOUR DISCUSSION
CONSTITUTION OF A FILM COUNCIL

SHRI N. K. SANGHI (Jodbpur): Mr.
Deputy Speaker, Sir, the story of the film
industry is a sad story. What is really
surprising is that the Minister of Information
and Broadcasting and the Government have
been trea‘ing the film industry as an orphan
child which is unwanted. This has been an
unfortunate aspect in this country.

The question that I asked in the Parlia-
ment as to what is going to be the form of
the Film Enquiry Committee has, as usual,

been side-tracked. The oanly answer one gefs -

is that a Film Council is being set up for
ensuring healthy development of the film
industry. The Minister has failed to give
an answer as to what the function of this
Council is going to be, what power it is
likely to have and how this Film Council
is going to tackle the basic problem facing
he industry and how it is going to co-ordinate
ths various problems facing this industry.

1 would like to draw your attention to
the fact that it was the Patil Eaquiry
Committee in 1951 which gave this idea
of the Film Council for the first time.
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Thereafter it was sheslved for 18 years.
It pever saw the light of the day. Then
what happened? We had the film crisis
lagt year during March-April of 1968.
Cipemas were closed, studios wero
closed, and artists did not work. The
whole film industry was peralysed and
there was @ grave crisis. Then the Minister
was good enough to say that he was going
to set up & Film Council for the improve-
ment of this industry. Since then, another
12 months have passed till today. When we
ask what the Film Council is going to
do what its structure is going to be
and how it is going to tackle the problems,
there is no answer. I doubt whether the pro-
posed Film Council is going to work for the
betterment of the film industry.

We have to look into the last crisis in
the film industry. There was big chaos.
The industry was completely closed and
there had been rising high costs and star
costs and there was trouble because of the
minimum guarantee of price asked for by the
producers. All these led to the complete
paralysis of the who'! ndustry. Government
never looked into this and never tried to
improve the matter or solve the problem.
The Government has known wvery well, the
Finance Ministry has known very well and
so also this Ministry has known very well
that there is a ranket of high star prices
and some top ranking stars have raised their
price from a couple of lakhs to as much as
ten lakhs and most of this goss under the
table which is really shameful for this
country. It is only to improve these
things that I thought possibily this Ministry
would form a Film Council. But I am very
much doubtful as to how the proposed
council is going to help the industry and to
look into the problems of the industry. We
will have to examine what is the crux of the
problem and the fundamental basis of the
problem. Unfortunately, this Government
has not given any importance to the film
industry, Today what the film industry lacks
is the financial backing. It is unfortunately
not considered as am industry, but only
as a2 medium of professional entertainers.
Totay there is no provision for the bank-
ing institutions to advance loams to the-
film industry. Naturally, all the film producers
and the whole industry have to fall back
on unorthodox methods 'of getting money
and this has resulted in all the vagaries,
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[Shri N. K, Singhi]

Sir, in the Parliament we have heard
sometimes people referring to film industry
in the most derogatory terms. They say that
they are showing obscene pictures; sometimes
they say that they are depraving the morals
of our country. But the time has come
when we have to realise that the film indus-
try has done the greatest service to this
country.

Constitutlon of a

Take the case of language. Today the
films have carried porth to south and east
to west, there is one common lingua franca.
All the people have one common language
to understand due to Indian films. Itisa
great thing.

19.03 hrs.
[SHR VASUDEVAN NAIR in the chair.]

Sir I am an admirer of Sanskrit bacause
it is a great language. But even during the
days of its highest glory Samskrit was not
spoken by the common pecople. Today
Indian films have done a great task im
carrving the language of the country, im
unifying the language of the country and tak-
ing it to all over the country. As I said,
when we talk of films in this House, we
sometimes talk in a derogato y way about
pictures and their various aspects. But all
is not so bad as it has been said,

Not only this. If we think in terms
of spreading the ideal of secularism, if we
think in terms of the solu'ion of social
problems, if w2 think in terms of furthering
national integration, we must recognise that
films have done a great benefit to the
country. I am remined of pictures like
‘Achut Kanya', ‘Padosi’, ‘Jhanak Jhanak
Payal Baje’, “Upkar’, ‘Kalpana® etc; we see
how they have helped in removing untoucha-
bility. They have mnot only carried the
message of the brothethood of different
communities and different religions; they
have also spread the ideal of national
integration and all those various aspects that
are vital to us in our national life. Films
are the cheapest mass media to effect na-
tional integration among the masses and
eradicate most of our other problems which
without films would have looked gigantic.

My reason for raising this disqussicn is
primarily because the Ministry of Inform:-

APRIL 30, 1969

Film Council (HAH Dis ) 300
tion and Brosdcasting has becn dealing with
the film industry for a number of years and
done injustice to this great industry. I have
some statistics here. The Ministry has
been spending a total sum of about Rs 23.80
crores, Broadcasting has accounted for
Rs, 11.92 crores, expenditure on the PIB,
Publications and others is Rs. 6.40 crores,
and on the Films Division? On the Films
Division which produces documentaries,
they have spent Rs. 1.68 crores, cn the
Central Board Rs. 4,09,000; on the Ccom-
mission of Inquiry om film censorship
Rs. 9,000; con International film festivals,
they spend Rs. 5 lakhs. From this you
will see what a pal'ry amount has been
devoted to the development of the film
industry, one of the biggest industries, which
ranks among the five major industries of
the country with a capital outlay of Rs. 100
crores employing more than 2 lakh people,
artists, technicians and others working in
the industry. The industry gives the State
a large revenue. It gives an entertainment
tax of as much as Rs. 40 crores. The
excise levy on films, which does not go to
this Ministry but goes to th: Consolidated
Fund, is as much as Rs. § crores.

With ali this reveoue, what a small
amount is devoted by this Ministry to the
development of the film industry? This isa
matter of a big question mark.

Now this Ministry has proposed the
constitution of a film Council. But the
contours of it are not known to the people
concerned. With the result that there has
been a cloudiness and there is speculation
in the countiy about it. It is important
that the Government should adopt it as its
child, own it as a major industry and do
something radical about it so that we have
a better chance of taking this industry to
batter thresholds.

Today we are export-oriented. We are
laying emphesis on earning of foreign
exchange. With this idea, a new Ministry
called the Ministry of Tourism and Civil
Aviation had been created. Today tourism
has made an impact in the country and
tourists are coming to this counmtry from
foreign countries in greater numbers and
we are also earning larger foreign exchange
in the process.
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But what has happened to films? We
have a great potemtial market for them
outside. But what are we getting? Less
than Rs. 2 crores. I feel a separate
Ministry has to be created so that proper
empkasis couid be laid on the development
of this indusiry. We can then increase our
foreign exchange earnings to at least Rs. 10
crores on this account in the next two or
three years. ‘This is of very vital impor-
tance tous. If you treat somebody who
is important as a person mot to be cared
for, it is going to have its adverse repercus-
sions. If we own this industry, if we
utilise it for the belterment of the country,
we can certainly march forward in meeting
the urgent aspirations of our people through
this media which can be of great help to
this ccuntry.
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I am sorry that the Information and
Broadcasting Ministry, not only on these
major issues, but even on minor omes, does
not take the people concerned into confi-
dence. They have not taken the step of
consulting the various trade associations,
professional people and others at all times.
They have not practically consulted them.
If in matters like the formation of the Film
Council, the concemned interests are not
consulted and taken into confidence, it would
not bring any good results.

Today the industry is suffering. The
finances are all blocked. You will be sur-
prised to know that as many as 300 pictures
are lying in boxes and there is no hope of
their coming out. )

1 am glad that a Film Finance Corpora-
tion has been formed by the Ministry. They
have a capital of Rs. 50 lakhs. A picture
now costs Rs, 40—50 lakhs to produce. With
a total outlay of Rs. 50 lakhs and another
Rs, 50 lakhs loan with the Corporation has
practically not been able to do any work
at all. They have financed some films,
But not a single one of such films has pro-
ved a hit. I am surprised that even a
producer like AVM, which has produced
more than two dozen, of which more than
& dozen have proved box office hits,
which had applied to the Corporation was
refused a loan by the Corporation. This
would make one feel that there is some-
thing radically wrong with the functioning
of the Corporation. I feel that instead
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of a film council we should think in terms
of rising something greater, forming part
of the ministry, having greater outlays and
then only we can regiment and utilise this
media in the interest of the nation. While
closing I shall only say that the film indus-
try has been like a Hindu cow which has
been milked all these years but had not
been given fodder and feed. The time
will not be very far when this cow may be
taken to the slaughter house in the name
of nationalisation because whalever institu-
tions have deteriorated this country has
nationalised then. What has happened
to the Life Insurance Corporation is an
example. There is a cry for bank nationa-
lisation. If they do not look upto the
welfare of the industry, it will bappen. It
is such a great revenue earner; it is such
a great foreign exchamge ecarmer. If the

‘present state of affairs is allowed to com-

tinue, it will not be long when this House
will ask for the nationalisation of this
industry. We must do some thing. I
wou'd on'y say that the story of the film
industry is like a black screem with only
“the end’* on it. I hope that new Minister
Mr. Gujral who is such a dymamic person
will give some thought to this industry and
create a firmament so that we can have
something to be proud of to carry on the
film industry in the development of the
nation. I could explain the outlook of the
film industry today by a famous couplet
from film of Rajkapoor: Main kya karoon
Ram mujhe buddah mil gaya: ... (Interrup-
tions,)

That is the feeling of the people of the
film industry. It is ons of the biggest
industries, and comes within the first five
big industries, employing so many people
in this country and it provides the cheapest
means of entertainment to the people carry-
ing th* message of education, the message
of secularism and the message of natiomal
integration and it has to be looked with
greater respect. I am sure that when the
Minister gives us some answers to these
points he will say what he is going to do,
whether he is going to have greater out-
lays in the next year for the film industry
so that it may be put on a sound footing,
whether it will be treated as an industry or
whether it will continus to be treated as a
profession, art or literature. I feel that we
shall have some answers to the problems
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{Shri N. K. Sanghi]

1 have raised about the film industry from a
dynamic Minister that we have here with us
today.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-'
MENT OF COMMUNICATIONS (SHRI
ILK. GUJRAL): I am grateful to Mr. Sanghi
that he has given this House an opportunity
to discuss this very vital aspect of our social
life. I am in agreement with him that
uofortunately we have not realised the roke
which the film industry can play in the
country’s social transformation. The impact
of the audio-visual media, whether it is film
or radio or TV has to be understood if we
are keen to use these media our transform
society in a big country like ours from a
traditional to a modern society, All these
media will have 10 be intensively used.
Unfortunately our consciousness and owr
attitude towards the film industry is not one
of social approval; we have unfortunately
developed an  attitr ie by and large that film
is something soci y not desirable. One
has also to blame the attitude of the film
industry itself and the way it has projected
itself. The importance of any mass media
lies in the way it is used. Like every other
technological tool, it is a tool in our hands
and we should use it effectively for social
transformation. I am glad Mr Sanghi has
drawn our attention to some of the good
roles that it has played: film as a media of
integration, film as a media of bringing
together and popularising a common langu-
age, as 8 media of communication and
buildiog bridges between ope part of the
country and another.

I am also conscious of the fact that
India today is one of the three major
countries in the world in film production.
I am also conscious of the fact that the
jnvestment at the moment in film industry
is approximately Rs. 90 crores and the
annual turmover, 1 understand, is about
Rs. 60 crores. It directly employs 34,000
skilled workers and about 90,000 unskilled
workers, and an almost equal nuniber
indirectly. Therefore, this activity, whether
it is looked at from the social point of
view or from the ibdustrial employment
potential point of view or it is looked at as
a social media, I do not think we can afford
to ignore it.
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But we also know it for a fact that the
industry by itself is pot in a position to
provide lomg-term solution for promotion,
stability and growth, because of its inbuilt
contradictions, because of the diverse
interests which clash with each other. This
clash of interests came to surface last year
when a crisis develop=d, when the producers,
distributors, exhibitors, everybody, clashed
with each other and we realised that the
problem of the industry had gone to such an
extent that the Government, to a degree,
had to intervene to bring them together
aguin.

We also realised the fact that a stage
had at last come when we must set upa
Council like the Film Council which should
be in a position to intervene as an agency
for correcling these things and improve
relations. Thercfore, although for 18 years
a debate has been going on in this country
ever since the Patil Committee report came
that there should be a Film Council, I
think public opinion is matured to an
extent to realise that the Film Council is a
necessity. Since we have come to that
conclusion, I think in the not too distant a
date, I will be in a position to come to
this House to set up a Film Council under
the authority of this House, We want to
set up a statuiory Council.

My friend has asked, why is it that I
have not spelt out what the Film Council
will do and what powers it will have. He
will kindly appreciate that it may not be
possible for me 10 go into the details of this
till 1 bring the Bill b:fore the House, when
the details could be given. I can say,
almost in passing, that we have an inten-
tion that the Film Council should be of a
nature that it will be in a position to read-
just the various factors which go to make
the films and also create circumstances and
conditions in which the film as a media can
be of better social use. We do not want
to nationalise it, because we feel that film
is an expression of art, and every expression
of art where creativity is called for, perhaps
departmentalising it may wnot serve the
purpose, We are very keen that the creative
aspect should mot get damaged. We arc
very keen that it should attract more and
more ' talent,-writers, actors, etc..-and it
should have more and more of live contact
with the stage. We are keen that in this
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country the theatre movement should grow
because unless the theatre movement grows,
the films also will not be complete.

We are also ke:n that the film and the
theatre, both, should more social content in
them. We are also keen that all those who
participate in the films should have more
social consciousness. We rre also keen
that all those who create or exhibit films
should have that quality. We are also keen
that the Film Council should be one of such
forum which should help the various interests
in the films, whether they are workers,
skilled or unskilled, actors, producers,
exhibitors or distributors or those people
who represent society as 4 who'e-educationi-
sts, social workers, social tansformers-who
can be brought together so that in this
national body we are able to have a forum
which can help not only the film industry
but also bring to film an impact of social
desirability.

Often we discuss h:re one aspect of the
film or the other which sometimes gets high-
lighted but you must also realise that all that
is being done in the film world by this country
is not ignorable also. We may not have
done much but, all the same, we have reason
to feel proud of it. A number of ouw. ilms
documentaries and features have received
international recognition. A number of
good film producers have come up and they
have been internationally recognised, and
many of our actors, directors and producers
are now reckoned as some of the promnent
figures in the film world all over, and it is
something to be proud of. I therefore
have an increasing feeling that the film world
is now attracting and producing people who
are specimen of some of our best people in
the country. So, it will not be fair to
condemn the industry as a whole, nor
will it be fair not to appreciate the positive
role that films arc playing. Nor wili it
again be fair not to recognise that those who
are working in It are bringing laurels to
this country also.

1 want to pay homag: to them on Lhe
floor of this House. It may not be correct
to meation names; the list is too long. Last
year, only in documentaries, 11 films
received imternational prizes. Whithin the
last two or threz months this year, | have
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come across 4 or 5 films which have won
international awards. In every international
film festival, whether they are documentaries
or feature films, Indian films have made
their mark.

Positively the Governmant has been
trying to do something. My friend men-
tioned about the Film Finance Corporation.
[ am conscious that this corporation has
not been able to make that much impact
as it should, because of lack of funds.
Although the films have become expensive,
the total amount at the disposal of the
corporation is so limited that the impact
has not been felt.  But we should rememb:r
that the corporation is mot meant lo give
loans to big and huge films, but it is meant
as a corrective, for promotional activity and
build new trends and activate those experi-
menral films which can go to cultivate beucr
taste and create better circumstances. Even
if the Corporation is in a position tomorrow
to get more funds, it may not be able to
give huge advances or loans to big producers
of expsnsive films. We are anxious that
whether it is the corporation or the Film
Institute, its activity should bz more pro-
motional to create better tastes and bring
those people inte films who are unable to
cxpress themselves otherwise. It should be
a m:dia of expression and experimentation
must be encouraged, so that a new era can
be opened where film comes to play a vital
role as a leader in the process of social
chang: and tramsformation. Therefore,
whether it is the Film Finance Corporation
or Film Institute or film awards or interna-
tional film festivals, we are utilising all these
as tools for trend-setting and we want to
intensify this effort further. 1 am sure when
the Film Council comes into its own, it
will be a very big national forum for correc-
tion and promotion and creating congenial
circumstances in which we can have good
and socially more useful films.

st MeMN AT (FFIT) : §AT-
qfa AEZT, g SEAHAT § IALH qAT
TERA {3 WA am F@r e fw
%57 FTX #1 7 [orgm @ € § 1 A
# -7 BE-EE N gEAT A g |
7o feem wifga & ML H qgw § frerg
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HTYET F1E groraT g7

et e WY AT v AT Wi
AT S F HAT FT FATAE 1 AT =0
A o To FH FEATR fF # Yww
a1 SYEFAT I WAE T T wrAr A
afeT g avwr w3 3 fF & dwe
Fm WX wsfeat wgdt § fe oge-
T I WP TEH A avei T
5% #Y a1 &, 91 giest 7= & AW
F F ¥ forg v amw ST} w -
AIET F AT AT A=A F4F ag T
FNFRIAIN TN IMRIFF -
JEaE W FIRY F A I
AT gFwT &7 wreTH Wt & ? g anar
F1 & a7 AgAM )

SHRI LK. GUJRAL: The hon. Member,
Shri Bhola Nath Master, rais:d a question
about the delay in bringing uwp the Film
Council Bill. I have already said that for
18 years these talks have been going on.
Unforiunately, the delay, as I meationed
earlier, has been because there was so much
resistance on the part of the film industry.
Now, as a resylt of various negotiations
carried on and discussions carried on by
the previous Minister of Information and
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Broadcasting, Shri K.K. Shah, and also
as a result of the crisis which came last
yoar, there is a chamged atmospherz. As
a result-of-talks that I have had with some
representatives of the lm industry, I find
gow the atmosphere is changed and, 1 think,
it will be easler for us to bring up the Film
Council Bill. Let us also kecp this in
mind that it is much better to bring a Bill
a statute, which is acceptable to the film
industry as a whole because it will then
work better. When 1 say the film industry
as a whole, [ am including all component
of the film industry, ie., producers, actors
and extras; technicians; and the people who
work behind the screen or thos: who carry
the things—all those suffer more and never
come on the screen. That is why we arc
thinking, when we constitute a Film Council
of having in the Film ‘Council the represent-
atives of producers, distributors, exhibitors,
directors, artistes, technicians, and labour
in the film industry so that all these com-
ponents are brought together.

SHRI RANDHIR SINGH: A represen-
tative of film fans also.

SHRI I. K. GUIRAL.: ] have deliberately
only mentioned uptill now those who are
in the making of the film.

MR. CHAIRMAN: Obviously, there
will be some Members of Parliament also
on it.

'SHRI I, K. GUJRAL: ['am also think-
ing of having State representatives, particu-
larly, of those States where the industry is
more developed and also other States, and
‘ako educationists, thinkers and philosophers
in the country, in short I wish the variety
of our national life, must get refizcted in
the Film Council.

A question has baen Taised, again anl
again, about the ‘black moncy' with the
film actors, etc. Naturally, none of us can
be happy that the film actors and stars,
those who arc respected in national life,
should be accused of having black money.
I am only hoping that they will become
conscious of their social responsibility and
will remove this stigma from their fair name
and will create circumstances when they
- are not mentioned like this in the House.
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I am afso hoping that when the - Film
Council comes and we are in a position to
regulate the industry better, then to a degree
it might be reduced. You may kindly keep
onz thing in mind. The black money,
upto a degree, has also come about by two
reasons. Firstly, there ar¢ many adventurists
in film production line. - People who make
money elsewhere might go and make on:
film. They go about buying actors with
a price which may not bz rational or which
may have nobearing with the industry as
such. As a result of the Film Council, since
we intend that the Film Councii should be in
a position to license and regulate production
and producers, I think to that extent, the .
adventurists and those who are not otherwisc
qualified to be in industry will get eliminated
and to that extent black money might
reduce.

The biggest difficulty is that, in our
country, those who go to sce films are too
conscious of welcoming only film stars and
they do not go by the quality of the film so
much as the film stars. I will give you an
example. With the help of the Film Finance
Corporation, we produced 43 films, but we
have not been able to exhibit 36 as yet,
because they are not star-studded films. The
stars are so much welcome in our life and
that is one reason why the prices go up and
then these things happsn. As our public
becomes more educated, the content cf
films will matter more, and new experi-
mental films will matier more, and in the
same proportion, the black money will also
go down.

It was sawd that 1 had meotioned only
documentarics as having received  prizes.
documentaries have received prizes. But
feature films have also received prizes. I
did not mention the number becausc I did
not have th: figures with me. I would
only mention fhat a number of films of
Satyajit Ray, for example, have received
recognition. So, feature films also have re-
ceived a great deal of recognition. There-
fore, let us not feel that-only documentaries
have,

Mr. Jha asked me what steps we propose
to take to improve the quality of the film in
the film industry. Uliimately, if you ask
me in one word... ’
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it forwwex wn : faaee SaT g,
AT FAT |

&1 3o Fo TW® . W F UF OF
& fr feew &Y, foara &1, s,
#r§ 9 gl aat qar g & 99 977
e, FwA ATy Ay & F 9ar & 09 |
T A9 W ZW OHT SIS0 A AT A
g @ afear & @ gard fasz wv
Ay aer a1 wifge & F ag =&
A | gafay gy aifge fF g tar
ARy dar 73 fagd v a<d 6l
qag FL | w4941 qE a8 @ E,
ST & wegL ITE FY AT Y WY E A
Farfadr sreT a3t

it faraser o gaTe qmfaE dtaT
F o grpfaw &1 & T wwC w@
TR N TN ET T MFT T FEE |

MR. CHAIRMAN: Iam afraid, this
is a very large question. We cannot discuss
this issue in a half-an-hour discussion.

SHRI I. K. GUJRAL: I would only
deal with cne question which has been re-
peated again and again and that is regarding
naticnalisation.  Although I am one of
those who are votaries of the public secior
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and natiomalisation in many things, I would
say that natiomalisation is not the panacea
for all ills. Let us keep this thing in mind,
Therefore, we should not quickly jump to the
conclusiom that by nationalisation the quality
of films will improve, content will improve.
We have olso seen that in socicties where
there is more emphasis on nationalisation,
the quality of art production has gone down.
Therefore, I would not like to come to apy
conclusion. But 1 would also like to say
that if you come to the conclusion that the
social content is not coming in spite of the
public demand, then, of course, steps can be
theught of.

I think, I have covercd almost all the
points except that of Mr. Randhir Singh,
Mr. Randhir Singh's point was why the
actors are more glamorous, 1 can only tell
him one thing, All those who speak behind
the microphone and all those who act
behind the footlights will always have more
glamour. And, 1 think, that between our
community and the film acting community,
there is much in commeon,

MR, CHAIRMAN: The House stands
adjourned till 11 A M, tomorrow.

19.40 brs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, May 1, 1969
Vaisakha 11, 1891 (Saka).



